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RAJYA SABHA
Wednesday, 4th March, 2015/13th Phalguna, 1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
International Women's Day

MR. CHAIRMAN: Hon. Members, March 8, 2015, is the International Women's
Day, a day to celebrate and honour the untiring commitment and persistent efforts of
women in India and throughout the world to achieve equality, justice and economic
development.

The UN Theme for the International Women's Day this year is: "Empowering
Women - Empowering Humanity: Picture It!", which visualises a world where women
can exercise their choices freely, have an income and live in societies free from
violence and discrimination.

We have, over the years, viewed the matter of women's rights and empowerment
through the prism of our Constitution, politics, ethical and moral values, progressive
societal notions and economic perspective.

It is, however, unfortunate that despite many programmes and vision documents to
improve the condition of women, in reality, inequality and discrimination of women
is still manifest in the form of violence and crime, including female infanticide,
feticide, honour killing and demand for dowry.

It is high time that we focus a greater attention on women's rights and gender
equality. There is an urgent need for self-introspection and shape societal practices,
public opinion and perceptions so that women can achieve their potential and lead
a dignified life.

On this occasion, I am sure, all Members will join me in re-dedicating ourselves
collectively towards making the cherished goal of women empowerment a living
reality and thereby ensure progress and sustainable development of the country.

PAPERS LAID ON THE TABLE

Report and Accounts (2013-14) of the National Scheduled Tribes Finance and
Development Corporation (NSTFDC), New Delhi and related papers

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): Sir, I lay on
the Table:—
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(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013: —

(a)  Thirteenth Annual Report and Accounts of the National Scheduled
Tribes Finance and Development Corporation (NSTFDC), New Delhi,
for the year 2013-14, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of India

thereon.

(b) Review by Government on the working of the above Corporation.

(2)  Statement (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above. [Placed in Library. See No. L.T. 1539/16/14]

3t AT AT ([T USTN) : W, Al HSY H H3 Y el ol ...(FAYH)...
it fareera S1gR (fewmaret waen) « |9TafT ST, §9 W) a1 8 =Rl .. (aeT). .
sft &3t @t (') - W, W Afew e B L xaum)...

(MR. DEPUTY CHAIRMAN in the Chair)

Notification of Ministry of Labour And Employment

THE MINISTER OF STATE OF THE MINISTRY F LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA) : Sir, I lay on the Table, under sub-section
(3) of Section 37 of the Apprentices Act, 1961, a copy (in English and Hindi) of
the Ministry of Labour and Employment Notification No. G.S.R. 910 (E), dated
the 23rd December, 2014, publishing the Apprenticeship (Fourth Amendment)
Rules, 2014. [Placed in Library. See No. L.T. 1918/16/15]

SHRI V. HANUMANTHA RAO (Telangana): Sir, hon. Chairman has just now
made a reference on the occasion of the International Women's Day. ...(Interruptions)...

But, the BBC is going to telecast the interview on Nirbhaya's issue! ...(Interruptions)...
I. Notifications of the Ministry of Petroleum and Natural Gas

II. Reports and Accounts (2013-14) of the Petroleum and Natural Gas Regulatory
Board (PNGRB), New Delhi and GAIL (India) Limited, New Delhi and

related papers

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table:—

I. (i) A copy (in English and Hindi) of the Ministry of Petroleum and Natural
Gas Notification F. No. PNGRB/NGPL/REGULATIONS/AMEND-2014,
dated the 8th August, 2014, publishing the Petroleum and Natural Gas
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Regulatory Board (Authorizing Entities to Lay, Build, Operate or Expand

Natural Gas Pipelines) Amendment Regulations, 2014, under Section 62

of the Petroleum and Natural Gas Regulatory Board Act, 2006.
[Placed in Library. See No. L.T. 2242/16/15]

(il)) A copy (in English and Hindi) of the Ministry of Petroleum and
Natural Gas Notification No. G.S.R. 917 (E), dated the 26th December,
2014, publishing the Aviation Turbine Fuel (Regulation of Marketing)
Amendment Order, 2014, under sub-section (6) of Section 3 of the
Essential Commodities Act, 1955.

[Placed in Library. See No. L.T. 1991/16/15]

II. (i) A copy each (in English and Hindi) of the following papers, under
sub-section (1) and sub-section (2) of Section 41 of the Petroleum and
Natural Gas Regulatory Board Act, 2006:—

(a) Annual Report and Accounts of the Petroleum and Natural Gas
Regulatory Board (PNGRB), New Delhi, for the year 2013-14,
together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T. 1546/16/15]

(i) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Annual Report and Accounts of the GAIL (India) Limited, New
Delhi, for the year 2013-14, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

(b) Statement by Government accepting the above Report.
y pting P
[Placed in Library. See No. L.T. 1545/16/15]

Statements showing action taken by Government on the various assurances,

promises and undertakings given during the Session

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Statements showing action taken by
Government on the various assurances, promises and undertakings given during

the Session shown against each:—
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Statement No.

Statement No.

. Statement No.

Statement No

. Statement No.

Statement No.

. Statement No.

. Statement No.

. Statement No

[RAJYA SABHA] on the Table

XXXVI One Hundred and Ninety-sixth Session, 2002
[Placed in Library. See No. L.T. 2219/16/15]

XXIX One Hundred and Ninety-seventh Session, 2002
[Placed in Library. See No. L.T. 2220/16/15]

XXXIII One Hundred and Ninety-eighth, Session, 2003
[Placed in Library. See No. L.T. 2221/16/15]

XXX Two Hundred and Second Session, 2004
[Placed in Library. See No. L.T. 2222/16/15]

XXVI Two Hundred and Third Session, 2004
[Placed in Library. See No. L.T. 2223/16/15]

XXXIV Two Hundred and Fourth Session, 2005
[Placed in Library. See No. L.T. 2224/16/15]

XXXI Two Hundred and Seventh Session, 2006
[Placed in Library. See No. L.T. 2225/16/15]

XXVIHI Two Hundred and Eighth Session, 2006
[Placed in Library. See No. L.T. 2226/16/15]

. XX Two Hundred and Seventeenth Session, 2009
[Placed in Library. See No. L.T. 2227/16/15]

10. Statement No. XVIII Two Hundred and Nineteenth Session, 2010

11.

12.

13.

14.

15.

16.

[Placed in Library. See No. L.T. 2228/16/15]

Statement No. XVI Two Hundred and Twentieth Session, 2010

Statement N

Statement N

Statement N

Statement N

Statement N

[Placed in Library. See No. L.T. 2229/16/15]

0. XV Two Hundred and Twenty-first Session, 2010
[Placed in Library. See No. L.T. 2230/16/15]

0. XIV Two Hundred and Twenty-second Session, 2011
[Placed in Library. See No. L.T. 2231/16/15]

0. XIII Two Hundred and Twenty-third Session, 2011
[Placed in Library. See No. L.T. 2232/16/15]

0. XII Two Hundred and Twenty-fourth Session, 2011
[Placed in Library. See No. L.T.2233/16/15]

0. XI Two Hundred and Twenty-fifth Session, 2012
[Placed in Library. See No. L.T. 2234/16/15]
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17. Statement No. IX Two Hundred and Twenty-sixth Session, 2012

18.

19.

20.

21.

22.

23

[Placed in Library. See No. L.T. 2235/16/15]

Statement No. VIII Two Hundred and Twenty-seventh Session, 2012

[Placed in Library. See No. L.T. 2236/16/15]

Statement No. VII Two Hundred and Twenty-eighth Session, 2013

[Placed in Library. See No. L.T. 2237/16/15]

Statement No. V Two Hundred and Twenty-ninth Session, 2013

[Placed in Library. See No. L.T. 2238/16/15]

Statement No. IV Two Hundred and Thirtieth Session, 2013-14

[Placed in Library. See No. L.T. 2239/16/15]

Statement No. II Two Hundred and Thirty-second Session, 2014

[Placed in Library. See No. L.T. 2240/16/15]

. Statement No. I Two Hundred and Thirty-third Session, 2014

[Placed in Library. See No. L.T. 2241/16/15]

I. Notifications of the Ministry of Home Affairs

II. Accounts (2013-14) of the National Human Rights Commission, New Delhi

and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): Sir, I lay on the Table:—

L.

A copy each (in English and Hindi) of the following Notifications of the

Ministry of Home Affairs, under sub-section (3) of Section 156 of Indo-Tibetan
Border Police Force Act, 1992:—

(2)

(b)

(©)

G.S.R. 860 (E), dated the 2nd December, 2014, publishing the Indo-

Tibetan Border Police Force, Veterinary Cadre (Group 'B
'C' Posts) Recruitment Rules, 2014.

G.S.R. 893 (E), dated the 15th December, 2014, publishing the Indo-
Tibetan Border Police Force, Motor Transport and Motor Mechanic
Cadre, Group 'B' and 'C' Posts Recruitment (Amendment) Rules, 2014.

and Group

G.S.R. 50 (E), dated the 23rd January, 2015, publishing the Indo-
Tibetan Border Police Force, Assistant Sub-Inspector (Stenographer) and
Head Constable (Combatised Ministerial), Group ‘C’ posts Recruitment
(Amendment) Rules, 2015.

[Placed in Library. See No. L.T. 1858/16/15]
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II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Accounts of the National Human Rights Commission, New Delhi,
for the year 2013-14, and the Audit Report thereon, under sub-section
(4) of Section 34 of the Protection of Human Rights Act, 1993.

(b) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 1856/16/15]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON CHEMICALS AND FERTILIZERS

sft ARV AT GAIRAT RORT): J8led, § A IR RS AT (39
feetor favrn & S o iy W oy w furT SEfta R 8l SaRe
el 9T R wffa & 9 afeed o e ufa @iRis qr i) #) 991 ged
W G g

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform the Members that a letter has
been received from Shri Kunal Kumar Ghosh stating that he is unable to attend the
sittings of the House from 23rd February, 2015 to 8th May, 2015, as he is still in
the custody of the CBI

He has, therefore, requested for grant of leave of absence for the entire 234th
Session of the Rajya Sabha.

(No. hon. Member dissented)

MR. DEPUTY CHARIMAN: Permission to remain absent is granted.

STATEMENTS BY MINISTERS

Implementation of One Hundred and Thirteenth Report of the
Department-related Parliamentary Standing Committee on Commerce

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I make a statement
regarding Status of implementation of recommendations contained in the One Hundred
and Thirteenth Report of the Department-related Parliamentary Standing Committee
on Commerce on Demand for Grants (2013-14) pertaining to the Department of

Industrial Policy and Promotion, Ministry of Commerce and Industry.
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Implementation of One Hundred and Seventy-eighth Report of
Department-related Parliamentary Standing Committee on

Home Affairs on Disaster Management in country

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I make a statement regarding Status of implementation
of recommendations contained in the One Hundred and Seventy-eighth Report of
the Department-related Parliamentary Standing Committee on Home Affairs on the

Disaster Management in the country.

STATEMENT REGARDING GOVERNMENT BUSINESS

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS;
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, with your permission, I rise to
announce that the Government Business during the week commencing Monday, the
9th of March, 2015, will consist of:—

1. Consideration of any item of Government Business carried over from today's
Order paper.

2. General discussion on Budget (Railways) for 2015-16.

3. Consideration and return of the Appropriation Bills relating to the following
Demands:—
(a) Demand for Grants on Account (Railways) for 2015-16; and
(b) Supplementary Demand for Grants (Railways) for 2014-15.
4. Consideration of Resolution seeking approval to constitute a new Railway

Convention Committee (16th Lok Sabha) for determination of Rate of Dividend

payable by the Railways to the General Revenues and other ancillary matters.

5. Consideration and passing of the Regional Rural Banks (Amendment) Bill,
2014 as passed by Lok Sabha.

SUSPENSION OF LISTED BUSINESS

MR. DEPUTY CHAIRMAN: Now, we shall take up matters under Zero Hour

submission.

Y TNT IATl: SUFUIfT Herey, A B4, AN S 9 ™ 267 & SR
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[#) ReT AT ]

Aifew f&ar 81 ol IR Argd o Afersll & S d gRem b ey H I od
g Afeen fkaw 79 &1 a1d &el, dfe § Fe1 aredr § & 39 <9 ¥ At &
U JRATAR HH Tl gU ©, dieh dad ol I8 ol M¥A Bie & d1e Tb HHI F9T5
TS, o TG 915 A ..(aE). .

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, we have given a notice.
...(Interruptions)... The notice is given on Andhra Pradesh ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, now, Mr. K.C. Tyagi. ...(Interruptions)... Please

sit down. ...(Interruptions)...

sit .. @R (MER): STFHIRT J816, 4 TIRAT A18d i~ © & a9
W ISP GETEARAS & Y 31T &1 Ua Yo 3T B, Y91 8 & ot 8 ARG @l =won
PR P Y B

IR, 9 99 267 & =T U e fear § f "sfears sfer” &) & .4,
Q. B Tp fhew AT & Leslee Udwin, S84 U fthed §9Ts 81 Sdd dhee WX §
SHfely & T |hdl, Fifdh Tgi Bl 98+ 931 g8 Bl ...(FIEM)....

it Sgaumafa: = 3w Aifew feam 82

st &30 @rh: St gl g8 e 3 ST B LL(@au)... § g 9redn g 5
I S AL T €, 89 W B fhew A8l fawrs Sl Aifeyl ga’ a1d § I8 de
el € [ 99 F9I & Sl IS Ofd 8 3R Sl 3 ARSI &, I96 Raars drars
Il 9 91 $1 ARETA &1 ST =gyl AR o g dredn § 6 S gahw M
®T IMYaT B, 98 BT BT © b As(Hdl WA BRI &, FAMIY FARI Id RIS
Bl 21 AR, ARl & IR § AT RN Hiied & G DI Fed B L. (aue). ..
S®! AER-BIEx 7 A @f ¥ fF STeal | Siedl WA BIC & d8d S &7 fhar
WY 3R S F ...(@AgH)... § 9 YgH? GAMT el aredl, ...(FaE)... T
R, ...(TIL)...

MR. DEPUTY CHAIRMAN: Tyagiji, I fully agree with you. You have given
notice for suspension of the proceedings to take this up. The notice is received.
Even though I don’t allow the notice, I fully agree with what you are saying. Such
an interview should not have happened. I wonder how it can happen when the
convict is in jail. How such an interview is possible when the convict is in jail?
...(Interruptions)... 1 hope, the Government ...(Interruptions)... Why don’t you allow
me? Let me complete. Please sit down. ...(Interruptions)... 1 have only said that this
is a serious issue. Many notices have been received. Notice for suspension of this
Hour has also been received. I am saying that even though I am not allowing the
suspension of this Hour, yet I am observing that the subject is very important and
such a thing should not have happened.
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Sit down. ...(Interruptions)... No, no...(Interruptions)...
st HA. @l - WR, 8 w3 qEley I8f 99 gY Bl ...(agm)...

MR. DEPUTY CHAIRMAN: That is what I am saying. ...(Interruptions)... No,
no. It is not a question of BBC Channel ...(Interruptions)... Sit down, sit down
...(Interruptions)... It is not a question of BBC Channel. The interview happened in
this country. The convict is in jail. He is sentenced for death punishment and he
is interviewed. And as you said, what is the thing he is saying. After committing
a horrendous serious crime, he is justifying it. It is unbelievable. So, I want the
Government to take action. How the interview came, take action and report to this
House. Please... ... (Interruptions)...

RS P FAGI H AT HA; qAT GOGH BRI HAI H 59 A
(Nt ER & A : TR, AT Gl T S TE YT ISNT 7, IT A THR B,
95 &1 GdeTeld © ...(@@aU).. 3R |e &l &1 &1 {9y 21 IR 9 ....(Faem)...

MR. DEPUTY CHAIRMAN: Mr. Minister. Please. ...(Interruptions)... Now,
Mr. Minister. I have allowed the Minister. ...(Interruptions)... Please. Mr. Minister,

Please.

2 &R @ Thdl : A Fe™ 1 R g8 Bl SR B, I8 I8 B
TR g ok ffegd AR 9 7 Fad SR S A WS €, $ER & Al R uret
& 9 Feg iR S WAt B, 7 N 39 9 9 gt € &R 39S ufq s foar of
G B gl A 8 HA SN T T YN Ge DI G (T & AR IHH S W) qId
g, 9% RITh Hel F Bl BRIARE! B S fodl & W sx@n 7S Se, g
ERBCILEAREECIRRCRIGE

MR. DEPUTY CHAIRMAN: And inform this House what action
...(Interruptions)... Please, one second. The House should be informed about the action.

3l YR FER AHdl : S W HRIAE! HX, ITD! BRI 89 59 F&d DI 33
MR. DEPUTY CHAIRMAN: Okay, that’s all. Now, Zero Hour.
SHRI P. RAJEEVE (Kerala): 1 have a point of order.

MR. DEPUTY CHAIRMAN: You have a point of order. ...(Interruptions)... What
is the point of order?

SHRI P. RAJEEVE: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, sit down ...(Interruptions)... 1 have called
Shri Rajeeve. ...(Interruptions)... 1 will allow you. ..(Interruptions)... Yes, Shri
Rajeeve, what is the point of order and under what rule? Under what rule is the
point of order?
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SHRI P. RAJEEVE: Sir, under Article 107 of the Constitution...
MR. DEPUTY CHAIRMAN: You have also contracted the disease. Okay?

SHRI P. RAJEEVE: Sir, I am also coming to that point. Today, in the cover
we got the copy of the Insurance Laws (Amendment) Bill, introduced in the Lok
Sabha. It is circulated to all the Members, today morning.

MR. DEPUTY CHAIRMAN: So, what?

SHRI P. RAJEEVE: Sir, I went through the Bill introduced in this House, i.e., as
reported by the Select Committee of Rajya Sabha, the Insurance Laws (Amendment)
Bill.

MR. DEPUTY CHAIRMAN: What is your point?

SHRI P. RAJEEVE: I am coming to that point. Yesterday, my learned colleague,
Naresh Agrawalji also raised this question. Under Article 107 of the Constitution...

(Interruptions)...
MR. DEPUTY CHAIRMAN: I am not an expert on the Constitution.

SHRI P. RAJEEVE: Under Article 107 of the Constitution—Provision as to
introduce and passing of Bills. One, Subject to the provisions of Articles 109 and
117 with respect to Money Bills and other financial Bills, a Bill may originate in
either House of Parliament. Article 107, specifically states that, in either House of
Parliament. That means only in one House. This Insurance Laws (Amendment) Bill,
I went through it, is circulated and introduced in this House. I went through the
Bill introduced in the other House yesterday.

MR. DEPUTY CHAIRMAN: I am not concerned with the Bill introduced in
the other House. That is what I am saying.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, we are concerned.

SHRI P. RAJEEVE: Sir, it is circulated. ...(Interruptions)... Let me complete. It
is circulated to all the Members of this House. I am not taking from the Lok Sabha
publication House. It is circulated by the Secretary-General to all the Members of
the House in the morning cover. This is the property of this House. This is the
property of the House.

MR. DEPUTY CHAIRMAN: Okay. Agreed.

SHRI P. RAJEEVE: But this is the property of this House. Under the Constitution,
this Bill can be introduced only in one House, in either House. This is the property
of this House, then, how can the property of this House can be introduced as a new
Bill in the other House? This is violation of the Constitution. This is an attack on
the dignity of this House.
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MR. DEPUTY CHAIRMAN: This issue was raised by our hon. Member, Shri
Naresh Agrawal, yesterday. And I have reserved the ruling on that. ...(Interruptions)...
I said, 'T have to go through the constitutional provision and I will give a ruling'.

You are raising the same thing.

SHRI P. RAJEEVE: I am raising the issue with an additional ground. What is
the additional ground? Today, we got the copy of the Bill introduced in the other
House. This is the additional ground. Then, we want an urgent ruling from the Chair;

otherwise, Sir, it will create a bad precedent.
MR. DEPUTY CHAIRMAN: Yes, I will come back to the House with a ruling.

SHRI P. RAJEEVE: One more point, Sir. It will create a bad precedent. We are
going to discuss one Bill in this House, at the same time, it is there in the other

House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; okay. All right, I will come back with a
ruling. That is all. Mr. Seelam, what is your problem? ...(Interruptions)... Are you

on a point of order? ...(Interruptions)... No, no; nothing else.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, as directed by the Chairman,
we have given a notice for a Half-an-Hour Discussion on the Andhra Pradesh

Reorganisation Bill.
MR. DEPUTY CHAIRMAN: Okay; okay.
SHRI JESUDASU SEELAM: But this has not come.
MR. DEPUTY CHAIRMAN: Have you given a notice?
SHRI JESUDASU SEELAM: Yes, Sir, we have given a notice.
MR. DEPUTY CHAIRMAN: Listen, as per rule, it will be considered. Sit down.

SHRI JESUDASU SEELAM: Sir, it was not considered yesterday; and it was
not considered today. We want to have a categorical time as to when it will be

considered. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot say when it will be done. But it will be

done. Sit down. ...(Interruptions)...

SHRI JESUDASU SEELAM: Thank you, Sir. We have to discuss it. The

Government has to give a reply because they are not implementing it. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, we take up the Zero Hour. Shri Bhupinder

Singh. ...(Interruptions)... It is Zero Hour; Zero Hour. ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a point of order.
MR. DEPUTY CHAIRMAN: Yes, please.

SHRI SUKHENDU SEKHAR ROY: Sir, I have a point to make. Subsequent to
the circulation of the Bill in the House, what Mr. P. Rajeeve has mentioned today
is valid on the ground of the rules as well as the Constitution of India. Therefore,

it requires a relook by the hon. Chair into the matter.
MR. DEPUTY CHAIRMAN: It will be done.

SHRI SUKHENDU SEKHAR ROY: And, if necessary, the earlier ruling should
be recalled and a fresh ruling should be given.

MR. DEPUTY CHAIRMAN: Yes, I will examine it; no problem. ...(Interruptions)...
Now, Shri Bhupinder Singh. It is Zero Hour.

sfivrelt ST geE (SR UQY): W) ... (ag). .

MR. DEPUTY CHAIRMAN: What do you want, Jayaji?

1. d5uTd g Oed (SR UQY): W), WX WiEe 3% 3AfeX © ...(aHH)...
MR. DEPUTY CHAIRMAN: Are you on a point of order, Jayaji?

Sl ST Fea ¢ e, W)

MR. DEPUTY CHAIRMAN: Then, have you given a notice? Then, don’t disturb.

...(Interruptions)... How can 1 violate the rule? ...(Interruptions)...

SRl ST =g < 37T GY A1 WEl 39 dDR & BHR A 9T L. (FaEH). .
sft SuwuMf : SMu Aifew e e L. (aE)...

STl ST g7 : ©7 91 81 U 8, $9 b Bl AWM Sl B89 § odY IV Bl
Bl s8i4 o fbar, 3 off a8 &x @ Bl

#t AR R geak @R @

SRt S g=EE T BT Aded T 82 "R BT Aded 98 ¥ {6 ST
WA BRIAE! w1 9iey ol &1 AT ¥ ¥ 91 =9l # on W@ ®, M9 AN fuR
BHAT? .. (FIH). ..

st 9. 9.RiE geaR - @ F R 81 @ B2 LL(FAUE).

Sl ST 999 - 9SG 918 B2 L. (@EYH)... U crocodile tears 3iRal &l
& A1fEYI 3T GHST IT A21? S AGH! DI St ¥ BISY ... (FIUH)... We will deal
with him. ...(Interruptions)... & crocodile tears T8l ATRT
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MR. DEPUTY CHAIRMAN: Okay, okay. Now Shri Bhupinder Singh.
...(Interruptions)... That is all. Shri Bhupinder Singh. Now nothing will go on record.
...(Interruptions)... Only what Shri Bhupinder Singh is saying will go on record.
...(Interruptions)... Shri Bhupinder Singh, you start. ...(Interruptions)...

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Okay, you made your point. ...(Interruptions)...
Shri Bhupinder Singh, please. Hpi

SHRIMATI JAYA BACHCHAN: *

MR. DEPUTY CHAIRMAN: Shri Bhupinder Singh, you start. ...(Interruptions)...
Shri Bhupinder Singh, are you starting?

SHRI BHUPINDER SINGH (Odisha): Sir, I am starting. ...(Interruptions)...
1. dgurtd g O1ed : R, W1 @ise A% SifSN ¥ ... (HaU)...

MR. DEPUTY CHAIRMAN: Yes, | heard it. ...(Interruptions)... She made your

point. ...(Interruptions)... 1 said the same thing. ...(Interruptions)...

Yes, she said; that is enough. I said the same point. The Government has
reacted also. ...(Interruptions)... Jayaji, what you raised has already been raised here.
Everybody agreed with that. The Government has reacted. Then, what more do you

want? ...(Interruptions)...
SHRI TAPAN KUMAR SEN: What is that agreement?
MR. DEPUTY CHAIRMAN: Now, sit down. ...(Interruptions)...

sft qu= PUR J9 : IR B! What is the agreement? SHH fIOR B Bl
RIT 8?2 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; don’t do like that. Shri Bhupinder Singh.
1. dgurd g O1ea : W, W1 @rse A% SifSN ¥ ... (HaU)...

MR. DEPUTY CHAIRMAN: Tyagiji, please. Shri Bhupinder Singh.

1. dgurd g I1eq : W), W1 @ise A% IS ¥ ... (HaU)...

MR. DEPUTY CHAIRMAN: No, no; I am not allowing. ...(Interruptions)... 1 am
not allowing; I am not allowing. ...(Interruptions)... I am not allowing, sit down. Shri
Bhupinder Singh. ...(Interruptions)... Now, Shri Rajkumar Dhoot. ...(Interruptions)...
Shri Satyanarayan Jatiya. ...(Interruptions)...

* Not recorded.
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1. AIAIRIAY AT (A& U<9): SUFHTURT Sft, e & xR # ...(@aem). ..
SHRI BHUPINDER SINGH: Sir, I am speaking. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, you start. ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, as you know, Odisha is always prone to natural

calamities. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What Mr. Jatiya says will only go on record.
...(Interruptions)... What are you doing? ...(Interruptions)...

SHRI BHUPINDER SINGH: Sir, Odisha had faced the severest of severe Phailin
on 12th October, 2013. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... What do you
want? ...(Interruptions)... 1 have reacted to it. ...(Interruptions)... What do you want?
...(Interruptions)... You have not given notice and you are doing this. ...(Interruptions)...
You have not given notice. ...(Interruptions)... So what? ...(Interruptions)... So, it is
allowed. ...(Interruptions)... What do you want? ...(Interruptions)... 1 allowed her.
...(Interruptions)... Go to your seat and tell me. ...(Interruptions)... I am not able to
understand. ...(Interruptions).. 1 have allowed her. ...(Interruptions)... What more do
you want? ...(Interruptions)... See, I am not able to understand what your problem
is. ...(Interruptions)... Why don't you go back to your seats and one of you speak?
...(Interruptions)... The House is adjourned for fifteen minutes.

The House then adjourned at twenty-two minutes past eleven of the clock.

The House re-assembled at thirty-six minutes past eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

AN ISSUE RAISED ABOUT ZERO HOUR
sielt faea S1gR (fRA/ad uewn): R, 89N fAva &1 &1 game ...(aum)...

We want a discussion. ...(Interruptions)...

SHRI V. HANUMANTHA RAO (Telangana): Sir, I have given a Zero Hour
notice. ...(Interruptions)... 1 have given a Zero Hour notice. ...(Interruptions)... My

name is there. ...(Interruptions)...

31, dgurel i aea (SR ISR ¢ ST, HEdh! aRIER B ANBR 21 AT EHR]
TREV B ... (FIHH)...

MR. DEPUTY CHAIRMAN: What is your problem? ...(Interruptions)... What
is your point of order? ...(Interruptions)...
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31, dsurd g aea : gR B3l B e &AL Y iR R B, dfbT s
Zero Hour # |4l WA ®I aRI&R P 85 HoA1 ARVl $v I g7 @M 8, e
UfiIfET Zero Hour # 79 g Wit €1 ...(a@@em™).... 89 @ fol@ &) 3d &, oifdd
A RN &I Pl attention &l & ST B ...(TALT)...

it SURAATART : H 3TUS! a1 g ol 81 39 IfSY, IfSul @ e Aifew far g2

qifed < T gl ... (FAIH). ..

it Sumumafy : ey 9fsy, ISV ...(mauE)...
31, dgurdl g I1eq9 : 29, 39 W 9 B A1yl .. (aU). ..

it SYWUTIRT : Please listen to me. ...(FE)... 39 ST QI MY 3T 91
gl afe sroe Jifes & &, ar ...caagm)...

sft RE1 SPETE (SR ST : AP Alfed fUsd 31 B8R A oW IdR 3N &l Bl
ST, B9 AR & FEE W f[aRr 981 91 @ gl Sl dgure (g aed St s
S BRI ¥ AR SIRT SffeR d Aifed § 2 €, «ifd | SHa! Bic $R el
PR fear S 8l

MR. DEPUTY CHAIRMAN: Okay. I will examine it. ...(Interruptions)... i é@j‘ |
...(Interruptions)... What is your point? ...(Interruptions)...

SHRI V. HANUMANTHA RAO (Telengana): Sir, my name is there. I had given

a Zero Hour notice. ...(Interruptions)... Please give me a chance. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me take up the Zero Hour. ...(Interruptions)...
Okay. I will call you. ...(Interruptions)... Shri Bhupinder Singh. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION
Release of Funds to Odisha affected by Phailin and Hudhud

SHRI BHUPINDER SINGH (Odisha): Sir, as you know, Odisha is a national
calamity-prone State. ...(Interruptions)... We had the severest of the severest cyclone
on 12th October, 2013. ...(Interruptions)... We again faced a ...(Interruptions)...
After that, in the same year, there were severe floods. Last year, again on 12th

October... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Only what Mr. Bhupinder Singh says will go on

record. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
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SHRI BHUPINDER SINGH: Last year, there was again Hudhud. ...(Inferruptions)...
An amount of ¥ 399.83 crores had been agreed upon. ...(Interruptions)... The hon.
Home Minister is here. The Ministry of Home Affairs has already cleared I 399.83
crores to be given to the State of Odisha. It is a genuine due to be given to Odisha
for the Phailin. ...(Interruptions)... The HLC has also cleared on 13th and 14th January.
...(Interruptions)... Our hon. Chief Minister has written two letters, one on 26th July,
2014 and another on 15th January, this year. Sir, it is understood that the Ministry
of Home Affairs has cleared that Odisha should get ¥ 399.83 crores, but it has not
been cleared by the Department of Expenditure, Ministry of Finance. I would like
to thank the hon. Home Minister for clearing this. He has already cleared, but the
Department of Expenditure is not clearing it. Our Chief Minister has written a letter
to the hon. Prime Minister in January again this year. Two letters have been written
by our Chief Secretary. So, three letters have been written by S.R.C. Sir, we had
demanded ¥ 777 crores for Hudhud. We have already received I 136 crores. Sir,
a temporary relief has been given to those who have been affected; at least that
amount should be released. We appeal that the Government buildings, the roads and
other bridges should also be included in the natural calamity zone. The Government
buildings are not included. About 132 lakhs people have been affected by Phailin
and about 61 lakh people have been affected by floods. About 7.81 lakh hectares
of crops have been washed away during Phailin. So, I request that ¥ 399.83 crores

be immediately released to Odisha. Thank you, Sir.

SHRI BAISHNAB PARIDA (Odisha): Sir, I associate myself with the point
made by the hon. Member.

SHRI DEREK O'BRIEN (West Bengal): Sir, I also associate myself with the
point made by the hon. Member.

SHRI A.U. SINGH DEO (Odisha): Sir, I also associate myself with the point
made by the hon. Member.

SHRI DILIP KUMAR TIRKEY (Odisha): Sir, I also associate myself with the
point made by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Rajkumar Dhoot. ...(Interruptions).. Okay.
Dr. Satyanarayan Jatiya. ...(Interruptions).. Jatiyaji, please sit down. See, hon. Home
Minister wants to make a Statement on the issue raised here. ...(Interruptions)...
Listen to the hon. Home Minister. ...(Interruptions)... All of you wanted a Statement

from the Home Minister. ...(Interruptions)... Sit down. Please sit down.
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INFORMATION TO THE HOUSE

Statement re. Broadcasting of documentary titled 'India's Daughter' by
BBC Four's Storyville

' W&t (ot o Rie) o SyaWla wEey, ol I8 A 9eil b gRI
S g9 Sorl T g 6 IR B gRT e SragHedt Reflol @l S JE1 &, Sl b
qg | SMeRI &1 & fou § g ame el gon gl § 99 a9y 4 ¥ f$ees
STHRT 39 e & G FRITG FSwA1 Bl <7 =918dT gl A No Objection Certificate

(NOC) to shoot the documentary featuring interview of convicted inmates in Tihar

jail of cases related to atrocities against women was given by the Ministry of
Home Affairs on 24th July, 2013, and thereafter permissions were given by the jail
authorities to shoot the documentary to Ms. Leslee Udwin and Ms. Anjali Bhushan

with the following conditions:—

(i) Prior approval of jail authorities is to be taken for publishing the research
paper or for releasing the documentary film which is being made for purely

social purposes without any commercial interest as conveyed.
(i) To interview only such convicted prisoners who give written consent.

(iii) The complete unedited footage of shoot in the Tihar Jail premises will be
shown to the jail authorities to ensure that there is no breach of prison

security.

This documentary inter-alia features interview of one of the accused of the

Nirbhaya case.

It came to the notice of the jail authorities that the permission conditions have
been violated and hence a legal notice was issued to them on 7th April, 2014, to
return the unedited footage within 15 days and also not to show the film as it violates
the permission conditions. Subsequently, the documentary film was shown to the jail
authorities where it was noticed that the documentary film depicts the comments
of the convict which are highly derogatory and are an affront to the dignity of
women. It was also noticed that the film shown was the edited version and not
the unedited as per permission conditions. Hence, they were requested to provide
full copy of the unedited film shootout for further review by the authorities and
that they were asked not to release or screen the documentary till it is approved

by the authorities.

Now, it has come to notice that on March 8, 2015, BBC Four is going to
telecast this documentary film. The Government has taken necessary legal action and

obtained a restraining order from the court disseminating the contents of the film.
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[N <o 98]

Our Government condemns the incident of 16th December, 2012 in the strongest
possible terms and will not allow any attempt by any individual, group or organization
to leverage such unfortunate incidents for commercial benefits. The respect and dignity
of women constitute a core value of our culture and tradition. Our Government

remains fully committed to ensuring safety and dignity of women.

S, § o9 & 9l IR 9ERI $1 98 W W FR <A1 96l § B bd
S € g9 AT & aR § S AHGRI fefl, § afRia wu 9 9gd € 8 gar o
3R A 3 T H Sl v ARSI &, H IT0 A a1 @t off 3R &
MaeTd SR & A1 9 ®e1 & el f 9qra 4 J8 <faare 780 fbar S
1T MR Fdd & Id B BIC H AHR g8 I ey U fwar 7 {6 a8 @ o
P8 W foaere fHar T 8, 39 Relisl T80 fhar Syl sa=m & 721, 991 39 91
W g A B ...(adH). .

MR. DEPUTY CHAIRMAN: No, please. Let him complete. ...(Interruptions)...

3t o Rig: STyl Helew, g9 g8 W omeed © 6 fea aRRfoar 4
I8 ey e T HH I8 del B P § sHal g SMeR! AT iR $9 UeR
P ATS < BT AT TP B1 I W1 YRAISR BT 8, R ST’ gol a1 Sl § Reyg
HHT AR 39 PR A 99y & foft 3 e § Sax 3R 39 UHR ... (HIUH). ..
AMUE & gexeyg Sfapre o &1 soford Bl WY JRa H 9=y § 81 <1 SR
T8 ¥ ensure HHIN AT & Tl ...(H94T ).

sft ReT 3RET (SR WRIN): B9 FHY il H off IR oY, 9% Raars wn
...(TTHT)....
MR. DEPUTY CHAIRMAN: No. &¥ciic &-1 SIfTI ...(@ae™)... Let him

finish. ...(Interruptions)...

3ft ST AT : S St & Sl Superintendent &, I WREE <1 ... (EU). ..
el W @, 376 Raams onft IF @IS TRME TS gl L. (EU)... 3
TR $F "N HITY, 99 o G981 ... (@aum)...

it T R § 99 W o R g L (@EUF).... § 9 W S IET G ... (aUH)...

SHRI P. RAJEEVE (Kerala): One more question. It is reported in the media that
the Home Ministry had also given the permission. So, please also tell us whether the

Government has taken any action against the officer who has given the permission for this.

sft 3reft 3MaR I (NER): - #=01 Sft, 9% g1 9ard I8 & 5 Ifove
DI it & B W R 7L deHTar T 9 R/ Ao 81 8T 82 ...(aU). ..
S R I H IS 1A ().
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Y oy RiE: 7' 3, 98 REoH @ oI &1 21 49, 39 w9 | § gu
TE HE FHal gl S FB W BIC FT ARY T, ...(FIF)... S $V W F9 AR
Yl B, I8 ISP d8d BRNI ...(AYH)...

#ft . FHA @ (@TED: IR, L (FEUH).
sft 3relt 3FaR Y WX, S sl waR B9 §, ...(Hau)...

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Okay. ...(Interruptions)...

Ansariji, please. ...(Interruptions)... Ansariji. ...(Interruptions)...
MS. ANU AGA (Nominated): Sir, can I say something? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Ansariji, let the hon. Lady Member say
something. ...(Interruptions)... Ansariji, please. ...(Interruptions)... Ansariji, please.

...(Interruptions)...

sft orell 3MER SR WX, ...(FAYUM)... STHI Seal WRHEEE fa Sl Bl
...(TGHT). ..

it SuHf: SRT SiT, 39 9fSTl ...(@au™)... I have allowed her, a senior
hon. Lady Member.

MS. ANU AGA : Sir, I concede that there is an issue of who gave the permission
and all that. But the reality is that what the man spoke reflects the views of many
men in India. And why are we shying away from that? In everything glorifying
India, we are perfect; we are not confronting the issues which need to be really
confronted. Suggesting death penalty or banning this movie is not the answer. We
have to confront the issue that men in India do not respect women. And, any time
there is a rape, blame is put on the woman, that she was indecently dressed and
she provoked the men. They are not just the views of the man in the prison; they
are the views of many men in India. Let us be aware of it and let us not pretend

that all is well.

MR. DEPUTY CHAIRMAN: All right. ...(Interruptions)... Yes, please.

...(Interruptions)...
SHRI JAVED AKHTAR (Nominated): Sir, I almost second with her.

Yt STFUMRY : HUIT MY iferg]

3t SIS IR ¢ WX, WATd I ©, Y1 39 910 W & & I AM&H FT ey,
1 foran T, YA 9 a1 W B P 9 el 7 gal Tod I ™l B, A1 59
gd R & fb I8 giar & Rl gardn S I8 ® {6 I8 AMhe gl 1€ ard BR E
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EIRSIEEECIE N
gl TR, 39 RE B I A1 F 39 899 § G GBI § (b TP ARd R 9 I8 &
PIS TS, TS 3RT TR A Bl F$H W 4 a8 FHIl, Al T8 trouble invite B
RET 81 3M<ST BNl [ IE documentary I &, SV [ B & BRISi AGHAT
I A gl fb 9 U @1 qRE WEd 81 R I8 a1 o T, A S AU
RICIECREIRCIY

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Thank you very much, hon.
Home Minister. I appreciate what you have done, but I want to know <9 Tl =i

U, what justice are you going to give to the memory of this woman who suffered
and her family? I don't want any more assurances. <1<l ATel ddb ¥ g9 fwg o= 91a
&l B, AR 3T ¥ q1em _*%I MY AT EGIEN f 3T immediate action T <ii 3R
Hq TP o, AT you are asking for a very big trouble? 3MR T < P I o
garsy & MY safety of women i S 919 B g §, dHT Bl dignity B o avE
H insult X T T, IAD HUR Jid g4l Ia T T PRATg HI?

SRl IST TIfed (TERTS): R, 9gd el ¥ 84 I8 B8l Us V8l § &b o
Wﬁm@mm@%ﬁ%ﬂﬁWmoralpolicingaﬂﬁiﬂﬁ?ﬁﬂﬁ:{@ﬁ%
5 BI-9 FIS U, T IR, R T8l IRN? TADT IS 8 8] 11 81 G Uh
91d deil & f&F H freedom of expression ®I S AT _§\V’ 3R UM BT expression
W A g, AfPT 9 Tl 59 dRE ¥ SO ) 98 I91 91 AT ® SR g9
e U 79 4% F) A B a9 o9 ggar &

HBIgY, § Myd A1euq 9 U9 I Yl I8 SRR ol B U Bl ff 59 a)g |9
AT 7 e gU, $evey 7 AW gY I® W U A<ST H&H o dI Sfexd ol

T 99 g8 B P 99 9% TR U & W ANl B 3 TRE DI ARG
Tl geert, I8 R U smeHt &t ARIGd g5 & T8l 81, dfew @t AN @t
qg Th 39 UBR P BIS 8l el

STl STT 52 31T AFADAT A1 d&ekd BT, AR Ugel HRATS B fQEsy, Jal

SHRIMATI AMBIKA SONI (Punjab): Sir, it is not only a question of how
men think about women — it is true, and that is why there is a constant struggle going
on— but, in this particular case, we were very surprised as to how those people got
permission, when in the last two days this was a burning topic. I am told that the
permission was given as a study case, not to be used outside at all, not to get into
the public arena, and to be used as an input on how to deal with such criminals.
Be it as it may, that may have been the case, but today, inquiry has to be made
as to how it all got into the public arena. And, if it is true that this was done as

a test case to get inputs on how to deal with such crimes and criminals, then why
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was it necessary to give a foreign channel the permission to interview these people?

Whatever it is, it is not a question of who gave the permission.
MR. DEPUTY CHAIRMAN: Whoever it is; whoever it is, ...(Interruptions)...

SHRIMATI AMBIKA SONI: Please let us not politicize it. ...(Inferruptions)...

Please do not politicize it. I am saying, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shrimati Nirmala Sitharaman. ...(Interruptions)...

SHRIMATI AMBIKA SONI : Don't politicize it. ...(Interruptions)... Now, don't
politicize it. Sir, I haven't finished. I want...(Interruptions)... No, Sir; I haven't finished.

...(Interruptions)...

Sir, we have been demanding for a long time that there should be quick trials and

quick punishments for such people. When they go on for such a long time, then SAt
HHRIG A Bkl 8, 9 81 98 d18) aerdt € 3k WRT atmosphere vitiate BIdT 2

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, thank you very much
for giving me this opportunity.

It is an issue on which, I think, there is absolutely no division, if I understand

it correctly, whether that side or this side.
MR. DEPUTY CHAIRMAN: Yeah, yeah. The House is one on this.

SHRIMATI NIRMALA SITHARAMAN: The sense of outrage that this House
rightly feels is being felt by many here, in fact, all of us here, in this House, and
also by many outside. There are a few things which I definitely want to put on
record. I am very grateful, first of all, to the Home Minister, who gave a very
timely and speedy response in the matter. In this statement, which he has given,
he has assured the House saying that he has taken the necessary action through the
Police, and where necessary, action will also be taken through courts on anything
to do with the permission which was given for whatever, the violation which has
been done as of the permission and the conditions which were laid. All of them
have been violated. On that, he has assured the House that necessary action will be

speedily taken. That is one thing.

Secondly, I am fully agreeing with Javed Saheb when he says that this kind of
an attitude prevails and there is a need to change the attitudes. I would slightly differ
from him. As many men as he would say feel the similar way as the convict has
given a statement, there are very many men who are also feeling that this is not

acceptable. So, I think, equally, we should be conscious that every member of the
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society will have to slowly but steadily stand up against such outrage. And, in this
matter, I would think that Jayaji’s concern has to be addressed but through the courts.
If T understand very little of the Government, the Government can go only that far
and not further in a matter which is already in the court, and all of us would voice
our concern that speedy judicial dispensation of justice is required on this matter. I
am again very grateful that the Government has taken both the steps, one through
the Home Ministry and the second through the Information and Broadcasting Ministry

which has given an advisory not to air the programmes. Thank you.
MR. DEPUTY CHAIRMAN: Now, Km. Mayawati.

Aot S/ g==mE: W), Sl SLUA. W St WY gieEr 9redl 8, 98 hd 9 81
33T & B ...(¥9YT)... She has been involved with this issue and debating for

the last three years.

MR. DEPUTY CHAIRMAN: Yes, I will come back.

it ARmE (STR IQe): A SYGHMRT 7BIGd, S AT $fs gen e,
g% 9gd @ givfd SR TSP His gall o1, 394 < # & 7el, afcw gl g
3P =T BT TS 3R W recently 3 HIS BT AP AR T dR I 30 Bl &
S ARMT ¥, I9H SN §exey foram 11 A1 fhed 9iRE 9918 5, 9 AHd Bl oddx
A TaHe 7 3R W AR | AT T8 HA Sff 7 R S ded Sl §, I8
HRIEAT T 3R P &9 ddADH B Bl

HEIGY, S HIel & SIRI ¥ S gexey form = a1 fhew 9iRE q1g s, $9d
S & R IfreRal 9 S9a!l ad forg Wi €, s 9 el &1 e
g, A TR W SN | ART O BE § 6 Smuel 39 fo Ua i doT ARy
U T G, FT eI Gall, ISP FFHR § 84 el Bl dMeql SHH! g 98T IR
39 AW B o4 T8l dedhE 91y, ar® o &9 T ar ugE T H, Tz 98vs
AP S BT a1eT iR zH o Y St o 8, S Raom Wwd 9 9ed 9
HRATs B @12 d1fds $9 fHeT @ TREM T 811 9F 1@l I8 Sl Al 8, 98
PO <4 IRY W ACH ol 2, gAY WWHR F T I8 f F&1 ¢ f5 TWaR 39
A B IRAT B ST IRIGT AT &, S9b RIAT® Seal A Seal BRATS Y 3R
IT 9% A 9% 9o fes arfey, U A SRR B gRaie|

DR. T.N. SEEMA (Kerala): Sir, it is unfortunate that only whenever something
happens, some tragic incident happens, we discuss these things and the Government
expresses its concern, but after that, we forget it very conveniently. This can’t go on
like this. The woman in this country is frustrated. The system is not working. We
are talking about the mindset. The system is not working for the last three years.
Nirbhaya Fund is lying unused. Not a single rupee has been spent from Nirbhaya
Fund, and this year also, they have allocated ¥ 1,000 crore for this Fund.
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MR. DEPUTY CHAIRMAN: Shrimati Viplove Thakur is also there. Leave one
minute for her also.

DR. T.N. SEEMA: 1 want to say one thing more. I agree with all the hon.
Members who have mentioned about this. This mindset is not only about the
convicted or sentenced people or ordinary people; MPs and Ministers also come
with derogatory statements on women. But, it is not banned. The respective parties
should give punishment and take action against such people.

MR. DEPUTY CHAIRMAN: Shrimati Viplove Thakur.

ekt faea s1gR (fRemaa wawn): STawHfa weiey, § I8 deal aredl § &
g g ffRer St & g=rarat € f6 S8 39 W wede @ L..(au)... § I8
BT Bl ...(FGEF)....

12.00 NooN

MR. DEPUTY CHAIRMAN: Time is over. It is time for Question Hour.

...(Interruptions)...
sl faeea ST : W, T ...(TIYE). ..
(MR. CHAIRMAN in the Chair)

MR. CHAIRMAN: Question Hour, please. Question No. 91. ...(Interruptions)...
Just a minute.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, it is travesty of
justice. ...(Interruptions)... Sir, this demands that the House should be seized of the
matter of urgent public importance. ...(Interruptions)...

MR. CHAIRMAN: Renuka ji, the issue has been raised and all sections of the
House have expressed... ... (Interruptions)... Please sit down.

STl ST g=ae - W), % 919 R 9 LLL(ag). .
it |gumafa : <REY, oo g o ... (zaum)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): We all stand united.

...(Interruptions)...

it wumfa : Ry, 3mu ' #3t St &1 wewe A, e w3t Sft 71 weede faam
All sections of the House have expressed their opinion. ...(Interruptions)... Now, let
us get on with the Question Hour. Question No. 91.

SHRIMATI VIJILA SATHYANANTH: Sir, it is against the voiceless.
...(Interruptions)...
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MR. CHAIRMAN: Please sit down.

SHRIMATI VIJILA SATHYANANTH: I agree with Nirmala Sitharaman ji that...

...(Interruptions)...

MR. CHAIRMAN: Question No. 91. ...(Interruptions)... Questioner is not present.

Let the answer be laid on the Table. ...(Interruptions)...

st AR AT : AT IIRHT HIEd, Sl $9g IOl oA 9 W AFAR T8 HAl
S A ¥ Sa19 el fen s, R ORI 'eAd gedt I8 3l WhatsApp TR
PO 9 A8 DI BICI TS, T W AFFI GUH DIC 1 & DBV [HAT 81 S
[AremE. S B S L (EGE). .

it wamafa : <RIy, e Sft, please allow the Question Hour to proceed.

sft TR AT : S, T 3R BT Adeld I T8l § P U gHIce AWl
®I <91 oA SMYl 39 9R IJ8 H31 Sff & 89 @l bl G AR ARPR I $& g
iVl ...(HAH). .

MR. CHAIRMAN: The issue has been raised.
sft TRET AT : WHR 1 S99 &A1 § I8 ...(au ). ..

MR. CHAIRMAN: Please don't make allegations like that. It is not fair.

...(Interruptions)... Please sit down. No, no. ...(Interruptions)... One minute, please.

sft TRTT IRMETS : WRBR DI WL FAE AT MY WRBR ...(FGHT)....

st wuamfe : =i Rie s+ No, no, one minute please. 95 SI8Y, I8 Wl
..(TALT).... R ST, Al .. (IGE). .

st NI AT : IR I§ WHR 39 A9 W Pls DTHGR! Y 910 8] B
T ...(FTF)....

MR. CHAIRMAN: It is not going on record.

#fl T AT : B WS BT IR B ol
(At this stage, the hon. Member left the Chamber.)

MR. CHAIRMAN: Let us take up Question No. 91. Has the answer been laid
on the Table? All right. Now, Shri Tapan Kumar Sen.

SHRIMATI JAYA BACHCHAN: Sir, I would request that the Home Minister

should say a few words. Please, Sir.

MR. CHAIRMAN: The Home Minister has already made a statement.

...(Interruptions)...
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SHRIMATI JAYA BACHCHAN: Sir, I request you to...(Interruptions)...
MR. CHAIRMAN: No, the Home Minister has already...

SHRI P. RAJEEVE: Sir, the House is expecting some response. ...(Interruptions)...

On the basis of the discussion. ...(Interruptions)...

sl ST =@ : 919 B A9 SIfIY ). Sir, this is very important. Let us

give ...(Interruptions)...
MR. CHAIRMAN: I think, the Minister has made a Statement.

SHRI P. RAJEEVE: That is true, Sir. The hon. Home Minister made a
Statement but we want his response on the queries raised by the hon. Members.
...(Interruptions)... We are grateful to the Home Minister for making the Statement

but the Members have raised some issues. ...(Interruptions)...

MR. CHAIRMAN: All right. We shall do it after the Question Hour.
...(Interruptions)... We shall do it after the Question Hour.

SHRIMATI JAYA BACHCHAN: Sir, this is not fair... (Interruptions).... Sir, 1

walk out of the House.
MR BIH o1 e (@R wew): § 959 F qrdsmse dl gl
(At this stage, some hon. Members left the Chamber.)

MR. CHAIRMAN: Yes, Mr. Tapan Kumar Sen. ...(Interruptions)... Please sit

down. ...(Interruptions)... Mr. Sen, please go ahead with your question.
SHRI TAPAN KUMAR SEN: Thank you, Sir. ...(Interruptions)...
st fhe v Va1 (SR U<T) : W), 91 aIHIMST B del Y ... (FFE)....

SHRI P. RAJEEVE: Sir, it is not an issue of women alone. ...(Inferruptions)...

We have several precedents. ...(Interruptions).. Just five minutes' time is needed.

MR. CHAIRMAN: Mr. Rajeeve, why are you doing this? ...(Interruptions)...
All right. One minute. ...(Interruptions)... Let us hear the Leader of the Opposition.

fuer & 91 (S [ T MwR) : ST SN, e el H omg € @ 9
PX BT gl Sir, the hon. Home Minister has made a good Statement but the hon.
Members want to get his response on some questions. It is a normal practice in
this House that whenever there is a Statement by a Minister, hon. Members seek

some clarifications.

Since there is constraint of time, I would request that let us go ahead with the
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BRI CIRCINIC

Question Hour, but after the Question Hour, the hon. Members should be given the
opportunity to ask the questions. ...(Interruptions)... But that is the normal practice.

...(Interruptions)...

SHRI P. RAJEEVE: Sir, only five minutes are needed ...(Interruptions)... The

Minister is ready. ...(Interruptions)...
MR. CHAIRMAN : He has agreed to it. That's it. ...(Interruptions)...

SHRI GHULAM NABI AZAD: Then, at the first place, the statement should
not have been given in the nick of time. It should have been given at a time when

...(Interruptions)...

MR. CHAIRMAN: I am sorry ...(Interruptions)... It has already been
...(Interruptions)...

IS B HATGT § ST AL AT HHSIT B HATT § I HA
(3 IR A AHdY) : TIRHT AT, S A1ed, S9 A el A1 THT FH
T Tl | 9a1d fhU R 2t S 5 SHbT S {1 S9d 918 2 997 9 URI
TIRY & SR I W H g qare! A fFAEl B g JHad W 9 R gH B
qrell 81 S9h 3fATdl AT AFIG T8 HA Sl gRT &1 11 S 9gd & W gl

sft FuTafaY : F9 suggest T {5 TR 3ifar & BHRA 91 3FR Big FoRIfhHeN ..

sft RT FEa (FER): W, I8 S1-9R fAFe # 81 S &R s qavad offax
A =t SO &R HAT S S ff § S SEH a1 IREE 82

T8 W3t (st wor Rig) - wwaly ey, 39 ger & Wdy W H |ed &l fawga
SFGRI T BT §, b § ad & G4l T GaRil Pl Aeaw AT aredl §
f 9 g B SR U 81 & q1g H W & 8¢ Biel fbar g1 qwrafa o,
g9 W 39 91 W Y gl © b Slagidl Te BRI F oy U QAT A St
YA B, DT §e¥Y B B goIoId Rl &1 T2 I8 SMex & b o9 STagic &
T BT B gSISId & S RE B L (FGEH). ..

SRR XUt FERY : 31U SR I WX 3ATSY ... (Y. ..

$t Tolla o (TERTS): WX, 2013 H ..(FEYF)... W%, 09 A7 8 MY g
..(AET)... TR 3fidt, 2014 # Jqd TR T ...(FAAH). ..

SRt Yot Aedt ¢ W), 7 A1, 2014 BT S T TR ot L (maum). ..
3t o fiE o gumfa /el

sit QUM : wiiel, S9@! ad g9 iRl L (@aE)... I ST, Wi, d i
RT T, SFP! a1 G Aoyl
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St AieRET fhaas : 9R, I8 g1 &1 TR AT g1 317 39 gENl aRE 9 o
BT BIRMRT A BINTY| MY FHE X & [P permission [HaT T ...(FEH)...

o R3S S i b G ms il G Al el o150 com 1 ) 908 Alna e iaat
..(Q&‘M)...dﬂcﬁws&i:\ﬁ);’éuﬁd‘)ﬁ?s%i .C_‘\%\S
it QuIafy : e 98 Sigy, 98 Sl

Y I g - 9T wRiGy, a1 3 9RIG 9 918d § {6 QX A @
SITa | 81?7 1 Y F1Ed © & 6 aRRfel 4 g8 smewr & wn, s9at 5 T 812
Y AEd & fbgq H responsibility fix &l ®I Y2 A FIT AR B2 ...(g9YT)...
JHTIRT AEIGA, H ARG AT a8dl & (6 7 39 R A9l Bl S BRIG 3R S
0t 59 & forg responsible BT, Sd! responsibility fix HHITI

MR. CHAIRMAN: Thank you. ...(Interruptions)... We shall now proceed with
the Question Hour. Mr. Tapan Kumar Sen. ...(Interruptions)... 34 N 98 9IS,
95 SISYI Please allow the Question Hour to proceed. There shall be no further

discussion on this subject. ...(Interruptions)... Mr. Tapan Kumar Sen, please continue.

Sl Yot =et g9 ol @red € 6 w9 A Sl S [ BT GEAT BRY
..(TIET)....

st |y : YU Sf, 99 SETl

ORAL ANSWERS TO QUESTIONS
Demand for increasing the minimum wages

*91. SHRIMATI GUNDU SUDHARANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state :—

(a) whether it is a fact that major trade unions in the country have put before
Government the demand for increasing minimum wages to ¥ 15,000 from the existing

% 10,000, if so, the details of the proposal;

(b) what efforts the Ministry is making to amend the Minimum Wages Act,

1948 to implement the above demand;

(¢) whether Government is considering universal coverage of the above minimum

wages to all employments; and

(d) if so, the details thereof and if not, the reasons therefor?

FTransliteration in Urdu Script.
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) Yes Sir. Major Central Trade Unions in their joint declaration (04.09.2012)
pressed the demand to fix a statutory minimum wage at not less that ¥ 10,000/-
linked with cost price index. Subsequently, the demand for fixation of the minimum
wages at not less than ¥ 15,000/- per month was raised in the Joint Memorandum
of the Central Trade Unions submitted to Hon’ble Finance Minister on 06.06.2014
and also in the meeting of Hon’ble Minister for Labour and Employment with the
representatives of Central Trade Union Organizations held on 24.06.2014.

(b) Under the provisions of the Minimum Wages Act, 1948, both the Central
and the State Governments are appropriate Governments to fix and revise the
minimum wages of the workers employed in the scheduled employments under
their respective jurisdictions. The minimum rates of wages applicable in the Central
Sphere and range of minimum rates of wages applicable in the State Sphere are
given in the Statement-I and Statement-II respectively (See below). Since fixation
of wages depends on factors like local conditions, cost of living, capacity to pay,
skills available, occupations or employments, there are differences in the rates of
minimum wages fixed by the appropriate Government.

(¢) and (d) The Second National Commission on Labour had recommended
that the existing Labour Laws should be broadly grouped into four or five Labour
Codes on functional basis. Accordingly, the Ministry has taken steps for drafting a
unified Labour Code on Wages based on the provisions of four Labour Laws, viz.
the Minimum Wages Act, 1948, the Payment of Wages Act, 1936, the Payment of
Bonus Act, 1965 and the Equal Remuneration Act, 1976.

Statement-1

Minimum rates of wages fixed in Central Sphere
(As on 01.10.2014)

Name of Scheduled Category of Worker Rates of wages including
Employment V.D.A. per day (in %)

Area A Area B Area C

1 2 3 4 5
1. Agriculture Unskilled 217.00 197.00 195.00
Semi-Skilled/Unskilled 237.00 219.00 200.00

Supervisory
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1 2 3 4 5
Skilled/Clerical 258.00 237.00 218.00
Highly Skilled 286.00 265.00 237.00

2. Workers engaged in 1. Excavation and removal of over burden with 50 meters
Stone Mines for Stone lead/1.5 metres lift:

Breaking and Stone (a) Soft Soil 221.40
Crushing (b) Soft Soil with Rock 334.57
(c) Rock 443.86
2. Removal and Staking of rejected 176.73
stones with 50 metres lead 1.5 metres
lift:

Stone breaking or Stone Crushing for the stone size

(a) 1.0 inch to 1.5 inches 1377.35
(b) Above 1.5 inches to 3.0 Inches 1176.92
(c) Above 3.0 inches to 5 Inches 688.13
(d) Above 5.0 inches 565.08
3. Sweeping and Unskilled 332.00 276.00 222.00
Cleaning
4. Watch and Ward Without Arms 367.00 312.00 259.00
With Arms 404.00 367.00 312.00
5. Loading and Unskilled 332.00 276.00 222.00
Unloading
6. Construction Unskilled 332.00 276.00 222.00
Semi-Skilled/Unskilled 367.00 312.00 259.00
Supervisory
Skilled/Clerical 404.00 367.00 312.00
Highly Skilled 439.00 404.00 367.00
7. Non-Coal Mines Above Below
Ground  Ground
Unskilled 222.00 276.00
Semi-Skilled/Unskilled Supervisory 276.00 332.00
Skilled/Clerical 332.00 386.00

Highly Skilled 386.00 439.00
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Name of Schedulded Nomenclature
Employment
1. Agriculture Agriculture

2. Workers engaged in Stone
Mines for Stone Breaking
and Stone Crushing

3. Sweeping and Cleaning

4. Watch and Ward
5. Loading and Unloading

6. Construction

7. Non-Coal Mines

Workers engaged in Stone Mines for Stone Breaking
and Stone Crushing

Employment of Sweeping and Cleaning excluding
Activities prohibited under the Employment of
Manual Scavengers and Construction of Dry Latrines
(Prohibition) Act, 1993

Employment of Watch and Ward

Employment in Loading and Unloading in
(i) Goods Sheds, Parcel Offices of Railways;
(ii)) Other Goods Sheds, Godowns, Warehouses etc.
and; (iii) Docks and Ports

Construction or maintenance of Roads or Runways
or in Building Operations including laying down
Underground Electric, Wireless, Radio, Television,
Telephone, Telegraph and Overseas Communication
Cables and similar other Underground Cabling Work,
Electric Lines, Water Supply Lines and Sewerage
Pipe Lines

Employees engaged in the employment of Gypsum,
Barytes, Bauxite, Manganese, China Clay, Kyanite,
Copper, Clay, Magnesite, White Clay, Stone, Steatite
(including the mines producing Soap Stones and Talc),
Orchre, Asbestos, Fire Clay, Chromite, Quartzite,
Quartz, Silica, Graphite, Felspar, Laterite, Dolomite,
Red Oxide, Wolfram, Iron Ore, Granite, Rock
Phosphate, Hematite, Marble and Calcite, Uranium,
Mica, Lignite, Grave, Slate and Magnetite Mines

Classification of Area

AREA — “A”
Ahmedabad (UA) Hyderabad (UA) Faridabad complex
Bangaluru (UA) Kanpur (UA) Ghaziabad
Kolkata (UA) Lucknow (UA) Gurgaon

Delhi (UA) Chennai (UA) Noida
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Greater Mumbai ~ (UA) Nagpur (UA) Secunderabad

Navi Mumbai

AREA - “B”
Agra (UA) Jodhpur Jabalpur (UA)
Ajmer Kochi (UA) Jaipur (UA)
Aligarh Kolhapur (UA) Jalandhar (UA)
Allahabad (UA) Kozhikode (UA) Jamshedpur (UA)
Amravati Kota Puducherry (UA)
Aurangabad (UA) Ludhiana Jalandhar-cantt.
Bareilly (UA) Madurai (UA) Dhanbad (UA)
Bhavnagar Meerut (UA) Dehradun (UA)
Bikaner Moradabad (UA) Durg-Bhilai Nagar (UA)
Bhopal Mysore (UA) Jammu (UA)
Bhubaneshwar Nasik (UA) Jamnagar (UA)
Amritsar (UA) Pune (UA) Vijayawada (UA)
Chandigarh (UA) Patna (UA) Vishakhapatnam (UA)
Coimbatore (UA) Raipur (UA) Warangal
Cuttack (UA) Rajkot Mangalore (UA)
Durgapur Ranchi (UA) Salem (UA)
Gorakhpur Sholapur Tirupur (UA)
Guwahati City Srinagar (UA) Tiruchirapalli (UA)
Guntur Surat (UA) Asansol (UA)
Gwalior (UA) Thiruvananthapuram (UA) Belgaum (UA)
Indore (UA) Vadodara (UA) Bhiwandi (UA)
Hubli-Dharwad Varanasi (UA)

Area ‘C’ will comprise all areas not mentioned in this list.

NB: U.A. stands for Urban Agglomeration.
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Statement-11
S1.No. States/Union Range of Minimum Wage for
Territories in State sphere Workers (In ¥ Per day) as on

31.12.2013
1 2 3
1. Andhra Pradesh 69.27 — 823.83
2. Arunachal Pradesh 134.62 — 165.38
3. Assam 94.40 — 236.10
4. Bihar 162.00. — 260.00
5. Chhattisgarh 147.36 — 247.81
6. Goa 215.00 — 307.00
7. Gujarat 100.00 — 253.25
8. Haryana 213.35 — 238.35
9. Himachal Pradesh 150.00 — 278.15
10.  Jammu and Kashmir 110.00 — 200.00
11.  Jharkhand 167.17 — 273.31
12.  Karnataka 114.23 — 280.34
13.  Kerala 150.00 — 483.00
14.  Madhya Pradesh 141.20 — 185.58
15.  Maharashtra 100.00 — 359.85
16.  Manipur 122.10 — 132.60
17. Meghalaya 100.00 — 140.00
18.  Mizoram 220.00 — 380.00
19.  Nagaland 100.00 — 130.00
20.  Odisha 150.00 — 205.00
21.  Punjab 164.06 — 209.18
22.  Rajasthan 166.00 — 236.00
23.  Sikkim 200.00 — 290.00
24.  Tamil Nadu 85.00 — 273.36
25.  Tripura 61.39 — 349.25
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1 2 3

26.  Uttar Pradesh 100.00 — 566.27
27.  Uttarakhand 105.27 — 261.81
28.  West Bengal 150.24 — 326.08
29. A and N Islands 254.00 — 364.00
30. Chandigarh 282.76 — 337.03
31. Dadra and Nagar Haveli 196.20 — 202.70
32.  Daman and Diu 196.20 — 202.70
33.  Delhi 274.00 — 411.00
34.  Lakshadweep 200.00 — 275.00
35.  Puducherry 100.00 — 236.00

MR. CHAIRMAN: Shri Tapan Kumar Sen.

SHRI TAPAN KUMAR SEN: Thank you, Sir. The reply of the hon. Minister
is here. It is unfortunate that even in this regime also, the Labour Ministry or the
Government for that matter is taking gradually regressive steps in the matter of
minimum wages. Earlier, in this House, this question was raise and the Government
made a statement that the idea of Floor Level Minimum Wage is being considered

by the Government. Now, in this reply, we are talking about. ...(Interruptions)...

MR. CHAIRMAN: Mr. Tapan Kumar Sen, please continue. ...(Interruptions)...

SR YT ARl B S I8 WBR $O 1 PV AR b RIAb dleldl
& Bl ...(HaE™). ..

#t weirer 9@ fsm: W), IR H4EM 81 Y, 3 dd Sad el STl
sft |umafey: <hier S ...(aem)... 96 918y, 96 18Ul ... (AT ). .

s} Jeiter =g e W), IR 7 81 7Y, 396 d)% I S 994 Us dises dolthay
TR SIA1d 37T AMEQ AT, T8 T8l AT AT IHDI YT HRAT SIQI ... (FGETH). ..

sft wumafey: 95 SR .. (aU™)... S S, 99 S8 ... (FGU™)...  An hon.
Member is asking questions. Let him ask the question. Do not impinge on his
right to ask the questions. ...(Interruptions)... I3 1Y, il

SHRI TAPAN KUMAR SEN: Sir, I would like to ask the hon. Minister why

they are taking regressive steps in the matter of fixing a minimum wage fit for
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human survival. At present, the rates are not fit at all. There was a consensus
decision, tripartite decision, in the Indian Labour Conference between the Central
Government, the State Government, the employers’ organizations and all the trade
unions to formulate the minimum wage on the basis of the formulation of Fifteenth
Indian Labour Conference plus Supreme Court judgment on the ‘Reptakos Brett’ case.
Only that formula was applied and the demand for ¥ 15,000 has been formulated.

This was a consensus decision. ...(Interruptions)...
MR. CHAIRMAN: What is the question?

SHRI TAPAN KUMAR SEN: Instead of implementing the consensus decision,
why are they passing the buck on the State and pushing such labour laws? They
referred to the Second Labour Commission. The labour court and others are exercising
to push away the workers out of the purview of the labour law. So, no minimum

wage question arises. ...(Interruptions)...
MR. CHAIRMAN: Please let the question be answered. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Why are they making the hypocrisy of ‘Sabka
Saath, Sabka Vikas’ and digging at the very foundation of the minimum wage? They

must come out. Why are they not implementing the consensus decision?

MR. CHAIRMAN: You have asked your question. ...(Interruptions)... Please.

Yes, let the answer be given.

SHRI BANDARU DATTATREYA: The hon. senior Member knows all the facts,
particularly, regarding the ILC which he is telling. After that also, our Labour and
Employment Ministry is continuously bringing about uniformity in the minimum
wages. It is because the idea was mooted, that is, the concept of National Floor
Level Minimum Wage. That was mooted in 1991. Secondly, Sir, as per the present
status, it is ¥ 137 per day. However, the workers demand came for increasing the
minimum wage from ¥ 10,000 to ¥ 15,000. This depends on local conditions, cost
of living conditions, ability to pay etc. These are the factors. But many times, on
this also, we are pursuing the State Governments to review and revise the minimum
wages. The State Governments are unable to give a proper reply. That is why

...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, minimum wages are given by the Government
and not by the employer. ...(Interruptions)...

SHRI BANDARU DATTATREYA: I am telling you. ...(Interruptions)... 1 am
telling the same thing. ...(Interruptions)...
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MR. CHAIRMAN: Please listen to the answer. ...(Interruptions)...
SHRI BANDARU DATTATREYA: I am telling you. ...(Interruptions)...
MR. CHAIRMAN: Mr. Tapan Kumar Sen, please. ...(Interruptions)...

SHRI BANDARU DATTATREYA: Sir, why I am telling it is that we are very
much serious about it. It is because it is already in the process. The consultation
is going on. The Inter-Ministerial Group (IMG) was set up on 29.10.2014. The first
meeting was held on 13.11.2014. A separate meeting with the employees and the
employers was held on 3.12.2014 and 10.12.2014. State Labour Secretaries’ meeting
was also held on 13.1.2015. The last meeting of the Inter-Ministerial Group was
held on 15.1.2015. All major national trade unions came, met me and demanded
the minimum wage of the ¥ 15,000. That is why ultimately again on the 10th of
this month, a tripartite meeting is going to take place. In the tripartite meeting,
consultations will definitely take place. We are moving in that direction. We will make
all the efforts. It is a tripartite body. In that, many objections have come. We are
pursuing them. We are moving in the same direction. Not just the minimum wages,
Sir, through the House, I wanted to inform the hon. Member that I want fair wages

for them. Not just the minimum wages but we are interested in fair wages for them.
SHRI TAPAN KUMAR SEN: Sir, ...(Interruptions)...
MR. CHAIRMAN: I am sorry. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: Sir, ...(Interruptions)...

MR. CHAIRMAN: No. ...(Interruptions)... There are others who want to ask
questions. ...(Interruptions)... Please. ...(Interruptions)... No, no. ...(Interruptions)...
Mr. Tapan Kumar Sen, this is not fair. ...(Interruptions)... You have already asked

your question. ...(Interruptions)... This is not a discussion. ...(Interruptions)... Dr.
K. Keshava Rao.

1. &. PIE NG : AEAT GUURT H8IST, H3 I8 I§ S © b 399 8l
A ouelee Tite 5T 91 A T O S § R g S Y v Reitor gser
o1, 99 = del o1 fh I' BIs e 3 FURIST W T8 Bl &, A 99 s
P FW BN &1 BIS SSRI < Al & AT T8I, T P81 I Dls BIISI T8l 5l TP
CICECERGE] ONT YT T ATl We agree with you on the first thing. The question
is: What are the efforts that the Ministry is making to amend the Minimum Wages
Act, 1948 to implement the demand? Two things are there. 39 3"R g4 N TR
R Tl S 6 gIguTeise Qe gaT 3R I8 BI TI8H &, Al B $Hi? 8% add,
W I w, & ) 7 &9 o e o1 98 98 919 ® {6 ) TaEed 9
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M BRA B RIS ol €, df Sfg 9 %l Bl 8, 1 grgueise giiHe #
e W Te IyiRfaferdt 8 I g1 saferT 3 "are Ig b 59 dr & B9
$EC BV IR He VAT Hhf~od U, S 59 SN Hl SGIT?

st dST® TUEY: AFG UM ST, AFER 99 T BEl {6 $9 9@ H,
P PN SR T g9 MR 3 & 1 H gamr aredr § {6 g9 1 9§13
B R § TARR @1 S 9raT 8, PR 89 99 I o #Y, 1 TH.GE.UH.E.
IFeq BI ATST WaRT BN ) 914 I8 ¢ b s 991 & ar 4§ o ¢e g
g, 9 15 IR YUY W S8 g ol AU BH AN 5 (M 93 & oY o0 WRBR
P, Fife 7 B TNifiee iREl 81 State Governments are also appropriate authorities
there. So, we are taking the views of the State Governments. The State Governments
are also not in a position to say it perfectly. Consultation process is going on. Now
we cannot say about deadline and all this. I am pursuing the matter and we will

take all the necessary steps.

SHRI D. RAJA: Sir, the reply given to the main question is not forthright and
adequate. Enough consultations have taken place with trade unions. All the trade
unions have unanimously recommended this increase in the minimum wages from
¥ 10,000 to ¥ 15,000. Enough consultations have taken place and there is consensus.
Now the only thing is that the Government should act. The issue is whether the

Government has the will to act.

Sir, you have given the Annexure. In the list of name of scheduled employment,
you have mentioned agriculture, workers engaged in stone mines, etc. It mentions
scavenging and other things also. My question is: What about the workers who are
working under different schemes? They include Mid-Day Meal workers and Anganwadi
workers. They are not even given the worker status. When they do not get worker
status, how can you ensure minimum wages for them? What is the understanding
of the Government? I agree with the principal question. I want to know whether
the Government is considering amending the existing Minimum Wages Act so that
you can bring all the workers under one category and ensure minimum wages and

thereby agreeing to what the trade unions have demanded.

SHRI BANDARU DATTATREYA: The Minimum Wages Act is meant for
the unorganised sector. The Act provides protection for the unorganised workers
because of poverty, illiteracy and exploitation. At the same time, there is a demand
for ¥ 15,000. Regarding the suggestion of the hon. Member, Shri Raja, to include
Anganwadi workers within the Act, I would like to inform him that they come under

the voluntary nature of work.
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1.00 pr.m.

This is what the Ministry of Women and Child Development has said. But they
have been working under a union as workers. ...(Inferruptions)... I am also seriously

thinking to get them into the social security net. This is number one.
SHRI TAPAN KUMAR SEN: But don't mislead the House.

SHRI BANDARU DATTATREYA: I may also inform the House that I am
pursuing the matter with the Ministry of Women and Child Development to ensure
that they are treated as workers. This is number two. Then, they may avail of the
benefits of this Act. What I mean to say is that the Minimum Wages Act has not
defined anything. That is why whatever the national floor level minimum wages that
has been adopted, it is there. This is also being maintained properly. Even wages
are being paid to the workers. I am in a consultation process. Whatever demands

are reasonable, I will consider them.
Non-filing of annual returns by NGOs in A.P.

*92. SHRI C.M. RAMESH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether all the NGOs in the State of Andhra Pradesh have submitted
annual returns under the Foreign Contribution (Regulation) Act, 2010 for the last

three years;

(b) if so, the details of the NGOs in the State of Andhra Pradesh which are

filing annual returns;

(c) the details of NGOs which have not filed their annual returns during the

last three years; and

(d) the details of the penal action taken against those defaulting NGOs under

relevant provisions of the law?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) It has been found that a number of Associations in the State of Andhra
Pradesh receiving foreign contributions have not filed annual returns of accounts. The
number of association registered under Foreign Contribution (Regulation) Act, 2010
(FCRA, 2010) in Andhra Pradesh and those who have filed annual returns during

the last three years are as under :
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Financial year Total No. of associations Total No. of associations
registered in Andhra who have filed annual
Pradesh returns
2013-2014 3293 1739*
2012-2013 3157 2093*
2011-2012 2950 2531

*Filed online

The details of associations in the State of Andhra Pradesh who have filed/not
filed annual returns are voluminous and may be viewed at Ministry of Home Affairs
website http://mhal.nic.in/fcra.htm

Notices were issued to 1441 defaulting associations in the State of Andhra
Pradesh for non-filing annual returns for the financial years 2009-2010, 2010-2011
and 2011-2012 for violation of Section 18(1) of FCRA, 2010 and Rule 17(1) of
Foreign Contribution (Regulation) Rules, 2011 (FCRR 2011). Out of this, registration

of 1142 associations has been cancelled.

MR. CHAIRMAN: Thank you. Q.No0.92, the questioner is not present, let the

answer be given. Any supplementaries on this?
SHRI DEVENDER GOUD T. : I want to put a supplementary.
MR. CHAIRMAN: Yes.

SHRI DEVENDER GOUD T. : Sir, my deputy leader is not present here, but I
want to put a question. Defaulting NGOs is not only the problem in Andhra Pradesh

but in the entire country. Many bogus NGOs are coming.

MR. CHAIRMAN: The question is on Andhra Pradesh. Please stick to Andhra
Pradesh.

SHRI DEVENDER GOUD T. : NGOs f&a™ €2 What is the action taken by
the Government against the bogus NGOs?

SHRI KIREN RIJIJU: Sir, the question is, as you have mentioned specifically,
about Andhra Pradesh. But for the information of the hon. Member, I can provide
the information. Right now we have total 43,050 NGOs registered under the Foreign
Contribution (Regulation) Act. Out of that 1,441 belong to Andhra Pradesh which
have been served notice for violation of various norms. Out of 1,441, registration of
1,142 associations has been cancelled as they have not replied to the queries being
issued by the authority.



Oral Answers [4 March, 2015] to Questions 39

MR. CHAIRMAN: Shri Bhupinder Singh, on this question specifically.

SHRI BHUPINDER SINGH: Sir, the Minister has stated that 43,050 NGOs are
registered with the Ministry. I will not go into it. According to the policy, what
action the Government proposes to take against the NGOs who have not filed their

annual returns within a time-frame. This is my specific question.

SHRI KIREN RIJIJU: The Ministry of Home Affairs has issued a notification
for non filing of annual returns on time. It has been divided into three categories,
that is, those who delay within the stipulated period of nine months. Those who
can't file the annual returns within 90 days after 31st December, there is a penal
provision of 2 per cent of the amount received during the financial year, or, I 10,000
whichever is higher. The second is between 90 days and 180 days, whose penal
provisions are three per cent of the amount received during the financial year or
% 20,000/~ whichever is higher and the third is delaying more than 380 days. There
the penal provision is 5 per cent of the total amount received during that financial

year or X 500/- per day of delay after 180 days.
MR. CHAIRMAN: Shri Anil Madhav Dave. Yes, please.

oY 3ifret wrerg g AUTafy S, § omue weww J WA S 9 Ug g 9TEdl §
f5 S aier FRW b Sfex TSNS B S ot G &S ¥, 99 A P 3fER w@
e TR IS Y €7 TR d I §U &, A1 91 U e W gASieis b
S AR 8, ST draeRE fRar 27 R fRar 5, a1 9 fha g2

3t yfier R 9=, W7 SR W @)1 T8 fYeln 21 .L.(agm). ..

SHRI KIREN RIJIJU: I will reply in a combined way. There are various

provisions beyond this penalty of amount. There are provisions of cancellation; there

are probationary orders also which I cannot go into detail as it will take a lot of
time. With regard to the names of cases, I have the details of the cases including
the website. So, I would like to inform the Hon. Member that in terms of specific
information about any NGO, if he requires, that can be given separately and the

list is with me. Thank you.
Improving working conditions of women in police forces

*93 SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government is considering to improve the working

conditions of women in the police forces, if so, the details thereof; and

(b) whether it is also a fact that Government has received recommendations for
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improvement of working conditions of women in the police forces which are yet to

be implemented, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY): (a) to (b) A Statement is laid
on the Table of the House.

Statement

(a) and (b) ‘Police’ being a State subject in the 7th Schedule to the Constitution,
the State Governments have to implement the various police reform and welfare
measures. The Centre advises the States from time to time to bring in requisite
reforms in the police administration. For improving the working condition of women
personnel in police forces of States, all the State Governments were advised vide
this Ministry’s letter F.No.VI1.21011/27/2014-PM-I dated 21.05.2014 to include suitable
proposals in their State Action Plans.

In order to improve the working conditions of women in police forces, Bureau
of Police Research and Development (BPR&D), an organisation under Ministry of
Home Affairs organises a National Level Conference for Women in Police. The 6th
National Conference for Women in Police was organised in Guwahati, Assam on
26-28 February, 2014. Recommendations/suggestions received by Government from time

to time are taken into consideration in the schemes and policies of the Government.

In so far as the Central Armed Police Forces (CAPFs) of MHA are concerned,
amenities provided to women police personnel to improve their working conditions,

include the following:

(i) Separate accommodation for women personnel with basic amenities, including

separate toilets has been provided.

(i) Toilets are made available for the use of women employees by pitching
of proper tents with commode in areas where appropriate locations are not

available.

(ii1) “Creches” and “Day Care Centres’ have been provided for by the CAPFs
to women employees on need basis out of the respective Welfare Funds.
A separate Budgetary Head has been opened under Other Charges ‘Creche
Facilities” for CAPFs.

(iv) Several women-centric policies in recruitment, training, transfer-posting,
accommodation, promotions etc. have been adopted to provide an ideal work-
life ratio in the CAPFs and attract more women to join thereby increasing

percentage of women personnel.
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SHRI S. THANGAVELU: Police work is often considered to be a highly
stressful occupation. Police stress cannot be different for different gender. Though
the representation of women in police force is only 5.33 per cent, the hardships

and hostile conditions in the work place and other work related problems are many.

Has the Government taken any initiative to assess the reasons which cause stress

to the women which, in turn, affect their working conditions?

SHRI KIREN RIJIJU: Sir, it is a matter of concern for everybody to take
care of the conditions of women who are serving in police force or Central Armed
Forces or in military. I would like to point out three main things here. One is
the provisions which were recommended by the Parliamentary Standing Committee
on the Empowerment of Women and the second is about the 6th Conference on
the Empowerment of Women which was held in Guwahati. They have come up
with certain recommendations. The third is the ambit of those areas which directly
comes under the Home Ministry; I am referring to the Union Territories. Yes, Police
is a State subject so we are recommending various steps to be taken by the State
Government. These are advisory in nature. Regarding the concern raised by the Hon.
Member, the Home Ministry is very much concerned about all recommendations
as again these recommendations are very long but we are following up with the

recommendations very closely.
MR. CHAIRMAN: Now, the second question.

SHRI S. THANGAVELU: Sir, our visionary leader Dr. Kalaignar, when he was
CM during 1969 to 1971, set up a “Police Commission” a first of its kind in India.
The reason was that there should be a via media for raising the problem so that a

solution can be found.

My second question is: Is there any such proposal with Government? If there is

no such proposal so far, will the Government come forward to constitute the same?
SHRI KIREN RIJIJU: Sir, I am not very clear about the question.

SHRI S. THANGAVELU: Is any such proposal there with Government? If there

is no such proposal so far, will the Government come forward to constitute the same?

MR. CHAIRMAN: What is the question? Just ask the question. Do not read a
text. What is the question?

SHRI S. THANGAVELU: In our Tamil Nadu Government, during the time of
our Chief Minister, Dr. Kalaignar, a Police Commission was formed there. I would
like to know whether there is any such proposal with the Government to constitute

the same.
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SHRI KIREN RIJIJU: Mr. Chairman, Sir, if he is referring to the proposals
sent by the Tamil Nadu Government, we have to see which particular proposals
have been sent.

Sl fera S1gR : g=are QU Jeey, § w31 qeley A Hel aredl § &
B Sl 999 f3n, 98 de B fF I8 W Aoae ¥ i Raede W wed &
FH , AT et W gfem SReds 2, =ifs e w1 7, 98t W), S e
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S male %, were converted into women constables. The objective of raising 33 per

cent women in the police force, has been initiated. Immediately, all the Union
Territories have been instructed to take steps to ensure that there are 33 per cent
women in the police force. Regarding welfare of women, there is a series of steps
being taken for the welfare of women. Most of the Committees to look after the
welfare of women are being headed by women officers only. Besides, there are issues
of housing, toilets, separate rooms, etc. There are separate provisions for women
in every police station, every police institute, whether it is a training centre or an
administrative centre. All steps have been taken. I can assure the hon. Member that

we will be very careful in dealing with the matters related to welfare of women.

SHRIMATI VIJILA SATHYANANTH: Mr. Chairman, Sir, in Tamil Nadu, our
State Government, Amma, has started, for the first time ...(Interruptions)... Please
don’t laugh when we say ‘Amma’. Amma is great. Amma is our mother. She is
great. You have to love your mother. All of us love our mothers. In Tamil Nadu,
All Women Police Stations (AWPS) were started for addressing the issues related

to women only.
MR. CHAIRMAN: What is your question?

SHRIMATI VIJILA SATHYANANTH: There are All Women Police Stations
consisting of all women, women constables, women inspectors and women sub-
inspectors. Even she started a Commando Force with all women commandos for the

first time. We exclusively have separate women police stations.

MR. CHAIRMAN: Do you have a question to ask?
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SHRIMATI VIJILA SATHYANANTH: Has the Government of India got any
plan to start in each and every district in India All Women Police Stations exclusively

for reporting issues related to women only?

SHRI KIREN RIJIJU: Mr. Chairman, Sir, it is not about only women police
stations or centres for women. We will also be emphasizing on women in police
stations. It is empowerment of women in the police force in terms of increasing
their professional capacity also. Their welfare has not to be done just within the
police force, it has to be done beyond the police force also. We have ensured
that the problems related to women must be handled with care. There are specific
instructions given to the State police to handle the matters related to women and

the women police force with care.

SHRIMATI VANDANA CHAVAN: Sir, the question is about working conditions
of women, and working conditions, of course, mean physical infrastructure. But it also
means psychologically being addressed or being comfortable at a working place. Sir,
this House, in fact, Parliament passed the legislation regarding Protection of Women
Against Sexual Harassment. I would like to know from the hon. Minister that, on
the one side, when we want more and more women to come into the police force,
whether the Government, especially, the Home Ministry is addressing this issue to
make sure that the Internal Complaints Committees, as envisaged under the Act, are
in place and whether those boards, as envisaged under the Act, have been put up

in police stations, which I don’t see myself.

SHRI KIREN RIJIJU: Sir, it is a very important question. I would like to inform
the hon. Member that all the CAPFs have been strictly given instructions to follow
the guidelines. For example, if there is a complaint about sexual harassment, the
Committee, which is to deal with this complaint, should also involve a credible NGO
so that all the provisions, which are there in the guidelines, are completed and strictly
followed. The Supreme Court also has given guidelines on sexual harassment. And
to deal with these issues, the Committee is to be headed by a lady officer only or
by a sufficiently senior officer in terms of rank. So, the provisions are already there.
And, as I said, whether it is the Supreme Court guidelines or the recommendations
made by various Committees, it is incumbent upon the Ministry of Home Affairs

to ensure that all those recommendations are being followed.
Increase in communal incidents

*94. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether communal incidents have been increasing in the last few months;
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(b) if so, the details thereof; and
(c) which were the worst affected States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) As per available information, communal incidents have shown a
decreasing trend during the last few months of the year 2014 from October to
December 2014. During this period 72 in October, 49 in November and 33 in December
communal incidents have been reported. 72 communal incidents were reported during
the month of January, 2015. State-wise details of number of communal incidents

from October 2014 to January 2015 are given in the Statement-I.

Statement-1

Communal incidents during October, November, December, 2014
and January 2015

Name of State Oct-14 Nov-14 Dec-14 Jan-15
Incidents Incidents Incidents Incidents
A and N Islands 0 0 0 0
Andhra Pradesh 3 0 0 0
Arunachal Pradesh 0 0 0 0
Assam 0 0 0 0
Bihar 9 7 3 12
Chandigarh 0 0 0 0
Chhattisgarh 0 0 0 0
Delhi 3 0 0 0
D and N Haveli 0 0 0 0
Daman and Diu 0 0 0 0
Goa 0 0 0 0
Gujarat 7 10 6 5
Haryana 1 1 0 0
Himachal Pradesh 0 0 0 0
J and K 0 0 0 0
Jharkhand 3 0 0 3
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Name of State Oct-14 Nov-14 Dec-14 Jan-15
Incidents Incidents Incidents Incidents

Karnataka 5 4 2 10
Kerala 0 0 1 0
Lakshadweep 0 0 0 0
Madhya Pradesh 11 4 6 5
Maharashtra 10 7 4 21
Manipur 0 0 0 0
Meghalaya 0 0 0 0
Mizoram 0 0 0 0
Nagaland 0 0 0 0
Odisha 0 0 0 0
Puducherry 0 0 0 0
Punjab 0 0 0 0
Rajasthan 7 6 3 3
Sikkim 0 0 0 0
Tamil Nadu 1 0 2 2
Telangana 1 1 0 1
Tripura 0 0 0 0
Uttarakhand 0 0 0 0
Uttar Pradesh 8 6 5 8
West Bengal 3 3 1 2
TotaL 72 49 33 72

sHaeht 3RAT T/ S=: JuTIfa HEIqd, BHRI dd¥d9 communal incidents H HIR AT
AR HAT S T S answer {7 8, S99 § A T g wifp TaRR 2014, fHwR
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campaign A 8, IF FHY I8d ARI YGRS TG 96 S &, S JolFhRTR,
IR IW ¥ AR Py, feel 4 g9 g1 3R @ & dle 9% g9 & fon
Igd 9RI SATEl R Aar, #3, T, TR.OA.T. 99e gRT S |9l Ay S .
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* Expunged as ordered by the Chair.
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q1d tgiﬁ ¥ 9N H, § PEal § & as per the figures, there is 22 per cent decrease
in terms of percentage as compared to last year. But, Sir, this is not a question of
comparison. 3R ¥, I Y& &I & & S incidents gV &, that is, those matters which

are under investigation by the police or various investigative agencies, whether they

are communal in nature or not. We can say that only after the investigations are
completed. But there are incidents even involving various religious institutions, not

one religion in particular. ...(Interruptions)...
AN HON. MEMBER: How much time will it take?

SHRI KIREN RIJIJU: I cannot encroach upon the right of the police to finish
the investigation within a stipulated period of time. But what I am assuring the hon.
Member is that the Prime Minister has already clearly stated in both the Houses of
Parliament about the restraint which everybody must observe, and the commitment
of the Government to this communal issue. I think that deals with the situation
very effectively.
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SHRI DEREK O’BRIEN: Sir, the Minister has stated that the communal incidents’
figure has gone down by 22 per cent, but even he knows that the reality of the
numbers and the perception is completely different. There may be 222 per cent
change. Sir, my specific question is: what is the definition of ‘communal incident’?
Are these incidents which happen to do with (a) loud speakers (b) rumour mongering
and (c) technology? My question specifically to the Minister is, if you are saying
that the number of communal incidents has come down, will he share the figures
because there is another category called ‘others’> How much has ‘others’ gone up
because in that ‘others’ all other incidents, including communal incidents can fit in.
So the question is: give us the figure of ‘others’, so we know how many of the
real communal incidents have taken place, like my colleague asked about the Church
burning. An SIT has been constituted on December 1. No progress has been made.

If that is not a communal incident, then, what else is?

SHRI KIREN RIJIJU: Sir, we are not differing on the matter being raised. It
is a matter of great concern to all of us. Even I am a minority. We are not dealing
with any kind of discrimination on the basis of religious background. What I am
saying is, Government is very, very careful in dealing with any problem which is
communal in nature, but if you talk about definition of the ‘incident’, which can be
termed as communal or not, is very subjective. Suppose there are incidents where
two persons have individual problems and they happen to be of different religious

background. How do we curb?
Yt g ToaE R TE W IACH HRYAA T B2
sft 9Tl : Soas A"Y, MY 98 SI8vl

SHRI KIREN RIJIJU: So, in that case, if the clash becomes a clash between two
communities, definitely it is a communal incident. But a fight between two individuals
because of some personal problem cannot definitely be termed as a communal incident.
At the same time, about the incidents of churches, which I have stated earlier also,
that unless there is a conclusive proof or evidence to show that it is communal in
nature, how can I say in this august House that it is a communal incident? The
incident is serious, that is why SIT has been constituted and investigations are going
on. I cannot make a statement here before the investigation process is complete.

That is the point I want to make.

SHRI DEREK O’BRIEN: Sir, I did not get my answer. I asked about ‘others’.
What is the figure in ‘others’, which has gone up by 200 per cent? That is my
question. My question is specific. What is the figure of incidents listed under the

umbrella of ‘others’? That is all we want to know.



48 Oral Answers [RAJYA SABHA] to Questions

SHRI KIREN RIJIJU: Sir, I can give the figure of 'others' if he puts a separate
question on that. I can clarify one thing that law and order is a State Subject. The
Ministry of Home Affairs is responsible for all the Union Territories. But, law and
order situation in States is something on which we can inform in terms of numbers,
in terms of information, but it is a State Subject which hon. Member is very well

aware of.
ot P Mg : ol & IR A @ g1 AR
SHRI KIREN RIJIJU: I have informed about Delhi.
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Srobod s U S 280 s o 0B S Qa2 Do em 130 g 38 Gliag
B o W G o (e o ) SO O 0 D s 083 (o2 (S Sl O s SRS
S s e s) Ol el ) SR Capa a st e L & B i S5 o) SO
2y o el AS G Bila BS o calia e CuiaS (g e e (e 55 ¢ i S e ey
(e B LS Al S €55 S Gl S u Slelean oS S a2 80 s s

s s 135 st

it wor R 9vafa qEey, SiEt 96 SRIAd gEA & U 7, § |Hear §
5 Faal sffdel & MUR W I8 T AAT S Tl & {6 TR 9 § Hrgaol gt
P! UEd P T AT WG 21 H APl B g9l T8l HIAT A8dl g TAR PRIBIA H,
TAR WHR ;M & 915 T HrTd sRISed &l gea¢ &F g3 8, o § ot dis
Tl AU FTEAT § AT HIF IS YUY TATHS P WA B H Il BRYAA
SRISTH @1 geaN s g3 8, A1 § I AIfod 8] A1 d1edl §, § SIb HW
BIS ARY &I 1 e gl FHART JeIGd, HRMAA Ml ST FaTd U 984 ol
HagTeld waTd §1 § HSIAT § {6 S99 AR S B UHYC BIPY Uh B BIaRd
® WY g Bl BRAT TS B 59 <9 B HRITA BMMAT DI dled & U AR
fra & e ared, I’ O W TER @ B a8, IS 98 BIRRT S, o
I Ygdre v e S iR S9d RedTs weR dRArs @l STEil| S8 d@
s fefao Rig St 9 1 AT qoT ©, S9 Wy d A § g8 qadr aredrn g @
HRITS ERAM dle & oY dTe BIg Bl, BHIN Y&l &I B, AYP Ul BT 8 37al fbdl
3= P U&T BT BI, Dol Pls W VAT AT 8NN, BT P I8 Sl DT HoR A
FHOR HRATS Bl S D! §, 98 HOR BRATg dI SR ... (TILH). .

MR. CHAIRMAN: Thank you. That’s all. ...(Interruptions)...

st fefrasra Rig: &I+ w1 FId T B2 ...(FEU)...

sft |gumafy: 9 S8 ... (AQH)... 95 SI8UI ... (FGHH). .

st e RE: W=, ..(@a@um)... * @ S 99 B §, ..(9EH). .

3t qUTaf: 39 U1 [T YO Gb & ... (FEHH). ..

st fefraora fag: 9 IR & SMudT F1 HET 87 ... (ag™). ..

sft AEe Irell WM: WX, ...(FAYM)... ST 9 37T 8l ... (FIHH)...
(08 a0) 2 Ul G (R 0) s s OB (S dana ling

sit wumaf: 721, T2 L (@aum)... (fasa {7 S, ©i e L caur)...

T Transliteration in Urdu Script.
*Expunged as ordered by the Chair.
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3l AIEFIE ITell WM W, ... (FAYUM)... ST YI8 B $I g Iels oI I8!
gl ...(FaH). ..

() ) b (ST 2 (S G5l maa G5 (A IA) o s QA e daaa Gl
sft |gumafy: 9 918, 95 S8 ... (AQHM). .
it AIEFE 3rell WH: 379 Ja18Y {6 AT R HRATE BI? ... (FIHH). ..

(i) $LS SIS Sl S il O A e daaa ciling

3t g9 Tas: W, ...(FAU)...
3t Refasra Ris: &1 I8 g Redq &1 951 781 87 ...(agM)...

st |umfa: 781, T80 ... (@aum).. kfgs g Y, o 9ara qe 9% ©
...(s"9YT)... Now, Question No. 95. ...(Interruptions)...

IS &3 ¥ FRIRG HHS
*95. sft fr.ud. gfam: w1 5/ SR ISR H3 I8 IAH B HUT B (P
(@) SRS &5 # PR HAHD] B, AR, AT T 85
(@) R ARBR ITd! aRAGD T BT Tl M & Y Big [ORga Fderr

BRI BT R I@dt §; 3R

() SRS &F 9 BRRA Sfd] B f5=-R7 Jremeil &1 dv a8 &1
¥, STPT NSg-aR &RT /=T 872

3M R AR I WA (T 9uR) ¢ g% guRE): (@) 9 @) faaw
| Yod W @ G T gl

farervor

(@) T ufeel dder @S (TTUEUR) §RT 2011-12 & R By 71
HIEU b JTAR, < H FSA iR JASA TH1 B &A1 H P AR 47 BRI
T THH I U 8 BRIS IIfSd &F H dAT Y 39 BRIS ST &F H ol
89-IR 3ds SUAL -T&l Bl

(@) 3 99, VT BIS Trd el 2

CT) ISR BT IY-JR ART fqaRor-| W) 2

T Transliteration in Urdu Script.
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faqwor-1
JRAMIST BIRFTR AHTTG JRef AfAFTIH, 2008 B G- & A Faldg

ATATIS T IRETT SIS T N

1. 3 mieht T ggTeRen YvH W (STESHUAIAgdITH):—60 H 79 dY &
Mg T &b Afa Pl 200 B URHTE AR 80 AY 3R I AP MY b Al Bl
500 YT UfHTE Hog el USH &1 Sl g1 I§ Aol I e d3red

ERT Farferd Bl

ERGH RIS/ 5T & gfad ey 10 ARl &) e
CIESINE SIS
2013-2014 2014-15 (31.12.2014
3 I & 3 AR)

1 2 3 4
1. g g9y 1792333 857666
2 faer 4294650 4470795
3 BTG 682076 675937
4 T 2136 2136
5 TR 454563 503231
6 =R 147191 147191
7 IEIERREE 85707 86831
8. I 3R PR TR REEIN
9 ARES 554239 770953
10 HCh 966595 895818
11 Bl 339582 555026
12 qeY Yoo 1574443 1417428
13 BRI 1118000 1186072
14 RECIRall 1418631 1418631
15.  goig 7964 TR
16 TSR 758654 714786
17 aﬁm 1436444 1392083
18. Sy 612955

3854824 1514062

:
2}




52 Oral Answers

[RAJYA SABHA]

to Questions

1 2 3 4
20. RIS 252930 248812
21 ufegw & 1310280 1886739

qaraR I
22, 3reuEe Ueyl 31209 TR
23, argH 785836 785836
24, #AfdgR 64547 TR
25.  durery 48924 47965
O 25251 25469
27. i 47191 54898
28.  fufEwn RRen 21821
29. f%rgq-[ 142055 163151
Y FeA 22196255 20456292
Y 5T a7
30.  ofew vd MR g9 998 777 813
3L =<€rTe 2792 TR
32, grexT Ud TR gdoll TR TR
33, =hq ek A9 2194 TR
34, Iy Yoy & oo TAIIR 376568
35, @i TR TR
36 gl TR THAR
SU SIS 5763 377381
El SIS) 22202018 20833673
UFSIIR: o el Bl

2. I IRAR N B (TTUBET)
9 W & fad dUge IRAR 18 I 59 TN BI MY & Yo SiifAdI-3r5id B

g TR AR & J3Adol BT haR &l URAR B 20,000 FYY Bl AR FSTIA
P BU H g DI SR 21 AT B ggEr, G @l HoRl SR Afdaror rea/3g
83 AR gRIT BT SIar 21 g8 whiH arHivl e a9 grR1 ik $o Irsai o
g vd 91 faerg fAur gRT srRIifad & STt Bl




Oral Answers

TAUGREIUT & d8d Hax IR &1 I5T-aR vl

[4 March, 2015]

to Questions 53

.9 NSNS e i by T ARl @1 e
2013-14 2014-15
1 2 3 4
L a1y ggwr 11300 SN
2. faEr 29384 8650
3. wdNEg 10210 5286
4. Tyt 65 65
5 ORI 2320 1225
6. R 3575 670
7. e oW 1968 1094
8. I 3R PR TR TR
9 IRES 11451 2560
10.  @afe® 16998 4775
11 Yol 297 TIR
12, w§eg yeey 8687 16496
13, HaRrTe 13596 35572
14, g™ 24697 11887
15, 499 TTRIR TTRIR
16 TSR 15170 TR
17, aftrarg 12731 7208
18. e 9
19. <% w9 81956 52485
20 IINES 2490 5000
21, ofegy e 22494 10583
AR I
22 UEd Sl TR TR
23, o 3349 7391
24 Jqﬁ'rgq 673 THIMR
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1 2 3 4
25 durerg 443 363
26 froien 197 T
27. e 450 642
28.  fufewn TR TR
29. f%rgv[ 2500 804

Y P 277001 172765
|y o &
30.  ofew vd MelaR g9 998 47 TR
31, 3T 65 THIMR
32, SIERT Ud R Bl T3TR TR
33 ek A9 TR TR
34, I e e et T3IR 2827
35. REFL TR TR
36. W T3IR T13IR
3T e 112 2827
ool wie 277113 175592
TSV i el Bl
3. ST gRET Ao

JEP: A ARl H I UNd @ IR % gRT A SR Ry 99g-aR
P HH B b WA | T8 TP g AT WHIH Bl T8 WHIH R 3R IRaR
HATOT HATTI gRT Iells STl 8l Wb S 9] A1d: SR Ue9l, SRS, R,
SIRGUS, HeY UQ¥, TSBIIN, A, R, IS 3R S Ud HIHR ST8l AT
U9 X HH 8, B A9 JaveT &A1Y WY Tl ARl w9y e <t Bl
el 39 Il Bl e wee I (Tt &1 9™ e TR 7, 99 sAl Bl
I fwres g (TEUige) &1 AW a1 T g1 @ S IR @Ihisies AT
T URRIfART) & W & Rig 7, ¥ Aftel Wy WIdNad! &, THac Afgarei |
IRITTT UGd BT de1dT o & v e ameamRd wieares ft e axet ©1

qdl: dhe AT & g grEen
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STEHATs & I Adha ARl & [y gradn - SeY Y ¥R &

LERTING] RPN ¥R Bal SRl ST Hal (Taiion)/mfie wrey
Fal (froedion/ameie @R e Eiasdsn/dem fdem
SISl (THIIRYST)/ TeTT 3FeraT X1y IRUTel 37dT YTy foft
Ierelt & AT At § UG HR dTell Gl A Afgerd

RERIN AP @RI $al o & ggdS/qeads/ Mg/
Th3RYSl/ Tl s rou sRudrell sl gy fAof
IRl b AETY arel H UHT B dTell | ddivel/srgfed

SINEESERESESINEEIREIERIN

Tty TUs g ol dwersll § g9g $R drell 9l e/ ggfd
Tty ST/ ggfd S @ Afgarg

Te 999 & foIg Adhe W«

drfieat mfadht wfzard, S B W ua HYET AIEd 7, My SR gl ol A
?1 faaR fer IR, 500/- > Uiy 99T The AEHAT B UF Bl

gEa™: il B 71T 3R RIY] YRe Hre/SIeHars dre, fSErol FH -4, S,
i FHT0-9F NS IS SRAT BT 81 AT B el Bl AR d & ugar
SIQHATs & ST AT Bl The Gl HI AN [Har SIIdr 21 Isdi § Jre1 &
FEIIT & oIy Ry iR gRaR weamor faum Ared YoiRit &

amedl: froel 9 aut & SR Svgars 9 anfad gffel/eRT |fed e
AfEeelt @ IoY-aR iR 9¥-aR @ AR R

SIUaTs & 3faid IR @Y T-aR Ra

%3, ITou/dY & SIOATs SATHIISRT &1 AT
2011-2012 2012-13 2013-14
. a0 wTEEql =
. fEr 1432439 1829916 1695843
2. wdNTe 334098 277653 290276
3. gRwEe 559507 282169 283562
4. o ok R 132645 127041 143129
5. mem gRw 1085729 979822 1010824
6. aifuen 634468 547648 530089

T et 1008490 1072623 1106262




56 Oral Answers

[RAJYA SABHA]

to Questions

PG, TSy &5 2011-2012 2012-13 2013-14
8. TOv Uy 2327830 2186401 2388204
9. SoeEs 87937 89506 95344
10.  Rumd w9 21811 13626 15766

ST P 7624954 7406405 7559299

g, 3
1. arigr woy 261860 341041 383135
12 Tyq 1673 1387 1100
13, R 342211 308880 253005
14, =R 66084 61902 44076
15, s 454544 407611 383251
16. =t 105205 116816 138527
17.  #gRTE 302040 364039 403405
18.  do7g 109587 79511 96873
19, dfrerrg 340454 358224 457770
20. o
2 g e 787604 659996 363655

3T e 2771262 2699407 2524797
. WY e e
22, gfeAM Ud FreER € 386 298 366
e
23, =de 536 449 899
24, <TeRT U§ TR g4 1104 786 1203
25, =H ek A9 NA 0 145
26.  foch 20145 21722 12096
27. e 643 494 992
28, ggad 5236 3728 3754
37 oS 28050 27477 19455
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[4 March, 2015]

to Questions 57

3. IoT/ET &5 2011-2012 2012-13 2013-14
. qafay Ied
29.  arevTEe WY 12135 12200 11827
30. o/ 412559 421359 451748
31, HfrgR 17173 18145 17064
32, Jurery 18905 21082 20151
33, firoiRH 12326 12057 12871
34, qumdie 15863 17609 13390
35.  fyfaww 3285 2668 2383
36 gt 20871 18682 15502
I S 513117 523802 544936
P S 10937383 10657091 10648487

4. BABTET FABR AP BTl TSI

SR~ 39 Ao BT & I£eF gAY TSI BT 99 H Io¥ ey fagnit &
gT & foly e ST 81 U8 ASHT 9 HAGT (R IS YR BT FTATRT)
EINEEEIEISIRG

(@) YA 1 AT (TAMETH) : 01 T & 80 99 @it oy ol & i & gow

g A, T SIHET AP Ud FeIdH HFAIR 5606 UTF &l 9 AT & fia
Th IRIAR & IR S oY U B &b SRR H 3T &l 97 f99h, gxddren
IBR YHRI BRI b UTAT DI S B Bl

IR
BICICE]
pINEINGL] AR
2011-12 1766376
2012-13 1749452
2013-14 1749452

(@) HETT el FAHYT gD d11 AIoT1 (QHeTaietans): 18 4 59 a9 ®1 AR
g & G JRY AYdT AE FRIGRET ADR [SAD! AT &b 50% Dbl S SRIBRET
TS RT BIAT &, 39 SN H 3 & oy U &1 159 e, Rl gId) T9RT

AR & YT B S BT 2
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GoftBRol B aBT: Al B AR TG Th W WRAT BT § SR S ST
WA & 3fF & WY Arse Yoidl (R Faere 8UHET Ud a¥) & U I bRl
BT 81 B WTW &) & SURId, Alee Uoil e U= & S == & SURId Al
I8 U Ul oAl 7, a1 Wi IR Wer o), Wim i & o o i
B A Bt ikl B @ @R

TRl
BIGIEET
EISRCL] AT
2011-12 591564
2012-13 550246
2013-14 599236
BRI B dlell Toidl:

(@) TARNSTH & T — SSlenswens TS M 1 duet fafics
(@) THEONEEaE & oy — YR Siad § 9
5. gXdehYEl Redl ge Hearr AT

BWIHRE] BRI el & IRST &3 P He@yul Uch ol WReF 3R
Rerell d41 & ®U § SRHR $ B Bl SR Bl & H I gU, I8 ISl

gR&eUd g1 I8 AN BUST HATTT §RT I ST Y8! g
(@) voitg Titht Rt wred dt g

IeE: 39 IS Bl G ¥ T H FARTH R QT JAgail Td TRIDR
IS & ygd GHead w1 H < w9 9 F9Y I 81 39 o H SHDR,
ID] g TAT & T A 6

9 01 &9 & 80 @ & Y TN P G YHY UG Al Rieudr urd il
39 o A W 9 Sfdra Har-fuan, uei 9o swdi § dls 3 9ew dfed Rt
IRIR & 4 T A B

o1 T U Qwr # AT/ Su-Erel b vt srdrer srerdr ARMT g
# fau v RHfecn STER & SRE ReaR gR1 5y U @4t &1 qeam/afagfa
BT WRT TRBR BT TG 697/- BT AT 797/- BUY, M H & SXIBRET
TRIPR & A § RIUBR &1 G 200/ 39 & IAT GARR &7 Ve g
S/ ST AT/ IR @ I A @diYe) IRaRI § &t awidbR
% v 100/- 30 Bl

BRI IO

2011-12 2012-13 2013-14%*
AT T e 730994 805391
*S3T IS P I 2013-14 & 3fibs AT HATHT §RT Syl & HRIT 7Y gl
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FAHIET AR & g Sasht din Ao
S TG I 18-60 IY & Y W8 F WY AAT AR SAGIET DRI

Pl SIgT SIHT AREU YL HRET B

9I3AT: 18-60 A4 & 3G THE b JBY AAdT ARl AUl SADBRET FIHR 5 YIoT]
F ST daR fHy SIH =g 9T 2

KIGH

(@) @IS g & AWl 9 Siiad dHT Hax 30 BOR SUU U d&w 8T

(F) EC H g 1] W AU & A H I§ Bl AHaH 75 TR
JqY Ui gy BN a1 IRl AifRres SIUwrdT & Arel § I8 B 3 37,500/
?9Y OfT gy B

@) TR & yaRnfes arer R e arer & IfRed o9 & w9
H, R ofaia ol & ®em 9 | 12 Bem dd H g ardt 2 INAT g bl AR
Y Pl AHaH aey frdr 1247 Hem QUi PR db, S Al gBe B, MEPE W B
w9 ¥ 300 w9 uf fommEt ufay a=3 ey o

2010-11 2011-12 2012-13 2013-14
I 137765 245933 187603 16089

6. AR RreueR $ forw dvE:

qrar: V1 AR Ricuar gt 3mg 60 a8 a1 3T 31ferds 81 e St gxafred
H I RIEBR T JFIAT JAT0-05 AT 5T REBR AT B bl 81 a7 forgat
ot 3m 30,000/- U Wiy & ®H 8 d7 S fhddl =g WA 9 Uit & dls Ay
AT YT 7 PR V& Bl

S: 2000/- 9T UfHIE &I q1RTd U9
7. AR & B0l ¥g ST i1 Td gfrermr i far:

Je¥Y: 9 Il & I AGRART BT I ASell el drel T1d H AEH, 4
STel, AHET® Haw 3R Sggdal &l i Sl Jayd giaemg Ya & SRl &1 78]
9o Wb S § HRRA AEIART B 991 B ff UeH fHar Sar ¥1 AgeRy @
Hdl $ AW & SR A<y AEren 1 ge B ol 2l

AT 91 AT AR, HSdl! UTe AedbR] AR, Taues e 59 AreT1
% 3T FERIAT BT Y SS™ & U Bl 39 Aol BT BRI T ARBRT gRT
forar SIrar 7, S WISl @t ggE dRal ® SR $Ed WRGR B IR Aokl B
oY WRPR Alee Qo= &, T W gucHl i1 Fucdh & [y I Aol
el HEdRI AT F9 (ThIsTavadisdiUess) YR WReR §R1 Fga Ared

ToIT B
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I H

(@) AT AYGIIRT U HHCTH HSIAT &b AT 71 ST arel TGIMRT ATTAT
& fEior 8 AETI B 50,000/-39 U MMARINT §HIs A FSTHR 75,000/ S
g SATai sb1s fhan T 2, 34l YR AREIRie Hae/3md glaemsti & i gq
HETIAT B 1,75,000/- YT F FIIHY 2,00,000/- ¥UY AT AT &, S[I/IT S
Jiensii & AATYT BT AN BT 30,000/ F ITHR 40,000/- FUY (@R &3 & oy
45,000/ ) forar T B

@) afra 7gaRl & fog arjfed geeT §F1 89 ©F o § 8N arell 99
P SR 2 IR BUY & TAT AiRh R W1 & I § 1 ag 39 Bl

(M) S9d-H8-I8d o1 & ATId 3 AIE BT URIERT 31afey & SR A6l gdhe
& U rEd IR 900/-30 URFTE 21 $9 GTH & A AGIIR, P ARPR aAT
ST GRPR YD 900/- DU BT AT Rl 8l 39 YbR FUfed 2700/ U B
IR AGART DI AGell Thed & URERT Ay & SR [aRd &1 SRl 2l

(&) TRIEv Td fORR & fad APIRI $I Aoy UTerd |eel fafe aiffaferat
% foro ufdreror, IFFR v BRI & e & v WERdr e @t Sl Bl
AT e, afRieror fFrrmrEael vd dgaadisl & Yob Pl YRT BRI &b [Ty FETI
PEHERCIRCIRI

FPARI & BN B ALY ASHT & AT I AT a1 b SR Al vd
[ERIEESEEIE]

GL Uch i RS  ARdfdd Fg  SrHIfad ol

2011-12 TR 251167 439770 (enfien)
3T 1220.47 3041 (MBI
& e § 15.97 3400 (uferfere)
T 557.92 3904003 (difira)

a 3900 4516 4406.03

2012-13  ggfleR 194546 302567 (amfhen)
ST 1354.33 4462 (HHTT)
A e 12.40 600 (gﬁ'f%a)
T 626.28 3984185 (dIfHa)

P 5000 4089.00 3938.47




Oral Answers [4 March, 2015] to Questions 61

¥ gedh i IRE  AR<Idd I IrHIfad ot
2013-14  ggefieR 248770 4325692 (i)
ST 1583.50 7822 (AT
RSN 113.93 3100 (uffer)
Skl 556.60 4325692 (difH)
Pt 5000 5500 4741.73

8. 3 e ST AT (TOHET)

I 39 Ao BT & e GATS & AMTH w0 F oS A ol Siigd 4
B YaT BRAT &1 39 ITSH T AISHT IR @ A e q91 IR @] 4 ARD
wY F HUW SHGF-IT9T P dTel 18 99 AR 59 99 & 19 BT MY & 47 ggd [HY

MY IUSHfIBToT=/AadTId FEl DI Siiad J1T YRem Ja Bl ol

Al 9P T ARl BT 18 I 59 aY Bl MY & A1 B AAT U THE b
A fhelt aRaR &1 qRaAT sreran fhdl THR BT SHdbIesid Aaw 81 1Ryl
3T 3MEH T AT BT foRaR Y I ey 91 AT & ATt 9 foean
ST 2 99t 9 39 AT & d8d Il 3 WGl Bl QRT B B

T4 3T 3MEHl T ST & ST Wi I $ A § 30,000/ DU,
gECAl & PRI G B UR 75,000/-00Y 3R GESAT & PRI b TR Frerara
& oI (3@ a1 Ta 3T &I B W) 37,500/- TUI UG AT AMMAA & qAT
HSHT & HRU &I U AT HYUl W AT (& ARG JAAT T 3 B el S
TR) 75000/- WUY | IE I AIRGT o & 39 § IS A& & odf | 1241 db
Ugq Il & INfYHdH T gTal Bl NG JMUR IR URT g=aT 100/-99y HIE B

BIEgRY UM PR 2

MR 3ive™ & fafY:

39 IS & I Pt arfies Hiffm 200/- 90 97 9ew & O b5 WRaR
ERT GoTd AMITE GRerm (i I 50 wicrera s1iq 100/-29 3fere foham Siram & an
ST YR Sitgd 41 e gRT fpan e 81 grier g aRari” & JMe
H =Y 50 HfTerd A WA & A8 H 100/-39Y BT RN T ARGRI/HE I
&3t gRT o Sirar 21 o WEl & forg oRi o RAfT 21 sferem o SRaR/Aed
ToiRmdl/@feRT gRT W@ fdar S gl

VUGS b Jidd, MARH § WRAR F 50% YN & U o9 ToersHl, Bl
WHR gRT G Amiires qRem A &R gudlag geimr B 3 fear s g,
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QIfp A1 BT RIRT SR T8 B1 SRl 81 Quatars & 3iaid fUsel o9 ay 3R =g
gy & U auaR afefea/gy M Fregar 8:

AT GRET & I Ie-aR FHax by T Afew

%8, 5T I H AT F - 31.01.2015 @t FRAf
FFAR HHITD P ITAR HaR by
YREAT P AT PR MY Y fad

BT T Ho wfa

1 2 3 4

1. aniy g9 10584511 1103576
2. R TUIERI gﬁ‘g‘[ 12985 15566
3. oraH 273151 55146
4. fER 423099 303786
5. d<nre 16552 0
6. BN 3193747 1597545
7. e 34280 8450
8.  qr 45816 5158
9. TR 1173517 182951
10. gRarom 64278 10482
1. Rumed yow 72995 17058
12, o vd wedik 100922 44639
13. grgvs 296501 166796
4. Fafes 3618290 755604
15. Hva 1704141 216381
16.  Hey g9 9350686 283350
17. AERTE, 7218147 357548
18, wfmR 24644 7494
19. gm0y 23567 17402

20.  foiee 4555 726
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1 2 3 4
21 S 8439 357
22, anfeem 996426 1063790
23. W 94925 21110
24, 4og 112559 1199196
25, o™ 2979335 795751
26, fafepn 2402 129
27. FIﬁIFFﬂ—g’ 1225590 601943
28. R 1850737
29. %rgq-[ 44772 2235
30. I U 5116319 938059
3. e 714286 44991
32. ufegy 773955 82410
33, sfew vd FelaR g 98 1675
34 2Tt vd TR gdel 466
35. 9 Ud o 214
36, qErEy 203

RESCEICIER)

Fal 50307950 11750366

9. IR W 9T AT (IIRTHEIETS) :
TG T A SHaq-Im9q B aTel IRART B R §IHT B TS B b

o7 51 3R ISR HATer™, YRA WRBR FRT XTSI R 7 AT (SIRTASATS)
ARH ®F T | S T & AN RIS &7 & iy gRaARI (Uia @t SHIS)
BT 30,000/- I URMGY BT WS Hls IAERT Thal-Ifed @Ry §91 B3 USH
T ST 21 I8 T 01.04.2008 W fopamefiar g8 offl R & SR IRUASIATS
B BavSl v IRART & fATd JEIST BRI & 11 ATGAAD A8l Bl &
TS T Afd wad Ud 31 AR SR, ASHEeR! Yad Fofl, HaTel, AN




64 Oral Answers

[RAJYA SABHA]

to Questions

IR (el < a9 & SR Ugs o & 3fftd dM BR ), dI8] dMR, 81
BHIR, AHIE BRAR, G BHIR, R Iedd, Hl 4+ dTdl qAT 3fel-cadl

ATAB| IRBR BT TIN I ARG T AT (JIRTAIIATS) BT fRdR aRvrdg
w9 § G SRFTST BITRT Tb BT Bl

ILIY: IRTAATS BT ST v GRART Bl 3RYdTel § Wil 819 Afed @Ry

P AR 9 SO B89 a1l fA<NT SRl & GReUT e BRAT Bl

IRTFATE F AT Bax Urd vl gRaRT &t a¥-ar dwn
TR WRe ST AT (B U gRaRT @) A

%9, g B AR 2011-12 2012-13 2013-14
(31.03.2014 &1
fRIfr & srgem)

1 2 3 4 5
1. iy vy 2184 2184%*
2. IO Yol 39615 14158
3. argH 198443 176906 1416919
4. fER 7457951 7634503 6102774
5. wuehre 4913 5854
6. wdrre 1682022 2285345 2265370
1. ool 146995 95597
8.  oRM 2089625 1883179 1900903
9. =Ry 656910 560241 465797
10.  fomEs w9 173555 286492 341818
1. o sik ek 30533 35521 4988
12.  gRy@ve 1633223 1462235 1923138
13.  ate® 1525155 1650271 29417
14, ¥va 1976453 2743665 3662511
15, Heg yeor 116510 608748
16. BRI 2116995 1747157 234252
17. 39221 66753 68140
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1 2 3 4 5
18.  ¥grery 96093 78395 108321
19. foiRT 42438 103545 145842
20.  4qryreve 78204 143585 151806
21, anfeem 1489590 3388096 4238040
22, ggﬁ—ﬁ 9486 9486
23.  d9g 225895 226878 236764
24, oY 732889 2511663
25. ]%rw 212702 505327 505327
26. I YU 4305048 5396503 5541225
27, STRNGUS 365212 334694 285435
28.  ufegy 9971 4602306 5766731 5748689

P 31189097 37446846 38515411

*Pad TN XS Tl S 8/ AT 5T BT BT B
Labourers in unorganised sector

#95. SHRI P.L. PUNIA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) the sector-wise number of labourers in unorganized sector;

(b) whether Government proposes to conduct a detailed survey to find out their

actual number; and

(c) the State-wise details of schemes under which the labourers working in

unorganized sector are getting benefited?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢c) A Statement is laid
on the Table of the House.

Statement-1

Details of Social Security Schemes Listed under Schedule-I of the Unorganised
Workers Social Security Act, 2008.

T Original notice of the question was received in Hindi.
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1. Indira Gandhi National Old Age Pension Scheme (IGNOAPS): Central assistance
of ¥ 200/- per month is provided to persons in the age group of 60-79 years and
% 500/- per month to persons of 80 years and above. This scheme is run by Ministry

of Rural Development.

State-wise number of beneficiaries under IGNOAPS
SI.No.  States/UTs Number of beneficiaries reported (IGNOAPS)

2013-2014 2014-15
(as on 31.12.2014)

1 2 3 4
1. Andhra Pradesh 1792333 857666
2. Bihar 4294650 4470795
3. Chhattisgarh 682076 675937
4. Goa 2136 2136
S. Gujarat 454563 503231
6. Haryana 147191 147191
7. Himachal Pradesh 85707 86831
8. J & K NR NR
9. Jharkhand 554239 770953
10. Karnataka 966595 895818
11. Kerala 339582 555026
12. Madhya Pradesh 1574443 1417428
13. Mabharashtra 1118000 1186072
14. Odisha 1418631 1418631
15. Punjab 7964 NR
16. Rajasthan 758654 714786
17. Tamil Nadu 1436444 1392083
18. Telangana 612955
19. Uttar Pradesh 3854824 1514062
20. Uttarakhand 252930 248812

21. West Bengal 1310280 1886739
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1 2 3 4
NE States
22. Arunachal Pradesh 31209 NR
23. Assam 785836 785836
24, Manipur 64547 NR
25. Meghalaya 48924 47965
26. Mizoram 25251 25469
27. Nagaland 47191 54898
28. Sikkim NR 21821
29. Tripura 142055 163151
Sus TotaL 22196255 20456292
UTs
30. A and N Islands 777 813
31. Chandigarh 2792 NR
32. D and N Haveli NR NR
33. Daman and Diu 2194 NR
34. NCT Delhi NR 376568
35. Lakshadweep NR NR
36. Puducherry NR NR
Sus TotaL 5763 377381
Granp ToTAL 22202018 20833673

NR : Not Reported
2. National Family Benefit Scheme (NFBS)

Under this Scheme a BPL household is entitled to compensate amount of money
on the death of primary bread winner aged between 18 and 59 years. An amount
of ¥ 20,000/~ is provided as assistance to the family. Identification, Sanction and
disbursement of Pension are done by the State/UT Government. The Scheme is
implemented by Rural Development Department and in a few State by Women and

Child Development Departments.
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State-wise number of beneficiary covered under NFBS

S1.No. States/UTs Number of beneficiaries reported
2013-2014 2014-15
1 2 3 4
1. Andhra Pradesh 11300 NR
2. Bihar 29384 8650
3. Chhattisgarh 10210 5286
4. Goa 65 65
5. Gujarat 2320 1225
6. Haryana 3575 670
7. Himachal Pradesh 1968 1094
8. J & K NR NR
9. Jharkhand 11451 2560
10. Karnataka 16998 4775
I1. Kerala 297 NR
12. Madhya Pradesh 8687 16496
13. Maharashtra 13596 35572
14. Odisha 24697 11887
15. Punjab NR NR
16. Rajasthan 15170 NR
17. Tamil Nadu 12731 7208
18. Telangana 9
19. Uttar Pradesh 81956 52485
20. Uttarakhand 2490 5000
21. West Bengal 22494 10583
NE States
22. Arunachal Pradesh NR NR
23. Assam 3349 7391
24, Manipur 673 NR
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1 2 3 4
25. Meghalaya 443 363
26. Mizoram 197 NR
27. Nagaland 450 642
28. Sikkim NR NR
29. Tripura 2500 804

Sus TotAL 277001 172765
UTs
30. A and N Islands 47 NR
31. Chandigarh 65 NR
32. D and N Haveli NR NR
33. Daman and Diu NR NR
34. NCT Delhi NR 2827
35. Lakshadweep NR NR
36. Puducherry NR NR

Sus TotAL 112 2827

GranD ToTAL 277113 175592

NR : Not Reported

3. Janani Suraksha Yojana :—

Objective: It is a Centrally Sponsored scheme with the objective of reducing

maternal and infant mortality by promoting institutional delivery among pregnant

women. This scheme is run by Ministry of Health and Family Welfare. The Scheme

focuses on poor pregnant woman with special dispensation for States that have low

institutional delivery rates, namely, the States of Uttar Pradesh, Uttarakhand, Bihar,
Jharkhand, Madhya Pradesh, Chhattisgarh, Assam, Rajasthan, Orissa and J&K. While

these States have been named Low Performing States (LPS), the remaining States have

been named High Performing States (HPS). The Scheme also provides performance

based incentives to women health volunteers known as ASHA (Accredited Social

Health Activist) for promoting institutional delivery among pregnant Women.
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Eligibility:—Eligibility for Cash Assistance

The eligibility for cash assistance under the JSY is as shown below:

LPS All pregnant women delivering in Government health centres, such
as Sub Centres (SCs)/Primary Health Centres (PHCs)/Community
Health Centres (CHCs)/First Referral Units (FRUs)/general wards
of district or State hospitals or accredited private institutions

HPS All BPL/Scheduled Caste/Scheduled Tribe (SC/ST) women delivering
in a Government health centre, such as SC/PHC/CHC/FRU/general
wards of district or State hospital or accredited private institutions.

LPS & HPS All BPL/Scheduled Caste/Scheduled Tribe (SC/ST) delivering in
accredited private institutions.

Cash assistance for home delivery

BPL pregnant women, who prefer to deliver at home, are entitled to a cash
assistance of ¥ 500 per delivery regardless of age of women and the number of

children.

Identification:—Beneficiary to provide a copy of mother and child protection
card/JSY card, discharge certificate, caste, BPL Certificate etc. After ascertaining
the eligibility of the mother cash assistance under JSY is paid to the mother. The
department of Health and Family Welfare is the nodal agency for implementation
of the Scheme in the States.

Beneficiaries:—The number of pregnant women including labourers/workers who

benefited from JSY State-wise and year-wise during the last three years is as below:
State-wise number of beneficiaries under JSY

Number of JSY beneficiaries

SL.No.  States/UTs 2011-12 2012-13 2013-14

A. High Focus State

1. Bihar 1432439 1829916 1695843
2. Chbhattisgarh 334098 277653 290276
3. Jharkhand 559507 282169 283562
4. Jammu and Kashmir 132645 127041 143129
5. Madhya Pradesh 1085729 979822 1010824

6. Odisha 634468 547648 530089
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SL.No.  States/UTs 2011-12 2012-13 2013-14
7. Rajasthan 1008490 1072623 1106262
8. Uttar Pradesh 2327830 2186401 2388204
9. Uttarakhand 87937 89506 95344
10.  Himachal Pradesh 21811 13626 15766
SuB TotaL 7624954 7406405 7559299
B. Other States
11.  Andhra Pradesh 261860 341041 383135
12. Goa 1673 1387 1100
13.  Gujarat 342211 308880 253005
14.  Haryana 66084 61902 44076
15.  Karnataka 454544 407611 383251
16.  Kerala 105205 116816 138527
17.  Mabharashtra 302040 364039 403405
18.  Punjab 109587 79511 96873
19.  Tamil Nadu 340454 358224 457770
20.  Telangana
21.  West Bengal 787604 659996 363655
Su TotaL 2771262 2699407 2524797
C. Union Territories
22. A and N Islands 386 298 366
23.  Chandigarh 536 449 899
24. D and N Haveli 1104 786 1203
25. Daman and Diu NA 0 145
26.  Delhi 20145 21722 12096
27.  Lakshadweep 643 494 992
28.  Puducherry 5236 3728 3754
SuB TotaL 28050 27477 19455
D. North East States
29.  Arunachal Pradesh 12135 12200 11827
30.  Assam 412559 421359 451748
31.  Manipur 17173 18145 17064
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SL.No.  States/UTs 2011-12 2012-13 2013-14
32.  Meghalaya 18905 21082 20151
33.  Mizoram 12326 12057 12871
34.  Nagaland 15863 17609 13390
35.  Sikkim 3285 2668 2383
36.  Tripura 20871 18682 15502

Sus TotaL 513117 523802 544936
GranD ToTAL 10937383 10657091 10648487

4. Handloom Weavers’ Comprehensive Welfare Scheme

Objective:- The main objective of the scheme is to enable weaver community
to access, the best of health care facilities in the country. This scheme is run by
Ministry of Textiles (office of the Development Commissioner for Handlooms).

(a) Health Insurance Scheme (HIS) : All Handloom Weavers and ancillary
workers, male as well as female between age group of 01 day to 80 years are
eligible. Four members in a family are covered to avail benefit under the scheme.

State director, incharge of Handloom verify the eligibility of the weavers.

Beneficiaries
Policy Year Enrolment
2011-12 1766376
2012-13 1749452
2013-14 1749452

(b) Mahatma Gandhi Bunkar Bima Yojana (MGBBY): All handloom weavers
male or female between age group of 18 to 59 years and who is earning atleast 50%
of his income from handloom weaving are eligible to be covered. State Director,

incharge of Handlooms verify the eligibility of the weavers.

Mode of Registration: The beneficiary has to fill up an application form for
enrollment and submit the same to the nodal agency (Director incharge of Handlooms
and Textiles) along with his/her share of premium. On receipt of the form, the
nodal agency after scrutiny of the application form and if found eligible, accept the
premium amount and forward the lists of such beneficiaries along with premium

amount to the implementing agencies.
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Beneficiaries
Policy Year Enrolment
2011-12 591564
2012-13 550246
2013-14 599236

Implementing agency:

(a) For HIS- ICICI Lombard General Insurance Company Limited
(b) For MGBBY- Life Insurance Corporation of India

5. Handicraft Artisans’ Comprehensive Welfare Scheme

Handicraft constitutes an important segment of the unorganised sector of our
economy. In order to address the welfare needs of artisan in terms of health and
dwelling insurance, this scheme has been envisaged. This Scheme is run by Ministry

of Textiles.
(a) Rajiv Gandhi Shilpi Swasthya Bima Yojana

Objective: This Yojana aims of financially enabling the artisans’ community
to access the best of health care facilities in the country. This scheme covers the

artisan, his wife and two children.

Eligibility: All craft persons whether male or female, between the age group of
one day to 80 years will be eligible. The scheme will cover the artisans’ family of
four, comprising self and any other three members of the family from among the

dependent parents, spouse and children.

Benefits: The insurance company shall pay/reimburse expenses incurred by the
artisans in course of medical treatment availed of in any hospital or nursing home
within the country, subject to limits/sub limits. contribution by Government of India
is ¥ 697/ or I 797/-, contribution by the Handicraft artisan is ¥ 200/- in case of
general category artisans and ¥ 100/- from artisans belonging to North Eastern Region
and SC/ST communities/Below Poverty Line (BPL) families.

Beneficiarie:

2011-12 2012-13 2013-14*

No. of Beneficiaries 730994 805391 -

* Figures for 2013-14 under this scheme not made available by Ministry.
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Janshree Bima Yojana for Handicraft Artisans

Objective: The objective is to provide life insurance protection to the Handicraft

Artisans, whether male or female, between the age group of 18-60 years.

Eligibility: All craft Person whether male or female, between the age group of

18-60 years will be eligible to be covered under this Yojana.
Benefits:

(a) Life insurance cover towards natural death shall be a sum of ¥ 30000/- per

member.

(b) For accidental death or permanent disability, the coverage shall be maximum
of ¥ 75000/- per member and the Permanent partial disability, the coverage shall be

maximum of I 37,500/- per member.

(c) Added benefits in the form of an associated scheme of LIC 'Siksha Sahyog
Yojana', under which not more than 2 dependent children of the beneficiary studying
in the classes 9th to 12th are given I 300/- per quarter per child as educational
allowance for a maximum period of 4 years or till they complete 12th standard,

which ever occur earlier.

2010-11 2011-12 2012-13 2013-14

Beneficiaries 137765 245933 187603 16089

6. Pension to Master Craft Person

Eligibility: Master craftsperson of 60 years or more age who are recipients of
National Awards or Merit Certificates or State awards in Handicrafts and whose
private income is less than ¥ 30000/- per year and who is not receipt of similar

financial assistance from any other source.
Benefit: Monthly pension of I 2000/- per month.
7. National Scheme for welfare of Fishermen and Training and Extension

Objective: Under the scheme basic amenities such as housing, drinking water,
construction of community’s hall and tubewells are provided for fishermen in their
fishing village. Insurance coverage is also provided to fisherman engaged actively in
fishing. Financial assistance to fishermen during lean fishing season is also provided.

Eligibility: All active fishermen, fisheries cooperatives, SHGs etc. are eligible
for avail assistance under the scheme. The Scheme is implemented by the State
Governments, who identified the beneficiaries and send proposals to Central



Oral Answers [4 March, 2015] to Questions 75

Government. The nodal agency is the State Government, however for Group Accident
Insurance components, National Federation of Fisheries Cooperative (FISHCOPFED)

is the nodal agency appointed by the Government of India.
Benefits:

(a) Under the model fishermen villages component assistance for construction
of low cost fishermen houses has been enhanced from ¥ 50000/- per dwelling unit
to ¥ 75000/- per dwelling unit, similarly assistance for construction of community
hall/common facilities has been increased from I 175000 to I 200000/- cost of
installation of tubewell/drinking water facilities has been increased from I 30000/- to
% 40000/- X 45000 for NER).

(b) The coverage for Group Accident Insurance for active fishermen is ¥ 2 lakh

during accidental death and ¥ 1 lakh in case of partial permanent disability.

(c) Under saving-cum-relief, the relief amount during the three month fishing ban
period is ¥ 900/- per month. Under the component ¥ 900 each is contributed by the
fisherman, Central Government and the States. ¥ 2700, thus collected is distributed
to the fishermen during the three month fishing ban period.

(d) Under training and extension, assistance is provided for organizing of training,
seminar and workshops for fishers on various fishery related activity. Assistance is
provided for meeting travel requirement, training manual, and resource person fees

etc.

Physical and Financial achievement during the last three years under National

Scheme of Welfare of Fishermen

Year Component BE RE Actual Exp. Beneficiaries approved
2011-12 SCR 2511.67 439770 (covered)
Housing 1220.47 3041 (houses)
T &E 115.97 3400 (trained)
Insurance 557.92 3904003 (insured)
ToTAL 3900 4516 4406.03
2012-13  SCR 1945.46 302567 (covered)
Housing 1354.33 4462 (houses)
T & E 12.40 600 (trained)
Insurance 626.28 3984185 (insured)

TotaL 5000  4089.00 3938.47




76 Oral Answers [RAJYA SABHA] to Questions

Year Component BE RE Actual Exp. Beneficiaries approved
2013-14  SCR 2487.70 4325692 (covered)
Housing 1583.50 7822 (houses)
T & E 113.93 3100 (trained)
Insurance 556.60 4325692 (insured)
TotaL 5000 5500 4741.73

8. Aam Aadmi Bima Yojana (AABY)

Objective: The main objective of this scheme is to provide life insurance
cover to the economically backward sections of the society. AABY extends life and
disability covers to Persons between the age of 18 years to 59 years living below and
marginally above the poverty line under 47 identified vocational/occupational group.

Eligibility: The beneficiary should be between the age of 18 years to 59 years
should be head of the family or an earning member of the family under the eligible
groups. AABY is also extended to all RSBY beneficiaries, provided they meet the
other eligibility conditions under the AABY scheme.

Benefits:

AABY provides insurance cover for a sum of ¥ 30,000/- on natural death,
I 75,000/- on death due to accident, ¥ 37,500/- for partial permanent disability
(loss of one eye or one limb) due to accident and ¥ 75,000/- on death or total
Permanent Disability (loss of two eye or two limbs) due to accident. The scheme
also provide an add-on-profit, where in scholarship of ¥ 100 per month per child
is paid on half-yearly basis to maximum of two children per members studying in
9th to 12th standard.

Mode of Premium contribution

The total annual premium under the scheme is ¥ 200/- per beneficiary of
whom 50% i.e. ¥ 100/- is contributed from the social security fund created by the
Central Government and maintained by LIC. The balance of 50% (i.e. ¥ 100/-) of
the premium is contributed by the State Governments/UTs in case of ‘Rural Land-
less Households’. For other groups it is contributed as case may be by the State

Government/Nodal Agencies/Individual.

Under AABY, towards 50% share of Government for premium, the money is
contributed in the ‘Social Security Fund’ and ‘AABY Scholarship Fund’ maintained
by LIC, by the Central Government, but no release of money is done to States.
The year-wise fund allocated/spent for the last three years and for the current year
under AABY is as follows:
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Beneficiary:

State-wise social security lives covered

S1.No. States Total Social Security = New Lives as at

Lives as at 31.01.2015
31.03.2014
1 2 3 4
L. Andhra Pradesh 10584511 1103576
2. Arunachal Pradesh 12985 15566
3. Assam 273151 55146
4. Bihar 423099 303786
5. Chandigarh 16552 0
6. Chhattisgarh 3193747 1597545
7. Delhi 34280 8450
8. Goa 45816 5158
9. Gujarat 1173517 182951
10.  Haryana 64278 10482
11.  Himachal Pradesh 72995 17058
12. J &K 100922 44639
13.  Jharkhand 296501 166796
14.  Karnataka 3618290 755604
15.  Kerala 1704141 216381
16.  Madhya Pradesh 9350686 283350
17.  Mabharashtra 7218147 357548
18.  Manipur 24644 7494
19.  Meghalaya 23567 17402
20.  Mizoram 4555 726
21.  Nagaland 8439 357
22.  Odisha 996426 1063790
23.  Puducherry 94925 21110
24.  Punjab 112559 1199196
25.  Rajasthan 2979335 795751
26.  Sikkim 2402 129
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1 2 3 4
27.  Tamil Nadu 1225590 601943
28.  Telangana 1850737
29.  Tripura 44772 2235
30. U.P 5116319 938059
31.  Uttarakhand 714286 44991
32, West Bengal 773955 82410
33. A & N Islands 1675
34. Dadra & N. Haveli 466
35. Daman & Diu 214
36.  Lakshadweep 203

Co-Aanganwadi
Co-KVIC
TotaL 50307950 11750366

9. Rashtriya Swasthya Bima Yojana (RSBY)

‘Rashtriya Swasthya Bima Yojana’ (RSBY) was launched by the Ministry of
Labour and Employment, Government of India to provide health insurance coverage
to Below Poverty Line (BPL) families. Under the scheme, the BPL families (a unit
of five) in the unorganized sector are provided smart card based cashless health
insurance cover of ¥ 30,000/- per annum. The scheme became operational from
01.04.2008. During the course of implementation, apart from BPL families, RSBY
coverage has been extended to 11 occupational groups of Unorganised Workers viz.
Building and Other Construction Workers, Licensed Railway Porters, Street Vendors,
MGNREGA workers (who have worked for more than fifteen days during preceding
financial year), Beedi workers, Domestic workers, Sanitation Workers, Mine Workers,
Rickshaw pullers, Rag pickers and Auto/Taxi drivers. It is the endeavour of the
Government to extend Rashtriya Swasthya Bima Yojana (RSBY) to all Unorganised

Workers in a phased manner.

Objective: The objective of RSBY is to provide protection to BPL households

from financial liabilities arising out of health shocks that involve hospitalization.
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State-wise number of beneficiary families covered under RSBY

SI.No. Name of State 2011-12 2012-13 2013-14
(As on
31.03.2014)
1 2 3 4 5
1.  Andhra Pradesh 2184 2184*
2. Arunachal Pradesh 39615 14158
3. Assam 198443 176906 1416919
4.  Bihar 7457951 7634503 6102774
5. Chandigarh 4913 5854
6.  Chhattisgarh 1682022 2285345 2265370
7. Delhi 146995 95597
8.  Gujarat 2089625 1883179 1900903
9.  Haryana 656910 560241 465797
10.  Himachal Pradesh 173555 286492 341818
11.  Jammu and Kashmir 30533 35521 4988
12.  Jharkhand 1633223 1462235 1923138
13.  Karnataka 1525155 1650271 29417
14. Kerala 1976453 2743665 3662511
15. Madhya Pradesh 116510 608748
16. Maharashtra 2116995 1747157 234252
17. Manipur 39221 66753 68140
18.  Meghalaya 96093 78395 108321
19.  Mizoram 42438 103545 145842
20.  Nagaland 78204 143585 151806
21.  Odisha 1489590 3388096 4238040
22.  Puducherry 9486 9486
23.  Punjab 225895 226878 236764
24.  Rajasthan 732889 2511663
25.  Tripura 212702 505327 505327
26.  Uttar Pradesh 4305048 5396503 5541225
27.  Uttarakhand 365212 334694 285435
28.  West Bengal 4602306 5766731 5748689
ToTtAL 31189097 37446846 38515411

*Only Ranga Reddy district which is now a part of Telangana State.
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MR. CHAIRMAN: Q.No. 95, the hon. Member not present. Let the answer be
laid on the Table. Any supplementary on this? Yes, Mr. Rapolu.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, in India, this is
the post-employment guarantee era. This is the question which focusses on the
unorganized sector; there are about 50 crore labourers. Out of them, only 15 per
cent are in the organized sector and the remaining 85 per cent are among various

unorganized sectors.
SHRI TAPAN KUMAR SEN: It is only 7 per cent.

SHRI ANANDA BHASKAR RAPOLU: But, as per the NSS, as supplied by the
Union Labour Ministry, it is indicating this way. It is being stated that there is a
fund of ¥ 27,000 crores with the ESI, which is not claimed for several years. The
present Union Government is also focussing on issuing Unique Account Numbers to
the labourers. Since Union Labour Minister has recorded at length about the welfare
measures which are available across several unorganized sectors. I would like to
know whether this ¥ 27,000 crores fund, which is available with the ESI as a result
of unclaimed money, would be utilized for the labourers in the unorganized sector,

through their Unique Account Numbers which are to be given soon.
MR. CHAIRMAN: Does it relate to this question?

SHRI ANANDA BHASKAR RAPOLU: Sir, it is very much related to this
question. He has elaborated all the sectors including handicrafts, handlooms and several
others. There are more than 85 per cent of the labourers in the unorganized sector
in the country and more than 40 crore labourers are there in the unorganized sector.
So, the fund is available at the ESI and the Unique Account Numbers are being..

MR. CHAIRMAN: But that is not the question. You are right when you cite
the data, but that is not what the question is.

SHRI ANANDA BHASKAR RAPOLU: Sir, this is regarding welfare of the
unorganized sector labourers.

MR. CHAIRMAN: That is not the issue. Please read the question.

SHRI ANANDA BHASKAR RAPOLU: Sir, the funds are available, Unique
Account Numbers are to be given to all the labourers in the unorganized sector. I
would like to know from the Union Labour Minister..

MR. CHAIRMAN: Please sit down. Mr. Minister, do you wish to throw any
light on this, which is not emanating from the question? ...(Interruptions)...

SHRI MANI SHANKAR AIYAR: Sir, the relevance of the question could be
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understood in part (c), as to whether labourers are being benefited. Here is a huge
amount of money meant for the benefit of the labourers. All we would like to know
from the Minister is whether he will use this money for this purpose.

MR. CHAIRMAN: All right, thank you.

SHRI BANDARU DATTATREYA: Sir, the question pertains to three items. The
first is about the unorganized workers, sector-wise. The sector-wise data is available.
The second part of the question is: Is there any proposal to survey the unorganized
sector? The third part is about the schemes. These are the three questions which
have been asked and the answer is laid on the Table of the House. In spite of
that, I wanted to emphasise one fact. In spite of that, Sir, I want to emphasise, as
our hon. Member has rightly pointed out, on this Social Security Act, which has
come in 2008. This Act gives more emphasis on the unorganised sector. You are
also well aware of it. For this, I also want to congratulate the hon. Prime Minister
and the Finance Minister because they have come out with the social security for
all, particularly, unorganised sector, the Pradhan Mantri Suraksha Bima Yojana to
cover accidental death risk of ¥ 2 lakhs by paying a premium of ¥ 12 per year.
This Scheme is a very laudable Scheme. And Atal Pension Yojana is meant to
provide a defined pension depending on the contribution and period of contribution.
The Government will contribute 50 per cent of the beneficiaries premium limited to
% 1,000 each year for five years, in the new accounts opened before 31st December,
2015. These are the two things.

Another thing is, Pradhan Mantri Jeevan Jyoti Bima Yojana, that also is one of
the very innovative schemes. Both the national and ...(Interruptions)...

MR. CHAIRMAN: No, no. Please.

SHRI BANDARU DATTATREYA: These are the three things. Another thing
that I wanted to say is this. He was asking about Universal Account Number, and
also inoperative amounts. These are the two things which you are asking. This NDA
Government, led by Shri Narendra Modiji, has come out with the Shram Suvidha
Portal for the organised workers. The portal is online and the portal is consisting
of seven lakh employees. And 4.2 crores employees are on the portal. I am happy
to announce in this House that my Ministry is launching a smart card. The smart

card ...(Interruptions)...
SHRI MANI SHANKAR AIYAR: The Minister is not answering the question.
MR. CHAIRMAN: He is coming.

SHRI BANDARU DATTATREYA: I am coming to the answer. About inoperative

amount, [ will tell you later on. But I want to tell you about this Scheme. For
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unorganised sector, we are going to launch a smart card. As we have given Universal
Account Number to the organised sector, we are going to give a smart card, namely,
UWIN, that card will have AADHAR and bank account.

MR. CHAIRMAN: Just one minute, please.

SHRI BANDARU DATTATREYA: Another thing is this inoperative amount. It
cannot be given to anybody. It is the worker’s amount. I am only the trustee of the
workers. An amount of ¥ 27,000 crores is there. The process is going on. A nation
wide campaign we have started. Yesterday also, hon. Prime Minister has promised

that that Fund will go to the workers only. ...(Interruptions)...
MR. CHAIRMAN: Shri P. Rajeeve.

SHRI P. RAJEEVE: Sir, as per the answer, the total number of workers is 47
crore, that is as per 2011-12 National Sample Survey. Now, it is around 80 crore
Sir, but I am going through the annexures. The total beneficiaries are only eight
crores. Then, what about the rest of the unorganised workers? I have went through
the total annexures, the culminated total is only eight crores. Then what about the
31 crore workers? The total allocation of the money to the National Security Social
Welfare Fund is only 607 crores as per this Budget. Then, what is your plan to
ensure any specific fund-allocation to the National Welfare Fund and to enhance the

number of beneficiaries?

SHRI BANDARU DATTATREYA: Sir, it is certainly a very large number and
not only related to my Ministry, but there are also a large number of Ministries,
eleven or twelve Ministries are there, and they are providing a lot of schemes. That
is why, I said that we are going to cover maximum number in a phased manner.
That is why I said that whatever information you want, I will give it later on. But

here, this RSBY Scheme is also implemented.

3 FATE IS Meer: AT GUART 781y, W1 local organisations ¥,
el R Hidedl ol g% ©, g8 & Sl dlbdl Al g, d bl HIAT 98 6, i
organisations ¥ WIhel WARN Bl oI B IO TEY FCH P ANl Bl SAGT T
& ST g1 #EIey, # 3Mud Wews ¥ "M H#A S 9 I Yol 9redl g (5 9l
d U gired BI, U Biacal B g9 ARE BT TS B Fobd © [P dldbd ofdd T)
ﬁmwﬁ—d@%w%ﬂﬁﬁﬁmfollowﬁ?

o} der SAPF: I A1 oibel oM Bl W AT T Tbd &, oAfhT STH TSNS
BT W TABYS! B BT UGG gl ... (FIHH). ..




Written Answers to [4 March, 2015] Starred Questions 83

WRITTEN ANSWERS TO STARRED QUESTIONS
Financial assistance to Bihar for upgradation of police stations and jails

*96. DR. ANIL KUMAR SAHANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the details of financial assistance provided by the Central Government to the
State of Bihar during the last financial year for upgradation of police stations and jails;

(b) whether any special assistance has been provided for education, etc. of

children of women prisoners; and
(c) if so, the quantum of amount spent thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY): (a) During the last financial year
(2013-14) %51.31 crore was released to Bihar under MPF Scheme for construction
of quarters for lower subordinate and upper subordinate personnel of police stations,
office unit for Bihar Home guard training Centre and construction of Bihar Military
Police Training Centre, etc. No funds have been provided for upgradation of jails
during the last financial year to the State of Bihar as the Scheme for Modernisation
of Prisons has closed on 31-03-2009.

(b) No special assistance has been provided for education, etc off children of
women prisoners in the State of Bihar.

(¢) In view of (b) above, does not arise.
Focus on countering LWE in six districts

*97. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Government has decided to focus its counter Left
Wing Extremism (LWE) efforts in six districts;

(b) if so, the details thereof;

(c) whether it is also a fact that during the meeting with the Chief Ministers
from the four worst hit States, Government has sought concerted security action

against Maoists; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY): (a) and (b) No, Sir. 106 districts
in 10 left wing extremism affected States are included in the Central Government
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Scheme of ‘Security Related Expenditure’ for LWE affected States for focused capacity
building to combat LWE violence. However, from time to time, special attention is
focused on specific areas for strategic reasons. In this regard, the Ministry of Home
Affairs recently conducted a review of certain worst affected districts in four LWE
affected States.

(c) and (d) Yes, Sir. A meeting was held under the Chairmanship of Union Home
Minister with the Ministers of Central Ministries and Chief Ministers of Chhattisgarh,
Maharashtra and officials of Telangana and Odisha on 09.02.2015 in New Delhi to
review and monitor the challenge of Left Wing Extremism in certain worst LWE
affected districts. During the meeting, a number of important decisions on improving
the security scenario and to accelerate the development efforts in Chhattisgarh and
in the adjoining districts of Odisha, Maharastra and Telangana, were taken.

Increase in price of diesel and petrol

*98.SHRI NEERAJ SHEKHAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the price of diesel and petrol has been increased on 15 February,
2015;

(b) if so, the details thereof; and
(c) the reasons for the increase in price of diesel and petrol?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The prices of
petrol and diesel are market determined with effect from 26th June, 2010 and 19th
October, 2014 respectively. Since then, the Public Sector Oil Marketing Companies
(OMCs) take appropriate decisions on price of these products as per market conditions.

As per Indian Oil Corporation Limited (IOCL), the details of revision in Retail
Selling Prices (RSPs) of petrol and diesel with effect from 16.02.2015 at New Delhi,

are as under:

Revision in Retail Selling Price of Petrol and Diesel at New Delhi on 16.02.2015

Date Petrol Diesel
RSP in T/litre Increase/ RSP in ¥/litre Increase/
(Decrease) (Decrease)
As on 56.49 46.01
15.02.2015
16.02.2015 57.31 0.82 46.62 0.61

01.03.2015 60.49 3.18 49.71 3.09
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(c) As per IOCL the increase was due to increase in prices of both petrol and
diesel in the international oil market and depreciation in the Indian Rupee — US
dollar exchange rate after the previous downward price revision effective 4th February,
2015.

Use of domestic LPG cylinders for commercial purposes

*99. SHRI RAM KUMAR KASHYAP: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) Whether the use of domestic LPG cylinders for commercial purposes

is continuing unabated leading to an acute shortage;

(b) whether serpentine queues of customers seeking to refill their gas cylinders
can be seen at various open godowns of the LPG suppliers all across the State in

Haryana; and

(c) if so, the details of measures taken to ensure that LPG gas cylinders are

provided to the customers at their registered address within 4-6 hours of request ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) Public Sector Oil
Marketing Companies (OMCs) have reported that there is no permanent shortage of
LPG in the State of Haryana and they are meeting the demand of customers registered
with them. However, the possibility of malpractice/ irregularities in distribution of
subsidized domestic LPG cylinders by unscrupulous elements cannot be ruled out
due to the lower retail price of subsidized LPG for domestic use vis a vis the
market price for commercial LPG. OMCs are on vigil to prevent and take action
against black marketing of cylinders. It is further stated that it is precisely to check
malpractice of diversion of domestic LPG cylinders that Government has launched the
Direct Benefit Transfer Scheme "PAHAL" in the entire country. This is the world's
largest cash transfer scheme. The scheme ensures that LPG cylinders move in the
entire supply chain at market determined price thereby checking diversion of LPG
cylinders. While 80% of LPG consumers have joined the scheme across the country,
75% of LPG consumers have joined the scheme in Haryana. This will effectively

curb diversion of LPG cylinders and associated malpractices.

OMC:s also carry out surprise inspections at distributors premises, conduct refill
audits, surprise checks at customers premises, en-route checking of delivery vehicles
etc. If LPG distributors are found guilty of any malpractice, punitive action is taken

in accordance with the provisions of the Marketing Discipline Guidelines (MDG).
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Moreover, several other initiatives have been taken by the Government viz. capping
on supply of subsidized cylinders. de-duplication, a 24x7 LPG service portal www.

MyLPG.in, which also help to curb malpractices in LPG distribution.

OMCs have stated that their LPG distributors endeavor to supply refills normally
within seven working days from the date of booking. However, backlog in supply
does occasionally occur in some markets , due to reasons beyond control like strikes/
bandhs/agitations by contract labours I transporters/trade unions etc. which is met
by augmenting supplies to the affected markets by operating the bottling plants on
Sundays/holidays.

Ticketed Monuments
*100. SHRI D.P. TRIPATHI: Will the Minister of CULTURE be pleased to state:

(a) the mechanism for deciding cost of entry ticket for our major monuments
under the Archaeological Survey of India (ASI);

(b) the details of the ticketed monuments and their entry fee;
(c) how much amount is collected every year from these monuments; and
(d) where does the collected amount go eventually?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) As per guidelines envisaged in Rule 6 of the Ancient Monuments
and Archaeological Sites and Remains Rules, 1959, the cost of entry ticket for major

monuments under Archaeological Survey of India has been decided.

(b) The details of 116 ticketed monuments/sites which include World Heritage
Monument and other ticketed monuments under the Archaeological Survey of India
are given in the Statement-I (See below). The details of World Heritage ticketed
monuments under Archaeological Survey of India are given in the Statement-II (See
below). The rate of entry fee on these monuments/sites is as under:

Ticketed World Heritage Monuments
Other ticketed monuments

(i) Citizens of India*
% 10/- per head I 5/- per head

(i1) Others
(Foreigners) ¥ 250/- per head ¥ 100/- per head

*The rate for citizens of India is also applicable to ‘South Asian Association for
Regional Cooperation’ countries (SAARC) and ‘Bay of Bengal Initiative for Multi-

Sectoral Technical and Economic Cooperation (BIMSTEC)’ countries.
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Entry fee structure for few monuments under Agra Circle of Archaeological
Survey of India i.e. entry fee by ASI and pathkar by Agra Development Authority

have been given in the Statement-III (See below).

(c) The revenue earned through sale of entry tickets on 116 centrally protected

monuments/sites during the last three years is as under.

® in crores)

2011-12 95.59
2012-13 104.21
2013-14 96.85

(d) The revenue collected from the entry fee at the ticketed monuments of
the Archaeological Survey of India is remitted into the Government account in the
Consolidated Fund of India.

Statement-1

List of centrally protected ticketed monuments including world heritage

sites under Archaeological Survey of India

SI.No Name of State and Monument/ Site

Andhra Pradesh

1. Charminar, Hyderabad

Golconda Fort, Hyderabad

Buddhist Stupa and remains, Amaravathi
Ancient Remains at Nagarjunakonda
Rock-cut Hindu Temple, Undavalli
Buddhist Monuments, Guntuplli

Fort, Warangal

® N Wk wDd

Fort, Chandragiri

Assam

9. Ahom Raja’s Palace, Garhgaon, Distt. Sibsagar

10. Karenghar of Ahom Kings, Sibsagar

11. Ranghar pavillion, Jaisagar

12. Bisnudol, Joysagar

13. Group of four Maidams Charaideo, Distt. Sibsagar
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SI.LNo Name of State and Monument/ Site

Bihar
14. Remains of Patliputra, (Kumrahar) Patna
15. Ancient Site of Vaishali, Kolhua
16. Excavated Remains at Nalanda
17. Ruins of Vikramshila, Antichak
18. Sher Shah Suri’s Tomb, Sasaram

Chbhattisgarh
19. Laxman Temple, Sirpur
Gujarat
20. Champaner Monuments, Champaner

21. Sun Temple, Modhera

22. Rani-ki-Vav, Patan

23. Ashokan Rock Edicts, Junagadh

24. Buddhist Caves, Junagadh

25. Baba Pyare and Khapra Khodiya Caves, Junagadh
Haryana

26. Sheikh Chilli's Tomb, Thanesar

27. Suraj Kund, Faridabad
Himachal Pradesh

28. Kangra Fort, Kangra

29. Rock-Cut Temple, Masroor
Jammu and Kashmir

30. Palace Complex at Ramnagar

31. Group of Temples, Kiramchi

32. Avantiswamin Temple, Avantipur

33. Ancient Palace at Leh
Karnataka

34. World Heritage Site, Hampi

35. Daria Daulat Bagh, Sriragapatna

36. Keshva Temple, Somanathpur

37. Palace of Tipu Sultan, Bangalore
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SI.LNo Name of State and Monument/ Site

38. Chitradurga Fort, Chitradurga

39. Bellary Fort, Bellary

40. Durga Temple Complex, Aihole

41. Jaina & Vaishnava Caves, Badami

42. Group of Monuments, Pattadakal

43. Gol-Gumbaz, Bijapur

44. Ibrahim Rouza, Bijapur

45. Temple and Sculpture Shed, Lakkundi
Kerala

46. Bekal Fort, Pallikkare

47. Mattancherry Palace Museum, Kochi, District Ernakulam
Madhya Pradesh

48. Buddhist Caves, Bagh

49. The Palace in the Fort, Burhanpur

50. Bhojshala and Kamal Maula’s mosque, Dhar

51. Hoshang Shah’s Tomb, Mandu

52. Group of Monuments, Mandu

53. Roopmati Pavilion, Mandu

54, Western Group of Temples, Khajuraho

55. Buddhist monuments, Sanchi

56. Gwalior Fort, Gwalior
Mabharashtra

57. Ajanta Caves

58. Ellora Caves

59. Bibi ka Maqgbara, Aurangabad

60. Daulatabad Fort, Aurangabad

61. Pandulena Caves, Mahoor

62. Aurangabad Caves, Aurangabad

63. Elephanta Caves, Gharipuri

64. Buddhist Caves, Kanheri
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SI.LNo Name of State and Monument/ Site

65. Shaniwarwada, Pune

66. Agakhan Palace, Pune

67. Lenyadri Caves

68. Caves, temple and inscriptions, Karla

69. Caves, temple and inscriptions, Bhaja

70. Raigad Fort, Raigad

71. Kolaba Fort

72. Old Fort, Sholapur
NCT Delhi

73. Jantar Mantar, Delhi

74. Tomb of Khan-i-Khana, Delhi

75. Purana Qila, Delhi

76. Sultanghari Tomb, Delhi

77. Tughlugabad Fort, Delhi

78. Kotla Feroz Shah, Delhi

79. Safdarjung Tomb, Delhi

80. Red Fort, Delhi

81. Humayun's Tomb, Delhi

82. Qutab Minar, Delhi
Odisha

83 Sun Temple, Konark

84. Udayagiri & Khandagiri Caves, Bhubaneshwar

85. Rajarani Temple, Bhubaneshwar

86. Ratnagiri Monuments, Ratnagiri

87. Buddhist Remains, Lalitagiri
Rajasthan

88. Chittorgarh Fort, Chittorgarh

89. Kumbhalgarh Fort, Kumbhalgarh

90. Deeg Palaces, Deeg




Written Answers to [4 March, 2015] Starred Questions 91

SI.LNo Name of State and Monument/ Site

Tamil Nadu
91. Group of Monuments, Mamallapuram
92 Fort, Thirumanayam

93. Gingee Fort, Gingee
94. Fort, Dindigul
95. Muvarkoil, Kodumbalur, Pudukkottai
96. Rock Cut Jain Temple, Sittannavassal
97. Natural Cavern called Eladipallanan, Sittannavassal

Uttar Pradesh
98. *Taj Mahal, Agra
99. *Agra Fort, Agra
100.  *Fatehpur Sikri
101. *Akbar’s Tomb, Sikandara, Agra
102. Mariam’s Tomb, Sikandara, Agra
103.  *Itimad-ud-Daulah, Agra
104.  Rambagh group of monuments, Agra
105.  Mehtab Bagh, Agra
106. Old Fort (Shahi fort), Jaunpur
107.  Lord Cornwallis Tomb, Ghazipur
108.  Observatory Man Singh (Man Mabhal), Varanasi
109.  Excavated Remains at Sarnath
110. Monuments of Sravasti, Sahet-Mahet
111. Jhansi Fort, Jhansi
112. Rani Mabhal, Jhansi
113.  Residency, Lucknow

West Bengal
114. Kooch Bihar Palace, Kooch Bihar
115. Hazarduari Palace, Murshidabad

116.  Bishnupur Group of Temples, Bishnupur

* Pathkar (Toll-tax) is charged by Agra Development Authority and the rate of entry fee charged by
ASI as per Statement-III.
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Statement-I11

List of centrally protected world heritage ticketed monuments under

Archaeological Survey of India

SI.No State / Name of monument

Gujarat

1. Rani Ki-Vav, Patan, Distt. Patan

2. Champaner Monuments, Champaner, Distt. Godhra
Karnataka

3. Group of monuments, Hampi, Distt. Bellary

4. Group of temples, Pattadakal, Distt.Bagalkot
Madhya Pradesh

5. Western Group of Temples, Khajuraho, Distt. Chhatirapur

6. Buddhist Monuments, Sanchi, Distt. Raisen
Maharashatra

7. Ajanta Caves, Ajanta, Distt. Aurangabad

8. Ellora Caves, Ellora, Distt. Aurangabad

9. Elephanta Caves, Gharapuri, Distt. Raigad
NCT Delhi

10. Red Fort

I1. Humayun’s Tomb

12. Qutab Minar
Odisha

13. Sun Temple, Konarak, Distt. Puri
Rajasthan

14. Kumbhalgarh fort, Kumbalgarh, Distt. Rajsamand

15. Chittaurgarh fort, Chittaurgarh, Distt. Chittaurgarh
Tamil Nadu

16. Group of Monuments, Mamallapuram, Distt. Kanchipuram
Uttar Pradesh

17. *Taj Group of Monuments, Agra, Distt. Agra

18. *Agra Fort, Agra, Distt. Agra

19 *Fatehpur Sikri, Agra, Distt. Agra

*  Pathkar (Toll-tax) is charged by Agra Development Authority and the rate of entry fee charged by
ASI is as per Statement-III.
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Purchase from small and micro industries by retail companies

*101. SHRI NARESH AGRAWAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Ministry has issued any directions that the companies carrying
out retail business in the country have to purchase materials worth at least 30 per

cent of the total sales from the small and micro industries;

(b) if so, the manner in which Government monitors them as to whether any
foreign company has purchased material worth 30 per cent of the cost from the

small and micro industries of the country; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Foreign Direct Investment
(FDI) Policy on Single-Brand Retail Trading (SBRT) provides that in respect of
proposals involving FDI beyond 51%, sourcing of 30% of the value of goods
purchased will be done from India, preferably from MSMEs, village and cottage
industries, artisans and craftsmen, in all sectors. Extant FDI policy on SBRT is in
the Statement (See below).

As regards, FDI policy in MBRT no decision has been taken by the Government

on its implementation.

(b) and (c¢) The quantum of domestic sourcing has to be self-certified by the
company, to be subsequently checked, by statutory auditors, from the duly certified
accounts which the company is required to maintain. Violation of the FDI regulations
is covered under the penal provisions of the Foreign Exchange Management Act
(FEMA), 1999.

Statement

Purchase from small and micro industries by retail companies

S1.No. Sector/Activity % of Equity/FDI Cap Entry Route
6.2.16.3 Single Brand product 100% Automatic up to 49%
retail trading Government route

beyond 49%

(1) Foreign Investment in Single Brand product retail trading is aimed

at attracting investments in production and marketing, improving the

+Original notice of the question was received in Hindi.
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S1.No.

Sector/Activity % of Equity/FDI Cap Entry Route

availability of such goods for the consumer, encouraging increased sourcing

of goods from India, and enhancing competitiveness of Indian enterprises

through access to global designs, technologies and management practices.

(2) FDI in Single Brand product retail trading would be subject to the

following conditions:

(a)
(b)

(©)

(d)

(e)

Products to be sold should be of a ‘Single Brand’ only.

Products should be sold under the same brand internationally i.e.
products should be sold under the same brand in one or more

countries other than India.

‘Single Brand’ product-retail trading would cover only products

which are branded during manufacturing.

A non-resident entity or entities, whether owner of the brand or
otherwise, shall be permitted to undertake ‘single brand’ product
retail trading in the country for the specific brand, directly or
through a legally tenable agreement with the brand owner for
undertaking single brand product retail trading. The onus for
ensuring compliance with this condition will rest with the Indian
entity carrying out single-brand product retail trading in India. The
investing entity shall provide evidence to this effect at the time
of seeking approval, including a copy of the licensing/franchise/
sub-licence agreement, specifically indicating compliance with the
above condition. The requisite evidence should be filed with the
RBI for the automatic route and SIA/FIPB for cases involving

approval.

In respect of proposals involving FDI beyond 51%, sourcing of
30% of the value of goods purchased, will be done from India,
preferably from MSMEs, village and cottage industries, artisans
and craftsmen, in all sectors. The quantum of domestic sourcing
will be self-certified by the company, to be subsequently checked,
by statutory auditors, from the duly certified accounts which
the company will be required to maintain. This procurement
requirement would have to be met, in the first instance, as an
average of five years’ total value of the goods purchased, beginning

Ist April of the year during which the first tranche of FDI is
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S1.No. Sector/Activity % of Equity/FDI Cap Entry Route

received. Thereafter, it would have to be met on an annual
basis. For the purpose of ascertaining the sourcing requirement,
the relevant entity would be the company, incorporated in India,
which is the recipient of FDI for the purpose of carrying out

single-brand product retail trading.

(f) Retail trading, in any form, by means of e-commerce, would not
be permissible, for companies with FDI, engaged in the activity

of single-brand retail trading.

(3) Application seeking permission of the Government for FDI exceeding
49% in a company which proposes to undertake single brand retail trading
in India would be made to the Secretariat for Industrial Assistance (SIA) in
the Department of Industrial Policy & Promotion. The applications would
specifically indicate the product/product categories which are proposed
to be sold under a ‘Single Brand’. Any addition to the product/product
categories to be sold under ‘Single Brand’ would require a fresh approval
of the Government. In case of FDI up to 49%, the list of products/
product categories proposed to be sold except food products would be
provided to the RBI.

(4) Applications would be processed in the Department of Industrial
Policy & Promotion, to determine whether the proposed investment
satisfies the notified guidelines, before being considered by the FIPB for

Government approval.

‘Make in India’ campaign

*102. DR. K.VP. RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether ‘Make in India’ campaign is no more than a new variation of self-

reliance and indigenisation efforts India has seen over the years;

(b) what steps Government proposes to take for the success of the ‘Make in
India’ campaign and to convert India into a manufacturing hub of the region, if not

the world; and

(c) whether Government has chalked out a realistic plan to improve India'sranking

in the world business index, which is still very low at present?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) No, Sir. In fact
the “Make in India” initiative is based on four pillars that have been identified to
give boost to entrepreneurship in India, not only in manufacturing but also other

sectors. The four pillars are:

(i) New Processes: ‘Make in India’ recognizes ‘ease of doing business’ as the
single most important factor to promote entrepreneurship. A number of initiatives

have already been undertaken to improve the business environment.

(i) New Infrastructure: Government intends to develop industrial corridors and
smart cities, create world class infrastructure with state-of-the-art technology and
high-speed communication. Innovation and research activities are supported through

a fast paced IPR registration system.

(iii) New Sectors: FDI has been liberalized for Defence Production, Insurance,

Medical Devices, Construction and Railway infrastructure.

(iv) New Mindset: In order to partner with industry in economic development

of the country Government shall act as a facilitator and not only as a regulator.

Certain important steps taken to gear up manufacturing include (i) creation of an
investor facilitation cell (ii) dissemination of information on twenty five priority sectors
on ‘Make in India’s web-portal (http://'www.Makeinindia.com) along with details of
FDI Policy, National Manufacturing Policy, Intellectual Property Rights, Delhi-Mumbai
Industrial Corridor and other National Industrial Corridors (iii) issuance of ordinance
to make land acquisition easier for important projects (iv) a number of items taken
off the licensing requirement from Defence products’ list, etc. (v) Sector-wise plan

of action has been prepared with time lines of one year and three years.

(c¢) Government has undertaken a number of steps to improve Ease of Doing
Business in India. A large number of components of Defence Products’ list have
been excluded from the purview of Industrial Licensing. The application process for
Industrial Licence and Industrial Entrepreneur’s Memorandum has been made easy by
simplification of form and making the process online 24x7. The validity period of
the Industrial Licence and security clearance from Ministry of Home Affairs has been
increased. The process of registration with Employees’ Provident Fund Organization
and Employees’ State Insurance Corporation has been made on line and real-time.
Process of obtaining environment and forest clearances has been made online. The

Department of Industrial Policy and Promotion has advised Ministries and State
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Governments to simplify and rationalize the regulatory environment through business
process reengineering and use of information technology. 14 Government of India

services have been integrated with the eBiz portal.
FDI inflow

*103. SHRI NARESH GUJRAL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the total sector-wise quantum of Foreign Direct Investment (FDI) in the
country in 2012-13 and 2013-14;

(b) how much FDI has been received in the country in the first two quarters
of 2014-15; and

(c) what is the target for FDI in the current financial year?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The sector-wise details
on FDI inflow (equity component) for the Financial Year 2012-13 and 2013-14 are

given in the Statement-I (See below).

(b) The FDI inflows received during first two quarters of the Financial Year
2014-15 are as under:—

(Amount in US$ billion)

Sl.  Financial Quarter FDI Equity capital of Total
No equity unincorporated FDI
bodies + Reinvested inflow

earning + Other

Capital
1. st Quarter (April to June 2014) 7.24 3.87 11.11
2. 2nd Quarter (July to September 2014) 7.46 3.17 10.63
TotaL 14.70 7.04 21.74

(c) FDI is largely a function of private business decisions which in turn are
based on a number of factors including the global economic situation and the business
environment in the recipient country. Therefore, FDI inflows vary from year to year

depending upon these factors.
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Statement-1

Sector-wise FDI equity inflows for financial year 2012-13 and 2013-14

SL. Sector 2012-13 2013-14 Total
No April-March  April-March
FDI in FDI in FDI in
Us$ USS$ US$
million million million
1 2 3 4 5
1. Metallurgical Industries 1,466.23 567.63 2,033.85
2. Mining 57.89 12.73 70.63
3. Power 535.68 1,066.08 1,601.76
4.  Non-Conventional Energy 1,106.52 414.25 1,520.76
5. Coal Production 0.00 2.96 2.96
6.  Petroleum and Natural Gas 214.80 112.23 327.03
7. Boilers and Steam Generating Plants 20.05 0.17 20.22
8. Prime Mover (Other Than Electrical 184.60 212.78 397.38
Generators)
9.  Electrical Equipments 195.87 134.31 330.18
10. Computer Software and Hardware 485.96 1,126.27 1,612.23
11.  Electronics 38.24 132.58 170.82
12. Telecommunications 303.87 1,306.95 1,610.83
13. Information & Broadcasting (Including 404.04 428.52 832.56
Print Media)
14. Automobile Industry 1,537.28 1,517.28 3,054.56
15.  Air Transport (Including Air Freight) 15.89 45.95 61.84
16. Sea Transport 64.62 20.49 85.11
17.  Ports 0.00 0.31 0.31
18. Railway Related Components 29.85 236.93 266.79

19. Industrial Machinery 503.83 477.38 981.20
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1 2 3 4 5

20. Machine Tools 101.39 64.52 165.92
21. Agricultural Machinery 95.41 48.78 144.19
22. Earth-Moving Machinery 5.10 34.44 39.54
23.  Miscellaneous Mechanical and 89.45 288.13 377.58

Engineering Industries

24. Commercial, Office and Household 24.33 21.13 4547
Equipments
25. Medical and Surgical Appliances 83.02 173.48 256.50
26. Industrial Instruments 0.58 0.53 1.12
27. Scientific Instruments 73.28 45.08 118.35
28. Mathematical,Surveying and Drawing 6.71 0.00 6.71
Instruments
29.  Fertilizers 42.55 20.65 63.20
30. Chemicals (other than Fertilizers) 292.16 786.76 1,078.92
31. Drugs and Pharmaceuticals 1,123.46 1,279.34 2,402.79
32. Textiles (Including Dyed, Printed) 103.89 198.86 302.75
33. Paper and Pulp (Including Paper 5.09 26.86 31.95
Products)
34. Sugar 12.26 3.08 15.34
35. Fermentation Industries 107.21 814.58 921.79
36. Food Processing Industries 401.46 3,982.89 4,384.35
37. Vegetable Oils and Vanaspati 108.39 21.55 129.94
38.  Soaps, Cosmetics and Toilet 160.07 108.44 268.51
Preparations
39. Rubber Goods 642.18 370.54 1,012.71
40. Leather, Leather Goods and Pickers 46.70 6.14 52.84
41. Glue and Gelatin 0.00 0.97 0.97

42. Glass 209.16 43.09 252.25
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1 2 3 4 5

43.  Ceramics 433 150.09 154.42
44. Cement and Gypsum Products 12.38 254.01 266.39
45. Timber Products 29.17 6.16 35.34
46. Defence Industries 0.41 0.82 1.23
47. Consultancy Services 142.32 285.85 428.17
48. Services Sector (Fin., Banking, 4,832.98 2,225.10 7,058.08

Insurance, Non Fin/Business,
Outsourcing, R&D, Courier, Tech.
Testing and Analysis, Other)

49. Hospital and Diagnostic Centres 256.86 684.58 941.44
50. Education 172.20 262.09 434.29
51. Hotel and Tourism 3,259.05 486.38 3,745.43
52. Trading 717.80 1,343.39 2,061.19
53. Retail Trading (Single Brand) 22.31 11.30 33.61
54. Agriculture Services 161.47 91.01 252.48
55. Diamond,Gold Ornaments 52.61 42.56 95.17
56. Tea and Coffee (Processing and 0.27 5.86 6.13

Warehousing Coffee and Rubber)

57. Printing of Books (Including Litho 14.34 113.78 128.12
Printing Industry)

58.  Coir 0.15 0.54 0.69

59. Construction (Infrastructure) Activities 283.89 485.37 769.26

60. Construction Development: 1,332.49 1,226.05 2,558.54

Townships, housing, built-up
infrastructure and construction-
development projects

61. Miscellaneous Industries 229.49 468.74 698.23

GRrAND ToTAL 22,423.58 24,299.33  46,722.91

Note:  Amount includes the inflows received through SIA/FIPB route, acquisition of existing shares and
RBI's automatic route only.
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Sick/defunct/abandoned mines

*104. SHRI D. KUPENDRA REDDY: Will the Minister of MINES be pleased

to state:

(a) the State/UT-wise details of sick/defunct/abandoned mines of all types in the

country;

(b) whether Government has any policy/programme to rehabilitate these mines
including Bharat Gold Mines at Kolar Gold Fields in Karnataka State;

(c) if so, the details thereof;

(d) the number of abandoned mines reclaimed/rehabilitated during each of the

last three years and the current year; and
(e) the purposes for which such reclaimed mining area is being used?

THE MINISTER OF MINES (SHRI NARENDRA SINGH TOMAR): (a) to
(e) There is no separate classification of sick / defunct or abandoned mines.
Provisions for Progressive and Final Mine Closure Plans have been made in the
Mineral Conservation and Development Rules, 1988 (MCDR 1988) for reclamation

and rehabilitation of the mining lease area to, infer-alia provide for:

(i) mine shall have progressive and final mine closure plans for decommissioning,
phased restoration, reclamation and rehabilitation in the mine thereof after

cessation of mining operations;

(i) completion of work before conclusion of mining operations and the
abandonment of mine as per the approved mine closure plans, and submit

a report;

(iii) financial assurance to be furnished by lessees commensurate with the area

to be put to use for mining activities;

Non-compliance of such provisions will lead to forfeiture of the sum assured
and other actions under the provisions of the Mines and Minerals (Development and

Regulation) Act, 1957 and the rules made thereunder.

There were 82 abandoned mines in the country, which exist prior to framing of
rules for progressive and final mine closure plans on 10.4.2003. State Governments
are responsible for rehabilitation of abandoned mines and such data is not centrally

maintained.



Written Answers to [4 March, 2015] Unstarred Questions 103

Bharat Gold Mines Limited (BGML), a Central Government Public Sector
Undertaking has been closed in the year 2001 on account of being uneconomical.
The Government has decided to sell assets of BGML through global tender.

Survey in Maharashtra for setting up of industries

*105. SHRI RAMDAS ATHAWALE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether any foreign company has conducted a survey in the country,

particularly in Maharashtra for setting up of industries;

(b) whether the above foreign company is likely to set up industries in certain

areas; and

(c) if so, the details thereof and the name of the above company and the terms

and conditions specified for setting up the said industries?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) A number of
foreign companies, based on their assessment of relevant factors carry out surveys
for establishing their business and industry in India, including in Maharashtra, but
do not share the same with the Government as a matter of business confidentiality
but also because they are not legally required to do so. It is not possible therefore,
either to affirm or deny a survey by a foreign company, more so in case of an

unnamed company and whether it is likely to set up industries in any area.

(c) Does not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Visit of US delegation to India

961. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether any US delegation has recently visited India to hold consultation

and to enter into agreements relating to bilateral trade;

(b) if so, the details thereof indicating the consultations held and agreements

signed in this regard during the said wvisit;

T Original notice of the question was received in Hindi.
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(c) whether any decision was taken to form a Trade Policy Forum (TPF) to

discuss trade and investment issues between the two countries; and
(d) if so, the details thereof along with the progress made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir. A delegation
led by US Trade Representative Mr. Michael Froman visited India during the 8th
Ministerial-level Meeting of the India-United States Trade Policy Forum (TPF) held
in New Delhi on November 25, 2014.

(b) India and United States discussed issues relating to Market Access for
Agricultural Products, Services, Investment in Manufacturing and Intellectual Property
Rights. India and United States signaled their readiness to enhance bilateral trade
and investment ties in a manner that promotes economic growth and job creation in
both the countries. Work Plans on Services, Agriculture, Intellectual Property Rights

(IPR) and Investment in Manufacturing were also adopted for continued engagement.

(¢) and (d) India-US TPF is already in existence since the time it was established
in July, 2005. The India-US TPF is designed to enhance bilateral trade and investment

relations between India and the United States.
Measures to increase foreign trade

962. SHRIMATI RAJANI PATIL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the measures being/have been taken by Government to increase the foreign

trade and export in the country;
(b) whether it is a fact that our export has declined for the last three years; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Exports are supported
through schemes of Foreign Trade Policy as well as various promotional schemes of
concerned Ministries/Departments. The schemes of Foreign Trade Policy are Focus
Market Scheme, Market Linked Focus Product Scheme, Focus Product Scheme and
Duty Drawback Scheme. Exporters can also avail duty free import of capital Goods
under EPCG Scheme and raw materials under Advance Authorisation Scheme. The
Government of India continuously monitors the export performance of different sectors
and takes need based measures from time to time, keeping in view the financial and

overall economic implications.
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(b) and (c) During 2012-13, exports declined by 1.82% in comparison to
2011-12, whereas in 2013-14 exports increased by 4.66% . During the current year
2014-15(Apr-Jan) exports have witnessed a growth of 2.44% over the corresponding
period of last year.

Year 2011-12  2012-13 2013-14 2013-14(Apr- 2014-15 (Apr-
Jan 2014) Jan 2015) (P)
Value : (US $ 305.96 300.40 314.41 258.72 265.04
Billion)
Growth(%) 22.48 (-)1.82 4.66 - 2.44

(P : Provisional)
Performance of STC, Kolkata Branch

963. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government is satisfied with the performance of State Trading

Corporation (STC) branch of Kolkata and its branch manager;

(b) if so, the details of the satisfaction criteria and if not, what action has been

taken against concerned non-performing authority;

(c) what is the annual turnover of STC, Kolkata during the period of 2013-14;

and

(d) the details of the total expenditure incurred on the STC, Kolkata Branch
during the period 2013-14?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Key areas of
business of STC, Kolkata Branch have been Coal and Bullion. The performance areas
of senior officers of STC (including Branch Manager, STC, Kolkata) are mutually
agreed between the official and his Reporting Authority at the beginning of the
financial year and evaluated at the end of the year as per guidelines of Department
of Public Enterprises. Turnover of the STC, Kolkata Branch came down during
2013-14 mainly due to restrictions imposed by regulatory agencies which affected
STC’s coal imports. Further, the Branch could not import gold in view of non-
resolution of State VAT issues. Performance of the Branch is being monitored on

regular basis by the Corporate Office to improve the functioning of the Branch.

(¢) The annual turnover of STC, Kolkata Branch for the period 2013-14 is
3 139 crore.
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(d) The total expenditure of STC, Kolkata Branch for the period 2013-14 is
T 9.23 crore R 7.99 crore on Establishment, ¥ 1.05 crore on Administration and
% 0.19 crore on Trade).

Decline in exports

964. SHRIMATI AMBIKA SONI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that there is steep decline in the export during last one year;
(b) if so, the details thereof and the reasons for this steep decline;

(c) the steps taken by Government to boost the exports; and

(d) the details of their impact on our economy?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The comparative

details of exports, imports and Trade deficit are as under:—

(US$ billion)

Year 2013-14 2013-14 (Apr- 2014-15 (Apr- % Change
Jan 2014) Jan 2015) (P)

Exports 314.42 258.72 265.04 2.44

Imports 450.21 375.25 383.41 2.17

Trade Deficit 135.79 116.53 118.37 1.57

(P-Provisional)

During 2014-15 (April-January) (Provisional) India’s exports were US $ 265.0
billion as against US $ 258.7 billion during corresponding period of 2013-14 (April-
January), an increase of 2.44%, despite the slowdown of the pace of development

in various economies of the World.

(c) Exports are supported through schemes of Foreign Trade Policy as well as
various promotional schemes of concerned Ministries/Departments. The schemes of
Foreign Trade Policy are Focus Market Scheme, Market Linked Focus Product Scheme,
Focus Product Scheme and Duty Drawback Scheme. Exporters can also avail duty
free import of capital Goods under EPCG Scheme and raw materials under Advance
Authorisation Scheme. The Government of India continuously monitors the export
performance of different sectors and takes need based measures from time to time,

keeping in view the financial and overall economic implications.
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(d) Although, during the period 2014-15, (Apr-Jan), exports have increased
moderately (2.44%), the imports have also not increased much (2.17) %. As a
result trade deficit during the period has increased by only 1.57 % during the same
period. The Current Account deficit, which is the difference between the inflow and
outflow of foreign exchange, is currently (2014-15) placed at 1.3 per cent of GDP,
whereas it was 1.7 per cent of GDP in 2013-14.

Pending proposals under MIIUS

965. SHRI PRAMOD TIWARI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether a number of project-proposals under the Modified Industrial
Infrastructure Upgradation Scheme (MIIUS) from various States for development of

industrial clusters are pending with the Central Government;

(b) if so, the State/UT-wise details of proposals submitted and accordedclearance,

the period and reasons of their pendency; and

(c) the steps taken by Government to clear these on priority basis along with

the time by when these are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) and (c) Do not arise.
Industrial units in West Bengal

966. SHRI RITABRATA BANERIJEE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether a large number of industrial units have been set up in West Bengal

in the last three years; and
(b) if so, the year-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) As per information
provided by Government of West Bengal a large number of Industrial Units have been
set up, are in the process of being set up in West Bengal from 2011-12. Besides,
several investment proposals, amount to more than ¥ 3,40,000 crore (Rupees Three
lakh and Forty thousand crore) have been received during this period (including

proposals received in Bengal Global Business Summit-2015).
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Some of the large industrial projects which have either been set-up or are under
implementation are ACC Ltd., Ultratech Cement Ltd., Great Eastern Energy Corporation
Ltd., Essar Oil Ltd., Bengal Shipyard Ltd., OCL Ltd., Matix Fertilizers Ltd., ITC
Ltd., Birla Corporation Ltd., Himadri Chemicals Ltd., Century Textiles Ltd., etc.

Slowdown in industrial production

1967. SHRI PRABHAT JHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that an abrupt slowdown in the pace of industrial

production has been noticed recently;
(b) if so, the details thereof; and

(c) the details of fresh steps proposed to be taken by Government to accelerate

the present pace of industrial production?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The industrial
growth, measured in terms of Index of Industrial Production (IIP), has declined during
the last three years from 2.9% in 2011-12 to 1.1% in 2012-13 and further to (-)
0.1% in 2013-14. IIP has thereafter, recorded a positive growth of 2.1% (Provisional)
during April-December in 2014-15.

(c) Several initiatives have been taken recently to give the necessary thrust for
pacing up the industrial sector which enhances job opportunities, through policy
amendments, procedural simplifications as well as promotional measures. These
includepruning the list of industries that can be considered as defence industries
requiring industrial license, two extensions of two years each in the initial validity
of three years of the industrial license permitted up to seven years, removal of
stipulation of annual capacity in the industrial license, and deregulating the annual
capacity for defence items for Industrial License. Certain instances of inverted duty
structure affecting domestic industry have been addressed. The recent amendments
in Foreign Direct Investment (FDI) policy include allowing FDI in Defence up to
49% and FDI in Railway infrastructure up to 100%, easing the norms for FDI in
construction and exempting FDI in medical devices from sectoral restrictions of

pharmaceuticals.

Improvement in ‘Ease of Doing Business’ in India through simplification and

rationalization of the existing rules and use of information technology to make

FOriginal notice of the question was received in Hindi.
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governance more efficient and effective has been taken up. Integration of 14 Central
Services through the e-Biz Platform has been already completed. The Government
has launched a “Make in India” initiative with 25 thrust sectors to provide a major
push to manufacturing in India. Information on the thrust sectors has been put up
on ‘Make in India’s web portal (http://www.makeinindia.com) along with details
of FDI Policy, National Manufacturing Policy, Intellectual Property Rights and
the envisaged National Industrial Corridors including the Delhi Mumbai Industrial
Corridor. An Investor Facilitation Cell, with back end support up to the State level
has also been created in ‘Invest India’ to assist, guide, hand-hold and facilitate
investors during the various phases of the business life cycle. The ordinance has
been issued to make land acquisition easier for important projects. The Government
has also developed unified Web Portal ‘ShramSuvidha’ facilitating industries in
allotment of Unique Labour Identification Number (UN) to units; allowing filing a
single self-certified online return for 16 labour laws; enabling random computerized
inspections based on objective criteria and facilitating reports to be uploaded by

inspectors within 72 hours of inspection.
Decline in export of leather products

968. SHRI AMBETH RAJAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that there is a sharp decline in the export of leather

products from the country;

(b) whether it is also a fact that the decrease in leather exports is due to various

environmental laws and other issues;

(¢) whether Government has formulated any policy or revival plan for leather

industry; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) No, Sir. Export
of leather products from the country has increased from USD 5015.41 million in
2012-13 to USD 5908.82 million in 2013-14 showing an increase of 17.81 %. A
positive growth of 14.04% has been registered in the export of leather and leather
products during the period April, 2014 — January, 2015 (USD 5628.50 million) as
compared to the corresponding period April, 2013 — January, 2014 (USD 4935.43

million).
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(c) and (d) Since, there is no decline in export of leather products from
India, the question of revival plan doesn’t arise. However, to further boost export
of leather and leather products from India, Leather Sector has been included
as one of the Focus Sectors under ‘Make-in-India’ programme launched by the
Government which includes short term and medium term initiatives like scaling
up of availability of finished leather, skilled manpower and establishment of
a technology mission. The Government has adopted various measures under
Foreign Trade Policy 2009 -14 such as i) 4% Duty credit scrip under Focus
Product Scheme for notified leather products and footwear, ii) 2% Duty Credit
Scrip for Finished Leather under Focus Product Scheme, iii) Duty free import
entitlement of specified items @ 3% of FOB value of exports realized during
the preceding financial year, iv) Zero Duty Scheme implemented under Export
Promotion Capital Goods Scheme (EPCG), v) 1% Duty Credit Scrip under Status
Holders Incentive Scrip (SHIS) scheme for leather sector (excluding tanning
sector) for import of Capital Goods, vi) Recognition of Kanpur, Ambur and Agra
as “Towns of Export Excellence” for leather products and vii) Implementation of
Incremental Exports Incentivization Scheme. Assistance is also being provided to
the Leather Sector under Indian Leather Development Programme (ILDP), Market
Access Initiative (MAI) and Market Development Assistance (MDA) schemes of

Ministry of Commerce and Industry.
Decline in export of tea

969. SHRI T. RATHINAVEL: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that tea exports declined in value and volume terms

during January-November, 2014 as compared to the same period in 2013;
(b) if so, the reasons therefor;

(c) whether it is also a fact that India is facing stiff competition from Kenya

and Sri Lanka with regard to export of tea; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. The
decline in exports during January-November, 2014 is attributable, inter-alia, to loss
of Assam Orthodox tea production to the tune of almost 20 million kg. during May-
July, 2014 caused by delayed rains, lower demand in the high-value markets such

as USA, Iran and Russia, lower prices of teas from Africa at USD 2 per kg. in the
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international market, and decrease in demand from Bangladesh due to re-imposition of
tariff with effect from April, 2014. Notably, India ranks second in world production

of tea and fourth in the world market as tea exporting country.

(¢) and (d) Kenya and Sri Lanka have emerged as important exporters of tea
in the international market. Africa, particularly Kenya has had record output for
consecutive two years as a result of which the prices of African tea have declined
by almost USD 1 per kg. and the teas from Africa are being sold at an average
price of USD 2 per kg. in the international market. Sri Lanka has also gained
markets by providing attractive credit terms to its buyers. Kenya, producer of Crush,
Tear and Curl (CTC) tea and Sri Lanka, producer mainly of Orthodox Tea have
low domestic demand of tea and are largely dependent on tea exports whereas the

domestic demand of tea in India is continuously increasing.
Decline in industrial growth rate

970. SHRIMATI SAROJINI HEMBRAM: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the industrial growth of the country has declined sharply during the
last two years, if so, the details thereof and the reasons for decline in the growth

rate;

(b) whether Government has taken up any policy frame-work to revive the

industrial growth; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The industrial growth,
measured in terms of Index of Industrial Production (IIP), has declined during the
last two years from 1.1% in 2012-13 to (-) 0.1% in 2013-14. IIP has thereafter
recorded a positive growth of 2.1% (Provisional) during April-December, 2014-15. The
reasons for the decline in industrial growth are, infer-alia, moderation in domestic
demand, inflationary pressures, increase in input costs and slowdown in economies

of other parts of the world, etc.

(b) and (c¢) The Government has taken a number of steps to revive the growth in
the industrial sector, which comprises policy amendments, procedural simplifications as
well as promotional measures. These include pruning the list of industries that can be
considered as defence industries requiring industrial license, two extensions of two years
each in the initial validity of three years of the industrial license permitted up to seven

years, removal of stipulation of annual capacity in the industrial license, and deregulating
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the annual capacity for defence items for Industrial License. Certain instances of inverted
duty structure affecting domestic industry have been addressed. The recent amendments
in Foreign Direct Investment (FDI) policy include allowing FDI in Defence up to 49%
and FDI in Railway infrastructure up to 100%, easing the norms for FDI in construction

and exempting FDI in medical devices from sectoral restrictions of pharmaceuticals.

Improvement in ‘Ease of Doing Business’ in India through simplification and
rationalization of the existing rules and use of information technology to make
governance more efficient and effective has been taken up. Integration of 14 Central
Services through the e-Biz Platform has been already completed. The Government has
launched a “Make in India” initiative with 25 thrust sectors to provide a major push to
manufacturing in India. Information on the thrust sectors has been put up on ‘Make in
India’s web portal (http://www.makeinindia.com) along with details of FDI Policy, National
Manufacturing Policy, Intellectual Property Rights and the envisaged National Industrial
Corridors including the Delhi Mumbai Industrial Corridor. An Investor Facilitation Cell,
with back end support up to the State level has also been created in ‘Invest India’
to assist, guide, hand-hold and facilitate investors during the various phases of the
business life cycle. The ordinance has been issued to make land acquisition easier
for important projects. The Government has also developed unified Web Portal ‘Shram
Suvidha’ facilitating industries in allotment of Unique Labour Identification Number
(UN) to units; allowing filing a single self-certified online return for 16 labour laws;
enabling random computerized inspections based on objective criteria and facilitating

reports to be uploaded by inspectors within 72 hours of inspection.
Impact of import of rubber

971. SHRI P. RAJEEVE: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:
(a) the quantum of rubber imported in India during last three years;
(b) whether this import has created crisis for domestic production;
(c) if so, the details thereof, and the steps taken by Government to address this issue;

(d) whether Government proposes to impose restrictions or increase tariff on

import of rubber; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The quantity of natural

rubber (NR) imported in to India during the last three years is as under:—



Written Answers to [4 March, 2015] Unstarred Questions 113

Import of Natural Rubber

Year Quantity in Tonne
2011-12 214,433
2012-13 262,753
2013-14 360,263
2014-15 (Upto January 2015) 359,857

(b) and (c) Natural rubber is imported because of domestic production falling
short of total consumption by the domestic industry. While the domestic prices of
rubber have fallen during the last year, partly due to the impact of low rubber prices
in the international market, the domestic prices of NR have continued to be higher

than the international price of NR. The details in this regard are given below:—

Price of Natural Rubber (/kg.)

Sheet rubber Block rubber Latex (60% drc)

Year Domestic Intl Domestic Intl (SMR  Domestic Intl
(RSS 4 (RSS'3 (ISNR 20 20 Kuala (Kottayam) (Kuala
Kottayam) Bangkok) Kottayam) Lumpur) Lumpur)

2009-10 114.98 111.13 107.86 105.82 78.98 71.93

2010-11 190.03 195.55 179.76 176.00 123.00 120.94
2011-12 208.05 209.15 201.30 195.02 128.18 129.75
2012-13 176.82 175.76 168.17 160.89 117.72 111.64
2013-14 166.02 155.25 156.43 137.14 123.32 101.06

Dec.2014 119.82 102.28 100.79 92.33 81.63 66.19
15th Feb 138.25 115.21 82.40 66.61
2015

The Government has taken steps to regulate imports by increasing the duty on
import of dry rubber from ‘“20% or ¥ 20 per kg whichever is lower” to “20% or
% 30 per kg whichever is lower” from 20 December 2013. Monthly price of RSS4
grade rubber have stated increasing from December 2014. Government has also reduced
the period of utilization under advance licensing scheme for import of rubber from
18 months to 6 months. An ‘Expert Committee’ consisting of representatives from
rubber producers/growers, state governments, rubber consumers and user industry,
central government and other stakeholders is functioning to examine issues related
to rubber production, development, consumption and exports and suggest a ‘National

Policy on Rubber’.
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(d) and (e) Department of Commerce has advised the Department of Revenue
on 10.12.2014 to enhance/revise import duty on dry forms of Natural Rubber (HS
400121, 400122, 400129) from existing 20% or ¥ 30 per kg whichever is lower to
25% vide this department’s OM dated 10.12.2014.

Lifting of ban by EU on import of mango from India

1972. SHRI RAM NATH THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the ban on import of mango from India has been

lifted by the European Union (EU) after improvement in plant health controls;
(b) if so, the details thereof;

(c) the amount likely to be earned therefrom and whether import of vegetables

from India is still banned; and

(d) if so, the steps taken by Government to lift the restriction on import of

vegetables from India?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes.

(b) The European Commission has notified lifting of the ban on mango through
Commission Implementing Decision no. 2015/237 of 12th Feb, 2015.

(c) Indian export of mango to the EU during 2012 and 2013 were valued at
US$ 6.73 million and 10.09 million respectively. Ban on import of vegetables from
India has not been lifted by EU.

(d) Standard Operating Procedure (SOP) has been developed by the Government
for pest free export of fresh vegetables to EU wherein the vegetables are processed
in pack houses approved by Agricultural and Processed Food Products Export
Development Authority (APEDA) under the supervision of Plant Quarantine before
export to EU.

Promotion of industrial activities

973. SHRI P. BHATTACHARYA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the policy of Government to promote industrial activities and make India,

a manufacturing hub;

FOriginal notice of the question was received in Hindi.
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(b) the sectors identified for the purpose and the new cities identified/to be

developed as investment centres;

(c¢) whether Government has launched 'Make in India' campaign to boost
manufacturing sector in the country and if so, the details thereof along with the

response towards the programme and the progress made in this regard so far; and

(d) the other steps taken/proposed to be taken by Government to make India,
a global manufacturing hub?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) The Government has
launched the “Make in India” initiative to promote manufacturing in the country. This
initiative is based on four pillars that have been identified to give boost to entrepreneurship

in India, not only in manufacturing but also in other sectors. The four pillars are:

(i) New Processes: ‘Make in India’ recognizes ‘ease of doing business’ as
the single most important factor to promote entrepreneurship. A number of

initiatives have already been undertaken to improve the business environment.

(i) New Infrastructure: Government intends to develop industrial corridors and
smart cities, create world class infrastructure with state-of-the-art technology
and high-speed communication. Innovation and research activities are being

encouraged through a fast paced IPR registration system.

(i) New Sectors: FDI regime has been liberalized for Defence Production,

Insurance, Medical Devices, Construction and Railway infrastructure.

(iv) New Mindset: In order to partner with industry in economic development of

the country Government shall act as a facilitator and not only as a regulator.
The list of Sectors is given in the Statement (See below).

(d) The steps taken by Government to make India a Global manufacturing hub

are as follows:—

I. In a move towards delivery of services through a single window,

14 Government of India services have been integrated with the e-Biz portal.

2. In order to assist, guide and handhold investors during the various phases of
business life cycle, an Investor Facilitation Cell has been created in ‘Invest
India’.

3. Information on 25 sectors has been put up on ‘Make in India’s web portal
(http://www.makeinindia.com) along with details of FDI Policy, National
Manufacturing Policy, Intellectual Property Rights, Delhi Mumbai Industrial

Corridor and other National Industrial Corridors.
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4. An Ordinance has been issued to make land acquisition easier for important

projects.

5. A number of items have been taken off the licensing requirement from
Defence products’ list. Similarly, items of dual use have also been taken

off the licensing requirement.

6. The Ministry of Labour and Employment has developed a unified Web Portal
‘ShramSuvidha’. This portal facilitates:

(a)  Allotment of Unique Labour Identification number (UN) to units;
(b) Filing of single self-certified online return for 16 labour laws;
(¢) Random computerized inspections based on objective criteria;

(d)  Uploading of reports by inspectors within 72 hours of inspection;
Statement

List of Sectors
(1) Auto Components
(il)  Automobiles
(ii1)  Aviation
(iv)  Biotechnology
(v)  Chemicals
(vi)  Construction
(vii) Defence Manufacturing
(viii) Electrical Machinery
(ix)  Electronic System Design and Manufacturing
(x)  Food Processing
(xi) IT and BPM
(xii) Leather
(xiii) Media and Entertainment
(xiv) Mining
(xv) Oil and Gas
(xvi) Pharmaceuticals
(xvii) Ports

(xviii) Railways
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(xix) Roads and Highways
(xx) Renewable Energy
(xxi) Space

(xxii) Textiles

(xxiii) Thermal Power

(xxiv) Tourism and Hospitality

(xxv) Wellness
Missing files of SEZs

974. SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether 47 files pertaining to Special Economic Zones (SEZs) have gone

missing from the Ministry of Commerce and Industry;
(b) if so, the details thereof;

(¢) whether Government has inquired into the missing files and has fixed

responsibility in this regard; and
(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) The Comptroller
and Auditor General of India in its Report for the year 2012-13 on Performance of
Special Economic Zones (SEZs) has observed that 47 files were not produced to
Audit. On scrutiny it has been found that all the files except five are available in the
Department and were made available to the Audit. The remaining five files relating
to Central Government SEZs, which are of 30-50 years old, are not available. As
per record retention schedule of Department of Commerce, the retention period of

these files has expired.
Approval of SEZs

975. SHRI AJAY SANCHETI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the State-wise number of Special Economic Zones (SEZs) formally approved

by Government since their inception;



118 Written Answers to [RAJYA SABHA] Unstarred Questions

(b) how many of these have become fully functional till date;

(¢) whether Government has gradually withdrawn concessions available to SEZs
over the years;

(d) if so, the details thereof; and
(e) what is Government's policy at present for setting up of SEZs?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) In addition to
Seven Central Government Special Economic Zones (SEZs) and 11 State/Private Sector
SEZs set-up prior to the enactment of the SEZ Act, 2005, formal approval has been
accorded to 491 proposals out of which 352 SEZs have been notified. Presently, a
total of 199 SEZs are exporting. A list showing State-wise distribution of formally

approved, notified and operational SEZs is given in the Statement (See below).

(c) and (d) Ministry of Finance has withdrawn the exemption from Minimum
Alternate Tax (MAT) to SEZ Developers and Units with effect from 1Ist April, 2012,
and also the exemption of Dividend Distribution Tax (DDT) in the case of SEZ
Developers under the Income-tax Act for dividends declared, distributed or paid
after Ist June, 2011.

(e) As per the Special Economic Zones Act, 2005, a Special Economic Zones
(SEZs) may be established either jointly or severally by the Central Government,
State Governments or any person for manufacture of goods or rendering services
or for both or as a Free Trade and Warehousing Zone. Proposals for setting up of
SEZs are considered by the Board of Approval only after written consent of the
concerned State Government. SEZs being set up under the Act are primarily private
investment driven.

Statement

State-wise distribution of approved SEZs
(As on 2.3.2015)

States/UTs Formal Approvals Notified SEZs Operational
(Exporting) SEZs
1 2 3 4
Andhra Pradesh 40 30 19
Chandigarh 2 2 2

Chhattisgarh 2 1 1
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1 2 3 4
Delhi 3 0 0
Goa 7 3 0
Gujarat 35 28 18
Haryana 34 25 6
Jharkhand 1 1 0
Karnataka 59 39 25
Kerala 32 25 14
Madhya Pradesh 19 9 2
Maharashtra 69 52 25
Manipur 1 1 0
Nagaland 2 2 0
Odisha 8 4 2
Puducherry 1 0 0
Punjab 8 2 2
Rajasthan 9 8 4
Tamil Nadu 55 51 36
Telangana 60 42 25
Uttar Pradesh 31 22 11
Uttarakhand 1 0 0
West Bengal 12 5 7
GranD ToTAL 491 352 199

India's global market

Effect of receding economy of China on

976. SHRI DEVENDER GOUD T.: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) to what extent the receding economy of China would help India in the global

market to be a major producer of quality goods at cheap rates unlike flooding of

poor quality goods by China at a lesser price;

(b) India's export strengths that the Ministry has identified and the steps taken/

proposed to be taken to consolidate them;

(c) whether it is a fact that India has competitive advantage in pharma, auto,

textile and a few other sectors; and
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(d) if so, how the Ministry is trying to expand them under 'Make in India'
campaign?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Government is not of the
view that China’s economy is receding. It is up to the businessmen and industrialists
of the country to identify opportunities, consolidate the advantage and increase their
market share in the respective sector by manufacturing and supplying quality goods
to the world market at competitive prices.

(b) and (c) No specific study has been carried out to identify India’s export
strength vis-a-vis China. However' based on export-import profile analysis of India-
China trade, sectors like Pharmaceuticals, Information Technology (IT) & Information
Technology Enabled services (ITES), Auto Components, Agro Products, Tourism, Film

Entertainment are potential sectors of India’s export interest to China.

(d) Hon’ble Prime Minister of India launched ‘Make in India’ global initiative
on 25th September, 2014 from Vigyan Bhawan. ‘Make in India’ initiative intends
to invite both domestic and foreign investors to invest in India.

‘Make in India’ has identified 25 sectors in manufacturing, infrastructure and
service activities and detailed information including existing opportunities for investment
is being shared with investors through meetings, seminars interactive web-portal and
professionally developed brochures.

Modernization of salt industry

977. SHRI MANSUKH L. MANDAVIYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the quantity-wise and export-wise details of salt produced in the country

and revenue earned during last five years;

(b) the steps taken by the Ministry to develop, expand and modernize the salt
industry, especially in Gujarat; and

(c) whether the Ministry has any scheme for the welfare of workers in the salt
industry, if so, the details thereof and if not, the reasons therefor and whether the

new Government would initiate any welfare scheme now, if so, the details therecof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The quantity-wise and
export-wise details of salt produced in the country and revenue earned during last

five years are at Statement.

(b) The Ministry of Commerce and Industry through the Salt Commissioner’s
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Organization (SCO) monitors overall development of salt industry. This includes planning,
facilitating technology up gradation of salt production process and conducting training
programmes for salt workers. The SCO is supplementing efforts of the State Governments,
including Gujarat, in improving some facilities to develop, expand and modernize the
salt industry, viz. augmentation of brine supply, construction and improvement of roads,
culverts, bridges, protective bunds, improvement of port/jetty for promoting export of
salt, research and development for improved process and modernization for harvesting
of salt and undertaking/sponsoring feasibility studies for improving salt productivity etc.
Three Model Salt Farms have been established at Nawa (Rajasthan), Ganjam (Odisha)
and Markanam (Tamil Nadu) to demonstrate production of better quality salt with higher
yield per acre of land used for production of salt. The Central Salt and Marine Chemical
Research Institute (CSMCRI), Bhavnagar has established Model Salt Farms at Dharasana,
Kharaghoda, Venasar, Bherai and Santalpur in Gujarat with the help of NGOs and the
State Government. A Central Sector Scheme of Training for Technology Upgradation is
being implemented in the Twelfth Five Year Plan to educate salt workers and artisans
for improving the quality of salt to meet the stringent standards of industrial and edible

salt to compete in the domestic and international market.

(c) For the welfare of salt workers in the salt industry, the SCO is supplementing
efforts of the State Governments in conducting welfare activities viz. construction of school
rooms, labour rest sheds, supply of safety kits and bicycles, capacity building for transporting
and storage of potable water, laying pipelines for supply of drinking water, augmentation
of medical facilities in hospitals situated in salt producing areas viz. providing ambulance
van, X-ray machines, construction of rooms in the hospitals and conducing general Health-
Cum-Eye camps for the salt workers in salt producing areas. In addition, SCO also grants
rewards to the meritorious children of the salt workers every year and organizes annual
sports meets for the salt workers. Under the Namak Mazdoor Awas Yojana, 4974 houses
were constructed during Tenth Five Year Plan for the salt workers.

Statement
Modernization of salt industry.

(1) Quantity of salt produced in the country during last five years:—

Year Quantity of salt produced in ‘000 Metric Ton
2009-10 23951.3
2010-11 18610.1
2011-12 22179.1
2012-13 24546.9

2013-14 23019.3
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(i) Quantity of salt exported and revenue earned during last five years:—

Year Quantity of salt exported in Revenue earned
‘000 Metric Ton in lakh Rupees
2009-10 2895.75 40335.45
2010-11 3867.85 52062.45
2011-12 3771.75 49225.34
2012-13 5003.66 67943.95
2013-14 5960.98 84439.78

Development of Buddhist circuit in and around Delhi
978. SHRI D.P. TRIPATHI: Will the Minister of CULTURE be pleased to state:

(a) whether there is a proposal to develop a Buddhist circuit in and around
Delhi;

(b) if so, the details thereof and status so far;

(c) what efforts have been made to provide all essential facilities/infrastructure

to the tourists; and
(d) how many such circuits are in existence or being developed?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No, Sir. There is no proposal with the Archaeological Survey of

India to develop a Buddhist circuit in and around Delhi.
(b) and (c) Do not arise.

(d) No such circuit is in existence or being developed by the Archaeological
Survey of India as it has no such mandate. However, the details of Buddhist Circuits

indentified by the Ministry of Tourism in the country are at Statement.
Statement

The details of Buddhist Circuits identified by the Ministry of Tourism in the
country to be developed with the help of Central Government/State Government/
Private Stake Holders

Circuit 1: The Dharmayatra or the Sacred Circuit

This will be a 5 to 7 days circuit and will include visits to Gaya
(Bodhgaya), Varanasi (Sarnath), Kushinagar, Piparva (Kapilvastu)
with a day trip to Lumbini in Nepal.
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Circuit 2: Extended Dharmayatra or Extended Sacred Circuit or Retracing
Buddha’s Footsteps

This will be a 10 to 15 day circuit and will include visits to
Bodhgaya (Nalanda, Rajgir, Barabar caves, Pragbodhi Hill, Gaya),
Patna (Vaishali, Lauriya Nandangarh, Lauriya Areraj, Kesariya,
Patna Museum), Varanasi (Sarnath), Kushinagar, Piparva (Kapilvastu,
Shravasti, Sankisa) with a day trip to Lumbini in Nepal

Circuit 3: Buddhist Heritage Trails (State Circuits)

i. Jammu and Kashmir - Ladakh, Srinagar (Harwan, Parihaspora) and

Jammu (Ambaran).
ii. Himachal Pradesh - Dharamshala, Spiti, Kinnaur and Lahaul.
iii. Punjab - Sanghon.
iv. Haryana — Jind (Assan), Yamunanagar (Sugh).

v. Maharashtra -Aurangabad (Ajanta, Ellora, Pithalkora Caves), Pune
(Karla Caves), Mumbai (Kanheri Caves), Pune (Bhaja Caves) and
Nashik (Pandavleni Caves).

vi. Andhra Pradesh - Amravati, Nagarjunakonda, Vizag (Borra Caves,
Salihundum Caves).

vii. Madhya Pradesh - Sanchi, Satdhara, Andher, Sonari, Murulkurd.
viii. Odisha (Dhauli, Ratnagiri, Lalitgiri, Udaygiri, Langudi, Khandagiri).
ix. Chhattisgarh — Sirpur.
x. West Bengal - Kolkata (Indian Museum)
xi. Sikkim - Rumtek, Enchay and other Monasteries.
xii. Arunachal Pradesh —Tawang and Bomdila.
Amount collected as entry fee from ASI monuments
979. SHRI D.P. TRIPATHI: Will the Minister of CULTURE be pleased to state:

(a) whether the amount collected as entry fee from Archaeological Survey of

India (ASI) protected monuments does not go to the kitty of those monuments;
(b) if so, the reasons therefor; and

(c) whether Government would allow them to retain collected amount for their

upkeep, maintenance, etc.?
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The revenue collected from the entry fee at the ticketed
monuments of the Archaeological Survey of India is remitted into the Government
account in the Consolidated Fund of India. This is in accordance with the Central

Government Account (Receipts and Payments) Rules.

(¢) The Archaeological Survey of India had made a proposal for retaining this
revenue in the form of a non-lapsable fund for conservation and preservation of the
protected monuments. The Ministry of Finance examined the proposal and stated that
the creation of a “Non Lapsable Fund”, would result in proliferation of such funds
in the public account and is not encouraged by Ministry of Finance as it leads
to unnecessary parking of funds. Besides, the ASI receipts being part of non-tax
revenue of the Government, curtailing such source of revenue has fiscal implications

and cannot be agreed to.
Including famous monuments/sites in UNESCO’s world heritage site list
980. SHRI C.M. RAMESH: Will the Minister of CULTURE be pleased to state:

(a) whether Government proposes to take any steps to include famous monuments/
sites in the list of UNESCO’s World Heritage Site, particularly from the State of
Andhra Pradesh;

(b) if so, the details thereof, and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c¢) Yes, Sir. India has submitted a revised tentative list to the
World Heritage Centre in April, 2014, as per UNESCO guidelines. The list is given
in Statement-I. Due to the present bifurcation of Andhra Pradesh the monuments

of Golconda Fort and Charminar fall in Telengana.
Statement-1

The Tentative list of 46 sites is as follows:
1. Ancient Buddhist Site, Sarnath, Varanasi, Uttar Pradesh (03/07/1998)
Apatani Cultural Landscape (15/04/2014)
Archaeological remains of a Harappa Port-Town, Lothal (15/04/2014)
Bahd'i House of Worship at New Delhi (15/04/2014)
Bhitarkanika Conservation Area (26/05/2009)

AN O i

Buddhist Monastery Complex, Alchi, Leh, known as AlchiChos-kor
(03/07/1998)
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10.
I1.
12.
13.
14.
15.
16.
17.
18.
19.
20.
21.
22.
23.
24.
25.
26.
27.
28.
29.
30.
31.

32.
33.
34.
35.
36.
37.

Cellular Jail, Andaman Islands (15/04/2014)

Chettinad, Village Clusters of the Tamil Merchants (15/04/2014)
Chilika Lake (15/04/2014)

Churchgate - Extension to Mumbai CST (28/01/2009)

Delhi - A Heritage City (22/05/2012)

Desert National Park (26/05/2009)

Dholavira: A Harappan City (15/04/2014)

EkamraKshetra — The Temple City, Bhubaneswar (15/04/2014)
Excavated Remains at Nalanda (09/01/2009)

Group of Monuments at Mandu, Madhya Pradesh (03/07/1998)
HemisGompa (01/07/1998)

Historic city of Ahmadabad (31/03/2011)

Iconic Saree Weaving Clusters of India (15/04/2014)
Kangchendzonga National Park (15/03/2006)

Mattanchery Palace, Ernakulam, Kerala (03/07/1998)

Moidams — the Mound-Burial system of the Ahom Dynasty (15/04/2014)
Monuments and Forts of the Deccan Sultanate (15/04/2014)
Monuments of Srirangapatna Island Town (15/04/2014)
Mountain Railways of India (Extension) (15/04/2014)

Mughal Gardens in Kashmir (13/12/2010)

Namdapha National Park (15/03/2006)

Narcondam Island (15/04/2014)

Neora Valley National Park (26/05/2009)

Padmanabhapuram Palace (15/04/2014)

River Island of Majuli in midstream of Brahmaputra River in Assam
(02/03/2004)

Sacred Ensembles of the Hoysala (15/04/2014)

Santiniketan (20/01/2010)

Silk Road Sites in India (20/01/2010)

Sites along the Badshahi Marg - The Grand Trunk Road (15/04/2014)
Sites of Saytagrah, India’s non-violent freedom movement (15/04/2014)
Sri Harimandir Sahib, Amritsar, Punjab (05/01/2004)
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38. Sri Ranganathaswamy Temple, Srirangam (15/04/2014)

39. Temples at Bishnupur, West Bengal (03/07/1998)

40. The Glorious Kakatiya Temples and Gateways (15/04/2014)
41. The Neolithic Settlement of Burzahom (15/04/2014)

42. The QutbShahi Monuments of Hyderabad Golconda Fort, Qutb Shahi Tombs,
Charminar (10/09/2010)

43. The Victorian & Art Deco Ensemble of Mumbai (22/05/2012)

44. Thembang Fortified Village (15/04/2014)

45. Urban and Architectural Work of Le Corbusier in Chandigarh (23/10/2006)
46. Wild Ass Sanctuary, Little Rann of Kutch (15/03/2006)

Poor maintenance of records pertaining to the freedom struggle
981. SHRI A.K. SELVARAIJ: Will the Minister of CULTURE be pleased to state:

(a) whether it is a fact that the information on the freedom struggle in India

from 1857 onwards were in Urdu and the papers were in poor shape;

(b) whether it is also a fact that Government has failed to maintain records

pertaining to our freedom movement;

(c) whether it is a fact that Government is considering to investigate the matter
to unearth the truth;

(d) whether the present shape of these historic documents was because of any
negligence on the part of a few officials or a deliberate attempt to tamper with
records; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Documents related to the freedom struggle in India from 1857 onwards
are in several languages including Urdu. Documents which are received for archiving,
including those in Urdu are sometimes in fragile conditions. These are then repaired,
preserved and kept in different archives in good condition.

(b) to (e) Does not arise.
Decrease in export of Basmati rice

982. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that export of Basmati rice has come down this year;
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(b) whether it is also a fact that sluggish demand from Iran is result of this trend;
(c) if so, the reasons for low demand from Iran from 2012-13;
(d) the steps Ministry is planning to take to boost Basmati exports;

(e) the details of Basmati export to various other countries in the last three

years, year-wise and country-wise; and
(f) the details of competitors who are exporting Basmati rice?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) As per export data
available from DGCI&S for the period April-December, 2014 during the current year
export value of Basmati rice is USD 3371.99 million as compared to USD 3464.74
million during the same period in the previous year, showing a decline of about 3%.
The decline in quantity terms is about 6%, quantity of export being 25.72 lakh MT
as compared to 27.41 lakh MT in the previous year.

(b) and (c) Yes, Sir. In Iran, import of rice is monitored through a system of
issue of import permits. Due to excessive carry-over stocks from imports in previous
year and domestic production in the current year, Iran has put a temporary ban on

issue of permits for import of rice from all origins w.e.f. October 19, 2014.

(d) Agricultural and Processed Food Products Export Development Authority
(APEDA), an Autonomous Body under the Ministry of Commerce, Government of
India has been inter-alia, mandated to develop and promote the export of Basmati rice.
Government has also mandated APEDA to protect the Intellectual Property vested in

Basmati rice on behalf of all stake holders. APEDA has taken following initiatives:

(i) A world wide watch agency has been appointed since 1996 to monitor the
trade mark registers worldwide for any third party attempt for registration

of the name ‘Basmati’ or any deceptive variations thereof.

(i) APEDA had applied to GI Registry in Chennai in November, 2008 for

registration of Basmati rice as a GI.

(iii) APEDA has established Basmati Export Development Foundation (BEDF).
Under BEDF, state-of-art laboratory has been set up in the premises of
S.V.B.P. University of Agriculture and Technology, Modipuram, and U.P. for
quality testing and DNA profiling of Basmati rice.

(iv) Besides the laboratory, a Demonstration and Training Farm has been set
up under BEDF over an area of about 10 acres for training the farmers in

Good Practices for cultivation of Basmati rice and seed production.
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(e) The details of Basmati export to various other countries (top ten) in the last

three years, year-wise and country-wise are as under:—

(Quantity in Ton; Value in US $ Million)

Country 2011-12 2012-13 2013-14

Quantity Value Quantity Value Quantity Value

Iran 614645 594.94 1082219  1187.23 1440454  1834.55
Saudi Arab 721245 704.82 681193 672.64 826119  1108.90
Iraq 151964 137.55 204266 196.73 219605 271.14
Kuwait 199869 283.59 163317 194.73 175537 247.95

U Arab Emts 726901 720.31 234640 240.42 147903 196.51
Yemen Republc 92112 82.34 172350 161.11 146840 183.94

USA 86252 104.69 91544 103.18 103391 143.86
UK 141667 130.24 192435 156.08 118852 130.73
Jordan 52932 49.64 89645 81.16 79094 102.39
Oman 18292 19.71 40103 44.88 43145 58.63

Other countries 363567 389.16 508117 525.89 453162 586.29
GraND ToTAL 3169446  3216.99 3459829 3564.04 3754102  4864.89

Source: DGCI&S
(f) Basmati rice is produced and exported only by Pakistan, other than India.
Archaeologically protected sites in Maharashtra
983. SHRI HUSAIN DALWAI: Will the Minister of CULTURE be pleased to state:

(a) the details of archacologically protected sites declared in the State of
Maharashtra during the last five years;

(b) whether these sites are starved of funds for their proper upkeep; and
(c) if no, the funds made available against demand by these sites?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR.
MAHESH SHARMA): (a) No monument/site has been declared protected by the
Archaeological Survey of India in the State of Maharashtra during the last five

years.

(b) and (c) Do not arise.
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Inclusion of Balti community in Uttarakhand in ST list

1984. SHRI MAHENDRA SINGH MAHRA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether his Ministry has received a proposal from the Government of
Uttarakhand to include the native ‘Balti’ community in the list of Scheduled Tribes
of the State of Uttarakhand;

(b) if so, by when the proposal is likely to be approved; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) The Government of
Uttarakhand had recommended for inclusion of “Balti” community in the STs list
in Uttarakhand.

(b) and (¢) The Government of India, on 15-6-1999 and further amended on
25-6-2002, has laid down the modalities for determining the claims for inclusion in,
exclusion from and other modifications in the Orders specifying lists for Scheduled
Tribes. According to these modalities, only those proposals which have been
recommended and justified by the concerned State Government/Union Territory
Administration and concurred with by the Registrar General of India (RGI) and
the National Commission for Scheduled Tribes (NCST) are to be considered for
amendment of legislation. The proposal has been processed as per the prescribed
modalities. RGI has not supported the proposal, and the Government of Uttarakhand

has been accordingly informed.
Illegal encroachment on national monuments

985. SHRI BHUPINDER SINGH: Will the Minister of CULTURE be pleased

to state:

(a) how much money has been spent in the maintenance and restoration of the

national monuments in the last three years;
(b) the list of monuments that are to be maintained by the respective States;

(c) whether any case(s) of encroachment on monument(s), site(s) have been

reported; and

(d) if so, how many cases of illegal encroachment of monuments have been
recorded till date?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The details of expenditure incurred for conservation of protected

monuments in the last three years are as under:—

S1. No. Year Expenditure incurred
(Amount T in Lakhs)
1. 2011-12 13433.38
2. 2012-13 14866.80
3. 2013-14 16963.86

(b) The State-wise details of protected monuments of Archaeological Survey of

India (ASI) and maintained by ASI are given in the Statement (See below).
(c) Yes, Sir.

(d) Till date 278 cases of illegal encroachments of centrally protected monuments

have been recorded.
Statement

State-wise details of protected monuments of ASI

S1. No. Name of State/U.T. Nos. of Protected Monuments
1. Andhra Pradesh 129
2. Arunachal Pradesh 03
3. Assam 55
4. Bihar 70
5. Chbhattisgarh 47
6. Daman and Diu (U.T.) 12
7. Goa 21
8. Gujarat 203
9. Haryana 91

10. Himachal Pradesh 40
11. Jammu and Kashmir 69
12. Jharkhand 13
13. Karnataka 506
14. Kerala 27
15. Madhya Pradesh 292

_.
o

Maharashtra 285
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S1. No. Name of State/U.T. Nos. of Protected Monuments
17. Manipur 01
18. Meghalaya 08
19. Mizoram 01
20. Nagaland 04
21. N.C.T. Delhi 174
22. Odisha 79
23. Puducherry (U.T.) 07
24. Punjab 33
25. Rajasthan 162
26. Sikkim 03
27. Telangana 08
28. Tamil Nadu 413
29. Tripura 08
30. Uttar Pradesh 743
31 Uttarakhand 42
32. West Bengal 136

TotaL 3685

Grants to NGOs and fellowships to eminent persons of culture

986. SHRI TARUN VIJAY: Will the Minister of CULTURE be pleased to state:

(a) The categories in which the Ministry considers to provide grants to

NGOs and fellowships and scholarships to eminent persons in the field of

culture; and

(b) The details of money released to such NGOs with their names and fellowships

with names of persons who received it with their areas of expertise for the last two

years?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Sir. Grants are provided to NGOs and fellowships and scholarships to

eminent persons in the field of culture to promote various forms of Indian Art and

Culture i.e. Performing Arts, various cultural activities, Himalayan Culture, Buddhist

Culture, setting up of new museums and development of existing museums, building

studio theatres and Tagore Cultural Complexes.

(b) The information is being collected and will be laid on table of he House.
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Setting up of science centres in Himachal Pradesh

987. SHRIMATI VIPLOVE THAKUR: Will the the Minister of CULTURE be
pleased to state:

(a) whether Government has any plans/proposals to develop Science Centres in
the country,

(b) if so, the State-wise details thereof, and

(c) the steps taken by Government to set up Science Centres in various States
including Himachal Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) Yes, Sir. Science Centres are set up by National Council
of Science Museums, an autonomous organization under the Ministry of Culture,
depending upon the existing level of Science Centre activities in a particuar State.

State-wise details are given in the statement (See below).

(¢) Ministry of Culture, Government of India has approved the setting up of a

Sub-Regional Science Centre, at Palampur, Himachal Pradesh.
Statement

Science Cities/Centres approved by the Ministry of Culture, Government of India.

Sl. No. Name of Science City/Centre State/UT
1. Regional Science Centre, Dehradun Uttarakhand (Ready for inauguration)
2. Sub-Regional Science Centre and  Puducherry (Ready for inauguration)

Planetarium, Puducherry

3. Science City, Guwahati Assam

4. Regional Science Centre, Kottayam Kerala

5. Regional Science Centre, Mysore  Karnataka

6. Sub-Regional Science Centre, Odisha
Bargarh

7. Sub-Regional Science Centre, Tripura
Udaipur

8. Sub-Regional Science Centre, Himachal Pradesh
Palampur

9. Sub-Regional Science Centre, Jammu and Kashmir

Srinagar
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S1. No. Name of Science City/Centre State/UT

10. Sub-Regional Science Centre, Madhya Pradesh
Jabalpur

11. Regional Science Centre, UT, Chandigarh
Chandigarh

12. Sub-Regional Science Centre, Uttarakhand
Kumaun

13. Sub-Regional Science Centre, Haryana
Ambala

14. Sub-Regional Science Centre, Gaya Bihar

15. Regional Science Centre, Uttar Pradesh
Allahabad/Kanpur

16. Sub-Regional Science Centre, Punjab
Amritsar/Bhatinda

17. Sub-Regional Science Centre, Dadra-Nagar Haveli, Daman and Diu

Dadra-Nagar Haveli, Daman and

Diu

18. Sub-Regional Science Centre, Andhra Pradesh
Rajahmundry

19. Sub-Regional Science Centre, Rajasthan
Udaipur

20. Sub-Regional Science Centre, Karnataka

Tumkur (Fully funded by

Government of Karnataka)

Establishment of museum at Padmanabhaswamy

temple in Thiruvananthapuram

988. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CULTURE be

pleased to state:

(a) the steps taken by Government to preserve and protect the rich history of
the Padmanabhaswamy temple at Anantha in Thiruvananthapuram in view of the

treasures worth several crores of rupees, found there recently;

(b) whether Government has deputed central agencies for the security of this

temple;

(c) if so, the details thereof and if not, the reasons therefor;
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(d) whether Government would consider establishing a museum of international

standards to exhibit the treasure found in the temple vaults; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Matters pertaining to preservation and protection of the treasures of
Sree Padmanabhaswamy Temple, Thiruvananthapuram are before the Hon’ble Supreme

Court of India. The matter is sub-judice.

(b) and (c) No, Sir. As directed by the Hon’ble Supreme Court of India vide
its Orders dated 02.05.2011 and 21.07.2011, at present the security to the Temple
is provided by the Kerala State Police.

(d) and (e) As per the direction of the Hon’ble Supreme Court of India, the
Expert Committee appointed by the Supreme Court, has submitted a Museum Feasibility
Report and the matter is under the consideration of the Hon’ble Supreme Court of

India. Hence, the matter is sub-judice.
Recognition of individuals/institutions as cultural activists

989. SHRI MD. NADIMUL HAQUE: Will the Minister of CULTURE be pleased
to state:

(a) whether the Ministry recognizes individuals/institutions as the cultural activists;

and

(b) if so, the criteria of such recognitions made and what incentive is being

provided to those individuals/institutions from the Central Government?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No, Sir.

(b) Question does not arise.
Action taken in cases of honour Kkillings

990. SHRI D. KUPENDRA REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether Government is aware of honour Kkillings;
(b) if so, the State-wise number of cases reported during the last three years;
(c) the action taken in each case; and

(d) the measures taken/proposed to be taken to check such cases?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Yes, Sir.

(b) As per information provided by the National Crime Records Bureau (NCRB),
collection of data on honour killings has started since January, 2014 on monthly
basis. A total of 18 cases were registered under Honour Killing during 2014. Hence
there is no available data for last three years. The State/UT-wise details for the year

2014 is given in the Statement.

(¢) “Police” and ‘Law and Order’ being State subjects under Constitution of

India, no centralized information on action taken on each of the cases is available.

(d) Acting on the 242nd Report of the Law Commission on “Prevention of
Interference with the Freedom of Matrimonial Alliances (in the name of Honour and
Tradition)”, the Ministry of Law and Justice has taken up State-level consultations
to prepare the final contour of the bill named "The Prohibition of Interferences with

the Freedom of Matrimonial Alliance Bill".

The Ministry of Home Affairs had issued a detailed advisory on crime against
women dated 4th Sept., 2009, to all the States and Union Territory Administrations
wherein the States have been directed to conduct a comprehensive review of the
effectiveness of their law and order machinery in tackling the problem of violence
against women and to take appropriate measures aimed at increasing its responsiveness
to such violence. Para XXX (30) of the advisory specifically advises to take Special
steps to curb the ‘Violation of Women’s Rights by so called Honour Killings, to

prevent forced marriage in some northern States, and other forms of Violence’
Statement

State/UT-wise incidence of Honour Killing During 2014 (Provisional)

Sl. No. States/UTs Cases Registered Figures are upto the month of

1. Andhra Pradesh 2 December
2. Arunachal Pradesh 0 December
3. Assam 0 December
4, Bihar 0 December
5. Chhattisgarh 0 October

6. Goa 0 December
7. Gujarat 1 December
8. Haryana 1 November
9. Himachal Pradesh 0 December
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SI. No. States/Uts Cases Registered Figures are upto the month of
10. Jammu and Kashmir 0 December
I1. Jharkhand 0 September
12. Karnataka 0 December
13. Kerala 0 November
14. Madhya Pradesh 0 December
15. Mabharashtra 1 December
16. Manipur 0 October
17. Meghalaya 0 December
18. Mizoram 0 December
19. Nagaland 0 November
20. Odisha 0 October
21. Punjab 3 December
22. Rajasthan 0 December
23. Sikkim 0 November
24, Tamil Nadu 1 December
25. Telangana 0 December
26. Tripura 0 October
27. Uttar Pradesh 9 October
28. Uttarakhand 0 December
29. West Bengal 0 N.R.

TotaL (STATES) 18
30. Andaman and 0 December
Nicobar Islands
31. Chandigarh 0 December
32. Dadra and Nagar 0 December
Haveli
33. Daman and Diu 0 December
34. Delhi UT 0 November
35. Lakshadweep 0 December
36. Puducherry 0 December
TotaL (UTs) 0
ToTaL (ALL-INDIA) 18

Source: Monthly Crime Statistics

Note: N.R. stands for data not received.

Data is provisional
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Fencing along Indo-Bangladesh Border

7991. DR. SANJAY SINH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is planning to erect fences to stop the infiltration along
Bangladesh border;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) the details of expenditure to be incurred on this count and whether any

time-limit has been fixed by Government for this task; and
(e) other measures being taken by Government to prevent infiltration?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The Government has sanctioned fencing to the
extent of 3326.14 km. along the Indo-Bangladesh Border under two phases. The
Phase-I project has been completed in the year 2000 under which 854.35 km. fence
was erected. Under Phase-II, 1973.572 km. fence work has been completed.

(¢) In view of reply to Part (a) and (b) above, question does not arise.

(d) An expenditure of ¥1059 crore was incurred for construction of fence and
roads under Phase-I. The Government has sanctioned 2468.77 km. of fence and
1512.68 km. of roads under Phase-II project at an estimated cost of I4393.69 crore.
The Phase-II project was targeted to be completed by 31.03.2014. However, the same
has spilled over due to delay in land acquisition by the State Government concerned,
public protest, delay in forest/wildlife clearances, difficult terrain, prolonged monsoon

season in North Eastern areas, etc.

(e) The other measures taken by the Government to prevent infiltration along

the Indo-Bangladesh border are as follows:

e Effective domination of the border by the Border Security Force (BSF)
through carrying out round the clock surveillance of the border by patrolling
nakas (border ambushes) and by deploying observation posts all along the
Indo-Bangladesh border.

® The riverine segments of Indo-Bangladesh Border are being patrolled and
dominated with the help of water crafts/speed boats/floating Border Out Posts
(BOPs) of BSF water wings.

FOriginal notice of the question was received in Hindi.
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e Usage of Hi-Tech surveillance equipments along with day and night vision

devices for further enhancing the border domination.

® Vulnerability mapping of the Border Out Posts (BOPs) which are sensitive
with regard to illegal migration/human trafficking along the Border has been
carried out. These identified BOPs have been strengthened by deploying
additional manpower, Special Surveillance Equipment, vehicles and other

infrastructure support.
Rehabilitation of victims of acid attacks

7992. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Supreme Court of India has raised concern on rehabilitation of
victims of acid attacks and has sought information on efforts made by Government

for treatment of such victims;

(b) if so, the details thereof and details of efforts made or likely to be made

by Government;

(c) whether Government is contemplating on implementing section 357C of
CrPC; and

(d) if so, the details thereof and how will the implementation of the said section

be beneficial to victims of acid attacks and progress made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Yes, Sir. The Hon’ble Supreme
Court while adjudicating in W.P. (Crl) 129 of 2006; Laxmi vs. Union of India on
06.02.2015, directed the Government to simplify the procedural aspects of Section
357C of Criminal Procedure Code (Cr.P.C.) pertaining to payment of the hospitalization,

medical treatment, etc. in case of acid attack victims.

(b) to (d) In the aforesaid judgment, the Hon’ble Supreme Court has referred
to the cost of treatment as envisaged in Section 357C of Criminal Procedure Code
(Cr.P.C.). The issue of providing free medical treatment to the acid attack victims
has already been addressed through the Criminal Law (Amendment) Act, 2013
through insertion of Section 166B in the Indian Penal Code (IPC) which provides
for punishment upto one year, in case the hospitals (public or private) do not provide

first aid or medical treatment, free of cost, to the victims of acid attack.

The Section 357C of the Cr. P.C. stipulates that all hospitals, public or private

FOriginal notice of the question was received in Hindi.
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whether run by the Central Government, the State Government, local bodies or by
any other person shall immediately, provide the first-aid or medical treatment, free
of cost, to the acid attack victims of any offence covered under Sec. 326A, 376,
376A, 376B, 376C, 376D or 376E of the Indian Penal Code, and shall immediately
inform the police of such incident. The Hon’ble Supreme Court has directed the
Government to form a streamlined mechanism particularly with regard to the payment
of the hospitalization, medical treatment, etc. in consultation with the States/UTs to

the acid attack victims.
Crimes against children

993. SHRIMATI AMBIKA SONI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of cases of crimes against children reported during last two years

across the country;

(b) whether it is a fact that crimes against children in the country is on increase;

and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) As per information
available with the National Crime Records Bureau (NCRB), a total of 33,052 cases,
38,172 cases and 58,224 cases were registered under crime against children during
2011-2013 respectively, showing an increasing trend. State/UT wise cases registered,
cases charge sheeted, cases convicted, persons arrested, persons chargesheeted and
persons convicted, under crime committed against children during 2011-2013 and

provisional data of 2014 is provided in the following link.
http://mhal.nic.in/par2013/par2015-pdfs/PQ-BS-993-CAC-6H-2011-13-Ann-I_020315.pdf
http://mhal.nic.in/par2013/par2015-pdfs/PQ-BS-993-MCS-CAC-2014-Ann-11_020315.pdf
Modernisation scheme of Delhi Police

994. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the total amount allocated, released and utilized under modernisation scheme

of Delhi Police during last three years;

(b) the reasons for delay in implementation of the Intelligent Traffic System and

utilization of Cyber highway by Delhi Police; and
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(c) the steps taken by Government for modernisation of communication network

of Delhi Police in a planned and time bound manner?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c¢) Government of India
has approved ¥ 275.08 Crore for the Plan Scheme for Modernisation of Traffic and
Communication Network of Delhi Police during the Twelfth Five Year Plan. Out
of which, Delhi Police has spent a sum of ¥ 20.34 Crore in the year 2012-13,
% 25.72 Crore in 2013-14 and ¥ 8.95 Crore in 2014-15 (upto 31.01.2015).

The Cyber Highway has been established in 243 locations during the Eleventh Five
Year Plan at a cost of around ¥ 24 crore through M/s MTNL as per the agreement.
As regards delay in implementation of the Cyber Highway project, Delhi Police has
reported that the delay in commissioning was due to not getting permission for digging
and for laying Optical Fibre Cable (OFC) from the civic agencies in time due to
CWG 2010. The Cyber Highway scheme is continued in the Twelfth Five Year Plan
for carrying out necessary up-gradation and expansion. For this purpose, an amount of
T 46.30 crore (out of ¥ 275.08 crore referred above) has been allocated for developing
Traffic and Communication Network in NCR/Mega Cities and Model Traffic System.

In addition to the above plan scheme, a non-plan scheme ‘Police Modernization
Scheme for UTs’ (PMSUT) was implemented from 2006-07 to 2012-13 and the scheme
expired on 31st March, 2013. The total amount allocated and released/ utilized under
the scheme by Delhi Police during the years 2011-12 and 2012-13 is as under:—

Year Budget allocation Funds released/utilized
( in Crore) ® in Crore)

2011-12 102.40 96.78

2012-13 100.00 63.48

When the extension of PMSUT was processed, on the advice of Ministry of Finance,
building infrastructure had been excluded from PMSUT and ‘Safe City Project’ has
been included for all the UTs. One of the components of the ‘Safe City Project’ for
Delhi is “Intelligent Traffic System”. The same is at conceptual stage.

Bringing more districts under anti-maoist scheme

995. SHRI RITABRATA BANERIJEE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that Government wants to bring in more districts under

the anti-Maoist scheme; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (b) The Central Government
has adopted an integrated approach to deal with the menace of Left Wing Extremism
(LWE) in the areas of security, development, enforcing rights and entitlements
of local communities and public perception management. The State Governments
specifically deal with various issues related to LWE activities in the States. The
Central Government closely monitors the situation and supplements the efforts of the
State Governments over a wide range of schemes in LWE affected areas on both

the security and development fronts.

Inclusion/exclusion of districts under the schemes for LWE affected area is based

on their violence profile and is a continuous process without time-frame.
Boost to forensic sciences in criminal justice system

996. SHRIMATI VANDANA CHAVAN: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the State-wise details of number of forensic laboratories presently functioning

in the country;

(b) the average time taken by them for examination of samples and production

of reports; and

(c) whether Government intends to set up more forensic laboratories and improve

the existing laboratories to expedite the cirminal justice system in India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) There are seven Central
Forensic Science Laboratories functioning in the country. The Six Central Forensic
Science Laboratories (CFSLs) located at Chandigarh, Kolkata, Hyderabad, Bhopal,
Pune and Guwahati are under Directorate of Forensic Science Services (DFSS).
Apart from this one Central Forensic Science Laboratory of CBI is located at New
Delhi. The State/UT-wise details of the forensic labs are given in the Statement
(See below).

(b) and (c) The average time to examine a case varies from case to case
depending upon the nature. Government has proposed for upgradation and creation
of new Divisions in the existing as well as new CFSLs under Twelfth Five Year
Plan.  Upgradation of equipments and adequate technical manpower has also been
proposed in the Plan Scheme of Directorate of Forensic Science Services. Further,
as a stop gap arrangement, Government has decided to fill up the vacant posts on

contractual basis till the posts are filled on regular basis.
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The State/UT-wise details of the forensic labs

S1. No. States/UTs Existing State Facilities
Main RFSLs
FSL  (Regional Forensic Science Laboratories )
1 2 3 4
States
1. Andhra Pradesh 1 9
2. Arunachal Pradesh 1 Nil
3. Assam 1 Nil
4. Bihar 1 1
5. Chbhattisgarh 1 2
6. Gujarat 1 5
7. Goa 1 Nil
8. Harayana 1 2
9. Himachal Pradesh 1 Nil
10. Jammu and Kashmir 1 1
11. Jharkhand 1 Nil
12. Karnataka 1 4
13. Kerala 1 2
14. Madhya Pradesh 1 3
15. Maharashtra 1 4
16. Manipur 1 Nil
17. Meghalaya 1 Nil
18. Mizoram 1 Nil
19. Nagaland 1 Nil
20. Odisha 1 2
21. Punjab 1 Nil
22. Rajasthan 1 3
23. Sikkam Nil Nil
24. Tamil Nadu 1 9
25. Tripura 1 Nil
26. Uttar Pradesh 1 1
27. Uttarakhand 1 Nil
28. West Bengal 1 2
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1 2 3 4

Union Territories

29. Andaman and 1 Nil
Nicobar Islands

30. Chandigarh Nil Nil

31. Dadra and Nagar Nil Nil
Haveli

32. Daman and Diu Nil Nil

33. Lakshadweep Nil Nil

34. NCT Delhi 1 Nil

35. Puducherry 1 Nil
TotaL 30 50

Arrest of NDFB(S) militants

997. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the number of people along with their name and age killed in the attacks by
National Democratic Front of Bodoland (Songibjit) (NDFB) (S) in Chirang, Sonitpur
and Kokrajhar districts of Assam in December, 2014;

(b) how many NDFB (S) militants have been arrested through 'Operation All
Out' and arms seized during the search, how many NDFB (S) militants have not

been arrested so far, and the current status of 'Operation All Out';

(c) the status of ex-gratia announced by Central and State Government to the

victims; and

(d) whether they are getting proper food, drinking water, electricity, medicines

and winter clothes etc. in Relief Camp?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) As per report, the cadres of National Democratic
Front of Bodoland (Songibjit)(NDFB/S)militant group had killed 66 persons including
women and children in three districts of Assam on 23rd December, 2014. Details of
names and age of the persons died in the violent are maintained at the State level.

Security situation in Assam is being reviewed regularly at the Central and State level.

During the period between 23rd December, 2014 to 28th February, 2015, 214

numbers of cadres/linkmen of NDFB/S group were arrested and arms and ammunitions
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recovered during the operations. The operations by the security forces against NDFB(S)
militants are continuing. The State Government has provided ex-gratia payment of
R 5 lakh to adult and ¥ 3 lakh to minor to the Next of the Kin (NoK) who died
in the violence. Besides, Central Government has also provided ¥ 3 lakh to the
NoK of the deceased. The State Government of Assam had provided relief materials
including medicines etc. As per report, all inmates have returned to their native place/

villages and all relief camps have been wound up.
Additional districts under anti-Naxal scheme

998. DR. PRABHAKAR KORE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government proposes to include more districts on

the Kerala-Tamil Nadu-Karnataka Junction under anti-Naxal scheme;

(b) if so, how many additional districts will be included in the Security Related
Expenditure (SRE) scheme; and

(c) the State-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) At present, 106
districts in the 10 Left Wing Extremist (LWE) affected States viz. Andhra Pradesh,
Bihar, Chhattisgarh, Jharkhand, Madhya Pradesh, Maharashtra, Odisha, Telangana,
Uttar Pradesh and West Bengal are covered under the Security Related Expenditure
(SRE) Scheme for the purpose of reimbursement of expenditure incurred by the
State Governments on counter-LWE operations. No district of Kerala, Karnataka and
Tamil Nadu are presently included under the SRE Scheme. The inclusion/exclusion
of districts under the SRE Scheme are based on their violence profile and is a

continuous process without time-frame.
User agencies of NATGRID

999. SHRI MAJEED MEMON: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is planning to have real-time access to all citizens'
details in regard to passport, driving licence, telephone records, credit card details,

bank records and so on with the click of a mouse to track terror activities;

(b) whether Government has formed a National Intelligence Grid (NATGRID)

for functional efficiency and effective coordination;



Written Answers to [4 March, 2015] Unstarred Questions 145

(c) whether there is any proposal to put State Governments and Chief Ministers
of the respective States on board as "user agencies" of the NATGRID database

alongside some other central agencies; and
(d) the details thereof along with the names of other central agencies?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The Government has set
up National Intelligence Grid (NATGRID) as an IT tool to automate the existing
manual processes for collation of intelligence information by connecting over 21
data sources like telecommunications, Banking, Airlines etc. to 10 User Agencies in
order to enhance the country’s counter-terrorism capabilities. However, The NATGRID
does not have mandate to have real-time access to all citizens’ details in regard to
passport, driving licence, telephone records, credit card details, bank records and so

on with the click of a mouse to track terror activities.
(b) Yes, Sir.
(c) No such proposal has been moved.

(d) No State agency is ‘User Agencies’ of NATGRID. As per Cabinet Committee
on Security (CCS) mandate, the User Agencies’ of NATGRID are: Intelligence Bureau
(IB), Research and Analysis Wing (R&AW), Central Bureau of Investigation (CBI),
Directorate of Revenue Intelligence (DRI), Enforcement Directorate (ED), Financial
Intelligence Unit (FIU), Central Board of Direct Taxes (CBDT), Central Board of
Excise and Customs (CBEC), Directorate General of Central Excise and Intelligence
(DGCEI) and Narcotics Control Bureau (NCB).

Deviation from planned route during Sukma encounter

1000. SHRI A.K. SELVARAJ: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Central Reserve Police Force (CRPF) which lost 14 of its men
in an encounter with the Maoist near Kasalpara village in Sukma on December 1,

2014, had deviated from its planned route again;
(b) if so, the details thereof;

(¢) whether it is also a fact that the deviation from the planned route took

place because seven CRPF men were suffering from cerebral malaria; and

(d) whether the CRPF personnel had asked for chopper to evacuate their personnel
down with cerebral malaria, but their request was turned down stating lack of space

which forced the CRPF personnel to deviate from planned route?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) On the basis of
intelligence inputs, a multi-phased operation was launched by Central Reserve Police
Force (CRPF) and State police on 16.11.2014 in the area of Chintagufa Police
Station, District Sukma, Chhattisgarh. During the operation, it was reported that six
(6) security forces personnel in the team were infected with malaria. It was decided
to evacuate the sick personnel through helicopter. But the helicopter could not land
due to water logging and heavy undergrowth in the area of the identified landing
site. Since the condition of the personnel was serious, the troops decided to move
towards village Kasalpara, Sukma, where suitable space for helicopter landing was
available and had to change the original plan envisaged in the operation to facilitate

evacuation of the said sick personnel.
Reinvestigation of 1984 anti-Sikh riots

1001. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has announced, on 12th February, 2015, a three member
Special Investigation Team (SIT) for reinvestigation of the 1984 anti-Sikh riot cases

mainly in Delhi and other States;
(b) if so, the details thereof;

(c) whether it is a fact that the constitution of a SIT for reinvestigation of the

riot cases was recommended by a Government appointed committee; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The Government has
on 12th February, 2015, constituted a three member Special Investigation Team (SIT)

for investigating/re-investigating the cases of 1984 riots comprising of the following:
1. Shri Pramod Asthana, IPS (MT:86) - Chairman
2. Shri Rakesh Kapoor, Retd. Distt & Sessions Judge - Member
3. Shri Kumar Gyanesh, Addl. DCP (Security/PM) - Member

The terms of the reference of the Special Investigation Team is as under:

(i) To re-investigate the appropriately serious criminal cases which were filed in
the National Capital Territory of Delhi in connection with the 1984 riots and

have since been closed. For this purpose, the SIT shall examine the records
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afresh from the Police Stations concerned and also the files of Justice J.D.
Jain and Shri D.K. Agarwal Committee and take all such measures under

law for a thorough investigation of the criminal cases;

(i) To file charge sheet against the accused in the proper Court where after

investigation sufficient evidence is found available.

(c) and (d) Yes, Sir. The Government has appointed a two member Committee on
23rd December, 2014 under the Chairmanship of Justice (Retd.) G.P. Mathur to look
into the matters related to 1984 anti-Sikh riots. This Committee had on 22.01.2015,
submitted its report on “Need for constitution of SIT for investigating the cases of
1984 riots”, wherein the Committee has recommended that a Special Investigation

Team (SIT) may be constituted.
Shortage of strength of CISF at airports

1002. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) the strength of Central Industrial Security Force (CISF) at all the terminals
of Delhi, Mumbai, Chennai, Bengaluru and Kolkata airports and the average load
of passengers handled by CISF at these airports;

(b) whether it has come to the notice of Government that there is severe shortage
of strength of CISF in various airports of the country especially the metro cities and

demands of more staff have been raised in the recent past; and

(c) if so, the details therecof and the reaction of Government thereto and the

steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The details is given below:—

Airport Sanctioned Strength Average Passenger Load per day
Delhi 4653 101033
Mumbai 3996 88278
Chennai 1216 35332
Kolkata 1264 27672
Bengaluru 1488 35257

(b) and (c) The CISF manpower deployed at airports is adequate to handle the

task at present.
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Attacks on Christian churches and schools in Delhi
1003. DR. T.N. SEEMA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the investigation by Government regarding attacks on various
Christian churches and schools in Delhi and the action taken against the offenders/

miscreants;

(b) whether Government has taken note of the media reports including international
media regarding the hate campaign, politics of hate and a process to create an
atmosphere for targeted violence against the minority community which may lead to
large scale communal disharmony thereby posing a severe danger to the integrity of

the country; and

(c) if so, the details thereof and the essential steps taken by Government to

remove the fear amongst minorities of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Incident-wise details of the
investigation/action taken by the Delhi Police is as under:—

Fire incident at St. Sebastian Church, Dilshad Garden on 01.12.2014 — Delhi
Police has informed that a case vide FIR No. 770/2014 u/s 436 and 295 IPC was
registered at Police Station G.T.B. Enclave, Delhi. A Special Investigation Team (SIT)
has been constituted in the Crime Branch of Delhi Police to investigate the case of
the incident of fire in Church in East Delhi expeditiously.

Breaking of window pane of Jasola Church on 06.12.2014 — Delhi Police had
enquired into the matter and found that some children playing in the construction area
were throwing stones in the nearby drain and one such stone accidently damaged the
window of the Church. No criminal act has been found to be committed in enquiry
and the details in this regard have been recorded vide DD No.3A dated 07.12.2014
at Police Station Sarita Vihar.

Fire incident at Church of Resurrection at Sector-6, Rohini on 3.01.2015
— Delhi Police has informed that the spot was inspected by their officers and
the CCTV footages were minutely examined in the presence of Church office
bearers. FSL team also visited the spot and collected exhibits. From the opinion
of experts of FSL Rohini, Fire Brigade and Electrical Inspector, the probable
cause of fire has been found to be melting of electric wires due to excessive

heat caused by short circuit.

Vandalism at Vikas Puri Church on 14.01.2015 — Delhi Police has informed
that a case vide FIR No. 48/15 dated 14.01.2015 u/s 295/427/34 1IPC was registered
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at Police Station Vikas Puri. After thorough investigation, Delhi Police has arrested
three accused persons. During interrogation of these persons, it has been revealed
that these persons belong to another minority community and under the influence
of excessive liquor, they have committed this offence. There was no involvement of

any extremist/fringe element in the case.

Theft at Saint Alfonso Church, Vasant Kunj on 02.02.2015 - Delhi
Police has informed that a case vide FIR No. 26/2015 u/s 457/380/295 IPC
was registered at Police Station Vasant Kunj (South). CFSL (CBI) team
has visited the spot and lifted seven chance prints from the spot. During
investigation, the statement of cook and Father of the Church have been
recorded and the case was found to be a night burglary. Various teams have
been formed under the supervision of SHO/Vasant Kunj (South) and Inspr.
Special Staff/South District for the apprehension of culprits and for recovery

of stolen articles of this case.

Night burglary at Holy Child Auxilium School, Vasant Vihar on
13/02/2015 — Delhi Police has informed that local police rushed to the spot
immediately and found that someone had broken into the office of the Principal
and reception cabin of the School. Cash amounting to ¥ 12000/- approx. along
with some mobile phones confiscated from students and some currency notes
from piggy bank of students were found missing. CCTV Cameras installed in
the premises were found dismantled. CFSL (CBI) team has visited the spot and
lifted chance prints and photographs of the spot. In this regard, a case vide
FIR No. 175/2015 u/s 457/380/34 IPC was registered at Police Station Vasant
Vihar and Investigation taken up. During investigation, some suspects were
interrogated and Special Task Force and Special Staff of South District have

also been roped in for investigation.

(b) to (c) Suitable instructions were given to Delhi Police to ensure enhanced
deployment of forces around religious places, intensive patrolling in vulnerable
areas, installation of CCTV cameras etc. Delhi Police has also been asked to take
all possible steps in the right earnest to ensure that the culprits in these cases are

apprehended quickly.
Following steps have been taken by the Delhi Police to book the culprits and
ensure the safety of religious institutions/Churches in the capital:—

(i) All the Churches and Minorities run (Christian Schools) have been identified

and assessed for their security arrangements.

(ii))  These Churches have been depicted/plotted on a map for a holistic view.
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(i)  All the concerned officers specially DCsP and SHOs concerned have been

directed to take care of security of these installations/places.

(iv)  PCR Vans, ERVs and motorcycles patrol have been deployed around the
Churches/Missionaries Schools for enhanced security. At all vulnerable

locations, static deployment is made during night hours.

(v)  There are 240 Churches and 91 Christian run schools in Delhi. The DCP
and police station staff have also been directed to make surprise visit to

the Churches/Christian Missionaries Schools.

(vi) The directors and management of these institutions have been requested
to install CCTV cameras and deploy guards for the safety and security
of these places. At present, 161 Churches and 69 Schools have installed
CCTV Cameras. 54 Churches and 15 Schools have got installed CCTV

cameras on the insistence of Police.

(vii) Contact numbers of Coordinators of religious places and schools have

been exchanged with concerned police station staff.

(viii) All field officers have been directed to keep a Visitors’ Register in each
Church and Christian Missionaries Schools for making necessary entries

by patrolling staff, in order to ensure proper patrolling.

(ix)  Local sources have been motivated to provide inputs for any such mischief

well in advance.

(x) A new Facebook page “Minority Brethren” has been created by Delhi

Police for posting problems related to any institution or school etc.

(xi)  An officer of the rank of DCP has been nominated as nodal officer for

the redressal of the problems of minority community.

(xii)) The steps so taken for the security and safety of the Churches and minority
run institutions have been given wide publicity through media with an

aim to reach the masses.

‘Public order’ and ‘Police’ are State subjects as per the provisions of the
Constitution of India. The responsibilities of maintaining law and order, registration
and prosecution of crimes including attacks on religious institutions in the States rest
primarily with the respective State Governments. State Governments are competent
to deal with religion related offences under the extant provisions of laws. However,
Central Government has issued the Communal Harmony Guidelines in 2008, which
inter-alia laid down standing operating procedures to be put in place to deal with

the situations arising out of communal violence.
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Declaring Adilabad, Karimnagar and Warangal

as Naxal-affected districts

1004. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the Ministry has declared Adilabad, Karimnagar and

Warnagal as Naxal-affected districts in Telangana;
(b) if so, the details thereof;

(c) whether it is a fact that proposals worth ¥ 1,000 crores have been sent for

the above districts from the State Government; and
(d) if so, what action the Ministry has taken on the above proposals?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Eight districts of
Telangana including Adilabad, Karimnagar and Warangal are already covered under
the Security Related Expenditure (SRE) Scheme for the Left Wing Extremism (LWE)
affected States for the purpose of reimbursement of the expenditure incurred by
the State Governments on counter-LWE operations. These three districts along with
Khammam district of Telangana are also eligible for funds under the scheme titled
‘Additional Central Assistance (ACA) for LWE affected districts’ being implemented

for development of affected areas.
(c) to (d) There is no such proposal in this Ministry.
Special police force to tackle cyber crimes

1005. SHRI HUSAIN DALWAI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the year-wise increase in the number of cyber crimes in the country during

the last three years;
(b) the details of Special Police Force to tackle such crimes;
(c) whether the country needs professionals to tackle such crimes;
(d) if so, the steps taken in this direction;
(e) whether Government has made any analysis of cyber crimes; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The State/UT-wise number of
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cyber crimes registered and persons arrested under IT Act and Sections related to
IPC during 2011, 2012 and 2013 is enclosed in the Statement (See below).

(b) to (d) Special Cells to tackle cyber crimes are in position in some States
and such Cells are also assisted by experts from Department of Electronics and
Information Technology (DeitY) and Indian Computer Emergency Response Team
(CERT-In), Nodal Agency under the Ministry of Information Technology to tackle
cyber related crimes. The Government has provided special training to the Police
Force/personnel through its various Police organizations/academies and other specialised
agencies in the field by engaging the requisite professional man power. The Government
has also initiated measures for the development of cyber forensics, especially cyber
forensic tools, setting up of infrastructure for investigation and training of the users,
particularly police and judicial officers, to collect and analyze the digital evidence.
Government has formulated a set of investigation manuals with procedures for search,
seizure analysis and presentation of digital evidence in courts. The manuals have

been circulated to Law Enforcement Agencies in all States.

(e) to (f) As per the data available, there is an increasing trend of cyber crimes

over the three years as indicated in the Statement.
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Agencies providing secret information about nefarious activities

on Pakistan border

+1006. SHRI P.L. PUNIA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the names of agencies which provide secret information on infiltration,

smuggling and terrorist activities on Pakistan border;
(b) whether agencies of various State Governments are also performing this task;

(c) if so, whether any monitoring mechanism has been set up by the Central
Government to ensure the deployment of staff/officers on the post of the State

agencies; and

(d) the State-wise details of posts where zero deployment has been registered

and if not, what is the intention of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) All the security/
intelligence agencies deployed along Pakistan border are expected to collect
information on infiltration, smuggling and terrorist activities on Pakistan border. The
other information sought in the question relates to operational issues pertaining to
national security matters, the disclosure of which will not be in the interest of India’s

strategic and national security interests.
Development schemes in the Naxal affected districts

11007. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the names of development schemes being implemented in the Naxal affected

districts;

(b) the funds allocated by Central Government to the Naxal affected districts
of Bihar and Jharkhand so far; and

(c) the details of schemes already launched and the number of schemes in the

pipeline?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) The Additional Central
Assistance (ACA) for the LWE affected districts, being implemented by the NITI
Aayog and the Road Requirement Plan (RRP-I), being implemented by the Ministry

FOriginal notice of the question was received in Hindi.
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of Road Transport and Highways, are the two major developmental schemes, which
focus specifically on the LWE affected districts.

The Additional Central Assistance for LWE affected districts, which focuses on
creation of public infrastructure and services, was earlier being implemented as the
Integrated Action Plan (IAP) since the year 2010-11. The continuation of IAP as
ACA Scheme for the remaining years of 12th Five Year Plan was approved by the
Government on 01.08.2013. The Scheme which initially covered 60 districts, now
covers 88 districts including 76 LWE affected districts in the 10 LWE affected States
(Andhra Pradesh-04, Bihar-11, Chhattisgarh-14, Jharkhand-17, Madhya Pradesh-10,
Maharashtra-04, Odisha-18, Telangana-04, Uttar Pradesh-03 and West Bengal-03). The
fund allocation per district per year under the scheme was I 25.00 crore in the year

2010-11 and ¥ 30.00 crores in the subsequent years.

Under the scheme, out of 1,60,908 projects taken up in 10 LWE affected States,
1,29,037 projects have been completed up to 26.02. 2015 and against a total Central
funds of ¥ 9,059.00 crores released, the expenditure reported is ¥ 8149.61.00 crore.
The amount of central assistance released to Bihar and Jharkhand are ¥ 1013.38

crore and ¥ 1894.19 crore respectively.

RRP-I, being implemented since 2009-10 in 34 LWE affected districts of 08
States (Telangana-01, Bihar-06, Chhattisgarh-07, Jharkhand-11, Madhya Pradesh-01,
Mabharashtra-02, Odisha-05, and Uttar Pradesh-01) envisages development of 5,477 kms
of roads at an estimated cost of I 7,300.00 crores. Out of total 5,469 kms length
sanctioned, 3,387 kms has been completed upto 31.01.2015 with an expenditure of
% 4,511.00 crore. The total funds allocated to Bihar and Jharkhand upto 2014-15

are ¥ 656 crore and I 805 crore respectively.

Besides, two Skill Development related Schemes, namely, ‘ROSHNI’ and
‘Skill Development in 34 Districts affected by Left Wing Extremism’ are also being
implemented by the Ministry of Rural Development and Ministry of Labour and

Employment respectively.

ROSHNI is a special initiative under, Pandit Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (Formerly Ajeevika Skills), launched in June 2013 for training
and placement of rural poor youth from 27 LWE affected districts in 09 States
(Andhra Pradesh-01, Bihar-02, Chhattisgarh-08, Jharkhand-06, Madhya Pradesh-01,
Maharashtra-01, Odisha-06, Uttar Pradesh-01 and West Bengal-01). So far two Roshni
projects for skilling 1085 candidates in Bihar at a total cost of ¥ 16.82 crore and
eight Roshni projects for skilling 3956 candidates in Jharkhand at a total cost of

T 100.96 crore have been sanctioned.
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Main objectives of the Scheme “Skill Development in 34 Districts affected
by Left Wing Extremism” under implementation from 2011-12 are to establish 01
ITI and 02 Skill Development Centres each in 34 LWE affected districts of 09
States (Telangana-01, Bihar-06, Chhattisgarh-07, Jharkhand-10, Madhya Pradesh-01,
Maharashtra-02, Odisha-05, Uttar Pradesh-01 and West Bengal-01) and to run demand
driven vocational training courses comprising Long Term training and Short Term
training and Instructor Training courses. Funds allocated to Bihar and Jharkhand are

% 41.69 crore and ¥ 69.48 crore respectively.

In addition, the Ministry of Communication and IT is implementing the Universal
Service Obligation Fund (USOF) supported Scheme of Mobile Services in LWE affected
areas in the 10 LWE affected States. The project was approved by the Government on
20.08.2014 to provide Mobile Services in 2199 locations (Andhra Pradesh-41, Bihar-184,
Chhattisgarh-497, Jharkhand-782, Maharashtra-60, Madhya Pradesh-22, Odisha-253,
Telangana-186, Uttar Pradesh-78 and West Bengal-96) including 363 sites (Andhra
Pradesh-01, Chhattisgarh-351, Maharashtra-03, Madhya Pradesh-06 and Telangana-02)
already installed by the BSNL. The estimated project implementation cost is I 3567.58
crore. An amount of I 596.51 crore has been disbursed to BSNL under this Scheme.

Companies of Central Armed Police Forces in Naxal affected areas

+1008. SHRI HARIVANSH: Will the Minister of HOME AFFAIRS be pleased

to state :

(a) the number of companies of Central Armed Police Forces set up in the
Naxal affected States;

(b) the amount being spent by Central Government on these police forces and

the outcome thereof; and

(c) whether it is also a fact that Government is taking some steps to reduce the
expenditure involved in the deployment of the Central Police Forces in the Naxal
affected States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Presently, a total number
of 593 companies of Central Armed Police Forces (CAPFs) have been deployed in
10 Left Wing Extremism affected states for assisting the state police in conducting

anti-LWE operations in the state.

(b) With effect from 01.4.2014, the rate of recovery of deployment charges for

each Battalion (of 7 coys) have been fixed at ¥ 43.10 crore per annum, in addition

FOriginal notice of the question was received in Hindi.
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to actual cost of transportation/ movement of the Battalions, with 5% annual increase
for the subsequent five years from 2014-15 to 2018-19. As on 01.10.2014, an amount
of ¥ 13139.37 crore is outstanding on deployment of CRPF (the largest amongst
CAPFs) against LWE affected States, on account of deployment charges.

(c) Presently, there is no proposal with the Government to reduce/decrease
the number of battalions of CAPFs in the LWE affected States, thus reducing the

expenditure on their deployment.
NGOs using foreign funds for anti-national activity

71009. SHRI PRABHAT JHA: Will the MINISTER of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact such instances of Non-Governmental Organisations using
the funds received from foreign countries for anti-national activities have come to

Government’s notice;
(b) if so, the details thereof;

(c) whether action against such Non-Governmental Organisation has been initiated;

and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Yes, Sir. Adverse reports were received against some
NGOs such as Tuticorin Diocesan Association, Tuticorin, East Coast Research and
Development Trust, Thoothukudi and Greenpeace India Society, Chennai. Inspection/
investigation have been carried out against these NGOs. Based on inspections/
investigations reports, the FCRA registration of Tuticorin Diocesan Association and
Centre for Promotion and Social Concern were suspended and their bank accounts
have been frozen. FCRA registration of East Coast Research and Development Trust
was cancelled. Greenpeace International have been put under watch list. Case of

Centre for Promotion and Social Concern, Madurai has been referred to CBI.
Cases of infiltration along Pakistan Border

1010. SHRIMATI SASIKALA PUSHPA: Will the Minister of HOME AFFAIRS

be pleased to state:
(a) whether instances of infiltration at border with Pakistan is on the rise;

(b) if so, the year-wise details of such infiltrations, during the last two years;

FOriginal notice of the question was received in Hindi.
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(c) the present status of the fencing of the borders with Pakistan and also with

other countries;
(d) whether entire fencing work has been completed along all the borders; and

(e) if so, the details thercof, and if not, the time by when the entire border
will be fenced?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The cases of infiltration along the Indo-Pakistan
Border of the country have been reported. During the year 2013, 345 cases and
during the year 2014, 268 number of cases of infiltration were reported. Thus, there

is no rise in number of cases of infiltration.

(c) to (e) The fencing has been sanctioned by the Government of India along
the Indo-Pakistan, Indo-Bangladesh and in a small patch of above 10 km along the
Indo-Myanmar border. The details of fencing along Indo-Pakistan, Indo-Bangladesh

and Indo-Myanmar borders are as under:

Border Fencing Sanctioned (Km) Fencing Completed (Km)
Indo-Pakistan 2043.63 1958.00
Indo-Bangladesh 3326.14 2827.92
Indo-Myanmar 10 .00 4.00

The sanctioned fencing work along the Indo-Bangladesh border and Indo-Pakistan
border was scheduled to be completed by 31st March, 2014 and 31st May, 2012
respectively. However, the works have spilled over due to various impediments like
delay in land acquisition, delay in environment clearance, public protest, litigation,
difficult terrain, inundated/water-logged/marshy areas etc. Along the Indo-Myanmar
border the work has been stopped due to public protest. Further, the fencing of
the entire border is not feasible due to some of the areas being riverine, low-lying,

water-logged and marshy areas.
Human trafficking in Jharkhand

1011. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether human trafficking, specially women victimization specifically in
Jharkhand is on the rise in the country;

(b) if so, the number of cases reported and number of persons arrested or

detained during each of the last three years and the current year in Jharkhand; and
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(c) the measures taken to check human trafficking in Jharkhand and in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per the information
received from the National Crime Records Bureau(NCRB), the crime scenario (cases

registered) of Human Trafficking in the country, specially in Jharkhand is appended

below:
2011 2012 2013 2014
(provisional)
Country (India) 3517 3554 3940 6333
Jharkhand 43 43 37 78

(c) The Government of India has taken various steps to combat human trafficking
and has adopted a multi-pronged approach alongwith concerned Ministries and
stakeholders, as detailed below:—

(i) Enactment of Criminal Law (Amendment) Act, 2013, wherein Section 370
of the Indian Penal Code has been substituted with Section 370 and 370A
of IPC which provide for comprehensive measures to counter the menace
of Human Trafficking.

(i1) Establishment of Anti Human Trafficking Units (AHTUs) in 225 districts of
the country which includes 8§ AHTUs established in Jharkhand.

(iii) Issued comprehensive Advisories on Human Trafficking (available at http://
stophumantrafficking-mha.nic.in/forms/Sublinkl.aspx?lid=92).

(iv) Organized quarterly meetings with Nodal Officers of AHTUs and concerned
Ministries to review the efforts taken to combat Human Trafficking.

(v) The Ministry of Women and Child Development constituted a Central
Advisory Committee (CAC) under the Chairpersonship of Secretary, MWCD,
the Government of India to advise on the issues relating to trafficking.

(vi) The Ministry of Women and Child Development is implementing Ujjawala—A
comprehensive Scheme for Prevention of Trafficking and Rescue, Rehabilitation,

Re-integration and Repatriation of Victims of Trafficking.
Use of UAV to monitor Naxal activitiy

1012. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is using unmanned aerial vehicles for monitoring Naxal

activities and also for keeping a watch over infiltration from Pakistan and Bangladesh;
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(b) if so, on how many occasions, the illegal activities of terrorist, illegal

immigration and smuggling activities has been controlled with its help ;
(c) if not, what are the reasons and what is the problem in using UAVs; and

(d) whether any State Government is using UAVs to control the law and order

problems?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) The information sought
pertains to operational issues, the disclosure of which would adversely impinge

upon national security and tactical aspects thereof and hence cannot be disclosed.
Bangladeshi nationals infiltrated after Indo-Pak war of 1971

+1013. SHRI NARESH AGRAWAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that a large number of Bangladeshis have infiltrated into
India after the Indo-Pak war of 1971;

(b) whether it is also a fact that most of these Bangladeshis have obtained

Indian citizenship;

(c) if so, whether Government treats those Bangladeshis as Indians or foreigners;

and
(d) if not, the authority under which they are residing in India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir.

(b) to (d) Those Bangladeshis who have acquired the Indian citizenship under

sections of Citizenship Act, 1955, are Indian citizens otherwise illegal migrants.
Training for self defence to youths residing near borders

+1014. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is considering to impart training to the

youths residing near borders for self defence, etc.;
(b) if so, whether Government has taken any step in this regard so far; and

(c) if so, the details thereof, and if not, the reasons therefor?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No, Sir.

(b) and (c) Do not arise.
National Marine Police Academy at West Coast

1015. SHRI DILIPBHAI PANDYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government intends to set up National Marine Police Academy at

West Coast and if so, the details in this regard;

(b) whether Government of Gujarat has offered land and made a representation

for this purpose; and
(c) if so, by when this proposed Marine Police Academy will start its operation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. The Government of India has decided
to establish a National Marine Police Training Institute in the land offered by the
Government of Gujarat located at Pindara village in Devbhoomi Dwarka district of
the State, to impart training to the marine Police personnel of all the coastal States/

Union Territories in the country.
(c) It will take, at least, 4 years to operationalise this Institute.
Fencing along Gujarat-Pakistan border

1016. SHRI DILIPBHAI PANDYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has achieved the target fixed for construction of fencing

along the Gujarat-Pakistan border;

(b) if so, the details thereof along with total length earmarked for construction

of border fencing as well as piller-wise acheivements made so far; and

(c) the steps taken and time by when open parts of Gujarat border will be
closed?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The fencing along the India-Pakistan border
in the State of Gujarat has been sanctioned for 340 km. The work was targeted
to be completed by May, 2012. However, due to frequent floods and inundated/

water-logged/marshy areas, the work could not be completed in time. The details
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of the works completed as on date are as follows:—

Fencing sanctioned Fencing completed
340 km 262.7 km

From Border Pillar (BP) No. 921/M  BP No. 921 to 1012 = 145 km.
to 1135/M

BP No. 1049 to 1050 = 1km. (Pilot project)
BP No. 1057/M to 1122/S-2 =102.7 km.
BP No. 1125 to 1135 = 14 km.

(c) The balance fence works along the India-Pakistan border in the State of
Gujarat fall in the inundated/water-logged/marshy areas. The executing agencies are
deploying improved technology to fence the remaining stretches which can withstand
the terrain and weather conditions. In order to complete the work with improved
technology, a pilot project of one km has been completed. Further, since some of the
parts of the India-Pakistan border are highly marshy and low-lying, the fencing of the

entire open parts of the India-Pakistan border in the State of Gujarat is not feasible.
Transfer of CRPF land for expansion of airport at Nagpur

1017. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government of Maharashtra has requested for the transfer of about
2.30 hectare land belonging to CRPF, Nagpur, to Multi-modal International Cargo
Hub and Airport at Nagpur (MIHAN) Project for expansion of existing airport; and

(b) if so, Government’s response thereto and by when it will be approved?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) Yes, Sir.

(b) The Ministry of Home Affairs, in principle, agrees with the request. However,
as per existing policy, the proposal is under process for seeking approval of the

competent authority.
Beneficiaries under freedom fighters pension scheme

1018. SHRI. SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the State-wise current number of freedom fighters and their dependents who

are getting freedom fighters pension and other facilities;
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(b) how much amount has been distributed by Government during the last three

years;

(¢) whether Government has received many complaints regarding the implementation

of this scheme; and
(d) if so, the details thereof and Government’s response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Number of the freedom fighters and their eligible
dependents receiving Central Samman Pension through various banks as on 0lst
January, 2015 along with other facilities under Swatantrata Sainik Samman Pension

Scheme, 1980, State-wise is given in the Statement-I (See below).

(b) The amount of Central Samman Pension paid during the last three years is

as under:—
Year Pension R in crore)
2012-13 772.83
2013-14 826.11
2014-15 (upto 31.01.2015) 705.45

(¢) and (d) Complaints/grievances received regarding non payment/less/excess
payment of pension are disposed off after examining them with reference to the
applicable provisions of the Swatantrata Sainik Samman Pension Scheme 1980, in

consultation with the State Governments/UTSs.
Statement-1

State-wise number of Central Freedom Fighter Pensioners/dependents who are

drawing pension through banks as on 01.01.2015

SI. No. State/UT Number of Number of Total
Central Freedom dependent family
Fighter Pensioners pensioners
1 2 3 4 5
I. Assam 157 771 928
2. Andhra Pradesh 694 1095 1789
3. Andaman and 01 0 01
Nicobar Islands
4. Bihar 1436 2366 3802

5. Chhattisgarh 20 230 250
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1 2 3 4 5
6. Daman and Diu 03 02 05
7. Delhi 150 297 447
8. Goa 406 399 805
9. Gujarat 202 273 475
10. Haryana 183 569 752
11. Himachal Pradesh 169 496 665
12. Jammu and Kashmir 53 99 152
13. Jharkhand 80 290 370
14. Kerala 118 716 834
15. Karnataka 425 1535 1960
16. Madhya Pradesh 167 408 575
17. Mabharashtra 1494 2638 4132
18. Manipur 11 09 20
19. Mizoram 01 0 01
20. Meghalaya 05 30 35
21. Nagaland 01 01 02
22. Odisha 185 504 689
23. Puducherry 23 74 97
24, Punjab 581 790 1371
25. Rajasthan 168 231 399
26. Sikkim 0 0 0
27. Tamil Nadu 537 1561 2098
28. Telangana 2519 3313 5832
29. Tripura 29 303 332
30. Uttarakhand 70 486 556
31. Uttar Pradesh 252 664 916
32. West Bengal 1294 4316 5610
ToTaL 11434 24466 35900

Separate housing pool for women in police force

1019. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the lack of residential accommodation, which is

seen as one of the major impediments faced by women, in joining the police-force;
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(b) whether it is also a fact that Government is considering to set up a separate

housing pool for women in police force; and
(c) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) ‘Police’ is a State subject
as per Seventh Schedule of the Constitution of India. Thus, the primary responsibility
for managing the subject lies with the State Governments. However, Ministry of Home
Affairs provides funds to State Government under Modernisation of Police Force
(MPF) Scheme. The main objectives of the scheme is to reduce the dependence of
the State Government on Army and Central Police Forces. The focus of the scheme is
to strengthen the police infrastructure. The major items covered under the scheme are
police building, police housing, mobility, weapons, equipment, training infrastructure,
computerization and forensic science. As a welfare measure there is a component of
Police Housing i.e. Housing for lower subordinates (Constables and Head Constables)
and upper subordinates (ASI, SI and Inspectors). The State Governments prepare their
Annual Action Plan as per their priorities. Instructions have also been issued to State
Governments on 09.09.2014 to strengthen provision of housing facilities for women
to attract talented manpower in Police Organisation.

Similarly, Central Armed Police Forces also have separate Family Welfare Centre

(FWCs) for women, women Hostels/Barracks/ accommodations.
No talks with organizations indulging in violence

1020. SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Government had made it clear to all about no talks

with any group of organization that indulged in violence;

(b) whether it is a fact that the violence had no place in democracy and the
doors for talks were open only to those who abjured violence; and

(c) whether it is also a fact that many militant organizations were now in talks

with Government to shed violence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The Government
holds talks with only those groups which abjure violence. There is no place for

violence in democracy.

(c) Yes, Sir. A number of organizations in the North East, after shunning violence,

have come forward for dialogue to redress their grievances.
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Inducting specialists in NDMA as its members

1021. SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is considering to strengthen the National
Disaster Management Authority (NDMA);

(b) if so, the details thereof ?

(c) whether it is also a fact that Government is considering to induct specialists
in NDMA as its Members; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) There is no proposal to strengthen the National Disaster
Management Authority (NDMA).

(b) In view of the reply to (a) above, this does not arise.

(¢) The Government has already inducted specialists as Members of NDMA:—

(i) Dr. D.N. Sharma

(i1)) Shri Kamal Kishore

(iii) Lt. Gen. N.C. Marwah, PVSM, AVSM(Retd.)

(d) Dr. D.N. Sharma is the former Director, Health Safety and Environment
Group, Bhabha Atomic Research Centre (BARC). Shri Kamal Kishore is the former
Programme Advisor, United Nations Development Programme (UNDP), New York.

Lt. Gen. N.C. Marwah, PVSM, AVSM (Retd.) is former Chief of Integrated Defence
to Chairman Chief’s of Staff Committee.

In addition, Shri R.K. Jain, Secretary, NDMA has been nominated as Member
of NDMA. He is thus functioning as Member Secretary, NDMA.

Hindus/Sikhs migrated from Pakistan/Afghanistan

1022. SHRI AVINASH RAI KHANNA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the State-wise number of Hindus/Sikhs from Pakistan and Afghanistan living

in various parts of the country;

(b) the number of Hindus/Sikhs out of these who have applied for Indian

citizenship;
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(c) the present status of their applications; and

(d) whether Government proposes to allow the doctors and engineers among the
Hindus/Sikhs migrated from Pakistan/Afghanistan to work in the country and if not,
the reasons therefor and the details how can they start jobs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) State-wise number of Pakistan and Afghanistan nationals
living in India as on 31.12.2012 as per information available is given in the Statement
(See below).

(b) From 2011 to February, 2015, a total of 1240 Pakistanis and 1047
Afghanistanis have applied for Indian citizenship.

(c) Citizenship certificates have been issued to 1238 Pakistan nationals and 468

Aftghanistan nationals.

(d) State Governments/Union Territory Administrations are empowered to grant
permission to Pakistan nationals staying on Long Term Visa (LTV) under eligible
categories to engage themselves in employment of purely private nature, i.e., excluding
Government/semi-Government, local bodies, cooperative jobs, etc. These instructions
have been reiterated to all State Governments/UT Administrations on 15.12.2014.
No such specific instructions have been issued by the Government in respect of
Afghanistan nationals.

Statement

State-wise number of Pakistanis and Afghanistanis living in India as on 31.12.2012.

SI. No.  State No. of Pakistanis No. of
Afghanistanis

1 2 3 4

1. Andhra Pradesh 10 29
2. Assam Nil 18
3. Chhattisgarh 1 Nil

4. Gujarat 43 4

5. Haryana 160 819
6. Himachal Pradesh Nil 11

7. Jammu and Kashmir 43 4

8. Karnataka 21 Nil

9. Kerala 7 Nil
10. Meghalaya Nil Nil
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1 2 3 4
11. Mizoram Nil Nil
12. Rajasthan 1705 Nil
13. Telengana 100 Nil
14. Tripura Nil Nil
15. Uttarakhand 50 15
16. Uttar Pradesh 585 9
17. West Bengal 52 2
18. Dadra and Nagar Haveli 2 Nil
19. Daman Diu Nil Nil
20. Delhi 239 Nil

Low conviction in rape cases

1023. SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether conviction rate in rape cases in India is very low ie. around 24

per cent, the details thereof along with reasons therefor;

(b) whether one of the reasons for this low rate is that the public fails to come

out to report such crimes; and

(¢) whether to overcome this, it is proposed to create awareness among the
public to come out with facts and report the matter to the court to control such

crimes and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per National Crime Records
Bureau (NCRB), State/UT-wise cases registered, cases chargesheeted, cases convicted,
persons arrested, persons chargesheeted, persons convicted and conviction rate under
rape during 2011-2013 is enclosed in the Statement (See below).

(b) and (c¢) The conviction rate suffers mainly due to poor investigation,
insufficient forensic evidence, long procedural delay in courts, witness turning
hostile etc. The non-reporting of cases by public leads to low registration of cases
i.e. First Information Report (FIR); however, it may have no substantial impact on

conviction rate as such.
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Increase in crimes against children

1024. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is aware of the fact that crimes against children have

increased rapidly over the last three years;

(b) if so, whether any analysis has been made for finding reasons for such

alarming increase;

(c) whether Government has formulated comprehensive plan to curb the incidents

of crime against children; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per information available
with the National Crime Records Bureau (NCRB), a total of 33,052 cases, 38,172
cases and 58,224 cases were registered under crime against children during

2011-2013 respectively, showing an increasing trend.

(b) The increase in registration of crimes against children can be attributed to
the several measures taken by the Union Government along with State Governments/
Union Territory Administrations to enforce mandatory registration of offences with

regard to crimes against children.

(c) and (d) As per the Seventh Schedule to the Constitution of India ‘Police’
and ‘Public Order’ are State subjects and, as such, the primary responsibility of
prevention, detection, registration, investigation and prosecution of crime, lies with
the State Governments/Union Territory Administrations. However, Government of India
is deeply concerned with the welfare of children; and through various schemes and
advisories to the State Governments/Union Territory Administrations, augments the
efforts of the States/UTs.

The President of India on 2nd April, 2013 has consented to the Criminal Law
(Amendment) Act, 2013, which has come into force since 3rd February, 2013 on
crimes against women. It has enhanced punishment for crimes like rape, sexual
harassment, stalking, voyeurism, acid attacks, indecent gestures like words and
inappropriate touch etc. In addition, amendments are made to the Criminal Procedure
Code, 1973 and Indian Evidence Act, 1872 to protect the rights of the victims of
sexual assault. Some provisions of Protection of Children from Sexual Offences

Act, 2012 were also amended.
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The Ministry of Home Affairs in collaboration with the Ministry of Women and
Child Development is working on several areas concerning women and children. The
Protection of Children from Sexual Offences (POCSO) Act, 2012, has come into
effect from 14th November, 2012 is a special law to protect children from sexual

abuse and exploitation.

The Ministry of Home Affairs has been sanctioned a sum of ¥ 321.69 crore
out of the Nirbhaya Fund to implement emergency response system to attend calls

from women in distress and provide them immediate assistance.

The Ministry of Home Affairs has adopted a multi-pronged strategy to counter
human trafficking. In pursuance of this objective, the Ministry of Home Affairs has
established a total number of 225 Anti-Human Trafficking Units (AHTUs) in various
districts of the country.

To create a mechanism for tracking ‘missing’ and ‘found’ children, the Ministry
of Women and Child Development has developed a national portal called ‘TrackChild’

which has data on ‘missing’ and ‘found’ children.
Curbing ethnic violence in North East States

1025. SHRI K.C. TYAGI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is suggesting any super structure or ideological

intervention in order to curb the issue of ethnic violence in North-East (NE) States;

(b) what plans Government has in order to curb the spread of the identity
political ideologies in the universities and public sphere which is the main source

of ethnic rivalry in NE;

(c) the details of the plan of infrastructure development in NE which is seen

as a formidable measure to handle the ethnic competition in NE zone; and

(d) the details of measures being taken by Government to compensate the victims

of the age old ethnic issue?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) “Police” and “Public Order” are State subjects
under the Constitution of India. The responsibility of dealing with ethnic violence
as per the provisions of extant laws rests primarily with the respective State
Governments. However, the Central Government assists the Governments of North
Eastern States in a variety of ways like sharing of intelligence, sending advance alert

messages and advisories, deployment of Central Armed Police Forces including Rapid
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Action Force on specific requests, modernization of State Police Forces. The Central
Government has also circulated revised Guidelines to promote communal harmony in
the North-Eastern States in 2008. The activities of all organizations having a bearing
on communal harmony are under constant watch of law enforcement agencies and

requisite legal action is taken, wherever necessary.

(¢) To enhance the pace of socio-economic development of the people of the
North-Eastern Region (NER), various measures have been taken for infrastructural
development in NER. Besides giving Central assistance on a liberal 90:10 sharing
pattern to North-Eastern States, the Central Government is also supplementing
development efforts of the States through Special Central Assistance (SCA) and Special
Plan Assistance (SPA). The earmarking of 10% of plan budgets of non-exempted
Central Ministries/Department for expenditure in NER, creation of the Non-Lapsable
Central Pool of Resources (NLCPR) and fiscal package of incentives for promoting
industrialization in NER etc. are the policy initiatives for sustained development in
the North-East Region.

(d) Under the ‘Central Scheme for Assistance to Civilian victims of Terrorist
and Communal Violence’ effective from 1.4.2008, an amount of ¥ 3 lakh is given
to the Civilian victims/Next of Kin of the victim in case of death or incapacitation/
disability with 50% or more, subject to the condition that no employment has been
provided to any of the family members of the victims by the State Government. As
per revised Guidelines dated 29.6.2012, payment of assistance to the civilian victims/
Next of Kin of victims shall be paid by the District Magistrate/Deputy Commissioner
of the respective districts and thereafter, amount shall be reimbursed to the State
Government by Ministry of Home Affairs. Rehabilitation grants are also provided
by the State Governments to the victim’s family in case of damage of house which
includes cash assistance, bundles of GCI sheets, cash for clothing and utensils etc.
Besides, cash assistance under the Prime Minister’s National Relief Fund for damaged
houses and central assistance under Indira Awas Yojana (IAY) for construction of

houses for identified affected families are being provided.
Security of western coasts

1026. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has reviewed the security of western coasts of the

country;
(b) if so, the details and the outcome thereof;

(¢) whether any shortcomings were detected;



176 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, the details thereof; and
(e¢) what action Government proposes to take thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) Yes, Sir.

(b) There are various mechanisms in place to review the coastal security i.e.
(i) Raksha Mantri periodically reviews the coastal security; (ii) National Committee
for Strengthening Maritime and Coastal Security Against Threats from the Sea
(NCSMCS) headed by the Cabinet Secretary has been reviewing the coastal security
periodically since its formation in 2009; (iii) Steering Committee for Review of
Coastal Security constituted in the Ministry of Home Affairs under the Chairpersonship
of Secretary (Border Management) periodically review the coastal security. In these
meetings various decisions are being taken for the overall strengthening of the coastal

security of the country.

(c) to (e) Coastal Security is an evolving concept. Lessons learnt and experience
gained in the past are put to use for an improved coastal security set up in a holistic
manner. In this regard, the following measures have been taken for strengthening

coastal security of Indian coasts including western coast:

(1) Establishment of three-tier arrangement for protection and maritime security
of the country by the Indian Navy, the Indian Coast Guard (ICG) and

the Marine Police of the coastal States and Union Territories.

(i1) Coastal Security Scheme (Phase-I), implemented from 2005-06 to 2010-11.
The coastal States/UTs have operationalized 73 coastal police stations,
97 check posts, 58 outposts and 30 barracks. The Coastal States/UTs
were provided with 204 boats, 153 jeeps, 312 motor cycles and 10
Rigid Inflatable Boats (RIBs) for surveillance offshore and onshore.

(iii)  Implementation of Phase-II of the Coastal Security Scheme, commenced
w.e.f. 1Ist April, 2011 over a period of 5 years, where States/UTs
would be provided with 131 Marine Police Stations, 60 jetties, 10
Marine Operation Centres, 225 boats, 131 four wheelers and 242

motorcycles.

@iv) Registration of all sea-going vessels including fishing vessels has been

made mandatory.

) Installation of Automatic Identification Systems for above 20 mtr. vessels

to track their movements.

(vi) Establishment of four Joint Operation Centres at Mumbai, Visakhapatnam,
Kochi and Port Blair.
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(vii)  Establishing Coastal Surveillance Network (CSN) comprises 46 stations
having RADAR, day/night camera and weather sensors.

(viii)  Establishing National Automatic Identification System (NAIS) networks
comprises 74 Automatic Identification System (AIS) receiving stations

along the coastline.
(ix) Establishment of nine additional Coast Guard Stations.

(x) Installation of VIMS in all the major ports and a few non-major ports

to monitor and regulate the movement of ships.

(xi)  Establishing institutional arrangement at States and district level for

coordination among various agencies including ICG and Navy.

(xii)  Strengthening of intelligence sharing mechanism through Multi-Agency
Centre (MAC)/Subsidiary Multi-Agency Centre (SMAC) among all the

security agencies.

(xiii)  Issuance of bio-metric cards to coastal population and to the fishermen

and issuance of card readers to the user agencies.
(xiv) Demarcation of the area of Coastal Police Stations.
(xv)  Notifying the fish landing points and monitoring thereof.

(xvi) Mapping of vital details such as locations of Marine Police Stations,
fishing landing points, non fishing landing points, hospitals, railway
stations, customs ‘naka’, bomb disposal facilities etc. on the map of all
the coastal States/UTs.

(xvii) Colour coding of fishing boats.

(xviii) National Marine Police Training Institute is being established in the
land offered by the Government of Gujarat, to impart training to the
Marine Police personnel of all the coastal States/Union Territories in

the country.
Terrorists arrested in NCR

1027. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that some terrorists were recently arrested in the National
Capital Region (NCR);

(b) if so, the details thereof; and

(c) what action Government proposes to take to ensure that NCR does not

become a shelter for terrorists?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Delhi Police has
arrested one Lashker-e-Taiba (LeT) terrorist, viz., Abdul Subhan on 20th July, 2014
from Delhi.

(¢) New Delhi, in NCR Region, being the capital of the country and the seat
of the Government, is always under the radar of terror groups inimical to India’s
national security. Hence, there is constant state of heightened alertness in Delhi, since
the guard cannot be lowered and security agencies are always taking precautionary
measures. However, there are no specific intelligence inputs about a terror strike in
Delhi.

Mobile van canteen facility in Rohru, Shimla

1028. SHRI P. BHATTACHARYA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether, in view of the huge number of retired Central Armed Police Forces
(CAPF) personnel and their families in and around Rohru in Shimla district of
Himachal Pradesh, Government would consider extending the Central Police Canteen

facility to them;

(b) since Shimla is quite far away from Rohru, whether Government would
consider providing at least mobile van facility on monthly basis in the area of a

full-fledged canteen cannot be provided at present; and

(c) if so, by when this benefit will be extended to a large population that is

residing in this area?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) Central Police Canteen (CPC) system was
launched on 18.09.2006 for serving/retired Central Armed Police Forces (CAPFs)
and Assam Rifles (AR) personnel. As on date, a total of 119 Master Canteens
(MCs) and 1371 Subsidiary Canteens (SCs) are functioning throughout the country.
Out of which, 2 MCs and 17 SCs are functioning at the various places in the
State of Himachal Pradesh, of these 1 MC and 7 SCs are functioning in the
Shimla District only. CPC are generally located at the location of CAPFs and AR.
To extend the reach of the CPC System, the Government has also extended CPC
facility to all State Police personnel so that all retired CAPFs and AR personnel
especially residing in remote areas may avail the CPC facility through State
Police canteen situated in their areas. Further, the Government has no proposal

of mobile canteen in near feature.
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Financial loss due to Tsunami

1029. SHRI T.K. RANGARAJAN: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) the total estimated financial loss caused by Tsunami;
(b) whether NGOs in India collected donations to help Tsunami victims;
(c) if so, the details thereof along with name of NGO and quantum of donations;

(d) whether the NGOs have spent the money for Tsunami victims and submitted

the accounts to Government; and
(e) if not, the action proposed to be taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) The total estimated financial loss due to damage caused
by Tsunami is ¥ 11544.91 crore.

(b) to (e) The data for NGO’s in India collecting donations to help Tsunami
victims is not maintained by the Ministry of Home Affairs. The Andaman and
Nicobar Administration has intimated that Mata Amritanandamayi Math constructed
50 permanent shelters for Tsunami victims from their own funds. However, the States
of Tamil Nadu, Andhra Pradesh and Kerala and Puducherry Administration have

intimated that no details of NGO donations is available with them.

The NGOs operating with foreign donor support are governed by a well defined
legal framework of Foreign Contribution (Regulation) Act, 2010.

Infiltration from Bangladesh along West Bengal border

1030. SHRI VIVEK GUPTA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the year-wise details of the number of incidents of infiltration from Bangladesh
along West Bengal Border during 2012 to 2014;

(b) the year-wise details of number of infiltrators apprehended during the same
period;
(c) the details of the measures taken or proposed to be taken by Government

to check infiltrations; and

(d) the number of BSF and Special Armed forces officers employed along the
West Bengal border, each year from 2009 to 2014?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The details of number of incidents of infiltration
from Bangladesh along the India-Bangladesh border in West Bengal State and the
number of infiltrators apprehended during 2012 to 2014 are as under:—

Year Apprehension of infiltrators along the
India-Bangladesh border (West Bengal State)

No. of cases Apprehended
2012 484 1028
2013 986 2815
2014 886 2260

(¢) The steps taken by the Government to check Infiltration are as follows:

o Effective domination of the border by the Border Security Force (BSF)
through carrying out round the clock surveillance of the border by patrolling
nakas (border ambushes) and by deploying observation posts all along the
Indo-Bangladesh border.

® The riverine segments of Indo-Bangladesh Border are being patrolled and
dominated with the help of water crafts/speed boats/floating Border Out Posts
(BOPs) of BSF water wings.

® Construction of fence, patrol roads, floodlighting systems and additional
Border Out Posts.

e Usage of Hi-Tech surveillance equipments along with day and night vision

devices for further enhancing the border domination.

®  Vulnerability mapping of the Border Out Posts (BOPs) which are sensitive
with regard to illegal migration/human trafficking along the Border has been
carried out. These identified BOPs have been strengthened by deploying
additional man power, Special Surveillance Equipment, vehicles and other

infrastructure support.

(d) The Border Security Force (BSF) is the only Central Armed Police Force
(CAPF) deployed by the Central Government as border guarding force along the
India-Bangladesh border (West Bengal state). The number of BSF officers (Assistant
Commandant and above) deployed from the year 2009 to 2014 is as under:—

2009 2010 2011 2012 2013 2014
309 386 423 423 429 573
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Release of religious data of census, 2011

1031. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has chosen to release the religious data of Census,
2011 which was kept under wraps at the time other data related to socio-economic

and other indicators were released;

(b) whether there has been a demand for the release of entire demographic data
collected under the 2011 census to evolve an integrated and balanced approach to

policy making both at the Central and State levels; and

(c) whether the Census, 2011 data along with National Sample Survey reports
have become an authoritative base for consumer marketing companies to plan their

campaigns?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The religion-wise data of

Census, 2011 is under finalization.

(b) There has always been a continuous demand for the release of entire
demographic data collected in Census. However, the Census data collected under
different parameters are released as and when they are finalized, irrespective of their

demands.

(c) Census and NSSO data, being in public domain, are open for use by different

users, including, Central Government, State Governments and other agencies.
Shortage of manpower in NIA

1032. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the National Investigation Agency (NIA) is grappling with an acute
shortage of manpower, while its vision document for expansion of infrastructure and

manpower is still pending with Government;

(b) whether the NIA has become top heavy since it was conceived as an officer-
oriented agency like CBI while its core competency requires adequate number of

constables/inspectors to slog it out in the field; and

(¢) whether due to current manpower shortage, it had to divert some personnel

from its investigative wing to handle routine desk jobs?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (¢) NIA had submitted a “Vision Document” in
which NIA proposed for creation of 1322 additional posts. The proposal of NIA
was examined by this Ministry and observed that out the sanctioned strength of 816
a substantial number of posts have not been filled up (254). Therefore, MHA vide
UO.No.11034/23/2010.PE.III dated 07/08/2014, NIA was advised to fill up the vacant
posts first. The branch-wise sanctioned/posted strength of NIA as on 13/02/2015 are

as under:—
Name of Office Sanctioned Posted Vacancy
NIA Hqr, Delhi 343 284 59
BO Mumbai 95 57 38
BO Hyderabad 110 81 29
BO Guwabhati 87 56 31
BO Lucknow 71 55 16
BO Kolkata 81 17 64
BO Kochi 29 29 0
TotAL 816 579 237

The most of the cases being investigated by NIA are under the provisions of
the Unlawful Activities (Prevention) Act 1967 which mandate investigation by an

officer of the rank of Deputy Superintendent of Police and above.

The posts sanctioned for each Branch Offices of NIA include posts for Executive,

the Ministerial, IT wing, Law Officers, Technical wing and other wings.
Status of CCTNS

1033. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the present status of the Government’s ambitious project of connecting all
Police Stations of all States and Union Territories of the country under the Crime
and Criminal Tracking Network and Systems (CCTNS);

(b) the benefits that are likely to accrue as a result thereof;
(c) the total funds allocated and spent so far on the project after it was conceived,

(d) whether the project was facing any software, hardware and network related

problems; and

(e) if so, the details therecof and the steps taken to rectify the problems and

other hurdles coming in the way of launching/ commissioning of the project?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Sir, as on 20th Feb 2015,
about 58 percent of Police Stations are generating FIR through the system, 88 per
cent of total sites are ready for CCTNS implementation, 59 per cent of the ten
years’ legacy data has been digitized and 76 per cent of the total sites have been
provided network connectivity under the Crime and Criminal Tracking Network and
Systems (CCTNS).

(b) The likely benefits from the project are as under:—

e Make the Police functioning citizen friendly, transparent, accountable, effective
and efficient by automating the processes and functions at the level of the Police

Stations and other police offices at various levels.

e Improving delivery of citizen-centric services through effective usage of

Information and Communication Technology (ICT).

® Provide the Investigating Officers with the tools, technologies and information
to facilitate faster and more accurate investigation of crime and detection of

criminals.

e Improve the Police functioning in various other areas such as Law and Order,
Traffic Management, curbing organized crimes, resource management etc.

e Facilitate collection, storage, retrieval, analysis, transfer and sharing of data
and Information among Police Stations, Districts, State headquarters and other
organizations/agencies, including those at Government of India level.

e Enable and assist the senior Police Officers in better management of Police Force.

e Keep track of the progress of the crime and criminal investigation and prosecution

Cases, including progress of cases in the Courts.

® Reduction in manual and redundant Record keeping.

(c) Total fund allocated to States/UTs under the project is I 1248.22 Crores.
As on 15th February 2015, total funds of ¥ 876.92 Crores have been released and

I 586.06 Crores has been spent on the project after it was conceived.

(d) and (e) Yes, Sir. The project has faced technical problems like implementation
of the National Data Centre (NDC) application, replication of data from State to
National Data Centre, delay in installation of satellite connectivity (VSAT) systems

etc.

Advisories have been issued to States/UTs in this regard and regular meetings

with all stakeholders take place to overcome the implementation problems.
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Illegal Bangladeshi nationals in Assam

1034. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether a large number of Bangladeshi Nationals are staying illegally in

Assam for a long time;
(b) if so, the number of such immigrants identified so far;

(¢) whether Government has prepared any plan to identify the vulnerable patches/
routes along the Indo-Bangladesh border through which immigrants are infiltrating

into Assam;
(d) if so, the details thereof; and

(e) the steps taken by Government to deport all Bangladeshi Nationals living

illegally in Assam and prevent fresh immigration from across the border?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) There are reports that some Bangladeshi nationals
were able to manage to enter into the country illegally despite several checks and
control measures taken along the International border. Since, entry of such illegal
Bangladeshi nationals into the country is clandestine and surreptitious, it is not
possible to have accurate data of such illegal Bangladeshi nationals. The powers
of identification and deportation of illegally staying foreign nationals including
Bangladeshi nationals have been delegated to the State Governments and Union
Territories Administrations under Section 3(2)(c) of the Foreigners Act, 1946.The
Government has set up 36 Foreigners Tribunals in the State of Assam for detection
and deportation of illegal immigrants. As per reports, during the period 1985 to
2014, 9,41,361 number of enquiries were initiated, out of which 9,28,690 number
of enquiries were completed and 4,39,389 cases including doubtful voters cases in
Assam were referred to the Foreigners Tribunals for opinion. The foreigners tribunals
had disposed of 2,20,485 cases, declaring 33,015 persons as foreigners in the stream
of pre 1971 and 28,316 persons as foreigners who came to Assam on or after
25.3.1971. 2447 declared illegal migrants have been deported to Bangladeshi during
the said period. Additional, 64 number of Foreigners Tribunals have been sanctioned
in June, 2013 by the Government of India for setting up in the State of Assam for

speedier disposal of pending cases in the Tribunals.

In order to prevent fresh illegal infiltration from Bangladesh, BSF has identified
19 vulnerable patches/border outposts along Indo-Bangladesh border. Security has

been strengthened and close vigil are being kept along the identified vulnerable
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patches. Besides, several measures have been taken by the Government which
including strengthening of BSF and equipping them with modern and sophisticated
equipment/gadgets; raising of additional battalions of BSF; reduction of gaps
between border outposts; intensification of patrolling; accelerated programme
of construction of border roads and border fencing; provision of surveillance

equipments etc.
Guidelines for imparting training in disaster management

1035. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has issued any guidelines for imparting education in
Disaster Management and preparedness to the students for facing the national calamity

situations;
(b) if so, the State-wise details thereof; and

(c) the funds allocated/released to Himachal Pradesh, which is one of the most

disaster affected State, for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No, Sir. National Disaster Management Authority (NDMA)
has not issued any such guidelines. However, as per the National Policy on Disaster
Management (NPDM) (Para 10.5.1), the curricula of graduate and postgraduate level
courses in architecture, engineering, Earth Sciences and medicine will be reviewed
by the competent authorities to include contemporary knowledge related to Disaster
Management in their respective specialized fields. At the National Level, the Ministry
of Human Resource Development will encourage the development of Disaster
Management as a distinct academic discipline, in the universities and institutes of

technical excellence.

Further, NPDM (Para 10.6.1) provides that the introduction of the subject
of Disaster Management, by the Ministry of Human Resource Development,
in the curriculum through the Central Board of Secondary Education (CBSE),
will be extended to all schools through their Secondary Education Boards. State
Governments will also ensure the inclusion of Disaster Management curriculum
through State School Boards. The education content will inculcate skill based
training, Psychological resilience and qualities of leadership. Disaster education
will aim at developing a culture of preparedness and safety, besides implementing

school Disaster Management plans.

(b) and (c) In the light of reply at (a) above, the questions do not arise.
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Absence of SOP in criminal investigation

1036. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government is aware that in the absence of a Standard Operating
Procedure (SOP), most of the investigation officers botch up investigations with

improper collection of biological evidence from crime scenes;
(b) if so, the details thereof along with the reasons therefor; and

(c) the corrective steps taken by Government to identify loopholes and evolve

uniform SOP for the purpose in order to increase the conviction rate?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Central Forensic
Science Laboratory (CFSL), New Delhi under CBI has intimated that it has its
own guidelines/Standard Operating Procedure (SOP) for the collection of Biological
Samples from the Crime Scenes. However, CFSLs at Chandigarh, Kolkata, Hyderabad,
Bhopal, Pune and Guwahati under Directorate of Forensic Science Services (DFSS)
do not collect the Biological Samples from scene of crime and only undertake the

examination of these samples referred by the investigating agencies.
Ex-gratia payment to families of deceased para-military personnel

1037. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) how many para-military personnel have been killed in naxal insurgency and

counter insurgency operations during the year 2014;

(b) the families of how many of those killed personnel have already been

provided ex-gratia payment; and
(¢) how much amount is pending and by when they will be released?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) As reported by the Central Armed Police Forces (CAPFs)
and Assam Rifles, 56 personnel have been killed in naxal insurgency and counter

insurgency operations during the year 2014.

(b) and (c) Ex-gratia lump sum compensation of Rupees 15 lakh has been
paid to the Next of Kin (NoKs) of 50 deceased CAPFs and AR personnel. 06
cases (Central Reserve Police Force-02 and Assam Rifles-04) of ex-gratia lump

sum compensation amounting to Rupees 90 lakh are pending due to non receipt
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of required documents from the NoKs i.e. Succession Certificate from the Court and
other required documents as per rule.

Death of CRPF personnel in naxal affected areas

+1038. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of CRPF personnel killed in the naxal affected areas between
January, 2009 to December, 2014;

(b) the number of personnel (Jawans) who lost their lives due to depression,

heart attack and malaria etc. and how many were killed by the naxalites;

(¢) whether Government would take some steps to boost the morale of the

Jawans working in adverse conditions; and
(d) if so, by when and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The total number of
CRPF personnel martyred in the 10 LWE affected States since 2009 is 323. The
details of the number of CRPF personnel who died due to depression, heart attack,

malaria in the entire country during the same period is as under:—

Reasons for deaths Number of deaths
Depression (Suicide cases) 228
Heart attack 642
Malaria 108
LWE violence 323

(c) and (d) Yes, Sir. Following steps are taken for boosting the morale of

security forces personnel:
(i) Leave applied by personnel, are granted timely.

(ii)) Field Officers are instructed to encourage men to come out with their

problems/grievances.
(ii1) Proper infrastructure is provided for recreational activities.

(iv) Latest weaponry, special equipments and various protective gears are
provided to the troops deployed in Operational area.

(v) A Welfare and Rehabilitation Board (WARB) has been established on

FOriginal notice of the question was received in Hindi.
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17.5.2007 to provide and institutionalized mechanism to look into the

welfare and rehabilitation requirements of CAPFs personnel.

(vi) A Central Police Canteen (CPC) system has been introduced on 18.9.2006
to provide various consumer goods to CAPF personnel and their families

at subsidies rates.

(vii) Condition of 10 years qualifying service has been removed for award of

pension.

(viil)) Lump sum ex-gratia compensation has been extended to the disabled
CAPF personnel besides the normal ex-gratia compensation to the martyred

personnel.
(ix) Risk and other compensatory allowances are granted timely.

(x)  Under the Prime Ministers Scholarship Scheme, Scholarship @ I 2000 per
month to boys and ¥ 2250 per month to girls are released to the wards
of ex CAPF personnel and in-service personnel for professional degree

courses.
Girls kidnapped from M.P. and trafficked to Rajasthan and Haryana

+1039. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government's attention has been drawn towards the report of
Madhya Pradesh Police Headquarters (PHQ) according to which the girls kidnapped
from various districts of Madhya Pradesh including capital Bhopal are being sold in

Rajasthan and Haryana for flesh trade;

(b) if so, the steps taken by Government to get the girls released and nab the

criminals;
(c) whether such type of incidents are also occurring in some other States;

(d) if so, whether any directions have been issued by the Central Government

to the States to solve this problem; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per the report
of the State Government of Madhya Pradesh, eight cases of kidnapping of girls

being sold in Rajasthan and Haryana for human trafficking have been noticed.

FOriginal notice of the question was received in Hindi.
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In this connection, 56 accused were arrested and 12 girls were rescued, out of
which 9 girls had been handed over to their families and 3 girls were sent to

shelter homes.

(c) As per the information received from the National Crime Records Bureau
(NCRB), the crime scenario (cases registered) of human trafficking in the country
under the heads of Immoral Traffic (Prevention) Act, 1956, buying of minor girls

for prostitution and selling of minor girls for prostitution is appended below:—

Head 2011 2012 2013 2014
(provisional)

The Immoral Traffic 2435 2563 2579 4138

(Prevention) Act, 1956

Buying of minor girls 27 15 6 11

for prostitution

Selling of minor girls for 113 108 100 49

prostitution

(d) and (e) ‘Police’ and ‘Public Order’ being State subjects under the Seventh
Schedule to the Constitution of India, the primary responsibility for preventing and
combating the crime of kidnapping and abduction and human trafficking lies with
the State Governments. The Government of India has taken various steps to combat
human trafficking and has adopted a multi-pronged approach alongwith concerned

Ministries and stakeholders, as detailed below:—

(i) Establishment of Anti Human Trafficking Units (AHTUs) in 225 districts of
the country.

(i) Issued comprehensive Advisories on Human Trafficking to all States/UTs
(available at http.//stophumantrafficking-mha.nic.in/forms/Sublink 1.aspx?lid=92).

(iii) Launched a web portal on Anti Human Trafficking (stophumantrafficking-mha.
nic.in) as one-stop IT information repository on issues relating to human
Trafficking. Nodal Officers of AHTUs of all States and UTs are inter-connected
with each other with intranet facility, which help in tracking cases having

inter-state ramifications.

(iv) Organized periodic meetings with Nodal Officers of AHTUs and concerned

Ministries to review the efforts taken to combat Human Trafficking.

(v) The Ministry of Women and Child Development constituted a Central
Advisory Committee (CAC) under the Chairpersonship of Secretary, MWCD,

the Government of India to advise on the issues relating to trafficking.
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(vi) The Ministry of Women and Child Development is implementing Ujjawala—
A comprehensive Scheme for Prevention of Trafficking and Rescue,
Rehabilitation, Re-integration and Repatriation of Victims of Trafficking.

Recruitment for activating North-East special unit of Delhi police

1040. SHRI PAUL MANOJ PANDIAN: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government is considering to allow Delhi Police to recruit 20 police
personnel, including 10 male and 10 female from each of the eight North-Eastern
States and activate its North-East special unit;

(b) if so, the details thereof;

(c) whether it is also a fact that police of other States and metropolitan cities

would also be advised by Government to introduce similar initiatives; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY): (a) and (b) Delhi Police
recruitment is open to candidates from all parts of the country. It has always
been the conscious policy of Delhi Police to get representation of personnel from
all parts of the country making the national capital force truly cosmopolitan. The
North-Eastern States have been requested by Delhi Police to recommend names of
suitable candidates from each of the State for appointment of 10 male and 10 female
Constable (Executive) in Delhi Police. Ministry of Home Affairs had requested the
North-Eastern States to help Delhi Police in this regard. Setting up of North East
Special Unit is at its conceptual stage.

(c) and (d) ‘Public order’ and ‘Police’ are State subjects as per the provisions
of the Constitution of India. The responsibilities of appointment/ recruitment in State
Police forces rest primarily with the respective State Governments. However, during
the Annual Conference of DGPs/IGPs held on 29th & 30th November, 2014 at
Guwahati, the Director Generals of Police of States have been requested to broad-
base recruitment in police so that state police forces have representation of persons
from all nooks and corner of the country.

Foreign trained insurgents sneaking into NER

1041. SHRI PAUL MANOJ PANDIAN: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that several well trained insurgents had sneaked into the

North-East Region (NER) from their foreign sanctuaries to create law and order problems;
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(b) if so, the details thereof;

(c) whether it is also a fact that Government is co-ordinating with NER in this

regard; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As per reports, Indian Insurgent Groups (IIGs)
have established their camps, shelter houses and training centres in Myanmar and
Bangladesh. The Central Government has taken various steps for keeping close vigil
on the international borders by way of deployment of Border Security Forces and
equipping them with modern equipments, erection of fencing, installation of floodlights,
strengthening of riverine patrolling etc. The Bangladesh and Myanmar authorities
have been urged to take stern action against the leaders of IIGs and dismantle their
safe houses/hideouts in their country. The Government of Bangladesh and Myanmar
have assured at the highest level that their territory will not be allowed to be used

for activities inimical to India.

(c¢) and (d) The Central Government is maintaining close and continuous
coordination with the North Eastern States and concerted efforts are being made by
the State Governments in the region to curb and control the illegal and unlawful
activities perpetrated by the insurgent groups. Effective domination of the international
borders by the security forces, coordinated patrolling, identification and reduction of
vulnerable gaps between the border posts, strengthening of riverine patrolling etc.
along the border areas has helped in controlling cross border movement and other

illegal activities of insurgents groups.
Special pay for paramilitary personnel at par with army

1042. SHRI A.U. SINGH DEO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the strength of Paramilitary forces in the country at present along with

detailed breakup;

(b) whether the Ministry has proposed to the Seventh Pay Commission a 'special

pay' at par with the Army for paramilitary personnel, the details and outcome thereof;

(c) whether the Central Armed Police Forces (CAPF) and State Armed Police
Forces are also being considered as paramilitary personnel for the purpose of this

'special pay' and if so, the details thereof and if not, the reasons therefor; and

(d) the details of additional cost to the exchequer resulting thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) As informed by Central Armed Police Forces (CAPFs)
and Assam Rifles (AR), the detail of strength of CAPFs and AR is as under:—

Force Authorised Strength
GOs SOs ORs Total
Central Reserve Police Force 4,997 39,123 259,415 303,535
Border Security Force 5,034 34,341 212,684 252,059
Central Industrial Security Force 1,506 24,789 115,047 141,342
Indo-Tibetan Border Police 2,095 12,680 74,663 89,438
Sashatra Seema Bal 2,061 12,044 77,129 91,234
Assam Rifles 1,269 4,603 60,540 66,412
ToTAL 16,962 127,580 799,478 944,020

(b) to (d) A proposal for grant of Para Military Service Pay (PMSP) to Central
Armed Police Force personnel at par with Army personnel has been referred to the
7th Central Pay Commission vide MHA O.M. dated 05.11.2014. The rate of Para
Military Service Pay requested is @ ¥ 2,000/- per month to Personnel Below Officer
Rank (PBOR) and ¥ 6,000/- per month to officers upto Dy. Inspector General of
Police rank, based on the rates of Military Service Pay. State Armed Police Forces
are under the administrative control of State Governments. As such, present proposal

does not include State Armed Police Forces.
Violent attacks by naxalites

1043. SHRI A.U. SINGH DEO: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the details of number of violent attacks that have been caused by Naxalites

in the past three years;
(b) the total number of lives lost in these attacks;
(c) the number of attacks for which the accused have been convicted; and

(d) whether Government is making any efforts to contain the menace of naxalism
and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c¢) The details of the

number of incidents of LWE violence and number of lives (security forces
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and civilians) lost during the last three years are given in the Statement-I
(See below).

As and when LWE cadres commit an offence, cases are registered against the
accused and due process of law is set in motion as per the existing legal provisions.
However, the data for total convictions of LWE cadres is not centrally maintained
by MHA.

(d) The Central Government has a four pronged strategy to tackle LWE
insurgency-Security Related Measures; Development Related Measures; Ensuring
Rights and Entitlements of Local Communities and Public Perception Management,
wherein it supplements the efforts of the State Governments over a wide range of

schemes and measures.

In security related interventions, apart from directly deploying Central
Armed Police Forces (CAPFs), the Government of India provides assistance
for capacity building of the states through schemes like the Security Related
Expenditure (SRE) Scheme, the Special Infrastructure Scheme(SIS), the
Construction/ Strengthening of Fortified Police Stations Scheme etc. In addition,
other security related interventions include providing helicopters to States, setting
up of Counter Insurgency and Anti Terrorism (CIAT) schools, assistance to raise
India Reserve Battalions (IRB), modernization and upgradation of the State
Police and their Intelligence apparatus under the Scheme for Modernization of
State Police Forces (MPF scheme) etc.

On the development front, the Central Government is implementing special
schemes for LWE affected areas like the Additional Central Assistance (ACA) Scheme
(in place of old Integrated Action Plan), the Road Requirement Plan-I (RRP-I) etc.

To ensure Rights and Entitlements of local communities, the Central Government
has enacted the Scheduled Tribes and other Traditional Forest Dwellers (Recognition
of Forest Rights) Act, 2006 to recognise and vest the forest rights and occupation in
forest land in forest dwelling scheduled tribes and other traditional forest dwellers,
who have been residing in such forests for generations, but whose rights could not
be recorded. The Rules were notified on 01.01.2008 have been further amended on
06.09.2012 to ensure better implementation. The Ministry of Tribal Affairs have also
issued comprehensive guidelines on 12.07.2012 on issues relating to implementation
of the Act.

Under Public Perception Management, the Central Government is implementing
the Media Plan to convey the Government’s view to the people of LWE affected
areas through the Media.
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It is belief of the Government that a combination of calibrated police action,
focused development efforts and improvement in governance are the effective

instrumentalities to combat LWE insurgency in long term.
Statement-1

State-wise details of the number of incidents of LWE violence and number of lives

(security forces and civilians) lost during the last three years

State 2012 2013 2014 2015 (upto
February 25)
Inci- SFs/ Inci- SFs/ Inci- SFs/ Inci- SFs/
dents Civilians dents Civilians dents Civilians dents Civilians
killed killed killed killed
Andhra 67 13 28 7 18 4 7 0
Pradesh
Assam 3 0 0 0 0 0 0 0
Bihar 166 44 177 69 163 32 19 2
Chhattisgarh 370 109 355 111 328 111 132 20
Jharkhand 480 163 387 152 384 103 47 14
Karnataka 5 0 4 0 0 0 0 0
Kerala 0 0 3 0 8 0 3 0
Madhya 11 0 1 0 3 0 0 0
Pradesh
Maharashtra 134 41 71 19 70 28 8 2
Odisha 171 45 101 35 103 26 15 4
Telangana 0 0 8 4 14 5 1 0
Uttar Pradesh 2 0 0 0 0 0 0 0
West Bengal 6 0 1 0 0 0 0 0
TotaL 1415 415 1136 397 1091 309 232 42

Mandatory installation of CCTV cameras at public places

1044. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has formulated or is planning to formulate any guidelines
for the mandatory installation of CCTV cameras for surveillance in public places
that are created by and under the control of private persons, but not restricted to

public gatherings at concerts, festivals, melas, etc.;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) “Police” and ‘Law
and Order” are State subjects as per VIIth Schedule to the Constitution of India.
As such, it is primary responsibility of the State Governments to modernize and
adequately equip its police forces and make security arrangements including installation
of Closed-Circuit Television Cameras (CCTV). The Central Government provides
funds to the States under the Modernization of State Police Forces Scheme (MPF)
to help them to upgrade the equipment, weaponry, mobility, security arrangements,
etc. In view of the periodic incidents of crime and terrorist activities in the country
particularly in the metropolitan and urban areas, the Union Government has advised
the State Law Enforcement Agencies the need to put in place the regulations to
make basic security features pertaining to access control and surveillance through
CCTV cameras etc. mandatory in respect of certain types of private establishments
for surveillances of public places such as Malls, Multiplexes, hotels, restaurants and
other entertainment places, where there are large footfalls and public gatherings.
Further, a detailed handbook on security benchmark containing such guidelines had
also been circulated to all the State(s)/UT(s) by the Ministry of Home Affairs.

Cases investigated under UAPA, 1967

1045. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has maintained any consolidated data/record of total cases
of terrorist activities being investigated and persons prosecuted under the Unlawful
Activities Prevention Act (UAPA), 1967,

(b) if so, the total number of cases investigated and prosecuted under Section
10 of the Act since 2001; and

(c) the State-wise break up of number of cases in which persons were prosecuted

which resulted in convictions?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The National Investigation
Agency (NIA) has registered 82 cases under the Unlawful Activities (Prevention)
Act, 1967 (UAPA), since its inception in 2009. A total number of 589 persons
have been chargesheeted in these cases. No consolidated data is maintained by the
Central Government as far as cases registered by the State Police under UAPA are

concerned. The States maintain their own data.
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(b) NIA has registered and investigated 20 cases in which Section 10 of UAPA was

invoked. Of these cases, chargesheets have been filed in 11 cases against 126 persons.

(c) Out of the 82 cases being registered by NIA under UAPA, final/partial
judgement has been delivered in 12 cases. Of these cases, conviction was obtained

in 10 cases. The State-wise breakup of these cases is as under:—

SI. No.  State No. of cases No. of persons
registered convicted in these cases

1. Andhra Pradesh 02 16
2. Assam 02 02
3. Kerala 03 17
4. Mabharashtra 01 06
5. New Delhi 01 01
6. Tamil Nadu 01 01

ToraL 10 43

Promotion of forensic science and scientific procedures

in criminal investigations

1046. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the measures being taken by Government to promote the use of forensic
sciences and scientific procedures in the conduct of criminal investigations; and

(b) whether any financial or technical assistance is being provided by the Central
Government to State Governments for the capacity building of State police forces
to carry out scientific investigations and if so, the details thereof and if not, the

reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) To promote and strengthen the
forensic sciences, Government provides funds under Modernization of Police Forces
Scheme to the State governments for modernisation of police infrastructure which

also includes component of development of Forensic Science Services.

(b) Directorate of Forensic Science Services (DFSS) provide all types of technical
assistances to the State Forensic Science Laboratories by arranging trainings, seminars;
workshop etc. DFSS also formulate Plan and Policies to promote capacity building
in Forensic Sciences in the country and to assist and advice the Central and State

Governments in all Forensic Science matters.
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Separate administration for prisons

1047. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HOME AFFAIRS
be pleased to refer to answer to Unstarred Question 2175 given in the Rajya Sabha
on 30th July, 2014 and to state:

(a) whether the Central Government has received or sought Action Taken Reports
during the last three years from State Governments on its advisory issued on 17th

July, 2009, if so, the details thereof and if not, the reasons therefor; and

(b) whether in the changed global terror scenario and in view of requirement
of police and prison reforms, Central Government would take lead in having
consultations with the State Governments to bring them on board to shape out a

separate administration for prisons and if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) A comprehensive advisory
dated 17th July 2009 has been issued by the Government of India on “Prison
Administration” to the States/UTs. The Government of India from time to time has
been interacting with the States/UTs through meetings and conferences etc. on various

aspects of prison administration and to assess the problems faced by the States/UTs.

(b) As ‘Prison’ is a State subject under Entry 4 of List II of the Seventh
Schedule to the Constitution and Prison Administration is however, primarily, the
responsibility of the State Governments, the State Governments have to take a view
on this. The Government of India has circulated a model prison manual for States

to adopt suitably and reform their Prison Administration.
Administrative and police trust-deficit in naxal affected areas

1048. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is aware that there is administrative and police trust
deficit in the Naxalite affected areas;

(b) if so, how does Government intend to address the issue since the Naxalite

problem is an outcome of failure of social, economic and political institutions; and

(c) whether Government will consider creating a specialized cadre of administrators
for the Naxalite belt on the lines of Indian Frontier Administrative Service that was
created for the development of North-East Frontier Agency (NEFA) during Nehru era?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) ‘Police’ and ‘Public



198 Written Answers to [RAJYA SABHA] Unstarred Questions

order' being State subjects, action with respect to maintenance of law and order lies
primarily in the domain of the State Governments concerned, who deal with the
various issues related to administration, police and Left Wing Extremism (LWE) in
the States. It is a fact that there are certain remote areas where continuous presence

of security forces and administration is not there.

The Maoists exploit this vacuum to impose their writ on the local population.
However, the Central Government has adopted an integrated approach to deal with the
menace of LWE in the areas of security, development, enforcing rights and entitlements
of local communities, ensuring good governance and public perception management.
The Central Government also supplements the efforts of the State Governments over
a wide range of schemes on both the security and development fronts. The underlying
philosophy is to enhance the capacity of the State Governments to tackle the LWE
menace in a concerted manner. Apart from monitoring the implementation of various
flagship/ developmental schemes in the LWE affected States, the Central Government
is also emphasising implementation of Schedule Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006; implementation of Panchayats
(Extension to Scheduled Areas) Act, 1966 (PESA) and activation of Panchayati Raj
Institutions (PRIs) in the LWE affected areas.

(c) At present, there is no such proposal.
Rehabilitation of bonded labourers

1049. SHRI PANKAJ BORA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that around 14.2 million Indians are involved in forced
labour and being victims of trafficking these Indians are trapped in modern slavery
as per the 2014 Global Slavery Index;

(b) if so, the number of bonded labour in construction, agriculture, brick making,

garment factories and manufacturing;

(¢) whether Government has taken any steps to free all these bonded labour in

the country from various sectors and to rehabilitate them properly; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) There is a
report in the public domain, titled ‘The Global Slavery Index 2014” released by a
Perth (Australia) — based non-profit organization namely, ‘Walk Free Foundation’.

Accordingly to this report, there are about 14.28 million people under ‘modern
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slavery’ in India. However, the Government has not made any assessment of the

credibility of this report.

(c) and (d) The Bonded Labour System has been abolished by law throughout
the country with effect from 25th October, 1975 under the Bonded Labour System
(Abolition) Ordinance which was replaced by the Bonded Labour System (Abolition)
Act, 1976. Under the Act, identification, release and rehabilitation of freed bonded

labour is the direct responsibility of the concerned States/Union Territories.

Under this Act, the District Magistrate has been conferred with the powers of
Judicial Magistrate first class for convicting the perpetrator of bonded labour system
upto 3 years of imprisonment. In order to assist the State Governments in the task
of rehabilitation of identified and released bonded labourers, a Centrally Sponsored
Plan Scheme for Rehabilitation of Bonded Labour is the operation since May, 1978.
Under the scheme, rehabilitation assistance @ I 20,000 per bonded labour is provided
which is equally shared by the Central and State Governments for conducting surveys,

awareness generation activities and evaluatory studies.

According to the information received from State Governments, the total number
of bonded labour released and rehabilitated upto 31.03.2014 is 2,79,360.

Insurance coverage under RSBY

1050. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether insurance coverage of only I 30,000 launched by the Ministry in
2008 is being provided under Rashtriya Swasthya Bima Yojana (RSBY);

(b) if so, the details thereof;

(c) the rationale for providing insurance coverage of only ¥ 30,000/- to a

beneficiary;
(d) whether Government would raise the insurance coverage limit under RSBY; and
(e) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Yes, Sir.

(b) Under the scheme, Rashtriya Swasthya Bima Yojana (RSBY), families (a unit
of five) of BPL category and 11 occupational groups in the unorganized sector are

provided smart card based cashless health insurance cover (including maternity cover)



200 Written Answers to [RAJYA SABHA] Unstarred Questions

upto ¥ 30,000/- per annum on a family floater basis. The card holder has to pay an
annual premium of ¥ 30 only. The scheme has benefitted 38515411 families up to
31st March 2014. As many as 10311 hospitals are rendering services to the insured
persons which include 6093 private hospitals and 4218 Govemment hospitals.Insurance
Companies both of public and private sector (Govt-4, Private-12) are participating
in this flagship scheme. Central share to the tune of ¥ 3738.05 crores was released
by Government of India during the last six years and the release during current
Financial Year is ¥ 312.36 crores up to January end.

Out of 30 States and 6 Union Territories, the scheme was never operational in
3 States and 4 UTs and operational for some time and then stopped in 5 States and
one UT. In 22 States and one UT, the scheme is under continuous implementation
starting from FY 2008-09. Altogether, 474 districts have been covered under RSBY
so far. In pursuance of a recent policy decision of Government, the scheme is being
transferred to the Ministry of Health and Family Welfare w.e.f 1st April 2015.

(¢) The scheme was launched by the Ministry of Labour and Employment as a
novelty for providing social security to the unorganized sector and hence, the core
idea and the financial limit of ¥ 30,000/- was borrowed from the Universal Health
Insurance Scheme (UHIS) administered by Department of Financial Services, Ministry

of Finance at that point in time.
(d) and (e) There is no proposal to raise the insurance coverage limit under RSBY.
Enforcement of labour law

1051. SHRI PANKAJ BORA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that the private organizations particularly the Limited
Companies having over 100 employees and labourers are not following and/or

implementing labour laws of the country;
(b) if so, the details of report thereon; and

(c) the action proposed by Government to ensure, enforce and regulate the labour

laws in all the private sector companies?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) State Governments
are the appropriate Government for most of the private sector, limited company
establishments. The information in respect of State Governments is not centrally

maintained.
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The information in respect of implementation of labour laws in Central Sphere

is given in the Statement-1 to III (See below).

(c) The office of the Chief Labour Commissioner (Central) through its Regional
Offices monitors the enforcement of various Labour Laws by conducting regular
inspections of the establishments falling in the Central Sphere and takes action against

the employer found violating the provisions of various Labour Laws.
Statement-1

Enforcement of Labour Laws in Central Sphere Establishments
(2010-11, 2011-12, 2012-13 & 2013-14)

Contract Labour (Regulation & Abolition) Act, 1970

Sl.  Particulars 2011-12 2012-13 2013-14 2014-15
No. Upto Dec., 2014
1. No. of Inspections conducted 7268 8146 6990 2729
2. No. of Prosecution Launched =~ 4962 4693 4084 1634
3. No. of Irregularities 148772 149136 145451 101357
4. No. of Convictions 3634 2913 3259 1510

Minimum Wages Act, 1976

1. No. of Inspections conducted 15272 15550 13099 4852
2. No. of Prosecution Launched 6937 5307 5167 1790
3. No. of Irregularities 291032 291148 270273 179958
4. No. of Convictions 6816 4954 5074 1041

Equal Remuneration Act, 1956

1. No. of Inspections conducted 3498 4174 2881 959
2. No. of Prosecution Launched 1027 778 831 250
3. No. of Irregularities 7783 8834 8209 6150
4. No. of Convictions 942 785 992 204

Payment of Wages (Mines) Rules, 1948

1. No. of Inspections conducted 3467 3075 2568 1236
2. No. of Prosecution Launched 911 1011 998 677
3. No. of Irregularities 79567 76306 67817 52107
4. No. of Convictions 565 516 529 255
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Statement-11
Payment of Wages (Rly) Rules, 1938
Sl.  Particulars 2011-12 2012-13 2013-14 2014-15
No. Upto Dec., 2014
1. No. of Inspections conducted 850 1384 987 329
2. No. of Prosecution Launched 06 07 0 0
3. No. of Irregularities 18927 23493 24620 20175
4. No. of Convictions 04 05 2 1
Payment of Wages (A.T.S) Rules, 1968
1. No. of Inspections conducted 106 179 165 36
2. No. of Prosecution Launched 21 23 48 0
3. No. of Irregularities 3423 4441 4935 2946
4. No. of Convictions 15 05 17 6
Payment of Wages (Major Ports)
1. No. of Inspections conducted 17 12 7 5
2. No. of Prosecution Launched 69 0 0 0
3. No. of Irregularities 1099 827 819 705
4. No. of Convictions 14 19 27 2
Child Labour (P&R) Act, 1986
1. No. of Inspections conducted 3202 2421 1380 394
2. No. of Prosecution Launched 14 74 0 2
3. No. of Irregularities 6353 6174 5984 2661
4. No. of Convictions 22 62 0 0
Statement-I11
Inter-State Migrant Workmen (Regulation of Employment &
Conditions of Service) Act, 1979
Sl.  Particulars 2011-12 2012-13 2013-14 2014-15
No. Upto Dec., 2014
1 2 3 4 5 6
1. No. of Inspections conducted 174 155 286 61
2. No. of Prosecution Launched 141 51 109 35
3. No. of Irregularities 6177 5660 5073 2890
4. No. of Convictions 60 77 50 18
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1 2 3 4 5 6
Payment of Bonus Act, 1965
1. No. of Inspections conducted 772 910 609 126
2. No. of Prosecution Launched 19 39 11 13
3. No. of Irregularities 3353 5630 3281 2185
4. No. of Convictions 31 14 52 11
Payment of Gratvity Act, 1972
1. No. of Inspections conducted 3077 2921 2173 709
2. No. of Prosecution Launched 13 01 0 0
3. No. of Irregularities 37753 34145 30875 30467
4. No. of Convictions 03 05 0 0
Railway Servants (HW&PR) Rules, 2005 (HOER)
1. No. of Inspections conducted 1089 1423 1115 302
2. No. of Prosecution Launched 0 01 0 0
3. No. of Irregularities 46532 47376 48355 40243
4. No. of Convictions 0 0 0 0

Comprehensive legislation against child labour

1052. SHRIMATI RAJANI PATIL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether child labour still exists in various parts of the country despite the

existence of various laws;

(b) whether the present laws pertain only against the practice in hazardous

industries;

(c) if so, whether Government would consider comprehensive legislation against

child labour in all areas; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) The total of working children
in age group 5-14 years in the country was 43.53 lakh as per Census 2011. The
number of working children in the same age group was 1.26 crore as per Census
2001 and there has been a decline in this number between 2001 to 2011.

(b) The Child Labour (Prohibition & Regulation) Act, 1986 prohibits the

employment of children below the age of 14 years in 18 Occupations and 65 Processes.
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The Act also regulates the working conditions of children in the employment other
than those prohibited under the Act.

(c) and (d) A Bill to amend the Child Labour (Prohibition & Regulation) Act,
1986 has been introduced in Rajya Sabha in 2012 whereby it is proposed that the
employment of children below 14 years be completed prohibited.

Implementation of RSBY

1053. SHRI C.M. RAMESH: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government has came across any difficulties in effective implementation

of 'Rashtriya Swasthya Bima yojana' (RSBY) in the unorganized sector;
(b) if so, the details thereof; and

(c) the details of the remedial steps that Government undertook/proposes to

undertake for its effective implementation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No, Sir.

(b) and (c) Do not arise in view of (a) above.
New quarterly survey to provide employment estimates

1054. DR. PRABHAKAR KORE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government proposes to sponsor a new quarterly survey to
provide an employment estimate to serve as a guide for monetary and fiscal

policy making;

(b) whether presently most widely used data on employment and unemployment

are compiled by National Sample Survey Organisation every five years; and

(c) whether in many developed countries like the US, several data source, provide

regular estimate on employment market, normally on a monthly basis?

THE MINISTER OF STATE OF THE MINISTRY LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Labour
Bureau conducts quarterly Quick Employment Surveys in the selected sectors
namely textiles including apparels, metals, gems and jewellery, automobiles,

transport, IT/BPO, leather and handloom/powerloom to assess the effect of
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economic slowdown on employment in India since January, 2009. So far
twenty two such surveys have been conducted by Labour Bureau and reports
thereon released. According to the survey results, overall estimated employment
in all selected sectors has experienced a net addition of 34.71 lakh starting
from the first survey (October, 2008 to December, 2008) till the 22nd Survey
(April, 2014 to June, 2014).

National Sample Survey Office compiles data on Employment and Unemployment

in India on quinquennial basis.

(c) As per the information available in the website of Bureau of Labour Statistics,

United States, the employment data are compiled monthly.
Migrant workers in Jharkhand

1055. SHRI PARIMAL NATHWANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has taken initiatives to develop mechanism for registration
of the migrant workers at source and destination to develop Data Bank along with
data on fatal and non-fatal accidents which take place with migrant labourers with

special reference to Jharkhand;
(b) if so, the details thereof;

(¢) whether Government has taken any steps to ensure that the existing welfare
schemes are accessible to migrant workers at their destination and if so, the details

thereof and if not, the reasons therefore; and
(d) the details of schemes especially implemented for migrant workers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Yes, Sir. According
to Rule 21 of the Inter-State Migrant Workmen Central Rules, 1980, every contractor
furnishes the details of migrant workers recruited or employed by them to the licensing
authority in form X prescribed under the said rules. Under the Act, the designated
authorities of State Governments are required to maintain the records of the migrant
workers. Data bank of migrant workers is maintained at State Government level. The
designated inspecting authorities of both Central and State Government do maintain

data on accidents.

As per the information available with the Ministry, Government of Jharkhand

has notified the scheme for registration and welfare of migrant labourers.
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(c) In case of Central Government establishments, the office of Chief Commissioner
(Central) conducts regular inspections through various field officers to ensure that
welfare schemes are accessible to migrant workers. The details regarding number

etc. is enclosed in the Statement I (See below).

(d) The Inter-State Migrant Workmen (Regulation of Employment & Conditions of
Service) Act, 1979 inter-alia, provides for payment of journey allowance, displacement
allowance, residential accommodation, medical facilities and protective clothing, etc. to
these workers. As per Section 13 and 14 of the Act, the wage and other conditions
of service of an inter-state migrant workman shall be the same as those applicable
to other workmen. Migrant workmen shall in no case be paid less than the wages
fixed under the Minimum Wages Act, 1948.

Central Government and some of the States have signed MoUs to facilitate
strengthening of inter-state coordination mechanism for smooth implementation of the
activities in source and destination areas of migrant workers. The project approach

includes.

(1) Social protection to brick kiln workers by converging Government schemes

at source and destination states.
(i) Improving workplace facilities.

(iii) Promoting collective bargaining by imparting rights based education to

workers.
(iv) Social dialogue for improving labour recruitment and working conditions and
(v) Focused approach towards elimination of child labour in brick kilns.

Government of Jharkhand has signed a Memorandum of Understanding (MoU)
with Government of Uttar Pradesh, Bihar, Chhattisgarh and Ministry of Labour
and Empowerment. As per MoU, State Governments have set up Inter-State

Coordination Cell for migrant workers. The functions of the cell will include.

(i) Maintain database of workers, share information with participating States and
track them.

(il) Coordinate with destination State for ensuring reciprocal access of legal

entitlements and schemes by workers and coordinate legal assistance.

Coordinate with district level facilitation cells that are primarily responsible for

convergence of schemes.
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Statement-1

Details regarding number of inspection, irregularities detected, prosecution

launched in the Central Sphere.

Sl. No. Particulars 2011-12 2012-13 2013-14  2014-15 upto
Dec., 2014

1. No. of inspections 174 155 286 61
conducted

2. No. of prosecution 141 51 109 35
launched
No. of irregularities 6177 5660 5073 2890

4. No. of convictions 60 77 50 18

Updation of accounts of members of EPFO

1056. SHRI VIJAY GOEL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the number of members of Employees' Provident Fund Organisation (EPFO)
as on 31 March, 2014,

(b) whether EPFO has updated accounts of its members;
(c) if so, the details thereof; and
(d) if not, by when the accounts are likely to be updated?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Number of members of
Employees’ Provident Fund Organisation (EPFO) as on 31.03.2014 are 117813454.

(b) to (d) EPFO has updated approximately 99.52% of the total accounts as on
24.02.2015. The balance accounts are likely to be updated by 31.03.2015.

Increase in wage limit for becoming member of EPIC

1057. SHRI VIJAY GOEL: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether Government proposes to 240 increase the wage limit upto ¥ 25,000/-
for becoming member of Employees' State Insurance Corporation (EPIC) in view of

upward revision of minimum wages;
(b) if so, the details thereof; and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No, Sir.

(c) The Employees’ State Insurance Corporation (ESIC) has taken a number of
decisions to improve the medical services to be provided under the Employees’ State
Insurance Scheme (ESIS), the Government has decided to consider the proposal for
increase in wage ceiling for availing ESIC benefits under the ESI Act after further

improvement of medical services by the ESIC.
Schemes for welfare of beedi workers

1058. SHRIMATI SASIKALA PUSHPA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise details of number of workers involved in beedi industry at

present;

(b) the details of schemes being run by Government for their welfare in the

country;

(c) the year-wise details of allocation made and expenditure incurred on these

schemes during the last two years;

(d) whether the living standards of the beedi workers have not improved in

spite of the implementation of these schemes, if so, the details thereof; and

(e) the action taken by Government to improve the standard of living of the

beedi workers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) State-wise details of the
number of beedi workers involved in beedi industry is given in the Statement-I
(See below).

(b) The details of schemes run by Government for the welfare of the beedi

workers in the country is given in the Statement-II (See below).

(c) The details of allocation made and expenditure incurred during the last two

years and current year is given in the Statement-III (See below).
(d) No.

(¢) Government is providing various social security and welfare benefits like
Health, Eduction, Recreation, Housing and life cover to improve the standard of

living of the Beedi Workers.
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During the last three year and upto 31.01.2015 of the current years, housing
subsidy has been granted to 82462 Beedi workers for construction of new houses.
In addition to this, various initiatives taken during the current financial year are as

follows:

(1) The cost of medicines of OPD treatment has been enhanced from ¥ 10/- to

% 30/- per patient.

(ii) Diet charges were enhanced from ¥ 32/- to ¥ 80/- per day per indoor patient
in the hospitals being run under Beedi Worker Welfare Fund (BWWF)

(iii) Amount of Scholarship has been enhanced from ¥ 8000/- to ¥ 15,000 for

the children of beedi workers for pursuing professional degree courses.

(iv) 20% of Education Fund has been earmarked for skill Development of the
children of the Beedi Workers.

(v) Through Group Insurance Scheme of LIC, life and disability coverage is

provided to Beedi workers as per the following scale:
Natural death — ¥ 10,000/-,
Accidental death/total permanent disability — ¥ 25,000/-
Partial permanent disability due to an accident — I 12,500/-
The beneficiary does not have to pay any premium for the above life and
disability cover.

(vi) Financial Assistance is also provided to organize sport/games for recreation

of beedi workers.
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Statement 11

Welfare Schemes for Beedi/Cine/IOMC/LSDM/Mica mines workers under labour

welfare organisation.
1. Health

Health care is provided to the beedi workers and their dependents through 7
hospitals and 204 dispensaries all over the country. One 15-bedded hospital is under
construction at Jhalda (W.B.). Recently Government has apporoved 4 new hospitals

and 40 new dispensaries for beedi workers.

For Cine workers, there ane 3 dispensaries for medical treatment; To
provide treatment to IOMC Workers. and there families, there are 3 hospitals
and 16 dispensaries, for LSDM Workers and their families, there are 32
dispensaries, and for MCA workers there are 1 Hospital and 8 Dispensaries,

all over the country.

Diversified Medical Assistance for Workers

Purpose Nature of Assistance
Ophthalmic Problems Financial assistance of ¥ 300/- for purchase of spectacles
Tuberculosis Reservation of beds in T.B. Hospitals and domiciliary

treatment for workers. Subsistence allowance ¥ 750/- p.m.
to ¥ 1000/- is paid to workers.

Heart Diseases Reimbursement of expenditure up to ¥ 1,30,000/- to

workers.

Kidney Transplantation Reimbursement of expenditure up to ¥ 2,00,000/- to

workers.

Cancer Reimbursement of actual expenditure on treatment,
medicines, and diet charges icurred by workers, or their

dependents.

Minor surgery like Reimbursement of expenditure upto ¥ 30,000/- to workers
Hernia, Appendectomy and their dependants.

ulcer, Gynaecological

diseases and prostate

diseases.

Mental Diseases Financial assistance for treatment of mental diseases, diet,

railway fare and subsistence allowance to workers.
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Purpose Nature of Assistance

Leprosy Financial assistance for ¥ 30/- per day for indoor treatment
and ¥ 6/- per patient per day for outdoor treatment to
workers. Subsistence allowance of ¥ 300/- per month with
dependants and ¥ 200/- per month without dependants for

workers.

Matermity Benefits Grant of ¥ 1000/- per delivery to a female worker (for first

two deliveries).

Family Welfare Monetary incentive @ I 500/- per head to the workers for

undergoing sterilization.

Marriage of the daughter Financial assistance of ¥ 5000 each is given for the marriage

of widow/widower of the two daughters of the widow/widower workers, and

Funeral Expenses % 1500 for funeral expenses of the deceased workers.

In addition to above following welfare schemes are specially formulated for the

mine workers:—
Scheme for artificial limb for workers working in mines;
Scheme for fatal and serious accidental benefit, for workers;

Scheme for payment for grant-in-aid to the mine managements who are maintaining

hospital for the workers and their families;
Scheme for organizing health camps;

Grant-in aid for the purchase of ambulance, 75% of the cost or ¥ 3.00 lakh

whichever is less;

Grant-in-aid for the purchase of Bus for transporting workers, 75% of the cost
or ¥ 5.00 lakh whichever is lless; and in case of mini bus, 75% of the cost or
 3.00 lakh whichever is less;

2. Social Security

The Beedi workers and the Cine Workers are covered under the Group
Insurance Scheme, wherein ¥ 10,000/- for natural death and ¥ 25,000/- on
accidental death and ¥ 12,500/- on partial permanent disability due to an
accident to beedi workers is paid by L.1.C.

3. Educational Schemes

The benefits under the scheme are currently being transferred through NEFT/
DBT system.
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Sl.  Name of Eligibility Benefits
No. Scheme Wards of those

workers who've put

in least 6 months of

continuous service

in the respective

sectors.
Class Girls Boys
1. Financial I to IV (for 250 250
Assistance for purchase of dress/
Education and books etc.)
Assistance V to VIII 940 500
under Skill IX 1140 700
Development X 1840 1400
(ITI) PUCT & 1T 2440 2000
ITI** 10,000 10,000
Degree Cource 3000 3000
Professional 15000 15000
Course (BE/
MBBS/BSc.-Agri.)
2. F.A. for Minimum children 1. 75% of the actual cost or 5 lacs
purchase of 50 for Bus and 30 for a normal bus

School Bus for Mini Bus of
the Mine workers
(LSD & IMC)

2. 75% of the actual cost or 3 lacs

for a mini bus

**Schemes approved by Ministry (DGET).
4. Revised Integrated Housing Scheme(RIHS)

Under the RIHS 2007 which is effective from 1.4.2007, the Implementing Agency
is Ministry of Labour and Employment, through the Welfare Commissioners in the field
under the Director General Labour Welfare. The subsidy of ¥ 40,000/- is released in
two equal installments. The workers' contribution is ¥ 5000/- which is deposited after
the adminislJ:ative approval granted by DGLW's Office. The workers' contribution of
% 5000/- shall be refunded to him, along with the 2nd installment.

In addition to above individual housing, scheme, the management is granted
% 40,000/~ for type-I houses and ¥ 50,000/- for type-H houses for providing

accommodalbion to the workers on charge of nominal rent.
5. Water Sujply

Mine managements are provided with 75% of the actual cost incurred for the
arrangements of drinking water facilities.
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6. Recreation

For organizing sports/games, social and cultural activities for workers and their

families following provisions are there:—

(1) For purchase of sports gear, 75% of cultural cost subject to the maximum

% 10,000/~ in a financial year.

(i) For organization of sports/games/tournaments activities by the Department,
75% of the cost subject to maximum I 40,000/- per tournament in a financial
year.

(iii) Provision for celebration of three national festivals I 2,500/- per function
subject to maximum I 7,500/- in a financial year.

(iv) Provision for celebration of seven social functions ¥ 2,000/- per function
subject to maximum I 14,000/- in a financial year.

(v) ¥ 10,000/- for purchase of colour T.V. set and ¥ 4,000/- for Black and

White T.V. sets to the mine managements to be placed at workers colony.

(vi) Provision of dish antenna to the mine management subject to the maximum
of ¥ 30,000/-.

Statement-111

Budget Estimates and Expenditure under all welfares Schemes for the Last two
years and Current year under Beedi Worker Welfare Fund

Fund Sub-Head 2012-13 2013-14 2014-15
BE Exp. BE Exp. BE Exp.
(01/2015)
BWWF  Health 701281 748866 782291 793203 837550 716578
Education 857395 763840 825904 625586 825904 680922
2230 Recreation 2513 1829 2152 1421 2237 1222
Housing 524805 431506 522316 217628 522346 157188
TotaL 2085994 1946041 2132663 1637838 2188037 1565910

Implementation of Majithia Wage Board recommendations

+1059. SHRI NARESH AGRAWAL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the recommendations of Majithia Board set up to
review the pay structure of journalists have not been implemented even after a lapse

of several years;

FOriginal notice of the question was received in Hindi.
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(b) if so, whether Government will take any steps to get it implemented;
(c) if not, the reasons therefor; and

(d) whether Government would take any action against the proprietors of
newspapers who disregarded the recommendations of the Board and the orders of

the Supreme Court?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA): (a) to (c) The Government had notified the
recommendations of the Majithia Wage Boards for working journalist and non-journalist
newspaper employees on 11th November, 2011 subject to the decision of the Hon’ble
Supreme Court in Writ Petition (Civil) No. 246 of 2011 in the matter of ABP Pvt. Ltd.
and another vs. the Union of India and others. The Hon’ble Supreme Court vide its
judgment dated 7th February, 2014 in the said case has upheld the recommendations of the
Majithia Wage Boards. The said judgment of the Hon’ble Supreme Court was circulated
to all State Governments/Union Territory Administration on 14th March, 2014 with the
directions to implement it since the responsibility lies with them. A Central Level Monitoring
Committee (CLMC) has been constituted by the Ministry to review the implementation of
recommendations of the Wage Boards. Recently the Ministry has impressed upon all the
Labour Ministers of the States and Union Territories to ensure implementation of Majithia

Wage Board recommendations by sensitizing the Government machinery.

(d) As per the Working Journalists and Other Newspaper Employees (Condition
of Service) and Miscellaneous Provisions Act, 1955, the State Government is the
appropriate Government for the implementation of the Wage Board recommendations

including recovery of the amount due to a newspaper employee from an employer.
Unemployed registered in employment exchange

1060. SHRI D. KUPENDRA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of unemployed and the rate of increase in unemployment in the

country,

(b) the State-wise details of educated, uneducated, skilled and unskilled

unemployed persons registered in employment exchanges in the country as on date;

(c) whether Govemment has identified avenues to provide employment to such

persons;

(d) if so, the areas so identified and the corresponding employment potential;

and
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(e) the strategies and the time-schedule Govemment has adopted to tackle the
unemployment problem in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Reliable estimates of
employment and unemployment are obtained through labour force surveys conducted
by National Sample Survey Office (NSSO), Ministry of Statistics and Programme
Implementation. Last such survey was conducted during 2011-12. As per results
of the two most recent surveys, estimated unemployment as on usual status basis has
increased from 95 lakh in 2009-10 to 106.1 lakh in 2011-12, registering an annual
growth rate of 5.7 pereent.

(b) State-wise details of educated and uneducated including skilled and unskilled
job-seekers, all of whom may not necessarily be unemployed, registered with

employment exchanges as on 31-12-2012 are given in the Statement (See below).

(c) to (e) To address the unemployment issue, the Govemment runs various public
employment generation schemes like Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA), Swarna Jayanti Shahari Rozgar Yojana (SJISRY), National
Rural Livelihood Mission (NRLM), Deen Dayal Upadhyaya Grameen Kaushalya Yojana
(DDU-GKY), and Prime Minister's Employment Generation Programme (PMEGP). In
addition, the Government is promoting labour-intensive manufacturing and increasing
employment opportunities by promoting tourism and agro-based industries. The twelfth
Five Year Plan projects 5 crore new work opportunities to be generated in the non-
farm sector and skill certification to equivalent numbers. National Skill Development
Agency has been set up to coordinate action among Central Ministries and around
75 lakh persons have been skilled in 2013-14 to enhance their employability. The
Apprentices Act, 1961 has been amended to provide more opportunities for youth
and to engage more number of apprentices by industry.

Statement

State-wise details of educated and uneducated including skilled and unskilled
jobseekers as on 31.12.2012

(® in lakh)
Sl. No. State/Union Territory Educated Uneducated
1. Andhara Pradesh 13.9 53
Arunachal Pradesh 0.0 0.4
Assam 134 2.7

S

Bihar 8.2 0.4
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S1. No. State/Union Territory Educated Uneducated
5 Chhattisgarh 11.5 3.2
6 Delhi 7.5 0.1
7. Goa 1.1 0.2
8 Gujarat 8.1 0.6
9 Haryana 6.7 1.1

10. Himachal Pradesh 7.1 1.4
11.  Jammu and Kashmir 2.6 2.1
12. Jharkhand 5.1 1.3
13.  Karnataka 2.8 1.7
14. Kerala 35.6 3.7
15. Madhya Pradesh 19.5 1.2
16. Mabharashtra 21.9 3.7
17.  Manipur 4.4 2.2
18. Meghalaya 0.2 0.1
19.  Mizoram 0.3 0.1
20.  Nagaland 0.5 0.2
21.  Odisha 7.8 29
22.  Punjab 3.5 0.1
23. Rajasthan 6.1 1.2
24.  Sikkim 0.0 0.0
25. Tamil Nadu 66.9 10.5
26. Tripura 2.9 24
27.  Uttarakhand 6.2 0.8
28.  Uttar Pradesh 52.7 8.1
29.  West Bengal 56.0 14.4
30.  Andaman and Nicobar Islands 0.3 0.1
31. Chandigarh 0.1 0.3
32.  Dadra and Nagar Haveli 0.1 0.0
33. Daman and Diu 0.0 0.1
34. Lakhadweep 0.1 0.0
35.  Puducherry 1.9 0.3

ALL INDIA 375.0 72.9
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Employment and livelihood to unemployed

t1061. SHRI RAM NATH THAKUR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is determined to provide employment to the unemployed;
(b) if so, the details thereof; and

(c) the State-wise details of action plan of Government to provide employment

and livelihood to the unemployed in the country?

THE MINISTER STATE OF THE MINISTRY OF LABOUR AND EMPLOYMENT
(SHRI BANDARU DATTATREYA): (a) to (c) Employment generation is both a cause
and consequence of economic growth and is impacted by demographic shifts and
technological transformations. Reliable estimates of employment and unemployment are
obtained through labour force surveys on employment and unemployment conducted
by National Sample Survey (NSS) Office, Ministry of Statistics and Programme
Implementation. Last such survey was conducted during 2011-12. According to the
last 3 such surveys, the workforce grew from 45.91 crore in 2004-05 to 47.41 crore
persons in 2011-12. Further as per the surveys, the number of unemployed during
2011-12 was around 1.06 crore persons. The State-wise unemployment rate is given

in the Statement (See below).

The twelfth Five Year Plan projects 5 crore new work opportunities to be
generated in the non-farm sector and provide skill certification to equivalent numbers.
The National Manufacturing Policy of the Government targets to create 10 crore
jobs by the year 2022.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime
Minister's Employment Generation Programme (PMEGP) run by Ministry of Micro,
Small and Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) scheme run by Ministry of Rural Development and National Urban Livelihoods
Mission (NULM) run by Ministry of Housing and Urban Poverty Alleviation.

Government has also decided to strategically promote labour-intensive
manufacturing and expand employment opportunities by promoting tourism and

agro-based industries.

FOriginal notice of the question was received in Hindi.
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The Ministry of Micro, Small and Medium Enterprises (MSME), Government of
India has adopted the cluster development approach as a key strategy for enhancing the
productivity, competitiveness, as well as for boosting employment and capacity building
of Micro and Small Enterprises (MSEs) in various sectors including manufacturing sector.

For skilling to provide employment, a new Ministry of Skill Development and
Entrepreneurship has been established to coordinate the skill activities across Ministries.
In order to improve the employability of youth, 20 Ministries run skill development
schemes across 70 sectors. According to the data compiled by National Skill Development
Agency (NSDA), about 76.37 lakh persons were given skill development training in
the year 2013-14 under these schemes. Ministry of Labour and Employment is also
contributing in this direction by enhancing the number of ITIs to 11,964 (Govt. 2284
and Pvt. 9680) which impart Vocational Courses certified by National Council for

Vocational Training. It has also revamped apprenticeship training scheme.

Statement

Unemployment rates (%) according to usual status adjusted for each State/UT

Sl. No. State/UT 2011-2012 Sl. No. State/UT 2011-2012
1. Andhra Pradesh 2.1 20. Nagaland 17.8
2. ArunachalPradesh 2.1 21. Odisha 24
3. Assam 4.7 22. Punjab 2.2
4. Bihar 3.5 23.  Rajasthan 1.2
5. Chhattisgarh 1.5 24, Sikkim* 1.1
6. Delhi 3.7 25.  Tamil Nadu 2.2
7. Goa 4.8 26. Tripura 12.8
8. Gujarat 0.5 27.  Uttarakhand 3.2
9. Haryana 2.8 28. Uttar Pradesh 1.5

10. Himachal Pradesh 1.3 29. West Bengal 32
11. Jammu & Kashmir 3.5 30. Andaman and 6.5
12. Jharkhand 2.5 Nicobar Islands

13.  Karnataka 1.6 31.  Chandigarh 5.9
14.  Kerala 6.7 32.  Dadra and Nagar 0.0
15. Madhya Pradesh 1.0 Haveli

16. Mabharashtra 1.4 33. Daman and Diu 0.2
17. Manipur 3.6 34. Lakshadweep 13.9
18. Meghalaya 0.7 35. Puducherry 2.2
19. Mizoram 3.8 ALL INDIA 2.3

Source: NSS Survey Reports
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Roadmap for employment generation

1062. SHRI B.K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has made any roadmap to generate employment during

the current year;
(b) if so, the details thereof including time schedule with target set for It;

(c) whether Government has taken/would take steps to generate employment
in private sector and whether Government has any monitoring policy to cheek the
rights of employees related to timing, job security, work pressure, holidays etc. being

followed in the organizations; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Employment
generation is both a cause and consequence of economic growth and is impacted
by demographic shifts and technological transformations. The Twelfth Five Year Plan
projects 5 crore new work opportunities to be generated in the non-farm sector and
provide skill certification to equivalent numbers with 1 crore earmarked for each year
including the current year. The National Manufacturing Policy of the Government

targets to create 10 crore jobs by the year 2022.

For skilling to provide employment, a new Ministry of Skill Development
and Entrepreneurship has been established to coordinate the skill activities across
Ministries. In order to improve the employability of youth, 20 Ministries run skill
development schemes across 70 sectors. According to the data compiled by National
Skill Development Agency (NSDA), about 76.37 lakh persons were given skill
development training in the year 2013-14 under these schemes. Ministry of Labour
and Employment is also contributing in this direction by enhancing the number of
ITIs to 11,964 (Govt. 2284 and Pvt. 9680) which impart Vocational Courses certified
by National Council for Vocational Training. It has also revamped apprenticeship

training scheme.

(c) and (d) Government has taken various steps for generating employment in
the country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on schemes like
Prime Minister's Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
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Yojana (DDU GKY) scheme run by Ministry of Rural Development and National
Urban Livelihoods Mission (NULM) run by Ministry of Housing and Urban Poverty

Alleviation.

Government has also decided to strategically promote labour-intensive manufacturing

and expand employment opportunities by promoting tourism and agro-based industries.

The Ministry of Micro, Small and Medium Enterprises (MSME), Government of
India has adopted the cluster development approach as a key strategy for enhancing the
productivity, competitiveness, as well as for boosting employment and capacity building

of Micro and Small Enterprises (MSEs) in various sectors including manufacturing sector.

There are various legislations to protect the interest of labourers. The salaries/
wages of employees covered under the Minimum Wages Act, 1948, Payment of Wages
Act, 1936 and Equal Remuneration Act, 1976 in the companies are protected by the
provisions of these Acts. Equal Remuneration Act, 1973 provides for payment of equal
remuneration to men and women workers for the same work or work of similar nature
without any discrimination. The Factories Act, 1948 and The Occupational Safety and

Health Act, 2006 also has provisions for safety of workers in the factories.
Minimum wages

1063. SHRI B.K. HARIPRASAD: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has taken/would take the minimum wages and wages

as per job; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Under the provisions
of the Minimum Wages Act, 1948, different minimum rates of wages may be fixed
for different scheduled employments and for different classes of work in the same
scheduled employment. Further, both Central and State Governments are appropriate
Governments to fix, review and revise the minimum wages of the workers employed

in the scheduled employments under their respective jurisdictions.

There are 45 scheduled employments in the Central Sphere as given in the
Statement-I (See below). While in the State Sphere the number of such employments
is as many as 1709 Statement-II (See below). Further, a copy of the minimum rates
of wages applicable in Central Sphere w.e.f 01.10.2014 is given in the Statement-III
(See below).
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Scheduled employments for which Central Government has fixed

minimum wages under the Minimum Wages Act, 1948

Sl. No. Name of Employment Sl. No. Name of Employment
l. Agriculture 217. Laterite mines.
2. Construction/Maintenance 28. Dolomite mines.
of Roads and Bulldll’lg 29. Iron Ore mines.
Operations. 30. Granite mines.
3. Maintenance of buildings 31. Wolfram mines.
4. Construction and Maintenance 32 Magnetite mines.
of Runways. 33. Rock phosphate mines.
> Gypsum mines. 34. Hematite mines.
6. Barites mines. 35. Marble and Calcite Mines.
7. Bayxite mines. 36. Uranium mines.
8. Manganese mines. 37 Mica mines
9. China Clay mines. 38. Employment in Lignite Mines
10. Kyanite mines. 39. Employment in Gravel Mines
11. Copper mines. 40. Employment in the Slate
12. Clay mines. Mines
13. Stone mines. 41. Employment in laying down of
14. White Clay mines. underground electric, wireless,
15. Orchire mines. radio, television, telephone,
16. Fire Clay mines. telegraph and overseas
17. Steatite (Soapstone and Talc) communication cables and
. similar other underground
Mines.
. cabling, electric lines water
18. Asbestos mines. .
supply lines and sewerage
19. Chromite mines. N
pipe lines
20. Quartzite Mines. 42. Loading, Unloading in
21. Quartz mines. Railways Goods Shed
22. Silica mines. 43. Stone Breaking and Stone
23. Magnesite Mines. Crushing
24. Graphite mines. 44. Employment in Sweeping and
25. Felspar mines. Cleaning
26. Red oxide mines. 45. Watch & Ward
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Unstarred Questions

S1. No. Name of the State/UT No. of Scheduled Employments
(As on 31.12.2013)
1 2 3
1. Andhra Pradesh 73
2. Arunachal Pradesh 30
3. Assam 105
4. Bihar 88
5. Chhattisgarh 46
6. Goa 21
7. Gujarat 54
8. Haryana 50
9. Himachal Pradesh 12
10. Jammu and Kashmir 28
I1. Jharkhand 88
12. Karnataka 79
13. Kerala 73
14. Madhya Pradesh 38
15. Mabharashtra 67
16. Manipur 15
17. Meghalaya 28
18. Mizoram 1
19. Nagaland 54
20. Odisha 84
21. Punjab 71
22. Rajasthan 62
23. Sikkim 26
24, Tamil Nadu 73
25. Tripura 22
26. Uttar Pradesh 64
27. Uttarakhand 58
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1 2 3
28. West Bengal 56
29. Andaman and Nicobar Islands 7
30. Chandigarh 44
31. Dadra and Nagar Haveli 56
32. Daman and Diu 72
33. Delhi 29
34. Lakshadweep 9
35. Puducherry 26

TortaL 1709
Statement-111

Annexure in reply to part (a) & (b) of RSUQ No. 1063 for 04.03.2015
Minimum rates of wages fixed in Central Sphere

(As on 01.10.2014)

Name of Scheduled Category of Worker Rates of wages including
Employment V.D.A per day (in )

Area Area  Area

A B C

1 2 3 4 5
1. Agriculture Unskilled 217.00 197.00 195.00
Semi-Skilled/Unskilled 237.00 219.00 200.00

Supervisory

Skilled/Clerical 258.00 237.00 218.00
Highly Skilled 286.00 265.00 237.00

2. Workers engaged in 1. Excavation and removal of over burden with 50

Stone Mines for Stone metres lead/1.5 meters lift:

Breaking and Stone (a) Soft Soil 221.40
Crushing (b) Soft Soil with Rock 334,57
(c) Rock 443.86
2. Removal and Staking 176.73

of rejected stone with 50

metres lead 1.5 metres lift
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1 2 3 4 5

Stone breaking or Stone Crushing for the stone size

(a) 1.0 Inch to 1.5 Inches 1377.35
(b) Above 1.5 Inches to 1176.92
3.0 Inches
(c) Above 3.0 Inches to 688.13
5 Inches
(d) Above 5.0 Inches 565.08
3. Sweeping and Unskilled 332.00 276.00 222.00
Cleaning
4. Watch and Ward Without Arms 367.00 312.00 259.00
With Arms 404.00 367.00 312.00
5. Loading and Unskilled 332.00 276.00 222.00
Unloading
6. Construction Unskilled 332.00 276.00 222.00
Semi-Skilled/Unskilled 367.00 312.00 259.00
Supervisory
Skilled/Clerical 404.00 367.00 312.00
Highly Skilled 439.00 404.00 367.00
7. Non-Coal Mines Above Below Ground
Ground
Unskilled 222.00 276.00
Semi-Skiled/Unskilled 276.00 332.00
Supervisory
Skilled/Clerical 332.00 386.00
Highly Skilled 386.00 439.00
Name of Schedulded Nomenclature
Employment
1 2
1. Agriculture Agriculture

2. Workers engaged in Workers engaged in Stone Mines for Stone Breaking and
Stone Mines for Stone Stone Crushing

Breaking and Stone

Crushing
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1

2

3. Sweeping and
Cleaning

4. Watch and Ward
5. Loading and

Unloading

6. Construction

7. Non-Coal Mines

Employment of Sweeping and Cleaning excluding Activities
prohibited under the Employment of Manual Scavengers
and Construction of Dry Latrines (Prohibition) Act, 1993

Employment of Watch and Ward

Employment in Loading and Unloading in (i) Goods
Sheds, Parcel Offices of Railways; (ii) Other Goods sheds,
Godowns, Warehouses etc. and; (iii) Docks and Ports

Construction or maintenance of Roads or Runways or in
Building Operation including laying down Underground
Electric, Wireless, Radio, Television, Telephone, Telegraph
and Overseas Communication Cables and similar other
Underground Cabling Work, Electric Lines, Water Supply

Lines and Sewerage Pipe Lines

Employees engaged in the employment of Gypsum,
Barytes, Bauxite, Manganese, China Clay, Kyanite, Copper,
Clay, Magnesite, White Clay, Stone, Steatite (including the
mines producing Soap Stones and Talic), Orchire, Asbestos,
Fire Clay, Chromite, Quartzite, Quartz, Silica, Graphite,
Felspar, Laterite, Dolomite, Red Oxide, Wolfram, Iron Ore,
Granite, Rock Phosphate, Hematite, Marbie and Calcite,
Uranium, Mica, Lignite, Grave, State and Magnetite Mines.

Classification of Area

Area - “A”
Ahmedabad (UA) Hyderabad (UA) Faridabad Complex
Bangaluru (UA) Kanpur (UA) Ghaziabad
Kolkata (UA) Lucknow (UA) Gurgaon
Delhi (UA) Chennai (UA) Noida
Greater Mumbai  (UA) Nagpur (UA) Secunderabad
Navi Mumbai

Area - “B”
Agra (UA) Jodhpur Jabalpur (UA)
Ajmer Kochi (UA) Jaipur (UA)
Aligarh Kolhapur (UA) Jalandhar (UA)
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Allahabad (UA) Kozhikode (UA) Jamshedpur (UA)
Amravati Kota Puducherry (UA)
Aurangabad (UA) Ludhiana Jalandhar-cantt.

Barelily (UA) Madurai (UA) Dhanbad (UA)
Bhavnagar Meerut (UA) Dehradun (UA)
Bikaner Moradabad (UA) Durg-Bhilai Nagar (UA)
Bhopal Mysore (UA) Jammu (UA)
Bhubaneshwar Nasik (UA) Jamnagar (UA)
Amritsar (UA) Pune (UA) Vijayawada (UA)
Chandigarh (UA) Patna (UA) Vishakhapatnam (UA)
Coimbatore (UA) Raipur (UA) Warangal

Cuttak (UA) Rajkot Mangalore (UA)
Durgapur Ranchi (UA) Salem (UA)
Gorakhpur Sholapur Tiruppur (UA)
Guwabhati City Srinagar (UA) Tiruchirappalli (UA)
Guntur Surat (UA) Asansol (UA)
Gwalior (UA) Thiruvanantapuram (UA) Belgaum (UA)
Indore (UA) Vadodara (UA) Bhiwandi (UA)
Hubli-Dharwad Varanasi (UA)

Area ‘C’ will comprise all areas not mentioned in this list.
NB: U.A. stands for Urban Agglomeration.

Mandays of work lost due to industrial disputes

1064. SHRI VIVEK GUPTA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the State-wise details of number of industrial disputes/strikes that occurred

in the country during the years from 2012 to 2014;
(b) the State-wise number of mandays of work lost because of these strikes;

(c) the details of measures taken or proposed to be taken by Government with
regard to labour reforms for curtailing disputes/strikes and reducing man-hours lost;

and
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(d) the details of the targets, implementation and safeguards to ensure compliance

to the aforementioned reforms?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) A Statement showing
the State-wise details of number of industrial disputes/strikes that occurred in the
country during 2012 to 2014, details thereof, the State-wise number of mandays of
work lost, because of these strikes, as per the statistics complied by Labour Bureau,

Ministry of Labour and Employment is given in the Statement.

(c) and (d) The Appropriate Government regulates Disputes/Strikes in the
industrial establishment through I.D. Act 1947. Reconciliation proceedings are
facilitated by Labour Commissioner Officers to bring disputing parties together
and resolve differences, attempts are made to avert strike and thus reduce the lost
man hours. Upon failure of reconciliation proceedings, the matters are referred to

Labour Court.

The Government has taken a number of measures to improve compliance of
Labour Laws by the industrial Establishment. Better compliance and enforcement
reduces chances of industrial disputes and strikes. Shram Suvidha portal and computer
Risk Based Inspection Scheme has been launched to improve compliance/enforcement.
As per the recommendations of the 2nd National Labour Commission, a number of
initiatives have been taken to simplify Labour Laws, reduce complexity and thus
improve compliance. Some of the Amendments initiated by the Ministry are as

follows:

Amendment in Labour Laws (exempt from furnishing returns and maintaining

registers by certain Establishments) Act, 1988
Amendment to Apprentice Act, 1961
Amendment in Child Labour (Prohibition and Regulation) Act, 1986
Amendment to Factories Act, 1948
Amendment to Mines Act, 1952
New bill for small factories
Amendment to Employees Provident Fund and Miscellaneous Provisions Act, 1952
Drafting of labour codes.

The above proposal bills are at various stages of legislative proeess.
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State-wise no. of Disputes and Mandays Lost during 2012 to 2014

States/UT

2012(P)

2012(P)

2014(P)

No. of Mandays

No. of Mandays

No. of Mandays

Strikes Lost Strikes Lost Strikes Lost
1 2 3 4 5 6 7
Andhra Pradesh 17 251840 4 147808 5 325868
Arunachal Pradesh - - - - - -
Assam 19 81457 6 39006 1 25000
Bihar - - 2 60217 3 89557
Chhattisgarh 9 55827 9 53463 5 41939
Goa 2 4895 2 9554 @ @
Gujarat 33 174676 26 163123 23 123064
Haryana 2 42000 3 19770 8 192473
Himachal Pradesh - - - - - -
Jammu and Kashmir - - @ @ - -
Jharkhand - - - - - -
Karnataka 26 264628 17 167060 4 164596
Kerala 40 256184 34 413184 19 179787
Madhya Pradesh 10 126211 9 278611 7 97096
Maharashtra 11 60581 6 64386 2 15827
Manipur - - @ @ @ @
Meghalaya - - @ @ @ @
Mizoram # # # # # #
Nagaland - - @ @ - -
Odisha 1 21012 - - - -
Punjab - - 6 340005 @ @
Rajasthan 13 143192 11 245638 10 219622
Sikkim # # # # # #
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1 2 3 4 5 6 7

Tamil Nadu 39 749099 25 262528 19 392842
Tripura - - - - @ -
Telangana* @ @
Uttar Pradesh 13 166948 4 55740 2 17891
Uttarakhand 4 28280 1 15000 3 65000
West Bengal 23 381603 11 222795 8 301584
Andaman and - - @ @ - -
Nicobar Islands

Chandigarh - - - - @ @
Dadra and Nagar - - @ @ - -
Haveli

Daman and Diu - - - - @ @
Delhi 1 34055 @ - @ @
Lakshadweep - - @ @ - }
Puducherry 2 7265 2 8835 2 262
ToTAL 265 2849753 178 2566723 121 2252408

(P)=Provisional and based on the returns/classification received in the Bureau till 13.02.2015.
(@=Partially received (Information received Nil for few months).

*=[t has come into existence w.c.f. the 2nd June, 2014.

-=NIL.

Source: 1D Disputes is based on returns received every month from the Labour Departments of the
State and Regional Labour Commissioner (Central).

Medical and para-medical staff in esihospitals

+1065. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) the number of medical and paramedical staff working in the Employees'

State Insurance (ESI) hospitals;

(b) whether vacant posts of medical professionals and technicians in ESI hospitals

are being filled on contract basis only;

FOriginal notice of the question was received in Hindi.
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(c) if so, the details thereof and the reasons therefor; and

(d) the steps taken by Government to fill these vacant posts on regular basis?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Number of medical nursing
and para-medical staff working in Employees’ State Insurance Corporation (ESIC)

hospitals is as under:

Medical Nursing and Para-medical
1,715 8,346

(b) and (c) ESIC Hospital are managed by medical professionals and technicians,
who are regular employees of ESIC. However, with a view to reduce the effect
of vacancies, some medical and para-medical staffs are currently working in ESIC

hospital on contract basis.

(d) Filling-up of vacancies is an on-going process. However, recruitment process

has been initiated to fill up vacant post in ESIC hospitals.
Smart cards to unorganised workers

1066. SHRI DEVENDER GOUD T.: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the Ministry is planning to provide smart cards to

unorganised sector workers in the country;

(b) whether the smart cards are issued only to provide them social security or

whether there are any other plans behind this; and

(c) the details of schemes that are likely to be extended to more than 40 crore
unorganised sector workers with smart cards, with a particular reference to Andhra

Pradesh and Telangana?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Government
has decided to take up registration of unorganized workers and issue of card to them
through the State Governments. The final decision regarding nature of card is under
consideration. The card will be linked to the schemes for which the unorganized

worker is eligible and covered.

(c) The card will facilitate the unorganized worker to link with other eligible
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schemes. Unorganised Workers' Social Security Act, 2008 lists the following schemes

as welfare schemes for unorganized workers:

@) Indira Gandhi National Old Age Pension Scheme. (Ministry of Rural

Development)
(i)  National Family Benefit Scheme. (Ministry of Rural Development)
(i)  Janani Surakasha Yojna. (Ministry of Health and Family Welfare)
(iv)  Handloom Weavers' Comprehensive Welfare Scheme (Ministry of Taxtiles)
W) Handicraft Artisans' Comprehensive Welfare Scheme (Ministry of Taxtiles)
(vi)  Pension to Master Craft Persons. (Ministry of Taxtiles)

(vii) National Scheme for Welfare of Fisherman and Training and Extension

(Department of Animal Husbandry, Dairying & Fisheries)

(viii)) Janshree Bima Yojana and Aam Admi Bima Yojana (Department of

Financial Services)
(ix)  Rashtriya Swasthya Bima Yojana. (Ministry of Labour and Employment).
Mineral based plants in Maharashtra

+1067. SHRI RAMDAS ATHAWALE: Will the Minister of MINES be pleased

to state:

(a) the State-wise and location-wise details of mineral-based plants in the country,

particularly in the State of Maharashtra as on date;

(b) whether there is a likelihood of establishing more mineral-based units during

the current plan period; and

(c) if so, the details of mineral-based plants proposed to be established in various

States?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) to (c) Details of mineral-based plants in the country and information
on establishing more mineral-based units is not centrally maintained. However, as
per information made available by the Government of Maharashtra, the details of
mineral based plants existing and likely to be established in the State of Maharashtra

are given at Statement I and II respectively.

FOriginal notice of the question was received in Hindi.
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Mineral based plants in Maharashtra(To be installed)

SI1. No.

Plant Location & District

Mineral area/ Deposit

10.

Low grade Manganese Beneficiation
Plant in Private Sector in Saoner

Tehsil, Dist- Nagpur

Dolomite and Dolomitic Marble
based Units in Ramtek and Parshivni

Tehsil, Dist. Nagpur

Small Scale Limestone Kilns in
Yavatmal and Wani-Maregaon and

Zarijamni areas of Yavatmal District

Reliance Cement Plant in Vani area

of Yavatmal Dist.

Sponge Iron Plant in Mul MIDC

area, Dist-Chandrapur

Manganese dioxide and Silico
Manganese Units in the industrial
area of Kalmeshwar, Hingna,
Butibori, Tumsar, Saoneretc, Dist-

Nagpur

Benificiation of low grade Magnetite
Plant in Sindhudurg Dist.

Scope for Allumina plant-in Konkan/

Western region of Maharashtra

Pig iron ore projects Vidarbha

region

Scope for manufacturing industries

based on quartz in the State

Based on Mangnese ore leases in

nearby areas

Based on dolomite and dolomitic

marble deposits of nearby areas

Based on Limestone deposits in

Yavatmal district

Based on Limestone deposits of

Yavatmal and Chandrapur district

Based on iron ore produced from

nearby areas

Based on Manganese deposits in

Nagpur district

Based on low grade iron ore
and ferrugeneous laterite of
Sindhudurg district

Based on bauxite deposits of
districts Kolhapur, Raigad,
Ratnagiri&Sindhudurg

Based on iron ore deposits of
Surjagarh area in Gadchiroli

district

Based on Quartz & Quartzite

deposits in various district
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Loss of employment due to closure of mines

1068. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of MINES be
pleased to state:

(a) whether Government is aware that there is a large scale loss of employment
in the mining sector due to closure of a large number of mines in different parts

of the country;

(b) if so, the State-wise details of such loss of employment and reasons for the

same; and

(c) the steps being taken to ameliorate the condition of the distressed mining

workers and the timeline for such action?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) and (b) The State-wise details of average daily employment in
mines, as reported by mines management, during the year 2011-2013 is given in the
Statement (See below). During this period, the number of average daily employment
at all India level in coal as well as oil & gas mines has declined, and increased

in non-coal mines.

(c) Matters relating to safety, health and welfare of persons employed in mines
are covered under the provisions of Mines Act, 1952 and the rules and regulations
made thereunder. Officers of Directorate General of Mines Safety make periodic
inspections of mines and suitable measures such as notices, prohibitory orders are
issued to ensure compliance of statutory provisions to ensure safety, health and

welfare of workers.
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Proposal to auction minerals

1069. DR. T. SUBBARAMI REDDY: Will the Minister of MINES be pleased

to state:

(a) whether there is any proposal to auction minerals such as iron ore, bauxite

and manganese ore recently, if so, the details thereof;

(b) whether any modalities for auctioning have been worked out if so, the details

thereof;

(¢) whether existing projects where Letter of Intent already issued by State

Governments will be given preference; and

(d) if not, how the commitment made by the State Governments would be
fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) Yes, Sir. An Ordinance was promulgated on 12th January, 2015 to
amend the Mines and Minerals (Development and Regulation) Act, 1957 providing

for auction of minerals concessions.
(b) No, Sir.

(c) Yes, Sir. Such cases are covered by the provisions of section 10A(2)(c) of
clause 10 of the Mines and Minerals (Development and Regulation) Amendment
Ordinance, 2015.

(d) Does not arise in view of (c) above.
Reforms in mining sector

1070. SHRI BAISHNAB PARIDA: Will the Minister of MINES be pleased to

state:

(a) whether it is proposed to bring certain reforms in the mining sector in the

country;
(b) if so, the details thereof;

(c) the details of afflictions in the system that are proposed to be addressed to

help the workers; and

(d) the fresh actions on streamlining mineral produce especially iron ore to

control any kind of black-mailing?
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THE MINISTER OF STATE FOR MINES AND STEEL (SHRI VISHNU DEO
SAI): (a) and (b) Yes, Sir. An Ordinance was promulgated on 12thJanuary, 2015
to amend the Mines and Minerals (Development and Regulation) Act, 1957, which
inter-alia provides for (i) grant of mineral concessions through auction by competitive
bidding; (ii) extension of validity of lease period of existing leases; (iii) establishment
of District Mineral Foundation for the benefit of persons and areas affected by mining
operations; (iv) establishment of National Mineral Exploration Trust for the purposes
of regional and detailed exploration; (v) simplification and removal of delays in
the method of grant of mineral concessions; and (vi) enhancing penal provisions to

check illegal mining.

(c) As the matters relating to safety, health and welfare of persons employed
in mines are covered under the provisions of Mines Act, 1952 and the rules and
regulations made thereunder, therefore, no specific provision had been made in the

Ordinance relating to mine workers.

(d) Changes brought in the legal framework to streamline mineral production,
including production of iron ore, inter-alia are introduction of transparent procedure
for grant of mineral concessions through auction;removal of discretionary provisions
like renewal of mining leases; increase in tenure of mining leases to 50 years; and
transition provisions to ensure that mining operations do not come to a standstill and

the manufacturing industry is not deprived of an assured supply of raw material.
Revenue generated by ONGC

1071. DR. V. MAITREYAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the year-wise and PSU-wise revenue generated by Oil and Natural Gas
Corporation(ONGC) and its other organisations like ONGC Videsh Limited in India

and abroad in last five years;

(b) whether Government has any plans for expansion of ONGC in India and

other countries to make them more profitable;
(c) if so, the details thereof; and

(d) the steps taken by Government to increase the oil production from various
assets of ONGC in India and abroad?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The revenue generated
by Oil and Natural Gas Corporation (ONGC) during last five years is as under:—
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Financial Year Revenue from operations

® in crore)

2013-14 84,203.00
2012-13 83,309.00
2011-12 76,887.00
2010-11 68,649.00
2009-10 61,983.00

Details of year-wise revenue generated by ONGC Videsh Limited (OVL) during
the last five years is as under:
® in crore)

Financial Year Total Operating Total Non- Total Revenue
Income operating Income
2014 21,777.00 351.00 22, 128.00
2013 17,558.00 265.00 17,823.00
2012 22,347.00 199.00 22,546.00
2011 18,411.00 211.00 18,622.00
2010 15,099.00 284.00 15,383.00

(b) and (c) In so far as ONGC is concerned, the company seeks to acquire
oil/gas blocks inter-alia through NELP bidding rounds. As regards OVL, the
company has been constantly reviewing and screening the available E&P
opportunities for acquisition in the countries where it is already present as
well as in the new countries based on a due diligence process of the screened

opportunities.

(d) ONGC has chalked out a multi pronged strategy to increase production of
crude oil, which include; redevelopment of existing fields and development of new

fields/marginal fields particularly in offshore areas.

In addition to this, repair of non-flowing wells, use of artificial lift methods,
application of stimulation and Hydraulic fracturing techniques, implementation of
new technologies etc. is being done regularly by ONGC according to the technical
requirement of the wells/fields and feasbility. The Government regularly reviews

and monitors the exploration efforts of ONGC.

ONGC Videsh Limited along with its Joint Venture partners has been conducting
review of performance of projects and appropriate steps are being taken to increase

the production in consultation with the operators.
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Progress in exploration of shale gas

1072. SHRI ANAND SHARMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there is any progress made in exploration of shale gas in India;

(b) whether the ONGC-OVL has engaged in the overseas exploration of shale
gas through joint ventures/global bids; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government announced
the "Policy Guidelines for Exploration and Exploitation of Shale Gas and Oil by
National Oil Companies in the Petroleum Exploration License/Petroleum Mining Lease
areas awarded under Nomination regime" on 14th October 2013. The permission to
carry out exploration and exploitation of Shale Gas and oil activities in 55 PEUPML
areas (ONGC-50; OIL 5) has been granted under first phase of assessment which
is for 3 years.

(b) No, Sir.
(¢) Does not arise in view of (b) above.
Identification of prospective areas for shale gas exploration

1073. DR. CHANDAN MITRA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has identified certain new prospective areas for shale
gas exploration in the country;

(b) if so, the State-wise details thereof;, and

(c) the time by when exploration operations in the identified blocks is likely to
start?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government announced
“Policy Guidelines for Exploration and Exploitation of Shale Gas and Oil by National
Oil Companies in the Petroleum Exploration License (PEL)/Petroleum Mining Lease
(PML) areas awarded under Nomination regime” on 14th October 2013. The permission
to carry out exploration and exploitation of Shale gas and oil activities in 55 PEL/
PML areas (ONGC-50; OIL 5) has been granted under the first phase of assessment
which is for 3 years.
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(b) The State-wise distribution of the blocks is as follows:
®  Gujarat — 28 blocks

®  Tamil Nadu — 9 blocks

® Assam — 7 blocks

® Rajasthan — 1 block

e Andhra Pradesh — 10 blocks

(c) ONGC and OIL have commenced the activities for exploration of shale gas
and oil in these blocks.

Demand regarding dealers’ commission

11074. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Petrol Pump Dealers Association of India has made any demand

regarding dealers’ commission;
(b) if so, the details thereof; and

(c) whether Government has constituted any committee to sanction the proposals,

if so, the opinion of the committee and by when it would be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) The prices of Petrol
and Diesel have been deregulated by the Government with effect from 26.06.2010
and 19.10.2014 respectively. Since then, the Public Sector Oil Marketing Companies

are taking decision with respect to the dealer’s commission on petrol and diesel.
Operation of refinery in Barmer district, Rajasthan

11075. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) by when the work on the refinery approved to be set up in Barmer district
of Rajasthan would be started;

(b) the funds released for the refinery in this financial year; and
(c) the dates when the remaining amount would be released?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Government has accorded

FOriginal notice of the question was received in Hindi.
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its approval on 20.9.2013 to Hindustan Petroleum Corporation Ltd (HPCL) to set up
9 MMTPA Refinery-cum-Petrochemical Complex in Barmer District of Rajasthan in

collaboration with Government of Rajasthan(GoR).

Government of Rajasthan has sought to review of project. A Committee comprising
of representatives of GoR and HPCL has been constituted to resolve the issues like
availability of local crude, discrepancies in SBI Caps calculations, percentage of

equity share of GOR, water linkage and land requirements etc., impacting the project.

(b) and (c) In view of above, release of funds is dependent on the resolution

of issues impacting the project.
Slow progress of laying of IGL gas pipeline in Rohini, Delhi

+1076. SHRI DARSHAN SINGH YADAV: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to refer to the answer to Unstarred Question 3816
given in the Rajya Sabha on 13th August, 2014 and to state:

(a) the amount required to be deposited for a gas connection after laying of a
gas pipeline by Indraprastha Gas Limited, and the time taken for the gas connection

to become operational;

(b) whether Government is aware that this task is progressing very slowly at
C-1, Mushkan Apartment, Sector—17, Rohini, Delhi due to which people are facing
a lot of difficulties due to the pits not being filled up around the houses; and

(c) if so, the action being taken by the Department against the concerned Officer/

contractor and by when, this task would be completed?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) An amount of ¥ 5000/- is
taken as refundable security deposit towards installation and equipment in last mile
connectivity for providing a connection and a sum of ¥ 1000/- is taken as security
deposit towards bill for consumption. Depending upon the technical feasibility of
residential unit of the individual applicant, PNG connection is provided within 90

days from receipt of payment.

(b) and (c) Indraprastha Gas Limited (IGL) had sought digging permission on
11.9.2013 from the North Delhi Municipal Corporation to lay pipeline for C-1 Mushkan
Apartment, Sector 17, Rohini. However, the same was received on 10.12.2014. The
entire work of laying underground pipeline in the area has been completed and the pits

and trenches have also been filled by IGL. IGL has started registrations for this area.

FOriginal notice of the question was received in Hindi.
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Self-reliance in oil and gas

1077. SHRI MAJEED MEMON: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) what is the self-reliance level in oil and gas in the country;

(b) the quantum of foreign exchange incurred on import of oil and gas in the

last five years;

(c) what steps Government is taking to reduce import dependence with results
thereof; and

(d) by when domestic production of oil and gas will improve?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The self-reliance level
in oil and gas on domestic consumption during 2013-14 to 2014-15 (Apr-Dec on
provisional basis) in the country is given in Statement-I (See below).

(b) The quantum of foreign exchange incurred on import of oil and gas in the
last five years is given in Statement-II (See below).

(¢) and (d) In order to accelerate the pace of exploration and production of oil

and gas in the country, various steps are being taken by the Government as under:-

(i)  About 1.5 million square Km of unappraised area of the Indian Sedimentary
Basins are proposed to be covered under 2 D survey to gather geo-scientific
data for identifying prospective blocks.

(i1) Re-assessment of hydrocarbon resources making use of geo-scientific
data gathered over the past couple of decades has been initiated to get
a better understanding of the prospectivity of Indian Sedimentary basins.

(iii) A National Data Respository has been developed and is under trial now.
It is a platform which will help access the geo-scientific data easily and
help in carving out new hydrocarbon blocks.

(iv) 52 new blocks with in-principle clearances from various agencies have

been carved out for offer under the next round of bidding.

(v) Policies for Exploration and Production are being examined to improve

them thereby facilitating increased E&P activities.

(vi) A Policy for non-exclusive multi-client speculative survey for assessment of
unexplored sedimentary basins is being implemented. Seven applications
have been received from service providers for surveying almost the entire
off-shore area of India.

(vii) Policy framework for relaxations, extensions and clarification at the
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development and production stage under the PSC regime for early
monetization of hydrocarbon discoveries.
(viii) Revision in domestic gas price.
(ix) Extension of 40% subsidy in North East Region to private companies
operating in that region.
Statement-1

Table 1: Self-reliance in petroleum products

(Million Metric Tonne)

2013-14 2014-15 (Apr-Dec) (P)

Total Consumption 158.4 122.3
Indigenous crude oil processing 339 25.6
Products from Indigenous crude oil 31.6 23.9
Products from Fractionators

(Including LPG and Gas) 3.9 2.8

Total Indigenous production 35.5 26.7

% Self Sufficiency 22.4 21.8

Source: Oil Companies Note: Standard Input Output Norms(SION) taken as 93.3% of crude oil processed
for working out products output from Indigenous crude oil.

(P): Provisional
Statement-11

Table 2: Details of foreign exchange incurred on import of Crude Oil and
Petroleum Products during 2009-10 to 2013-14 and 2014-15(Apr-Dec)

Year Crude oil Petroleum Products
Quantity Value Quantity Value
Million Metric ~ Million US$§  Million Metric ~ Million US$
Tonne Tonne

2009-10 159.26 79553 14.67 7007
2010-11 163.60 100080 17.38 12068
2011-12 171.73 139690 15.85 14189
2012-13 184.80 144293 15.77 12506
2013-14 189.24 142962 16.72 12255
2014-15 141.98 95709 14.95 9638

(Apr-Dec) (P)

Source: Oil companies and DGCIS. (P): Provisional data.
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Extension policy for exploration activities

1078. DR. K.P. RAMALINGAM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government proposes to raise its share in exploration
by 5 per cent and insist on explorers to accept Delhi as the seat of any future

arbitration.

(b) whether it is also a fact that the extension policy being worked out does

not envisage any concession on royalty and cess to explorers;

(c) whether it is also a fact that the extension is being proposed to be granted

for 10 years or the life of a field whichever is earlier; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) The policy regarding

extension of Production Sharing Contracts (PSC) has not been finalized.
Data on reduced international crude oil prices

1079. SHRI K.N. BALAGOPAL: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has any data or any assessment on the reduced
international crude prices and its effects on Indian economy, if so, the details thereof;

and

(b) whether the decrease in international crude prices helped the country to
reduce the current account and the fiscal deficit and also whether it has lead to a

fall in inflation, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government
has maintained a data series relating to crude oil prices in international market. The
decrease in crude oil price in international market resulted in reduced retail prices
of diesel, domestic LPG and kerosene and overall inflation. The lower value of
imports of crude oil has helped to reduce current account deficit. Similarly, with
lower prices of petroleum products, the required under-recoveries incurred by oil

marketing companies has declined leading to easing of pressure on subsidies
and fiscal deficit.
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Withdrawal of subsidy on cylinders from well off people

11080. SHRI LAL SINH VADODIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is considering to withdraw the subsidized

cylinders to the financial well off people;
(b) if so, whether Government has taken any step so far in this regard; an
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) There is no
proposal under consideration of the Government to withdraw subsidized cylinders to
the financially well off people. However, Government has launched an initiative to

encourage LPG consumers to voluntarily give up their LPG subsidy.

As on 23.02.2015, 1.46 lac (approx.) domestic LPG customers had voluntarily
given up LPG subsidy.

Change in price of petroleum products

1081. SHRIMATI GUNDU SUDHARANI: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the month-wise and product-wise details of increase/decrease in the price of

petrol, diesel, LPG, ATF and other petroleum products in the last three years;

(b) the month-wise and product-wise details of excise duty on above petroleum

products increased/decreased during the same period;

(c) the month-wise and product-wise revenue so far accrued due to increase in

excise duty on the above products during the above period; and
(d) the reasons for increase in excise duty on above products?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of retail
selling price (RSP) of major petroleum products at Delhi, since Ist April 2012 are

given in the Statement-I (See below).

(b) The details of revision in Excise Duty on Petrol, Diesel, Domestic LPG
and Aviation Turbine Fuel (ATF) since Ist April, 2012 are given in the Statement-II
(See below).

FOriginal notice of the question was received in Hindi.
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(c¢) The Government is expected to generate additional revenue of "20,573 crore
in the current financial year 2014-15 due to increase in Excise Duty on Petrol and

Diesel.

(d) The recent hikes in Excise Duty of Petrol and Diesel have been made
without passing its impact to consumers. One of the primary objectives behind
increase in Excise Duty is to fund the infrastructure development programme of the
Government, particularly building of roads. Allocation of these resources to road
sector will also spur economic activity and employment generation arising out from

the road construction.
Statement-1

Retail Selling Price of Petroleum Products since 1.4.2012 at Delhi

Date Petrol Diesel PDS Domestic LPG ATF
Kerosene = Subsidized ~ Non-
Subsidized
R/litre) (R/14.2 Kg Cyl.) /KL
1 2 3 4 5 6 7

01.04.2012 65.64 40.91 14.83 399.00 NA  67800.30
16.04.2012 67631.45
01.05.2012 67319.71
16.05.2012 67046.95
24.05.2012 73.18

01.06.2012 65670.14
03.06.2012 71.16

16.06.2012 62109.95
18.06.2012 70.24 41.29

29.06.2012 67.78

01.07.2012 NA  61169.08
16.07.2012 62208.18
24.07.2012 68.48

01.08.2012 68.46 41.32 65005.59
16.08.2012 67135.76
01.09.2012 72281.92

14.09.2012 46.95
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1 2 3 4 5 6 7
16.09.2012 73710.69
18.09.2012 756.50
01.10.2012 883.50  70515.97
03.10.2012 14.79
07.10.2012 410.50 895.50
09.10.2012 67.90
16.10.2012 68398.79
27.10.2012 68.19 47.15
01.11.2012 922.50  68397.52
02.11.2012 895.50
16.11.2012 67.24
01.12.2012 67709.12
01.01.2013 66236.19
16.01.2013 67.56
18.01.2013 67.26 47.65 942.00
28.01.2013 14.96
01.02.2013 67561.04
16.02.2013 69.06 48.16
01.03.2013 904.50  70080.87

02.03.2013 70.74
16.03.2013 68.34

23.03.2013 48.67

01.04.2013 68.31 48.63 901.50 66195.89
02.04.2013 67.29

16.04.2013 66.09 48.67

01.05.2013 63.09 847.00

11.05.2013 49.69

01.06.2013 63.99 50.25 802.00 62416.15

16.06.2013 66.39
29.06.2013 68.58
01.07.2013 50.26 832.00 66033.75
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1 2 3 4 5 6 7
02.07.2013 50.84
15.07.2013 70.44
01.08.2013 71.28 51.40 875.00  70203.15
01.09.2013 74.10 51.97 932.50  75031.09
14.09.2013 76.06
01.10.2013 72.40 52.54 1004.00  77089.42
01.11.2013 71.02 53.10 954.50  73607.26
01.12.2013 53.67 1017.50  74204.74
11.12.2013 414.00 1021.00
21.12.2013 71.52 53.78
01.01.2014 1241.00  76241.33
05.01.2014 72.43 54.34
01.02.2014 5491 1134.00  74072.20
01.03.2014 73.16 55.48 1080.50  74825.55
01.04.2014 72.26 55.49 980.50  71800.21
16.04.2014 71.41
01.05.2014 928.50  71033.87
13.05.2014 56.71
01.06.2014 57.28 905.00 69747.98

07.06.2014 71.51
25.06.2014 71.56

01.07.2014 73.60 57.84 922.50 70161.26
01.08.2014 72.51 58.40 920.00 70004.87
16.08.2014 70.33

31.08.2014 68.51 58.97

01.09.2014 901.00 69603.25
01.10.2014 67.86 880.00 67525.63
15.10.2014 66.65

19.10.2014 55.60

23.10.2014 417.00 883.50
01.11.2014 64.24 53.35 15.14* 865.00 62537.93

01.12.2014 63.33 52.51 752.00  59943.00
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1 2 3 4 5 6 7
16.12.2014  61.33 50.51
01.01.2015  61.33 50.51 708.50  52423.00
17.01.2015 5891 48.26
01.02.2015 605.00  46513.03
04.02.2015  56.49 46.01
16022015  57.31 46.62
01.03.2015  60.49 49.71 15.14*  417.00  610.00 50,362.69
Current RSP 60.49 49.71 15.14*  417.00  610.00 50,362.69

Note: Price of Petrol since 26.6.2010, Non-Subsidized Domestic LPG since 18.9.2012 and Diesel since
19.10.2014 are as per IOCL.

NA — The prices of non-subsidized 14.2 KG Domestic LPG cylinders notified on 18.9.2012.

*Since there is ‘Nil’ allocation of PDS Kerosene in Delhi currently, RSP of PDS Kerosene 1.11.2014
onwards is at Mumbai.

Statement-I11

Excise duty On Petrol, Diesel, Domestic LPG and ATF since 1.4.2012

Effective Petrol Diesel Domestic LPG  Aviation Turbine
Rs./Litre* Fuel (ATF)
As on 01.04.12 14.78 2.06 8.24% (Including
14.09.12 9.48 3.56 Education Cess)
12.11.14 11.02 5.11
Nil

03.12.14 13.34 6.14
02.01.15 15.40 8.20
17.01.15 17.46 10.26

*Including Education Cess

Reimbursement of subsidy amount to LPG consumers

1082. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of PETROLEUM

AND NATURAL GAS be pleased to state:

(a) whether Government has withdrawn the subsidy being given to household

LPG cylinders and oil companies are charging ¥ 800 per household LPG cylinders,
if so, the details thereof;
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(b) whether Government has decided to give cash back through reimbursement of
% 400/- on each household LPG cylinder, if so, the details thereof and the reasons

therefor;

(c) the logic behind charging ¥ 800 first and reimbursing ¥ 400 by way of

cash back later; and

(d) whether it is not wise to continue the old system of collecting only 400

from consumer with the remaining as subsidy from Government?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) Government has
not withdrawn the subsidy being given to the domestic LPG customers. It has
introduced the Direct Benefit Transfer for LPG (DBTL) scheme, namely, ‘PAHAL’.
Under the Scheme, LPG consumers joining the scheme, will get the LPG cylinders
at market price and will receive LPG subsidy (as per their entitlement) directly into

their bank accounts.

The scheme was launched in 54 districts on 15.11.2014 and in rest of country
on 01.01.2015. On joining the scheme every LPG consumer is at present entitled for
a Permanent Advance (PA) of ¥ 568/-, which is provided in addition to the prevalent
subsidy on the date of delivery of each subsidized cylinder. This is to enable a LPG
consumer buy the first cylinder under the scheme which is delivered at market determined
price. All LPG consumers who have not joined the scheme, are given a grace period
of three months from the date of launch to join the scheme. During grace period such
consumers will get LPG as per their entitlement at subsidized price. Additionally,
a period of three months beyond grace period known as parking period is given to
LPG consumers for joining the scheme. During parking period such consumers will
get cylinders as per their entitlement at market price and subsidy will be kept parked
with OMCs. This parked subsidy would be released to consumer as soon as consumer
joins the scheme. However, if a consumer joins the scheme after parking period, the

parked subsidy would lapse and consumer will get subsidy from prospective date only.

The scheme is aimed to transfer the subsidy benefit directly to beneficiary and

curb diversion/black marketing of LPG cylinders.
Possibilities of producing shale oil

1083. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government is aware that shale oil holds enormous possibilities for

the substitute of conventional oils;
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(b) if so, whether Government has assessed any possibilities of producing shale

oil in the country;

(c) if so, the projections and quantity of shale oil which can be produced in

the country;

(d) whether Indian companies engaged in conventional oils production have

required technology and competence in this field; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Various agencies have
estimated the shale gas and oil resource potential in selected sedimentary basins/

sub basins in India, details of which are as under:

(i) M/s Schlumberger: 300 to 2100 trillion cubic feet (tcf) of shale gas in the
country (as available in public domain);

(i1) Energy information Administration (EIA), USA in 2011:290 tcf of shale gas
in four basins namely, Cambay, KG, Cauvery and Damodar;

(iii) United States Geological Survey (USGS) in January 2012: 6.1tcf of technically

recoverable shale gas in 3 basins, namely, Cambay, KG and Cauvery.

(iv) EIA, USA in 2013: 584 tcf of shale gas and 87 billion barrel of shale oil
in 4 basins namely, Cambay. KG, Cauvery and Damodar;

(v) ONGC IN 2013: 187.5 tcf of shale gas in 5 basins namely, Cambay, KG,

Cauvery, Ganga and Assam and Assam-Arakan;

(vi) Central Mine Planning and Design Institute (CMPDI) in July 2013: 45 tcf

of Shale Gas in Gondwana basin.

(b) and (c¢) The Government of India announced “Policy Guidelines for Exploration
and Exploitation of Shale Gas and Oil by National Oil Companies under Nomination
regime” vide Order dated 14th October 2013. Permission to carry out exploration
and exploitation of shale gas and oil activities have been granted in 55 Petroleum
Exploration Licence/Petroleum Mining Lease areas (ONGC-50; OIL 5) under the first

phase of Assessment which is for 3 years.

ONGC has drilled one well in Cambay Basin, Gujarat where coring has been
completed. Further, ONGC has spudded one more well for shale gas and oil
exploration in Gandhar area of Cambay Basin. In addition, ONGC has collected

cores from another 8 wells.

(d) and (e) For commercial viability of unconventional resources such as shale
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gas, horizontal drilling and hydraulic fracturing are required. These are already
being used by the companies for their exploration and production of conventional

hydrocarbons.
Fall in international price of crude oil

1084. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government is aware that the international prices of crude oil have

been falling sharply for the last several months;

(b) if so, whether Government has reduced the prices of petrol and diesel

corresponding to the decrease of prices in international market;
(c) if so, the details thereof; and

(d) the company-wise details of profit earned by oil companies during the last

six months due to this decrease?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) International
price of crude oil has fallen sharply between July, 2014 and January, 2015. The
Refinery Transfer Price (RTP) of Petrol has reduced by I 22.45 per litre from
Ist Fortnight of July 2014 to 2nd Fortnight of February 2015. After taking into
account the increase in Excise Duty amounting to I 7.98 per litre, the OMCs
have reduced the Retail Selling Prices by I 16.29 per litre. Similarly, the RTP
of Diesel has reduced by I 20.93 per litre from 1st Fortnight of July 2014 to
2nd Fortnight of February 2015. After taking into account the increase in Excise
Duty amounting to ¥ 6.70 per litre, the Public Sector Oil Marketing Companies
(OMCs) have reduced the Retail Selling Prices by ¥ 11.23 per litre. Thus, the
major portion of the decrease in RTP has been passed on to the consumers of

Petrol and Diesel.

(d) The profit/loss is computed only on quarterly basis by oil companies.
The Combined Profit After Tax (PAT) of Public Sector upstream oil companies
(ONGC, OIL and GAIL) in 3rd quarter of the financial year 2014-15 declined
to ¥ 4,674 crore from ¥ 7,356 crore in 2nd quarter of the financial year
2014-15, due to reduction in the prices of crude oil and products. The OMCs
(HPCL, BPCL and IOCL) have reported combined loss of ¥ 2,411 crore in 3rd
quarter of the financial year 2014-15, as compared to a PAT of ¥ 416 crore
in 2nd quarter of the financial year 2014-15 due to incidence of inventory

losses.
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Building strategic reserve of crude oil

1085. SHRI AVINASH RAI KHANNA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether in view of steep fall in global oil prices, Government proposes to

build strategic reserve of crude oil in the country;
(b) if so, the details thereof;

(c) whether Government proposes to have tie-up with the countries/companies

from where crude oil is likely to be imported; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government,
through Indian Strategic Petroleum Reserves Limited (ISPRL), is setting up Strategic
Crude Oil Reserves with storage capacity of 5.33 Million Metric Tonnes (MMT) at
three locations viz. Visakhapatnam (storage capacity: 1.33 MMT), Mangalore (storage
capacity: 1.5 MMT) and Padur (storage capacity: 2.5 MMT) to enhance the energy

security of the country.

(¢) and (d) The entire expenditure on purchase of crude oil to fill the
Visakhapatnam cavern is proposed to be done with Gross Budgetary Support (GBS).
A part of the funding requirement for purchasing crude required to partially fill
the Mangalore and Padur caverns would be met from GBS. The Government also
continues to explore alternative models for funding the balance requirement of crude

oil to fill Mangalore and Padur caverns.
Royalty and taxes paid by public sector oil companies

1086. SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of taxes, duties cess and dividend paid by the public sector oil
companies to the Central Government during the years 2011-12, 2012-13 and 2013-
14; and

(b) the details of royalty and taxes paid to the State Governments by the oil
PSUs during the same period?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The information

is given in the Statement.
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Statement
(1) Indian Oil Corporation Limited (IOCL)

(All figures in ¥ in crore)

A. Central Government 2011-12 2012-13 2013-14
Custom Duties 3241.65 781.44 711.95
Excise Duties 23253.01 23307.04 23178.13
Corporate Tax(Incl. Dividend Distribution 1427.00 1190.49 1872.82
Tax)

Dividend Paid 1820.35 958.08 1188.02
Service Tax 121.68 252.40 341.72
ToTAL 29863.69 26489.45 27292.64
B. State Government

VAT/Sales Tax 44467.26 50055.23 55095.67
Dividend paid to State Government 2.57 1.35 1.67
Octroi and Duties 66.06 92.94 118.87
Entry Tax 4446.87 3091.65 3544.45
Others (mainly work Contract Tax) 67.38 88.67 110.20
Royalty - - -
TotaL 49050.14 53329.84 58870.86

(2) Numaligarh Refinery Ltd. (NRL)

Description 2011-12 2012-13 2013-14
A. Central Government

Customs Duty 0.95 112.03 211.12
Excise Duty 583.84 454.52 400.03
Corporate Income Tax 254.80 163.89 258.95
Dividend to Central Government* - - -
Divipenp Tax 17.90 11.93 12.50
Cess 0.16 0.20 -
Royalty - - -
Service Tax 1.55 5.29 7.33
FBT - - -
Wealth Tax 0.41 0.48 0.42
TotaL 859.61 748.34 890.35

* The Central Government does not have any shareholding at NRL.
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Description 2011-12 2012-13 2013-14
B. State Government

Sales Tax to Assam Government 105.24 40.27 2.80
Sales Tax (other State Governments) 13.57 3.75 5.34
Central Sales Tax 202.60 91.57 92.34
Dividend to Assam Government 13.43 9.08 9.08
Octroi and Duties (including electricity 1.65 1.46 1.53
duty)

Entry Tax (Assam) 219.43 133.67 131.69
Entry Tax (West Bengal) - 0.02 1.09
TotaL 555.92 279.82 243.88

(3) Hindustan Petroleum Corporation Ltd. (HPCL)

A. Central Government

Particulars 2011-12 2012-13 2013-14
Customs Duty 1321.34 340.29 193.03
Excise Duty 8948.91 8386.47 8569.03
Corporate Tax 271.92 87.95 356.96
Dividend to Central Government 242.31 147.12 147.12
Tax on Dividend 76.91 46.69 48.92
Service Tax 83.52 127.96 166.26
ToraL 10944.91 9136.48 9481.32

B. State Governments
Sales Tax/VAT (incl. Irrecoverable taxes) 19233.85 21874.41 25663.63

Octroi & Duties (incl. Electricity Duty) 664.90 710.43 728.02
Entry Tax 456.87 451.08 550.22
Others ~ 1.10 0.28
TotaL 20355.62 23037.02 26942.15
(4) Bharat Petroleum Corporation Ltd. (BPCL)

Particulars 2013-14 2012-13 2011-12
A. Central Government

Customs Duty 347.72 291.64 1,723.67
Cess - - -
Excise Duty 10,493.99 10,167.33 10,662.01
Royalty -- - -
Corporate Tax 1,754.55 641.85 387.03

Dividend 436.92 218.46 278.04
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Particulars 2013-14 2012-13 2011-12
Tax on dividend 127.47 57.16 71.08
Others (includes service tax) 168.09 138.77 67.90
ToTAL 13,328.74 11,515.21 13,189.73

B. State Government

Sales Tax 27,817.42  24,395.14  20,954.14
Royalties - - -
Dividend to State Government 6.84 3.42 4.36
Octroi, duties (incl. electricity duty) 2,369.12 2,047.49 1,770.97
Others (Rates and Taxes) 80.10 66.94 75.10
ToTAL 30,273.48  26,512.99  22,804.57

(5) Engineers India Ltd. (EIL)

A. Central Government

Particulars 2011-12 2012-13 2013-14
Taxes, Duties and cess 469.84 468.38 33145
Dividend 162.54 189.63 162.91
ToTAL 632.38 658.01 494.36

B. State Governments

Taxes 0.10 5.40 0.43
Royalty - - -
ToTAL 0.10 5.40 0.43
(6) Balmer Lawrie and Co. Ltd.

Particulars 2011-12 2012-13 2013-14

A. Central Government

Customs Duty 3.20 2.49 13.94
Cess on Crude Oil - - -
Excise Duty 112.58 122.25 135.55
Royalty on Crude Oil and Natural Gas - - -
Corporate Tax (Income/Fringe Benefit/ 39.86 51.60 47.60
Wealth Tax)

Tax on dividend Distribution 6.87 7.40 8.52
Others (including Service Tax) 29.38 34.42 40.82

ToTtaL 191.89 218.16 246.43
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Particulars 2011-12 2012-13 2013-14
B. State Government
Sales Tax/VAT (including CST) 38.50 41.29 33.09

Royalty on Crude Oil and Natural Gas - - -
Dividend to State Government - - -

Octroi, Duties (incl. Electricity Duty) - - -

Entry Tax / Others (details to be provided) 1.63 2.34 2.27
ToTAL 40.13 43.63 35.36
(7) Chennai Petroleum Corporation Ltd. (CPCL)

Particulars 2013-14 2012-13 2011-12
A. Central Government

Customs Duty 48.26 70.19 444.68
Excise Duty 4548.78 3903.98 4510.83
Corporate Tax - - 26.00
Dividend to Central Govt* - - -
Dividend Tax - 4.83 28.99
Service Tax 6.33 4.77 3.28
CST 224.51 129.96 193.27
SuB TotAL (A) 4827.87 4113.74 5207.05
B. State Government

Sales Tax/ Entry Tax - 2.87 4.90
VAT 567.44 600.24 558.37
Purchase Tax - - 14.50
Sus TotaL (B) 567.44 603.11 577.77

*GOI transferred its entire share holding of 7,72,65,200 equity shares of 10 each in favour of Indian
Oil Corporation Ltd. effective 29.03.2001.

(8) Gas Authority of India Ltd. (GAIL)

A. Central Government 2011-12 2012-13 2013-14
Customs Duty 308 412 600
Excise Duty 485 364 426
Corporate Tax 1602 1506 1938
Dividend to Central Government 618 706 734
Dividend Tax 175 200 218
Service Tax 270 168 357

TotaL 3458 3356 4273
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Particulars 2011-12 2012-13 2013-14
B. State Government

Sales Tax (VAT and CST) 1970 2254 2510
Octroi, Entry Tax, Professional tax etc 134 172 211
TotaL 2104 2426 2721
(9) Oil and Natural Gas Corporation Ltd. (ONGC)

Particulars 2011-12 2012-13 2013-14

A. Central Government

1. Excise Duty 359.90 309.30 307.60
2. OID Cess 5785.20 9999.30 9974.00
3. Natural Calamity Contingent Duty 109.80 110.10 109.70
4. Royalty 3614.40 3940.70 4196.50
5. Education Cess 187.20 311.20 234.90
6. Corporate Tax 0.00 0.00 0.00
(a) On ONGC's Account 10272.20 7928.50 6764.60
(b) for Foreign Contractors 7.30 1.10 3.60
7. Dividend 6037.20 5626.80 5615.30
8, Tax on Dividend 1328.60 1301.20 1380.70
9. Customs Duties 9.60 7.50 8.70
10. Mumbai Port Trust Charges 85.50 92.30 88.40
TotaL 27,796.90  29,628.00  28,684.00
B. State Government

1. Sales Tax/VAT 3939.30 4014.40 4134.40
2. Royalty 6164.80 6869.90 7297.10
3. Octroi Duties etc. 386.30 368.30 459.20
4. Motor Sprit -CESS 0.00 0.00 0.30
TotaL 10,490.40 11,252.60 11,891.00
(10) Oil India Limited

Particulars 2011-12 2012-13 2013-14

A. Central Government

Cess 1037.79 1711.30 1602.77
Dividend (ind DDT) 1081.09 1521.05 1099.09
Corporate Tax 1727.26 1551.99 1333.58
Service tax and others 62.48 90.45 118.76

TotaL 3908.62 4874.79 4154.20
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Particulars 2011-12 2012-13 2013-14

B. State Government

Royalty 1349.49 1332.55 1276.48
VAT/Sales Tax 500.64 506.34 496.34
Others* 15.40 11.00 13.46
TotaL 1865.53 1849.89 1786.28

*Others includes entry tax, PEL fees etc.
Production of oil and gas

1087. SHRI TAPAN KUMAR SEN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the sector and company-wise details of production of oil and gas by various

companies during each of the last three years and the current year; and

(b) the steps being taken or proposed by Government for increasing the production

of oil and gas in the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of production
of crude oil and natural gas by ONGC, OIL and Private/Joint Venture (Pvt/Jvs)

companies are given in Statement (See below).
(b) In order to accelerate the pace of exploration and production of oil and gas
in the country, the policy initiatives undertaken by Government are given hereinunder:

e Plan for appraisal of about 1.5 million sq. km un-appraised area of the

Indian Sedimentary Basins.
o Re-assessment of Hydrocarbon Resources.
e Setting up of National Data Repository.

e Policy approved for exploration and exploitation of Shale Gas/Shale Oil

resources by NOCs under the Nomination Regime.

e Policy approved for exploration in the Mining Lease (ML) areas after the
expiry of exploration period.

e Policy approved on Non-—exclusive Multi-client Speculative Survey for

assessment of unexplored sedimentary basins

e Policy frame work approved for relaxations, extensions and clarifications
at the development and production stage under the PSC regime for early

monetisation of hydrocarbon discoveries.
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Statement

Crude Oil Production (Million metric tonne)

2011-12 2012-13 2013-14 2014-15*
ONGC 23.712 22.561 22.245 18.61
OIL 3.847 3.665 3.467 2.87
Nomination 27.559 26.226 25.712 21.48
Pvt./JV — PSC 10.527 11.64 12.076 8.88
ToraL 38.086 37.866 37.788 30.36

*Upto January 2015.

Natural gas production (Billion cubic metre)

2011-12 2012-13 2013-14 2014-15%*
ONGC 23.316 23.548 23.284 18.50
OIL 2.633 2.642 2.625 2.89
Nomination 25.949 26.19 25.909 21.39
Pvt./JV -PSC 21.609 14.49 9.497 7.42
TotaL 47.558 40.68 35.406 28.81

*Upto January 2015.
Pilferage of oil from depots

11088. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the states in the country where refineries for petro products are located along
with the places where petroleum depots exist;

(b) whether Government is aware that a large quantity of oil is being pilfered
from stock depots while emptying oil from it;

(c) if not, whether Central Industrial Security Force would be deployed instead
of retired military personnel to keep vigil while loading and unloading the oil from
stock depots; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The refineries are located
in the following States:—

FOriginal notice of the question was received in Hindi.
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Assam, West Bengal, Bihar, Uttar Pradesh, Haryana, Punjab, Gujarat, Tamil Nadu,
Madhya Pradesh, Maharashtra, Andhra Pradesh, Karnataka and Kerala.

List of petroleum depots is given in the Statement (See below).

(b) Oil Public Sector Undertakings (PSUs) have reported cases of pilferage of

oil from stock depots.

(c) and (d) Nature and modality of security cover of Stock Depots is an internal
decision of Oil PSUs, taken on the perceived threat perception to the depots. The
details provided by the Oil Marketing Companies indicate that security covers to
some depots is provided by Central Industrial Security Force (CISF) while security

covers to majority of depots is provided by security agencies.
Statement

List of Petroleum Depots

SI.No. Location SI.No. Location

Indian Oil Corporation Limited 17.  Ajmer

Northern Region

1. Delhi (Bijwasan)

18.  Bharatpur
19.  Allahabad

2. Panipat

20.  Kanpur
3. Ambala

21.  Mughalsarai
4. Rewari

22.  Lucknow (Amousi)
5. Tekrikala
23.  Baitalpur

6. Bhatinda

24.  Gonda
7. Jalandhar

25.  Jhansi (Ambabai)
8. Sangrur

26. Agra
9. Kullu

27.  Roorkee
10.  Parwanoo
11. Jammu 28.  Mathura
12.  Leh 29. Aonla
13.  Kargil 30.  Partapur

14. Zeewan 31.  Najibabad

15.  Jodhpur 32.  Shahjahanpur (Banthra)

16.  Chitorgarh 33.  Lalkuan
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S1.No. Location S1.No. Location
Eastern Region 66.  Siliguri
34.  Barauni 67.  Hassimara
35.  Patna 68.  Malda
36.  Raxaul 69. Rangpo

Western Region
70.  Dumad (Iotl)
71.  Hazira
72.  Fst Kandla
73.  Kandla (Main)
74.  Sabarmati
75.  Asoj (Black Oil)
76.  Ahmedabad (Bareja)

37.  Dhanbad

38.  Ranchi (Namkum)

39.  Tatanagar

40.  Jassidih

41.  Tinsukia

42.  Lumbding

43.  Guwahati Ins (Betkuchi)

44.  Imphal

45.  Along 77.  Sidhpur

46.  Doimukh 78.  Rajkot

47.  Dimapur 79.  Vasco

48.  Vairangte 80.  Wadala
8l.  Vashi

49.  Dharmanagar I
82.  Sewree 1

50.  Dharmanagar Ii
83.  Sewree i

84.  Bassein (Black Oil)
85. Manmad

86.  Inpt (Iotl)

87.  Pune (Loni)

88.  Chandrapur (Tadali)

51.  Missamari
52. Nagaon

53.  Passighat
54. Ramnagar
55.  Paradeep
56.  Somnathpur

57.  Rourkela 89.  Dhule (Shirud)

58.  Sambhalpur 90.  Sholapur (Pakni)

59.  Bhubaneshwar (Jatni) 91.  Miraj

60. Budge Budge 92.  Khapri

61.  Mourigram 93.  Akola (Gaigaon)

62. Haldia A 94.  Ahmednagar (Akolner)
63. Haldia B 95.  Ratlam Top

64. Rajbandh 96.  Bhillai

65.  Portblair 97.  Bilaspur
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S1.No. Location S1.No. Location
98.  Bishrampur 130.  Tondiarpet
99.  Jabalpur (Bhitoni) 131. Coimbatore (Irugur)
100. Jayant 132.  Madurai (Kappalur)
101. Itarsi 133.  Sankari
102. Indore (Mangliagaon) 134. Narimanam
103.  Gwalior (Rairoo) 135.  Trichy
104.  Sagar Hindustan Petroleum Corporation
Southern Region Limited
105.  Vizag 1. Jhansi New IRD
106. Gokavaram (Rajahmundry) 2. Mathura Installation
107. Kakinada 3. Meerut IRD
108. Vijayawada (Kondapalli) 4. Najibabad IRD
109.  Guntakal 5. Haldwani IRD
110.  Ongole 6. Roorkee IRD
111.  Fh Visakha 7. Bareilly New IRD
112.  Chittor 8. Bathinda (STP 4028)
113.  Hyderabad (Cherlapalli) 9. Sangrur IRD (STP 4057)
114. Ramagundam 10.  Shimla IRD
115. Bangalore (Devangunthi) 11.  Nalagarh IRD
116. Mangalore 12.  Bijwasan Installation
117.  Bijapur 13.  Shakurbasti Terminal
118. Desur (Belgaum) 14.  Bahadurgarh Terminal-MDPL
119. Karwar 15.  Bharatpur IRD
120. Mysore 16.  Jaipur Terminal-MDPL
121. Nandur 17.  Jalandhar IRD (STP 4035)
122.  Navallur 18.  Jammu IRD
123.  Ernakulam 19.  Pampore IRD
124.  'W. Island 20.  Jodhpur IRD
125.  Kochi (Irumpanam) 21.  Ajmer Terminal-MDPL
126.  Calicut (Feroke) 22.  Amousi IRD (STP 0275)
127.  Fst Chennai 23.  Baitalpur IRD
128.  Tuticorin 24.  Gonda IRD
129.  Kurukkupet 25.  Mughalsarai IRD
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S1.No. Location S1.No. Location
26.  Hissar IRD (STP 0122) 60. Haldia Terminal
27.  Panipat IRD (STP 4019) 61.  Durgapur IRD
28.  Rewari IRD 62.  Guwabhati IRD
29.  Palanpur Terminal-MDPL 63.  Barauni Pol IRD
30. Manmad IRD 64. Dhanbad IRD (STP 0234)
31.  Hazira IRD (STP 1044) 65. Dhanbad IRD (STP 0234)
32.  Vadodara IRD 66.  Ranchi Road IRD (0265)
33.  Jabalpur IRD 67.  Tatanagar IRD (STP 0272)
34.  Gwalior IRD 68.  Bengaluru IRD
35.  Sagar IRD (STP 0204) 69. Hassan Terminal
36. Indore New IRD 70.  Belgaum New IRD
37.  Akola New IRD 71.  Nandur IRD
38.  Nagpur IRD 72.  Hubli New IRD
39.  Miraj IRD 73.  Chennai Old Lube
40.  Sholapur IRD 74.  Ennore Terminal
41.  Bilaspur IRD (STP 0325) 75.  Cassimode Terminal
42.  Raipur IRD 76.  Basin Bridge Terminal
43,  Mundra Terminal-Mdpl 77.  Cochin TML
44.  Vasco Terminal 78.  Irumpanam Terminal
45. Kandla TML 79.  Coimbatore IRD
46. Kandla TML 80.  Madurai IRD
47.  Loni Terminal (STP 0446) 81.  Tirunelveli IRD
48.  Mahul Terminal 82.  Kozhikode IRD
49.  Sewree I TML — (STP 0104) 83.  Mangalore Terminal
50. Sewree II TML — (STP 0109) 84.  Guntakal IRD (STP 3044)
51.  Vashi TML (STP 0491) 85.  Ramagundam IRD
52. Wadala I TML (STP 0106) 86.  Secunderabad Terminal
53. Wadala II TML (STP 0106) 87.  Cuddapah IRD (STP 0328)
54.  Cuttack IRD (STP 0326) 88.  Visakh White Oil Terminal
55.  Paradeep TML 89.  Visakh Black Oil Terminal
56. Rourkela IRD Bharat Petroleum Corporation Limited
57.  Balasore New IRD Western Region
58.  Kolkata Terminal-I L. Akolner
2. Borkhedi

59.

Kolkata Terminal-II
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SI.No. Location

SI.No. Location

Gaigaon
Miraj
Pakni
Hazira
Bhilai

Bakania

A B

Bhitoni
10.  Manglia
11.  Rairu
Eastern Region
12. Rangpoo
13.  Katihar
14.  Muzaffarpur
15. Balasore
16.  Berhampur
17.  Sambalpur

18. Malda
19. Dhanbad
20. Ranchi

21.  Tatanagar

Southern Region

22.  Tada

23.  Warangal
24.  Gooty
25.  Desur

26.  Mysore
27.  Raichur

28.  Cannanore
29.  Coimbatore
30.  Ongole

31.  Tirunelveli

32.  Cherlapalli

Northern Region
33.  Hissar
34, Jammu

35.  Srinagar

36. Lalru
37.  Durai
38.  Kota
39.  Udaipur

40. Kathgodam
41.  Haridwar
42.  Aonla

43.  Baitalpur
44.  Banthara

45. Gonda
46. Karari
47. Meerut

48.  Najibabad
49.  Panki (Kanpur)

Mangalore Refinery & Petrochemicals
Ltd.

1. Hindupur (AP)
2. Hosur (Tamil Nadu)
3. Kasaragod (Kerala)
Numaligarh Refinery Limited
1. Numaligarh, Assam
2. Siliguri, West Bengal
Oil And Natural Gas Coporation Ltd.
No Oil Stock Depot
Oil India Limited
No Oil Stock Depot
Chennai Petroleum Corporation Ltd.

No Oil Stock Depot
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Exploration of shale gas

1089. SHRI TARUN VIJAY: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether Government proposes to explore shale gas in India, if so, the details

thereof with work done, funds invested and the results thereof;

(b) what are Government’s plan to have shale gas imported from other country,
whether any negotiations have been held in this regard, if so, with whom and the

result thereof; and

(c) how important is shale gas for India’s energy needs in Government view

and the future plans to produce it in India at a mass scale?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Yes, Sir. The Government
of India announced the “Policy Guidelines for Exploration and Exploitation of Shale
Gas and Oil by National Oil Companies under Nomination regime” vide order dated
14th October 2013. Permission to carry out exploration and exploitation of shale gas
and oil activities in 55 Petroleum Exploration Licence /Petroleum Mining Lease areas
(ONGC-50; OIL 5) has been granted under the first phase of Assessment which is

for 3 years.

ONGC has drilled one well in Cambay Basin, Gujarat where coring has been
completed. Further, ONGC has spudded one more well for shale gas and oil exploration
in Gandhar area of Cambay Basin. In addition, ONGC has collected cores from
another 8 wells. ONGC has invested ¥ 78.91 crore for exploration of Shale gas
and Oil as on 31.12.2014. assessment of the potential of shale gas and oil by OIL

India limited is at the nascent stage.

(b) To meet its requirements, India imports Natural gas from various countries.
There is no distinction made regarding the source of the natural gas imported—

conventional or unconventional.

(¢) For meeting the country’s growing energy demands, exploration and exploitation
of shale oil and gas is essential. Under the notified policy, the National Oil
Companies shall be permitted to apply for Petroleum Exploration Licence /Petroleum
Mining Lease in at least 135 blocks awarded under the nomination regimes for
assessment and exploitation of shale oil and gas under Phase II and III after

completion of Phase I.
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Comparative price of crude oil in 2009 and 2014

1090. SHRI KIRANMAY NANDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the month-wise price of crude oil and retail price of diesel and petrol during
the year 2009; and

(b) the month-wise price of crude oil and retail price of diesel and petrol during
the year 2014?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The details of
month-wise price of Indian basket crude oil along with Retail Selling Price (RSP)
of Petrol and Diesel, at Delhi, at beginning of each month during 2009 & 2014 is

given in the Statement.

Statement

Month-Wise Price of Indian Basket Crude Oil and RSP of Petrol and Diesel, at
Delhi during 2009 and 2014

Year/Month Indian Basket Crude Oil (§/bbl.) Petrol (/Litre) Diesel (3/Litre)
2009

January, 2009 43.99 45.62 32.86
February, 2009 43.22 40.62 30.86
March, 2009 46.02 40.62 30.86
April, 2009 50.14 40.62 30.86
May, 2009 58.00 40.62 30.86
June, 2009 69.12 40.62 30.86
July, 2009 64.82 40.62 30.86
August, 2009 71.98 44.63 32.87
September, 2009 67.70 44.63 32.87
October, 2009 73.06 44.63 32.87
November, 2009 77.39 44.72 32.92
December, 2009 75.02 44.72 32.92
2014

January, 2014 105.29 71.52 53.78

February, 2014 106.19 72.43 54.91
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Year/Month Indian Basket Crude Oil ($/bbl.) Petrol (3/Litre) Diesel (3/Litre)

March, 2014 105.30 73.16 55.48
April, 2014 105.56 72.26 55.49
May, 2014 106.85 72.26 55.49
June, 2014 109.05 72.26 57.28
July, 2014 106.30 73.60 57.84
August, 2014 101.89 72.51 58.40
September, 2014 96.96 68.51 58.97
October, 2014 86.83 67.86 58.97
November, 2014 77.58 64.24 53.35
December, 2014 61.21 63.33 52.51

Note : RSP of Petrol and Diesel, at beginning of each month as per IOCL for Petrol (for 2014) and
Diesel (since November 2014).

Non-availability of cooking gas due to bank account linkage

1091. SHRI KIRANMAY NANDA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is aware that LPG consumers are facing serious problem

of availability of cooking gas due to long pendency in linkage through bank accounts;

(b) if so, the State-wise number of pending cases yet to be linked under direct

LPG subsidy transfer programme;
(c) the time required to complete bank linkage for LPG customers; and
(d) the State-wise pendency of LPG cylinder booking ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) No LPG consumer
is denied domestic LPG cylinder under the Direct Benefit Transfer for LPG (DBTL)
scheme, namely, ‘PAHAL’ on account of not linking the aadhaar/bank account to
LPG consumer ID.

The time required for linking is dependent on the internal processes of stakeholders
such as banks, NPCI etc. and hence the time required to complete linkage cannot
be generalized. As on 01.03.2015, 80.6% (approx.) customers have joined PAHAL
scheme. The State-wise number of active LPG consumer as on 01.03.2015 yet to
join the PAHAL scheme is given in the Statement I (See below).
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(d) OMCs have informed that their LPG distributors endeavor to supply LPG
refill normally within seven working days from the date of booking. State/UT-wise

pending refill bookings as on 01.03.2015 is given in the Statement II.
Statement-1

No of active registered customers who have not yet joined PAHAL
(as on 01.03.2015)

State No of active consumers who have
not yet joined PAHAL.
1 2
Andaman and Nicobar Islands 18141
Andhra Pradesh 559857
Arunachal Pradesh 61369
Assam 640746
Bihar 1204521
Chandigarh 36674
Chbhattisgarh 333679
Dadra and Nagar Haveli 10704
Daman and Diu 9360
Delhi 1598357
Goa 30183
Gujarat 1233051
Haryana 1044767
Himachal Pradesh 190326
Jammu and Kashmir 497489
Jharkhand 440671
Karnataka 1399240
Kerala 1113395
Lakshadweep 579
Madhya Pradesh 1226461
Maharashtra 3439124
Manipur 151470

Meghalaya 27297
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1 2
Mizoram 156950
Nagaland 89739
Odisha 543994
Puducherry 26989
Punjab 1113175
Rajasthan 1198792
Sikkim 15881
Tamil Nadu 2622890
Telangana 919887
Tripura 83049
Uttar Pradesh 3290396
Uttarakhand 320182
West Bengal 2139308
GranD ToTAL 27788693

Statement-I11

Data as on 01.03.15 OMC

State/UT

No. of Pending Bookings

Andaman and Nicobar Islands

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Chandigarh
Chhattisgarh
Dadra and Nagar Haveli
Daman and Diu
Delhi

Goa

Gujarat

Haryana

9016
719770
3071
197513
566291
18190
78850
5452
2677
683911
22554
414495
309527
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State/UT No. of Pending Bookings
Himachal Pradesh 12543
Jammu And Kashmir 31965
Jharkhand 109423
Karnataka 1034459
Kerala 1395038
Lakshadweep 611
Madhya Pradesh 335127
Mabharashtra 1612128
Manipur 14745
Meghalaya 4530
Mizoram 1627
Nagaland 9631
Odisha 287591
Puducherry 22904
Punjab 465374
Rajasthan 488104
Sikkim 2222
Tamil Nadu 1605744
Telangana 440283
Tripura 66657
Uttar Pradesh 1666875
Uttarakhand 119420
West Bengal 1862139
GranD ToTAL 14620457

Impact of fall in crude oil price on economy

1092. SHRIMATI NAZNIN FARUQUE: Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) whether the fluctuation in the price of the crude oil in international market

will bear direct effect on the economy or GDP of the country;
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(b) if so, the details thereof; and

(c) whether it is possible to make a sustainable growth inspite of being dependent

on import of petroleum products, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Since the country
is dependent on import of crude oil to meet nearly 75% of its crude requirement,
fluctuation in crude oil prices have significant impact on the import bill and current
account balance. The recent decline in crude oil prices have helped to reduced
pressure on inflation and import bill, thereby increasing the real value of GDP and

facilitate its sustainable growth.
Revenue generated by oil PSUs

1093. DR.V. MAITREYAN : Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the year-wise and PSU-wise revenue generated by I0C, BPCL, HPCL etc.,
through the sale of petrol, diesel and LPG in India and abroad in last three years;

(b) whether Government has any plans to merge the oil companies to make

them more profitable;
(c) if so, the details thereof and if not, the reasons therefor; and

(d) the reasons for the Central Government to allow the oil PSUs to fix the

prices of petrol, diesel, LPG and other petroleum products?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The information is given

in the Statement.

(b) and (c) At present there is no proposal before the Government to merge the
Public Sector Oil Marketing Companies (viz. IOCL, BPCL and HPCL).

(d) The prices of petrol and diesel have been decontrolled with effect from
26.6.2010 and 19.10.2014 respectively to increase competition and ensure better
service to customers. Public Sector Oil Marketing Companies (OMCs) take appropriate
decision with respect to pricing of all deregulated products. The Government continues
to modulate the prices of PDS kerosene and Subsidized Domestic LPG and their
basic prices have not been increased since 25.6.2011 resulting in under recovery to
OMCs.
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Revenue generated by 10C, BPCL, HPCL ETC

(All figures in ¥ in crore)

Inland Sales

Inland Sale net of discount
Product 2013-14 2012-13 2011-12
1. Indian Oil Corporation Ltd. (IOCL)

Petrol 60,798 54,671 49,525
Diesel 193,090 169,849 145,777
LPG 25,327 22,706 20,293

Export Sale# net of discount
Export Sale*

Petrol 1,156 945 802
Diesel 3,998 3,276 2,831
LPG 1,589 1,299 954
2. Oil and Natural Gas Corporation Ltd. (ONGC)
Petrol 4.11 4.16 3.05
Diesel 52.54 17.14 10.31
LPG 3014.51 3148.39 2371.08
3. Bharat Petroleum Corporation Ltd. (BPCL)
Petrol 48,086.81 43,870.89 39,342.69
Diesel 127,290.25 108,898.55 89,092.14
LPG 18,606.23 16,489.60 14,651.49
4. Mangalore Refinery and Petrochemicals Ltd. (MRPL)

Domestic
Petrol 1544.51 1464.81 1285.06
Diesel 25539.46 21750.18 20651.74
LPG 4854.67 4393.81 3944.03

Export

Petrol 1095.26 1424.24 848.82
Diesel 5861.30 7704.51 4762.95

LPG

# Includes NOC sales
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Product 2013-14 2012-13 2011-12
5. Hindustan Petroleum Corporation Ltd. (HPCL)

Sales/Income from operations 232188.35 215666.45 188130.95
Profit After Tax 1733.77 904.71 911.43
6. Chennai Petroleum Corporation Limited (CPCL)

Petrol 7559.64 6720.46 5276.34
Diesel 22863.46 18215.67 19434.20
LPG 2299.52 1927.43 1748.08
7. Numaligarh Refinery Ltd. (NRL)

Petrol 1,882.63 1,769.98 1,556.69
Diesel 4,519.92 4,091.44 9,100.88
LPG 316.13 253.31 266.61

Note: NRL is currently not involved in retailing of petroleum products. NRL's sale of petrol, diesel
and LPG are essentially to other oil companies, including I0C, BPCL and HPCL.

8. GAIL (India) Ltd.
GAIL (India) Ltd. does not sell Petrol and Diesel. Further, there is no sale of

LPG abroad. Following is the revenue generated from sale of LPG in India in

last three Years:
Particular 2013-14 2012-13 2011-12
LPG 3,882 2,876 1,640

Export of CNG

+1094. SHRI MAHENDRA SINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details of the countries to which CNG is being exported along with the

rates at which it is being exported;

(b) whether there is any difference in the rates of CNG being sold to the
domestic users of the country and the CNG being exported; and

(c) if so, the reasons for higher rates of CNG for domestic users of the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) At present Compressed
Natural Gas (CNG) is not being exported to any country.

(b) and (c) Do not arise in view of (a) above.

T Original notice of the question was received in Hindi.
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Selling of shares by public sector oil companies to private sector

+1095. SHRI RAMDAS ATHAWALE : Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the public sector oil companies are selling their shares to the
private sector; and

(b) if so, the Public Sector Undertaking-wise details thereof and the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir. As per information
available from Oil PSUs, at present, there is no such proposal before them.

(b) Does not arise.
Advantages being given to POSCO vis-a-vis indian steel makers

1096. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of STEEL be
pleased to state:

(a) whether Government is aware that in the name of attracting FDI, POSCO
of South Korea is being given several advantages which are likely to discriminate
against the Indian steel makers in terms of firm commitment of raw material, a port
in close proximity of a major port and SEZ; and

(b) if so, the steps Government proposes to take to ensure a level playing field
for the Indian steel industry?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) Steel is a deregulated sector. Investments and production
in the Steel projects are, therefore, results of conscious decisions of the concerned
investors based on commercial prudence and market dynamics. Ministry of Steel
plays the role of a facilitator and coordinator between steel investors and the Central/

State Governments.
Reopening of Gua iron ore mines in Jharkhand

1097. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of STEEL be
pleased to state:

(a) whether Gua iron ore mines situated in West Singhbhum district of Jharkhand
have been closed since 15 June, 2011 for want of environmental and forest clearances

from Government;

(b) if so, the details thereof and the reasons therefor;

T Original notice of the question was received in Hindi.
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(c) the status of these iron ore mines as of now; and
(d) the measures being taken by Government in reopening of the said mines?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (d) Operations in Gua Iron Ore Mines have been closed due
to various reasons including expiry of working permission given by Ministry of
Environment, Forests and Climate Change and orders of the State Government.
Presently, on the intervention of Jharkhand High Court, operations in these mines

are going on.
Capacity utilisation of steel plants

1098. SHRI AJAY SANCHETI: Will the Minister of STEEL be pleased to state:

(a) the details of the capacity utilization of steel plants functioning under the

public and private sector;
(b) the reasons for low capacity utilization by the public sector steel plants;

(c) whether the public sector steel plants needs to be modernized to withstand

competition from private sector steel plants; and
(d) if so, the efforts being made in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) The details of the capacity utilization of steel plants functioning under

the public and private sector in India are provided in the table below:—

2013-14: Crude Steel

Sector Capacity (mt)  Production (mt) Capacity Utilisation (%)
Public
- SAIL 13.0 13.6 104
- RINL 29 3.2 110
Total Public Sector 15.9 16.8 105
Total Private Sector 85.1 64.9 76
GranD ToTAL 101.0 81.7 81

Source: Joint Plant Committee (JPC); mt — Million Tonnes
(b) Does not arise in view of the above.

(¢) and (d) Public Sector Steel Plants i.e. Steel Authority of India Ltd. (SAIL)
and Rashtriya Ispat Nigam Limited (RINL) are currently undertaking expansion and

modernisation of their facilities.
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Strengthening safety mechanism at vizag steel plant site

1099. DR. K.V... RAMACHANDRA RAO: Will the Minister of STEEL be

pleased to state:

(a) whether Government's attention has been drawn to series of accidents that

have taken place in the Vizag steel plant;
(b) if so, whether Government ordered any study/inquiry for the frequent mishaps;
(c) what are the findings of the inquiries; and

(d) whether Government followed up on the probe reports and strengthened the

safety mechanism at the Vizag steel plant site?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) Yes, Sir.

(b) to (d) Inquiry Committees have been constituted on occurrence of accidents /
mishaps by the Management of Rashtriya Ispat Nigam Ltd. In serious accident cases
high level inquiry is ordered by the Ministry in addition to the plant level inquiry
and inquiry ordered by the State Government/Local authorities. The findings of the
Committees include causes of such accidents and recommendations for preventing
recurrences etc. The recommendations of the inquiry committees are implemented,
monitored and reviewed at appropriate levels in plants/units. Various measures taken

to strengthen the safety mechanism include, inter-alia, the following:

(i)  Review of Hazard Identification and Risk Assessment Training programme
has been conducted by Director Safety, Regional Labor Institute, Chennai,
DGFASLI in October, 2012.

(i) Comprehensive safety audit has been conducted by Regional Labour
Institute, Chennai, DGFASLI (Directorate General, Factory Advice Service
& Labour Institutes) in July, 2012.

(iii)) Mock-drills as per the emergency plan conducted periodically.

(iv) Automatic gas leak detection alarm in critical and gas prone areas provided.
(v)  Spreading safety awareness through training programs and workshops.
(vi) Enforcing usage of job specific personal protective equipment.

(vii) Conducting special training programmes on Behavioral Based Safety and

Legal awareness

(viii) Training programme conducted on ‘Prevention 